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L01' SABHA DEBATES 

1 

Tue~day, February, 24, t987/Phalguna S, 
1908 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[Eng/islr] 

Electricity Tariffs for Agrlcullural 
Operations 

+ 
•2. SHRI UTTAMRAO PATIL: 

SHRI DHARAM PAL SINGH 
MALIK ; 

Will the Minister of ENERGY be 
pleased to state : 

(a) Whether Union Government are 
aware of high increase in electricity tariffs 
alt over the country for the agricultural 
operations and the consequent resentment 
amongst farmers ; 

(b) if so, the details thereof ; and 

(c) whether Union Government are 
considering any steps to have these tariffs 
reduced so as to ensure that the agricuJ-
tural production is not adversely · 
affected ? 

2 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHRJMATI 
SUSHILA ROHT AGI) : (a) to ( c). 
Under the Electricity (Supply) Act, 1948, 
it is within the purview of the Seate 
Governments/State Electricity Boards 
to revise tariffs for various categories of 
consumers. The State Electricity Doards 
supply electricity to the agricultural 
sector considerably below the cost o 
supply. 

[Translation] 

SHRI UTTAMRAO PATIL (Yavat-
mal) : Mr. Speaker Sir, (a) and (b) 
parts of my question have not bct:n 
~swered and in reply to part (c) of my 
question, it has been stated that this 
~atter is under the jurisdiction of the 
State Governm~nts. Agricultural Finance 
and similar other subjects are also under 
the State Governments. but doesn't the 
Central Government have any conncciion 
with them ? By saying that the subj,,ct 
is under the State Government and that 
it has no connection with it, can the 
Central Government really shirk its 
responsibility ? This is my first sup-
plementary. 

Now, I want to ask my second stir-
plernentary. Jn reply to my <1ri~lnal 
question, it has been stated 1hat the State 
Electricity Boards supply efectricity in 
all the a~eas considerably below the cost 
of suppJy. But the details have not been 
given and I would urge the hon. Mini~ter 
to kindlv furnish tl-c details <i l~o in 
the House. 

SHRIMATI SUSHILA ROHTAGI : 
Sir, so far as the question of not replying 
to parts (a) and (b) of the question is 
concerned, I would like to ref er to the 
originaJ question which roads : 
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[Engltsh] 

•'Whether Union Government is aware 
of high increase in electricity 
tariffs all over the country for 
the agricultural operations .••• " 

[Tram/at ion] 

The reply to it is given in parts (a) to 
(c) at the end. 

[English] 

'•The State Electricity Boards supply 
electricity to the a.gricultural 
sector considerably below the cost 
of supply." 

[Translation] 

From the above, it is clear that there 
has been no high increase in electricity 
tariffs, and hence ir cannot be ·said that 
the reply has not been given.· 

In regard to the second question, 
which concerns the responsibility of the 
Central Government. I want to say tnat 
it is within the powers of the State 
Electricity Boards to increase the tariff 
etc., and the Seate Electricity Boards 
are under the Sttte Governments Letters 
have been sent through the Planning 
Commi..;sion and the Central Elcccricity 
Authority, wherein ic has been suggested 
that the commercial bodies should, as 
far as possible, manage the Boards in 
a m3.nner that the los'\CS which are 
mounting every year, are kept in check. 
This has been given priority in view of 
our current expansion program nes-
which is essential too-because it includes 
supply of electricity for irrigation pur-
poses and electrification of rural are as. 
Oue to these rea;Jns, electricity tariffs 
in seven States have been slightly revised 
upwards but not to the extent that they 
could be put in the 'high' category. r f 
the hon. Member wants, I can give the 
names of those States. 

SHRI UTTAMRAO PATIL : My 
Question was whether the Central Govern· 
ment were aware oft he increase in electri-
city tariffs effected by the State Ekctricity 

Boards or the State Governments. I had 
asked a categorical question which has 
not been repiied to. Later, in regard to 
the supply of electricity to the agricul-
tural sector, the hon. Minister has said 
that electricity is supplied in this sector 
at very low tariffs. In this connection 
I want to submit that in Maharashtra, 
Gujarat and some other States, tariffs 
have been recently increased, and conse-
quently tbe agriculturists have to pay 
more on account of higher electricity bills. 
Will the Central . Government advise the 
State Governments to charge minimum 
tariffs for agricultural operations ? 

SHRIMATI SUSHJLA ROHTAGJ 
Sir, a memorandum of demands was 
received from some farmers of Uttar 
Pradesh, which wc.s at once forwarded 
to the Chairman U.P. Electricity Board. 

MR. SPEAKER : I also received 
a copy, 

SHRIMATI SUSHILA ROHTAGI: 
It was forwarced to them so that it could 
be given a serious consideration, What• 
ever ::iction w::is possible 10 take in this 
connection, that was taken. However, J 
would certainly like to submit that the 
Government of U 1tar Prade~h had set up 
a Commission to go into the question of 
tarim. The Commission had suggested 
that it should be increa\ed by 50 paise 
per unit. The Government felt that the 
increase would be burdensome for the 
fa;mers. Hence the above suggestion 
was not accepted and a tariff of 30 pai'sc 
per unit which is, of cour~c, slightly 
hi2hcr than the earlier tariff, is being 
hnpoc;ed. In A~'am, the tariff has been 
inerei:lsed from 3 0 paise per unit to 5 0 
paise. Jn Gujarat, the tariff Pl."r unit has 
been increa~ed from 3 3. 5 0 to 3 6 51 
paise; in Haryana from 28.68 to 32.35 
pahe; in Karnataka from 7,66 to. l l ,49 
paise, and in Uttar Pradesh the increase 
has been from 22.90 paise to 30.64 
paise. I have supplied the information 
as per the statistics available with me, 

SHRI 
MALIK 
Minister 

DHARAM PAL SINGH 
Mr. Speaker Sir, the hon. 

has not given a safr,factory 
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reply. She has said that electricity is 
supplied at very cheap rates. I want to 
tell the hon, Minister that in Haryana 
the rate of electricity was 12.5 paise per 
unit in the beginning. Later, the rate 
was increased to 2U paise per unit, then 
it became 25 paise per unit, thereafter 
it was raised to 28 paise per uait and 
now it stands at 3 2 paise. The rate is 
really very nigh, In addition, flat rates 
are also charged and there is a surcharge 
of Rs. 20 per month per horse-power, 
but in spite of all this, electricity is not 
supplied at all. The farmers pay their 
bills without getting the benefits. Last 
times, I saised a question as to why there 
had been such a high increase in the 
power rates in U ttar Pradesh. The 
Central Government also supplies electri-
city to the States through its thermal 
plants, then will" the Central Government 
like to reduce their rat es ·I would also 
like to know how much does it cost to 
the Central Government to generate one 
unit of power ? 

THE MINJSTF.R OF ENERGY (SHRI 
VASANT, SATHE) : Mr. Speaker Sir, 
at the outset, I want to submit that 8 0 
per cent of power in this country is gene-
rated bv the State Electricity Boards. The 
Central Electricity Boards, wherever they 
are located, for example, Singrauli, 
Korba, Ramagundam and so on, do 
nnt generate much power, Today, 
48,000 MW of elccuicity is produced in 
the country, cf which not even 8000 MW 
i'i produced in the Central Sector. 
Although the initial cost is 40 to 45 paise 
per unit, the total cost after taking into 
-account the tram.mission losses etc. 
comes to 60 paise per unit. However, 
~e are not able! to supply adequate power 
to the State Electricity Boards for agri-
cultural operations; it is not possible for 
the time being to do so. This is the 
actual position which needs to be 
understood. 

The fact is that if the cost of gene-
ration comes to 53 paise per unit and 
the total cost including transmission 
comes to 69 raise per unit, then if ·the 
Government wants, it can take a national 
average of' 50 paise and supply electricity 
to either agricultural or industrial sectors 

! t subsidised rates. Even after all this, 
want to tell you that the coi.t per unit 

in Assam is Rs. 1.60 and after taking 
the average of 5 0 paise, a loss of 
Rs. 1.1 0 is incurred. In Gujarat, the 
cost is 8 I paise and after charging 3 6 
paise, a loss of 45 paise per umt is 
iocu~red. The loss per unit in Haryana, 
is 3 3 paise, in Karnataka it is 42 paise, 
in Uttar Pradesh it is S 3 paise, in 
Rajasthan it is 41 paise per unit, in 
Maharashtra it is S 0 paise and in Tamil 
Nadu it is 64 paise per unit. 

MR. SPEAKER : Satheji, the far-
mers also sell their produce at a loss. 

SHRI VASANT SA.THE You can 
rnpp]y electricity free of cost to the 
farmers. 

MR. SPEAKER The farmers also 
sell their produce at a 10ss. 

SHRI VASA NT SA THE You can 
sup11lv power free of cost to the farmers. 
I am prepared for it. But the ques-
tion is ....... . 

M.R. SPEAKER They do not want 
it to be free. 

SHRI VASANT SATHE : The State 
Electricity Undertakings are commercial 
units, If they are made to run at a 
less, how can you expt:cc them to earn 3 
per cent profit ? The State Electricity 
Boards have to bear losses amounting 
to Rs. 1200 crores per year. The House 
is the authority, the hon. Members are 
the authority, whatever they say, that 
win be done. 

MR. SPEAKER J am speaking in 
favour of both the parties. Neither one 
nor fhe other should suffer loss. They 
sell their produce to you at a distressed 
price. 

SHRI V ASANT SA THE : I want 
the House to give· the guidelines_ I am 
in favour of the farmers. They are: 
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getting sub,idi~ in fertilizers and power 
•.. (lnt~rruptlon.s) .•. I am coming to theft 
of power (Interruptions) ... Let me speak. 
I am coming to corruption also. 

SHRI GTRDHARI LAL VYAS 
The losses are incurre ddue to inefficiency. 
This must be done away with. 

SHRI VASA NT SA THE : I myscir 
have said that there is theft of power in 
the transmission Jines and 1 O per cent 
oss rs incurred on this account. There 
s a loss of 12 per cent on the technical 

side. Who are the thieves ? There are 
power losses. 

SHRI GIRDHARI LAL VY AS : 
They arc not doing it, but they arc being 
made to do it. 

SHRI VASA.NT SA.THE All right, 
someone must be doing it. Let it be 
debated. I want that there should ~e 
a detailed discussion on it same day. 

MR. SPEAKER We shall do it. 

SHRI VASANT SATHE : Let me 
get the directions from Parliwment. If 
they are to run at a loss, then these 
losses should be made good_. Let there 
be a discussion on it. 

MR SPEAKER 
will do it. 

Of course, we 

SHRI VRSANT SATHE Let there 
be a discussion on the basic is'\ue. 

MR. SPEAKER : Shri Arun Kumar 
Nehru. 

[Eng/i~h] 

SHRI ARUN KUMAR NEHRU : Sir, 
the issue of profit and loss ·is a very 
relative term which can be applied either 
way. But in the recent past of all the 
price increases which hav~ taken place. 
how many have gone for increase of 
salaries and wages in the State Electricity 
Boards because every time you increase 
the tariff, all that is happening is that the 

sa]aries and wages are going up and the 
I osses are increa~ing and there is no 
question of getting any reduction or 
parity anywhere in the system. I would 
like to know from the hon. Minister 
what specific measures have been taken to 
ensure that the cost of the~ State Electri-
city Boards does not go up, that the 
corruption comes down and that this 21 
per cent transmission Joss which is taking 
place on an average, comes down. As 
far as the CentraJ projects are concerned, 
the transmission loss is much lower 
compared to what is happening in the 
State Electricity Boards. So, I would 
also like to know what concrete stc~s 
have been takl"n ln this regard. 

SHRI VASANT SATHE: Sir, as I 
said, power generation and transmission 
is basically under the States. We do not 
have a national grid system. 

AN HON. MEMBE~ : It is an excuse. 

SHRI VASANT S~THE: It is not an 
excuse ... (Interruptions). 

MR. SPEAKER : Let him have his 
say. 

SHRI VASANT SATHE: Jfyou want 
to hold th; Cenrra I Government resp rnsi-
ble for generation and distribution, then 
the Power Boards, the power plants under 
the State Governments and the Ekctricity 
Boards alsr:. must come under our control. 
Authority and accountahility mmt go 
together. You cannot hold me responsi-
ble for an inefficiency of a State Electri-
city Board which is under the control of 
the State Gov~T, which is not under 
my control .. (Interruption). 

SHRT RA!\IA VIR SINGH : Then he 
should not defend the inefficiency of the 
State Electricity Boards. 

SHRI VASANT SATHE I am not 
defending the inefficiency of the State 
Electricity Boards at""all. 

All I am saying is that to-day the 
factual po!!ition is that these are the costs. 
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Transmission losses, as my friend who 
put the question and had the experience 
of this Department knows, I myself stated, 
are basicJliy because theft of power. 
We enacted a Jaw here. The Stale> also 
have enacted laws and those laws will 
have to be implemerited, But tb.:re are 
vested interests. tho~e who are using 
power freely, a substantial portion is also 
agriculturists. major agricu.turists. Laws 
will have to be implemented at that level. 
We can only persuade. In tb.e Power 
Ministers Conference, the Prime Mini~tcr 
him'!e!f asked the State Electricity Boards 
to eno:ure that trl!,nsmission losses are 
reduced. We can use our persuasi\e 
power. You should also use your persua· 
sive powers in the States. 

PROF. MAOHU DANDAVATE 
The hon. Minister has been rrying to sh.ft 
the entire burden on the States. I would 
like to ra;se the ba!>ic issue I would 1 ke 
to get a clear answer fr..,m him. l am 
raising the question of planning pcionry. 
Renca•eJly, lhe Finance Mini~k:r announ-
ced that Agriculture and Ru:·:.il E·nploy· 
ment will have prioritv N '· 1 in this 
co•in1ry. I hone unJer the new Fina11ce 
Minister the prior1ry is n0t cl1anged. I 
am asking a catt'.gorical QUt"S\io b.ccause 
the issue that you are raising is also 
related rn orioritv. I w1i: grve a concrete 
instance abom rhe Railways. As f.J.r as 
electricity sup:Jly is concerneJ and some 
times. the r owr;j cut is concerned. it is 
ao; accepred convcntinn that si ice the 
Railwilys provide the infra-structure, 
wherever there i!i a power cut, it should 
be the last which should suffer from the 
rower ellt Even the States have been 
insrructed that if there are any ditficultics 
in their re~pective State.;, as fJr as the 
RaiJwavs are concerned· they should not 
disturb the o wer supply to the Railways. 
Similarly, in the context of your planning 
priorities, will you send g•Jidelines to all 
the S·ates that agriculture heing the fir::.t 
priority in this country, in fixing up the 
relative tariff rate<;, priority should be 
!!iven to agriculture 'because it is also 
linked up with the que~tion of remunera-
tive prices 7 The Greater th · cost of 
inputs for agriculture, less rem uncrative 
is the price and since you are also rnp-
posed to over-see the question of remun-

erative prices for the agricultural produce, 
tariff also enters into the 'input and 
thercfo1 e, plea:.c give guidelines to all the 
States. Do not make any pretences, do 
not try to say as one of the hon. Mem-
bers has said that administrative expen-
diture of the Electricity Boards in 
increasing and as a result of that agricul-
turists are suffering ani.1, therefore, you 
also try to oversee the working of the 
Electricity Boards and see that the prio-
ritv fixed by the Centre is adhered to and 
agriculture is given the first priority in 
liberal tariff for the agriculturists. 

SHRI VASANT SATHE: All the 
advice given by the hon. Member is being 
implemented. 

PROF. MAOHU DANDA VA TE : It 
is not the advice. Question is aJso asked. 
I do n<lt ~ive advice. I have asked the 
question- whether they wi 11 issue guide-
lines to the Stale:> keeping in mind the 
priority ? 

SHRI VAS<\NT SATHE: Before you 
gave the advice we llnticipated and I said 
it ~hould be implemmted. 

PROF. MADl-lU DANDAVATE I 
am not giving advice, You are beyond 
advice. 

MR. SPEAKER 
ti on. 

Beyond redemp-

SHRI VASA NT SAT HE : I am harpy 
to tel I you that your advice is already 
being carried out. 

PROF. MADHU DANDAVATE ln 
advance. 

(Translation] 

SHRI V. TULSIRAM Mr. Speaker 
Sir, the whole House is awar~ that the 
farmers form the backbone of India. 
But. Sir, whenever the is.sue regarding 
treir interests crops up, every hon. Mem-
ber as well as the Government back out. 
Ju~t now our hon. Minister stated th 1t 
there was theft of power. The farmers 
never do it. He has only a sm ~u electric 
motor, so, how can he indulge in power 
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theft ? You very well know whee pow~r 
theft actually occurs. What steps are 
you going to take to check it ? 

Mr. Speaker, Sir, the generation cost 
is actually Rs. ~. It is increased to 
Rs. 10 on the pretext that the farmers· 
are provided· electricity at the rate of 
Rs. 2. You have not done much for the 
farmers. What steps are being taken for 
checking power theft so that the farmers 
are able to get power at a cheaper rate ? 
1 he price of agricultural produces like 
\\heat, cotton, rice do not increase. 

MR. SPEAKER 
mentary. 

Put your supple-

(Interruptions) 

MR, SPEAKER: Hon, Shri Tuhiram 
wants to say that when the farmer does 
not get full price for his produce, and 
sells it at a Joss, then the Government is 
not doing him any favour by providing 
him electricity at subsidised rates. Hence 
they should be given priority. 

SHRI VAS ANT SA THE : I want to 
humbly submit that the farmers a1e the 
hackbone of our country and so, if we 
1Zive them power at subsidised rate~. we 
are not doing them any favour. I fully 
agree with the view of the hon Member. 
We should supply electricity to farmers 
at cheaper rates aJI righ~. Let a Commi1-~ 
tee of the House decide as to what should 
be the ex-co~t of generation including 
transmission minus theft, if the electricity 
board or the producer is quite efficient. 

SHR GIRDHARI LAL VYAS : Mr. 
Sreaker. Sir, please allow a discussion on 
the subject. 

MR. SPEAKER If you so suggest, 
of course, we shall. do it. But let this 
question be completed, 

(Interruptions) 
.. 

SHRI v ASANT SA THE = Theoreti-
cally, af we accept the cost as 50 paise, 
then at what rate should we buy power 

from State Electricity Boards ? Should 
they be allowed to run at a Joss ? Would 
that be in the interest of the nation.'! 
This should be discussed and whatever 
decision the House takes should be 
adhered to. I would not ltke the farmers 
to suffer. 

MR. SPEAKER Make the hon. 
Members from Uttar Pradesh understand 
it. 

[English] 

Parallel Telecommunlcatlons System 

•3. SHRI RAMSWAROOP RAM 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether any proposals were recei-
ved from the private sector for setri,..g up 
a parallel telecommunications system to 
relieve congestion in the existing lines; 

(b) if so, the details thereof; and 

(c) the decision taken thereon ? 

THE MINISTER OF STA TE IN THE 
MlNISTR,Y OF COMMUNICATJOf'ojS 
(SHRI SONTOSH MOHAN DEV) : (a) 
No i;uch proposa,ls have been received 
from private sector for settiag up a par• 
allel telecommunications system to relievt: 
congestion ia the existing lines. 

(b) and (c) Question does not arise 
in view of (a) above. 

[Translation) 

SHRI RAMSWAROOP RAM : Mr. 
Speaker. Sir, though communicat.ion 
System is the most important organ of 
the country. yet th!:!rc is so much of line 
congestion that we cannot communicate 
from one r lace to another easily. The 
Government has stated that on proposals 
from the private sector are under con-
sideration, agreed. But I want to know 
whether efforts are being made to improve 
the communication system to relieve con-
ge~tion in the existing Jines while con-
tinuing to retain it in the public sector ? 
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[Englilh] 

SHRI SONTOSH MOHAN DEV : 
Sir. in March J 986, an Inter-Miaisteriai 
Committee was set up to examine a 
spec ia I tele-communication system for 
bu'iiness and industri ai r.etwork. They 
have submitted their Report in October 
J 9 8 6 and this is under the active con-
sideration of the Government. If it is 
implemented, there wiil be a new type of 
tele-communication systt:m for the indus-
trial and busine:;s houses. 

[Transfalio11) 

SHRI RAMSWAROOP RA\1 Has 
expert opinion from other CO\.mtries been 
taken to relieve congestion in the Jines ? 

(Englifh) 

SHRI SONTOSH MOHAN DEV 
Sir, there are enough experts within the 
country to look after the maintenanco of 
the telc-communication system :rnd a 
continuous process is going on to improve 
the service. There is no need to get any 
foreign experts for this purpose. 

SHRI ASUTOSH LAW : Sir, may I 
know fcom the hon. Minister, in view of 
the Government's deci~ion not to give to 
the privait" sector the tek-communication 
svstem. whether the Government is now 
considering to st:t up a N1gam in Calculta 
cnnsidcring the fact that rhe Calcutta 
Telephones has at present got no admini-
stration, it is not working at all. There. 
fo-e, I would Jil<:e to know whether the 
Government has got any positive pro-
no~a I to set, up a Nigam in Calcurta, 
instead bf Calcutta Telephones. 

SHRI SA.NTOSH MOHAN DEV : 
Sir, the Calcutta Telephone system is 
working, but it certainly need3 imprJve-
ment. 

(Interruptions) 

SHRY ASUTOSH LAW It is not 
wor1<ing at all. On 19U, 197 and 18& 
there is no response. Nobod'' can get 
any response for the trunk cans, STD, 
Assistance-nothing at all. There is no 
telephone system working there. 

SHRI SONTOSH MOHAN DEV : 
Sir, as I said, the teleohone system is 
working there. There are certain improve-
ments ne~ssary and the Government is not 
censidering creation of any Nigarn at the 
moment. 

SHRI THAMPAN THOMAS: In this 
context, I would like to know how many 
applications an:. p.ending throughout the 
country-it is just to shClw the gravity-
and how you are going to cater to their 
needs. Still are y.ou viewing it as a luxury 
or utility and what is your plan to cope 
up with the situation ? Is there any pro-
gramme for the Government in that 
manner? 

SHRI SO"ITOSH MOHAN DEV : 
Sir, at present there are about JO Jakhs 
in the waiting list in the country. In the 
Seventh Five Year Plan our target is to 
corrmission I 6 lakhs, thereby not only 
the existing waiting Jis t, but future pro-
snective consumers will also be looked 
after. 

MR. SPEAKER Question No. 4-
Shri V.S Kri:;hna Iyer. 

[ Tran ... /utio11] 

SHRJ JAGANNATH CHOUDHARY: 
Mr. speaker, Sir, l wa.nt to put a ques-
tion regarding telephones. 

MR. SPEAKER I have already 
cal:ed the next name you can put it later 
on. 

( E11g/islz] 

Setting up of Ess Ill and Ess IV units 
of Indian Telephone fodustrles 

*4. SHRI V .S. KRISHNA IYER 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether there is any proposal to 
set up electronic switching system I!I and 
electronic switching system IV units of 
Indian Telephone Industries; 

(b) if so, the places where these are 
proposed to be set up; 
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(c) whether all the existing cmplovees 
of Indian Telephone Industries wiJI be 
absorbed in the proposed units; 

(d) whether fresh recruitments are to 
be made; and 

(e) when will the proposed uaits be 
set up ? 

THE MINISTER OF STATE IN THB 
.MINISTRY OF COM\tUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
No, Sir. 

(b) to (c) Do not arise. 

SHRI V.S KRISHNA JYER Sir, 
the hon. Minister has stated that there is 
no proposal to start third aod fowth 
systems. .May I know at least what is 
the fate of the ~econd electronic ~witching 
system to be instaJ!ed at Bangalore and 
when wiU it act1.1ally co"ll11ence the 
work ? Also what is the cap<icity c>f that 
factory ? Will all the employe;:s of the 
cress bar exchanges be absorbed in that 
factory and how much inve~tment is 
necessary? 

SHRI SONTOSH MORA~ DEV : 
Sir, as far a'i ESS JI is concerned, the 
location i~ finalised as Bangato'rc. The 
technology has not yet been decided. 
Once the technology is decided, 
then only we wi II lie a hie to say how liig 
will be the factory, but generally like 
Mankar.ur which is equipped to producl;! 
5 lakh lint's, the second ESS-ESS II - is 
also to be considered to have infra~truc­

ture to have S lakh lines. 

As regards the emoloyet:s, we shall 
take all nece~sary steps so that they get 
alternative employment or rhey are absor-
bed. At this fltage we are not in a posi-
tion to say anything. 

SHRI V.S. KRISHNA IYER : For 
the past two years I have been getting the 
same answer. Sir. when arc t~ey going 
to decide upon '11.e technology ? For two 
years they have been saying that they are 
yet to decide about the technology. I 
would like to know what is the require.. 

mcnt of the country so far as the e!cctro-
nic equ pments arc concerned and whe-
ther Mankapur is abJe to cope up with 
the situation. Js it not necessary that 
we should start the second unit immedia-
tely ? 

SHRI SONTOSH MOHAN DEV : 
Sir, the question itself is quite contradic-
tory because we have to see the position 
about the cross bar and strowgcr factories 
which are not only in Bangalore, but aho 
in Rae BareiJly vis-a-vis the new line 
which is to be adopted. As a Minis1er 
J would like to get more elecrro:'lic 
exchanges like Mankapur, but at 1he 
same time we have to think about Rai 
Bareilly as well as Bangalore cros~ bar 
and stro\\-ger exchanges. A Commi1tc;:e 
has been formed, they ate looking into 
the pros and cons of this. Mr. Kri~hna­
murthy, Chairman SAJl , is the Chairman 
of that Committee. Afccr wt: get their 
report, we shall be able to take the fi m 
decision of the Government on 1t. 

SHRI ATAUR RAHMAN : Sir, every 
time we have been getting the rep;y 
from the Minii.tcr of Telecomunications 
that our technology is good. How is it 
that no improvement has taken place at 
all ? I would like to say that whenever 
our pol1ticinns fall ill they would like 
treat1:nent to be done in a foreign 
country. What is wrong, if we bnng 
tcchno!ogy experts; from outside country 
to set our telephone system all right ? 
That i~ my question. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH) : The 
hon. Member is within his righ1:. to say as 
to who wants tJ get me1.1ic<:1J treatment 
from which place he de~i1es.. That is an 
individual matter. But this is a natton,:tl 
matter and .•. 

SHRI ATAUR RAHMAN: Thai is 
why, I am saying. 

SHRJ ARJUN SINGH That is why, 
I arn answering. 

I would like to make it very clear that 
in the choice between the indigenous 
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technology and the foreign kchnology, 
the choice where any foreign expertise or 
technology is called for, we will do so if 
it is absdlutely necessary. We are firmly 
of the view that the technolosists and the 
tcchnolo11y that are developed in the 
country also measure up to the best in 
the world. 

SHRI P.R. KUMARAMANGALAM : 
Sir, will the Minister be kind enough to 
inform whether the Engineers Association 
has made an offer to the Minister for 
Communications that within three 
months they can improve the communica-
tion system by about 50% more in terms 
of efficiency ? If such an offer is there, 
what is the position at the consideration 
le\el ? 

SHRI ARJUN SINGH : It is correct 
that such an offer has been made and I 
would like to place on record our high 
appreciation of the attitude shown by the 
workers in the Tdecom. Department in 
making such an offer and we shall leave 
on stone unturned to see that the effici· 
ency, with the help of the workers, is 
improved in the Telecom. Department. 

KUMARI MAMATA BANERJEE 
Sir, it is an important question. Please 
allow me. 

After setting up the auto manual ex-
change in Calcuua, 4 employees have 
been admitted in the ho~pital bec:mse of 
·•tele shock". What l want to know 
from the Minister is, whether the Gov· 
crnment is aware that only to condemn 
th~ Central Government, this ha" been 
done. Whether it is a pOliticat con-
spiracy or sabotage and whether the 
Government have any proposal to set up 
a high-powered committee to review the 
whole situation and find out the real 
fault and protect the interests of the 
employees and the common people also ? 

(Interruptions) 

PROF. N.G. RANGA 
Minister give the reply. 

Let the 

[TromlotionJ 

SHRI BALKAVI BAIRAGI: Hon. 
Madam's question is improtant because 
I was present in Calcutta on that day, 
and I too received a shock. 

MR. SPEAKER: Whenever Mama· 
taji stands up .to say something, you also 
stand up. 

SHRI ARJNU SINGH ~ It would 
also be appropriate for the hon. Member 
to tell us as to who caused this shock. 

[English] 

SHRI SONTOSH MOHAN DEV: 
Sir, thi:; is a fact that there was some 
incident. But I am ha pry to inform 
that since yesterday most to the emplo-
yees have come back and resumed their 
work and the problem which was there 
has been solvedr We do not presume 
there is any sabotage there. And I do 
not like to comment on it. But'the work 
is graduallv coming to normal condition 
and I thank the Members of Parliament 
from both our Party and Oppsi1ion who 
have helped us to bring back normalcy 
there. 

New- Dura Poliry· 

+ 
*8. SHRI C. JANGA REDDY :· 

SHRIMATI KlSHORI SINHA 

Will the Minister of INDUSTRY be-
p!eased to state : 

(a) whether Government have recen-
tly announced a new drug policy; 

(b} if so, the salient features thereof; 
and 

(c) whether prices of some drugs 
have fallen as a result of the new policy> 
and i.f so, the details thereof ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF CHEMICALS AND 
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PETRO-CHEMICALS IN THE MINIS-
TRY OP INDUSTRY (SHRI R.K. JAI-
CHANDRA SfNGH) : (a} Government 
have announced in December, 19 8 6 
certain measures for rationalisation, 
quality control and growth of drug and 
pharmaceutical industry in the country. 

(b) Copy of the measures is laid on 
the Tab!~ of the House. [Placed in 
library. Su No. LT/3734/87]. 

(c) The prices have not yet been 
revised since the new Drug Price Control 
Order has not yet been announced. 

[Transfatirm] 

SHRI C. JANGA REDDY : Mr. 
S ceaker, Sir, it is due to the policy of the 
Government th it medicines are not availa-
lable in the markd and patients are dying· 
in the hospitals . (Interruptions) We shall 
observe •Delhi Ban.:ih' and we shall also 
silence you. 

SHRI BALKAVI BAJRAGI : Mr. 
Speaker, Sir, he cannot be blamed. He is 
still under the imoression that be is stand-
ing at the Boat club. 

SHRT C. JANGA REDDY : Mr. 
Speaker, Sir, in regard to the hon. Minis-
ter's reply to Part (C), I would likt: to·ask 
why are the prices of the medicines not 
declining ? When is their Drug Price Con-
trol Policy going to be announced ? 

[English] 

SHRI R.K. JAICHANDRA SINGH : 
I have answered in Part 'C' that the 
DPCO has not yet come into existence It 
will come into existence only after the 
categorisation of Category-II for which an 
Expert Committee ha.; aJso been ap oin· 
ted. We had expected that the Committee 
would submit its Report within three 
momhs. But it will take more time. Once 
that is submitted, then the DPCO will 
come into existence. Once the new DPCO 
comes into existence then the revised 
prices will be announced, As of now, 
there is no price increase or decrease. 

[Translation] 

SHRI C. JANGA REDDY : Hon. 
Minister Sir, it is due to your u,olicy that 
medicines are not available in the market 
and the essential drugs are also reported 
to be out of stock. 

MR. SPEAKER Medicinal herbs can 
be used instead. 

SHRI C. JANGA REDDY : How 
many years will you take to announce the 
policy ? 

(English] 

The prices have not yet been revised 
since the new Drug Price Control Order 
has not. yet been announced. 

[Tr nslation] 

When will that auspicious moment 
arrive ? It is because you are manufactur-
ing certain m<!dicines in the Government 
factories that the private manufacturt:s 
are not manufacturing them, which is 
resulting in the shortage. Hence. 1e'I us as 
to when are you going to imple 11ent the 
policy? . 

[English] 

SHRI R K. JAICHANDRA SINGH: 
Because of various factors, as J have said 
earlier. it will take a few more months. 
Once the categorisation is over, the new 
DPCO \\'ill come into eJ1istence. Once that 
comes into exbtence;, then the price issue 
will be decided. 

SHRIMATI KISHORI SINHA: A 
book-let containing 19 pages has been 
given to us ir. reply. We requir~ time to 
go thr0ugh it. So, I would request that 
Half an. Hour discussion on this may be 
allowed. 

( l11ter;upt/on s) 

THE MINlSTER OF INDUSTRY 
(SHRl J. VENGAL RAO) : My colleague 
announced that we have not yet implemen-
ted this Drug Price Control Order. After 
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the Notification only we will aonoum:c the· 
prices. 

MR. SPEAKER : It is I who will 
decide on the question of Half-an-Hour 
Discussion. Sbri. Basudeb Aeharia. 

SHRIMATI KISHORI SINHA: Sir. I 
would like to put the question. 

(Interruptions) 

SHRI BASUDEB ACHARIA: The 
earlier policy which was adopted in the 
year 1978 was based on the Hathi Com-
mittee Report. Although all the recomm·n-
dations of the Hathi Committee were not 
adopted, nevertheless that policy attempted 
to stop the infiltration, and penetration 
and activities of multinationals in drug 
industry. That policy also encouraged 
indigenous production of drug in the 
country and also it discouraged the 
imports and encouraged the indigenous 
expamion of production of drugs by 
furming a drug price equalisation fund. 
Sir, J would like to know whether it is 
not a fact that by increasing the number 
of de-controlled drugs from 14<;'0 to J 6% 
by this new policy-which was announcl!d 
just after the winter session hy-passing the 
Parliament-thic; will result in increase in 
the prices of all essential drugs. 

SHRJ R.K. JAICHANORA SLNGH : 
Sir, the report of the Hathi Committee 
which was submitted to the Government 
in 197 5 is still the basi~ for this particular 
measure, the measures of rationalisatior r 

the measures of quality control, of growth 
in the drugs and pharmaceuticals industry-
which have been announced in Decemter, 
1986, These are based on the Hathi Com-
mitt~ report. There is no deviation from 
that. 

The Hon. Member mentioned that the 
earlier policy in 1978 also did not adhere 
to a number of proposals which were put 
forth in the Hatbi Committee report. It 
was a very large report wherein a number 
of suggestions were there. We could not 
implement all those su8gestioas in 1978. 

All that we are now trying to do is to 
implement it a little more effectively. 

The question of giving more leverage to 
rnultinati•:mals has come up from a 
number of quarters. It needs a little bit 
clarification. In fact, the ratio of parame-
tres !or companies which belong to FERA 
has been reduced from 1.5 to 1 .4. As a 
result of it; we have taken a much narro-
wer view. Now we are trying to ask the 
FERA companies to go in for more 
production in the basic area. For every 
bulk drug that they produce, ·from ihe 
basic stage they will only be allowed now 
to produce 4 formulations instead of 5 
formulations. Therefore, th·~ question of 
giving more leverage to the multi-natio-
nals does not arise. Ia fJct, we have 
reduced the span of drugs which can be 
manufactured by the FERA companies. 

SHRI BASUDEB ACHARJA : He has 
not answered my question about the num-
ber of de-controlled drugs which has beeo 
increased from 14% to 16%. I would. 
like to know whether this will result in. 
increase in the drug prices. 

SHRI R.K. JAICHANDRA SINGH : 
We do not control the prices of the de-
controlled dru;;;s. Earlier we had three 
caicgorks-Category I, Cat~gory 2 
and 'category 3 ; drugs coming under 
those categoris are p1 ice controlled. There 
was a category 4 also which was unspeci-
fied drugs and it \A.as not contrC'llcd. Now· 
in the new policy measures rhat w~ wi1l 
have. Category-I consists of drugs which 
will be used for the national health pro-
gramme. It depends on the policy framed 
by the Government from time to time to 
see which of the drugs will come under 
Category-I. Because the priority has been 
given to those of the druRs which will be 
used for the national health programme. 
For exampli-, today we find that malaria 
is a problem in our country. Afrer one 
or two years we may find that malaria 
has been eradicated, Therefore, all tho.!l"e 
drups which arc used for com bating mala-
ria disease wilJ go out ol the purview. So, 
it depends on the national health pro--
gramme to determine which of the drugs 
wm come under category-1 • 
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As far as category-2 is concerned, as I 
said, a committee has been appointed to 
look into this and draw a list of essential 
drul(S, They will be submitting their report 
within two or three months. 

SHRIMA TI KISHORI SINHA : What 
about my question Sir ? 

MR. SPEAKER : I gave you a chance, 
Madam. You asked whether there should 
be a half-an-hour discussion and that for 
all. I did not stop you from asking your 
question. 

SHRI DINESH GOSWAMI : Has it 
come to the notice of the Government 
that under the new categorisation some of 
the drugs which were exclusive! y kept for 
the public sector undertakings will now be 
opcne d for foreign companies also-for 
example, penicillin-with the result tlie 
public sector undertakings like IDPL will 
fd.ce a clQsure ? I understand some of the 
publie sector uudertakings have made this 
point to the Government. What is 1he 
re1ction of the Government to it ? 

SHRI J. VENGAL RAO : Sir. as far 
as penicillin is concerned at present we are 
producing only 30 per cent of our requi-
rements. The remaining 70 per cent of our 
requirement~ we are imoorting That is 
why in respect of penicillin we hav.! libera. 
lised the policy for manufacture by private 
comoanies 

IOC Mobile Laboratorle!I for Petroleum 
Products 

+ 
•9. SHRI B.\NWARI L.\L PURO-

HIT: 
SHRI v; SREENlVASA PRASAD: 

Will the l\iinister of PETROLEfJM 
ANO NATURAL GAS be pleased to 
state : 

(a) Whether the Indian Oil Corpora. 
ton has recently launched a mobile labo-

ratory for te:!>ting petroleum products in 
D;lhi; 

(b) if so, the details of the petrol 
pumps etc., on which IOC conducted 
raids during the last one month ; 

(c) what action has been initiated aga-
inst the petrol pumps in Delhi which were 
found selling. adulterated petroleum 
products ; 

(d) whether Government propose to 
introduce such mobile laboratries in other 
cities also ; and 

(e) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER Of 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT) : 
(a) to (c). A mobile laboratory for 
testing of petroleum products in 1he 
Northern Region has been fabricated and 
positioned at Delhi by the Indian Oil 
Corporation but it has not yet bec,1me 
operational and hence the question of any 
acrion based on the reports of this labora-
tory docs no1 arise. 

· (d) and (e) The Indian Oil Corpora· 
tion has positioned mobile laboratories for 
use in the Eastern and Southern Regions 
also where:: they will soon become opera· 
tional Extension of rhis system wilt depend 
on the orera tional expi:rience 

[Translation] 

SHRI BANWAR[ LAL PUROHIT : 
Mr. Speaker, Sir, there is an acute 
problem of adulreration of Kerosene wilh 
diesel aud petrol throughout the ·country. 
The farmers are not able to get kerosene, 
petrol and diesel that they get is 
adulterated, which causes dama~e to the 
engines. The most effective solution to 
the problem of adulteration is to punish 
those who are doing it. The Government 
must take appropriate measures io this 
reaard. 

A mobile laboratory was inaugurated 
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on llth January and one month has 
passed since thea yet that laboratory has 
not been made operational so far. I have 
an important question to ask in this 
re2 ard. Is the Government going to pay 
m~re attention to it ? I would also like 
to ask as to how many people are going 
to work in that unit and how many 
samples wi!I be tested daily? A network 
of such laboratories should be set up in 
tl-ic country so that those who arc 
involved in adulteration are punished and 
the consumers get the nece~sary relief 
What are the i;cherr.cs of the Government 
in this regard ? 

SHRT BRAHMA DUTT : Mr. Spea· 
ker, Sir, I agree with the hon. Member 
that there should be a network of such 
l:iho·atories in lhe country. We are 
:celling up 4 mobile laboratories in the 
countrv. out of which one is p0sitiom·d 
in nelhi. The que~tion of calibration ic:. 
involved here Resides, "e art: making 
efforts to check adulteration by usin!l 
other systrm~ an'.1 v.e are raking several 
!'feri" nc: I'! result of which this problem 
wi'I be solved.· 

~HRT BANWARI LAL PUROHIT : 
My question h'.ls not been replied to. 

SHRI NARAYAN CHOUBEY: He is 
not trying to reply to it, he is ooly 
dodging. 

SHRI BANWARI LAL PUROHIT: 
Although the mobile laboratory scheme 
was in::iug.urated one and a half months 
ago. it hac:. n 't started functioning so fJr. 
Why has it not been made operational ? 
May I knnw the detail~ of your future 
plans ? H'lw many people are going to 
work under the Lahoratory TestinR 
~cheme and how many on the !>pot 
sarr pie tests will be undertaken ? 

SHRI BR.t\HMA DUTI: l have 
already mentioned that calibration work 
is being done at present. Its equipment 
and testing facilities are teing calibrated 
and as soon as it is done, the laboratory 
~ill become operational. Moreover. test-
in lZ work is being carried out in static 
laboratories as well. 

MR. SPEAKER How many persons 
are employed in it ? 

SHRI BANWARf Lt\L PUROHIT : 
My i-.econd supplemenrary is whether 
there is any proJ:-osaJ for launching of 
such laboratories in big cities like 
Nagpur, Indore, Kanpur, etc. and if so, 
the time by which they will become 
operational ? 

SHRI BRAHMA DUTT : 4 mobile 
laboratories · wiJI be ~et up regionwise. 
There are enough number of static 
laboratories in the couutry. 

[E11glzs!1) 

SHRI P. KOLANDAIVELU : Sir, 
adulteration of kerosene with petrol is the 
order of the day. The Government is 
adopting a policy. of J~s com.umption of 
petrol and dki;eJ so that we can minimise 
the Joss for the nation. Sir, at the same 
time, the comt'anies hke the Indian Oil 
Corporation. the Bharat Petroleum and 
al<.o the Industan Petroleum are issuing 
surplus to the out lets and petrol pumps 
to sell more. Is it with the concunence 
of the Government that they are adopting 
this policy of selling more ? 

SHRI BRAHMA DUTT: Government 
policy is to conserve pe1roleum products. 
But when the outlets are there, they have 
to sell mo1e because they are commercial 
ccncerns. The t olicy is 'f conserving the 
petroleum products by using the efficient 
machinery but nol hy rt:ducing the quan~ 
tity of petroleum products. 

[Translation] 

SHRr GJRDHARI LA.L VYAS: Mr. 
Speaker, Sir, I want to know from the 
hon. Minister what is the percentage of 
the cases where adulteration has been 
found in the petroleum products tested by 
the static laboratoric~? Besides, it has 
been found that most of the adulteration 
cases are not identified and the static 
laboratories are riot functioning well and 
the officials who are supposed to 1oolc 
into s.uch complaints remain in collusion 
with the guilty rersons and consequeo tly, 
no action is taken. 
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My second question is that there are 
no Central Government officials at the 
district level. There arc only State 
Government officials who are designated 
as D.S.Os. The Slate Government docs 
not have the p->wer to take any action 
against the culprits. Will the Government 
set up some mac~inery to deal with cases 
of adulteration so that adulteration of 
diesel and petro] could be checked and 
strinaent punish..inent cou!d be awarded 
to those arc found guilty ? 

SHRI BRAHMA DUTT : Sir, I agree 
with the hon. Member's first submission. 
But the point is that it is 1he re•ponsi-
bility of the Central as well a'I the State 
Governments. The Slate Governments 
also undertake the distribution of essen-
tial commodities. Jn order to check this 
problem, we are trying to see if kero~enc 
could be given a colour and it is being 
tested as well. Besid\:S, our companies arc 
also conducting in .. pections and the State 
authorities are also looking af1er this 
work. The system is being strengthened. 
After the setting u ' of the mobile 
laboratories, it would be futher stren~­
thened. Whiit is needed most is that the 
system should be strength·!ned. 

[ £11x li.~h] 
Closing of Post Offices In Andhra Pradesh 

+ 
• J I. SHRI AJOY BISW AS 

SHRI B.N. REDDY; 

Will the Minister of COMMUNJCA-
TlONS be plea~ed to state : 

(a) the reasons for closing down 
60 rost offices in Andhra Pradc~h; 

(b) to what extent frequencies of 
services will be affected due to this 
measure: 

(c) how the people will avail of postal 
services; and 

(d) whether this is nn economy mea-
sure? 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SANTOS}{ MOHAN DEV) : (a) 
to (d). A statement is given below. 

Sratemeot 

The number of post offices discontinued 
in Andhra Pradesh since 1--l-1986 is 69. 
1hese post offices w~re discontinued for 
one or more of the following reasons. 

{I) Postal business transacted in the 
post offices being in~ufficient to 
justify its funher retention; 

(2) Location of the post office wirhin 
a short di~tance (of less than 
I .5 kms in urban areas and less 
than 3 kms in rural areas) from 
other post offi'ces in the area; and 

(3) Post office not being financially 
~elf-supporting, in the case of 
urban areas. 

Of the 69 post offices, 46 were depart· 
mental ~ub post offices of a subsid1a1y 
status known as rown sub offices 
with no postal delivery fu1 crions. The 
counter services oJft:red by these offic.;s 
can conveniently be availed of at other 
post offices situated within the area. The 
rem1ining 23 are extra·dcp:irtmental po~t 
offices, of which all but 2 were situated 
in towns/citic~. These officf's are alsl> 
no-delivery post offices, the counrel' 
service<, offered by these offices arc provi-
ded in the ( ther neighbouring offi es. The 
tw l rural roct offices are also extra-
departmental but with no dt livery 
fur.crions In these cases also, thtre are 
other r ost offices in the area to provide 
adequate counter facilitiel!I. There hasp 
therefore. been no dislocation of service 
whatsoever by the discontinuance of these 
post offices . 

The action taken is not part of any 
special economy drive. Under the normal 
procedures also, rhe workload, cost and 
revenue of individual post offices and 
comequently, the justification for their 
further retention, arc periodically review· 
ed. Post offices which are under-
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utilised or, in the case of urban localities, 
financially not self-supporting, or are 
found to be otherwise unjustified for 
further retention ar~ liable to be discon-
tinued. 

SHRJ AJOY BlSW AS : The postal 
service is a public utility service. I have 
gone through the stattrnent and have seen 
the arguments advanced that because the 
post offices are not self-supporting, they 
have been closed. When the postal service 
is a public utility service, 1he question 
of financially self-supporting does not 
aris~. The arguments put forward here 
can be applicable in the case of other 
post offices also. If you put forward the 
same argum~at, 1hl n you have to close 
down several pO!>t < ffices in the country. 
Sa, I think, the Government has taken 
a specific stard to cio~e down many po5t 
offices and sub post <'ffices in the country. 
It is not an isolated affair which is hap-
pening in Andhra P1 adrsh. 

Sir. my specific question is how 
many po~t offices and sub post offic('S 
hav~ been clo~ed down in the country and 
hnw many post offices and sub post 
offices will be closed down during the 
Seventh Five Year Plan ? 

SHRl SONTOSH MOHAN DEV : 
There is no such proposal of closing 
down any post offices in the country. 
This is a continum .. s process. Where a 
post office run by the department is 
uneconomiral, or i1s services can be 
clubbed to an adjacent po t oftice, if it io:; 
within 1.5 or 2 kms from the nearest 
post office, we are clubbing their func-
tions to the neighbouring post office. Jn 
our country, we have got I, 2 .t, ~ 5 6 post 
offices and out of that about 15,00Q are 
in the urban areas. There are certain 
areas where there is necessity for opening 
post offices and there are certain areas 
wt.ere we have post offices which were 
opened for political reasons etc. Which is 
addin~ to our Josse~. As we are not 
allowed to increa"e the tariff and we are 
tlCft1ng subsidy to the tune of Rs. 231 
~rares only annually for our pCl~tal 

services. we are trying to protect the 
interest of the country by doing this. As 

against that, v.e have introduced licensed 
postal secvic;cs within the country, 
Though we have closed only 6 \I post 
offices in Andhra Pradesh, we have given 
!icences for 244 licensed post offices. 
Re\liew of postal establishment is a 
continuous process and we have to pro-
t ct the interest of the country and the 
hard earned money of the tax payers. 
There are certain areas where the post 
offices need to be closed and there are 
certain area• where "'e will have to open 
new post offices; these are the areas 
which are not 'having that facility. This 
is a conttnuous piocess and it is not 
applied particularly ~or . any particular 
State. 

SHRI AJOY BISWAS : My specific 
quest on was : like Andhra Pradesh how 
many po~t offices or sub post offices have 
been clo:-ed in the country ? That bas 
not been answerc·d. 

MR. SPEAKER He said that 69 
post offices had been closed and 244 
opened. 

SHRI AJOY BISWAS : That was 
for Andhra Prndc~h only. I wanted to 
know for the whole of the country. 

MR. SPEAKER : You have only 
asked for Andhra Prad~sh. Have you 
got any answer for thl:lt, Mr. Minister ? 

SHRI SONTOSH MOHAN DEV : 
Two hundred and fifly seven post offices 
have been closed all over the country. I 
think, the next is Maharashtra, then 
Madhya Pradesh anj like:: rhat all over 
the country, some post offices are being 
closed. If you want the figures I will 
lay the stat~ment on the Table of .the 
House and you can get it, 

MR. SPEAKER . : All right. 

SHRI AJOY BJSWAS : How many 
workers v.ere employed in those post 
offices ? How many of them will be 
re-tmrloyed and how many of them will 
be retrenched '1 
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SHRI SONTOSH MOHAN DEV : 
No staff has been retrenched. Whenever 
we close a post office, the staff is utilised 
in the neighbouring post office or some 
other post office. No staff will be re-
trenched in the process of closure of post 
offices. 1 hey are the permanent staff of 
the Department. 

SHR! B.N. REDDY According to 
the statement laid on the Table of the 
House, those pO!>t offices which are not 
financially self-supponing, apart from 
certain other reas'lns, will be clo!'ed. 
The fact that the po~t offices are not 
self-supporting in that region is not due 
to the public, it is due to administrative 
reasons and Iap~es. I would like to 
know whether before clo~ing these post 
offices, which had been functioning, any 
enquiry was hclci to fL1d out the rea:.ons 
for their not bdng self-suppon ing, and 
whether this was due to adm nistrative 
reasons and administrative lapses. 

SHRT SO'\iTuSH MOHAN DEV : 
When we decide to clo~e down a post 
office, we take into C.)nsideration the 
cost of ope ati-..n, rtvenue genera1cd, 
work load to engage minimum staff, 
distance from other post offic~s etc. 
There are certain relaxations for tribal 
and backward areas There are certain 
norms for city areas and thete are 
certain norms f0r ruri1J areas. Self .supp:)[t 
is not the only con~iderati n. Vari•)US 
other factors are tak-=n into consideration 
and a decision is tdkcn on the overall 
situation of the post office operating in 
a particular are:.1. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 
Central Assistance to promote 

Coconut Oil 

*I. SHRl K. MOHANDAS : Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be ple<ised to state : 

(a) whether Government of KeraJa 
have sought the help of the Central agcn-

cies to popularise the use of coconut oil 
outside KeraJa ; and 

(b) if so, the steps being taken in 
this resard ? 

THE MINISTER 'op PARLIAMEN-
TARY AFFAIRS AND MINJSTER OF 
FOOD AND CIVIL SUPPLIES (SHRl 
H.K.L. BHAGAl) : (a) Government 
of Kerala has submitted a Project to the 
National Cooperative Development Cor-
poration for Procunment, Processing 
and Marketing of Coconut, Copra and 
Coconut Oil ; 

(b) The . Central Government has 
s•Jpported the project for international 
assistance. 

Laying of Pipeline from Krlsbaa-Godavarl 
Basin for Development of Gas.based 

Industries In Andb.ra Pradesh 

5. SHRI s. JAIPAL REDDY : wm 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether the Oil and Natural Gas 
Commhsion has decided to Jay a 7 0 K.M. 
I .>ng pireline from Krishna-Godavari 
gas basin to an Amonia-manufacturing 
plant ; and 

(b) whether a perspective r Jan for 
development of ga!.-ha~ed indu!.tries in 

Andhra Pradesh is being formulated ? 

THE MINrSTER OF STATE OF 
THE MINISTRY OF P.l:.TROLEUM 
AND NATURAL GAS Al\10 MJNJSTER 
OF sr~TE JN THE MINJSTRY OF 
FINANCE (SHRI BRAHMA DUTT) ~ 

(a) No, Sir. 

(b) ONGC are in the proce5s of identi-
f) ing suitable consumers of the natural 
gas available from the Krishna-Godavari 
basin. 

Dlfflculties of Tin and Metal container 
IDdustry 

*6. SHRf VJJAY N. PATIL : Wi!l 
the Minister of INDUSTRY be pleased 
to state : 
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(a) the number of tin and metal con-
tainer industry units wot.king in the 
country ; 

(b) whether Government are aware 
of the difficulties faced by metal con-
tainer units due to non-availability of 
essential inputs for tin container makers 
as against those making p)astic 
containers ; 

(c) whether Government are aware of 
the price advantage that plastic industry 
enjoys over the tia container units "; and 

(d) the steps Government propose 
to take to remove adverse working of tin 
container making units ? 

THE MTNJSTER OF INDUSTRY 
(SHRI J. VENO ALA RAO) : (a) There 
are S 4 tin and metal container indus-
trial units in the medium and large scale 
sectors and about 3000 units in the 
smaJI scale s~ctor. 

(b) The requirements of the metal 
container industry for tin plates are met 
both from indigenous as well as imported 
source<11 as in the case of plastic container 
industry. 

(c) The prices of tin contairiers and 
plastic containers may not necessarily be 
the same as these two industries use 
different process of manufacture and 
different raw material. Besides, the cost 
of 11'-ed a~scts and other inpulS is diffe-
rent for both the industries. The profit-
ability of a unit depends upon many 
factors such as size and efficiency of ope-
ration, the demand pattern 6f the 
product, the level of technology etc. and 
therefore the working results of these 
two industries are no.t comparable; 

(d) The Government is already en-
gaged in efforts to improve availabiUty of 
raw materials to the tin container 
industry. 

Report of Committee to Hudy sick 
Industrial Units 

*7. SHRIMATJ N.P. JHANSI LAK-
SHMI : 

SHRI IVM. BHOYE: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether a Committee has been 
constituted to study the working of sick 
industrial units and make su~gestions for 
improving their working capabilities ; 

(b) if so, the terms of reference of 
the Committee ; and 

(c) the time by which the report of 
the Committee will be submitted ? 

THE MINISTER OF INDUSTRY 
(SHRl J. ·vENGALA RAO) : (a) No 
committee has been constituted by the 
Government of India to study the work-
ing of the sick units and make sugges-
tions for improving their capabilities. 
However, the Reserve Bank of India had 
appointed a committee to study the 
problem of rehabilitation of sick units in 
the small scale s;,ctor in February, 1986. 

(b} The terms of reference of the 
Committee constituted by the RBI were 
as follow3 :-

(i) Definition of sick S.S.I. units ; 

(ii) Identification of incipient sickness 
in SSI units ; 

(iii) Establishment of a suitable machi-
nery for identification of sickness, 
preparation of rehabilitation pack-
ages in the case of potentially 
viable units, and follow-up and 
monitoring of their implementa-
tion ; :ind 

(iv) Formulation of parameters for 
provision of reliefs/concessions by 
commercial banks, State Financial 
Corporations, State Governmena. 
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and other agencies under rehabili-
tation packages evolved for sick 
SSI units considered as potentially 
viable. 

(c) The Committee submitted its 
report to the RBI in October, !986. 

Ratio between the Number of Post Offices 
and Population 

*10 SHR! SATYAGOPAL MISRA 
Will the Minister of COMMUNICA-

. TfONS be pleased to state : 

(a) the ideal ratio worked out between 
t.he number of post offices and the popula-
tion; 

(b) whether this bas 
recently; and 

been changed 

(c) if so, the reasons thcroof 'l 

THE MCNJSTER OF COMMUNI-
CATION~ (SHRI ARJUN SINGH1 : 
(a) There is no fiKed 'ideal ratio' as :.uch 
~etween the number of post offices and the 
population. However, the target adopted 
for the second U.N. development decade 
was one post office to st:rve 30UO to 60u0 
people on an average. As agc1inst this 
target, in India the average populcition 
i;erved by a post office is 4 7 4 5. As a 
matter of f ..ict post offices are sanctioned 
bas·d on a variety of criteria which 
include not oraly the p~pulation factor 
hut also the distance from the nearest 
exi.:;ting post office, the terrain a;;!>cssment 
of postal traffic in the area anJ the likely 
cO'\t to be incurred as well as the revenue 
expected to be earned. 

(b) The ch:tnge eJfoc1ed recently 
relates to the pC')pulation norms to be 
foll 'wed in rural areas. Und~r the 
earlier nr)rms, intt:r alia, a vilfage should 
hwe a minimum porulation of :o 0 to 
be e'igible for a post office. In backward 
and tribal areas the population of a 
viilage together with its hamlets should 
be I 0'10 or more. 

In the revised norms, a post office will 
be phoned for a group of villages, the 

combined population of which should be 
5u00 in normal rural areas and 2500 in 
hilly, backward and tribal areas. Within 
the group. a suitable village wiJI be selec-
ted for locating the post office. 

(c) The main reason for the change is 
that, by and large, the larger villages 
have already been provided with post 
offices. Further extension of postal 
services needs to be based on groups of 
smaller viJlages. Further, the •group' 
concept also allows flexibility in location 
of a post office at the most suitable 
village. 

National Conference on Telecom. 
Industries 

*I 2. SHRI PRAT AP 
SHARMA Will the 
COMMUNrcATIONS be 
state : 

BHANU 
Minister of 
plea~t.d to 

(a) whether recently a two day 
National Co11ference on Telecom, lnd.uc;try 
was held in New Delhi; 

(h) if so, the main conclusions arrived 
at this Conference; and 

(c) what follow-up steps have been 
t..1kcn to achieve self-reliance in this 
field ? 

,, 
THE MINISTER OF COMMUNI-

CA flONS. (SHRI ARJUN SINGH) : (d) 
Yes, Sir .. : A National Conference on 
Telt-com Missi'on was held at New Delhi 
on 3rd amt 4th Februa1y, 1987. The 
main parucipants in the conference 
included : . Ministers, po.itkal leaders, 
repre,entatives ••f the Consumer Move-
ment-, eminent citizens. Technocrat:; 
Scientists,, Planners, Administrators. 
Telecom Managers, Management 
Experts, Journalists, Labour Leaders 
and representatives of industry and busi• 
m:ss. Government and large public Fcctor 
user deJ')artments, the nedia and finan-
cial institutions. 

(h) This conference was convened by 
the Department of Telecommunications to 
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give a scme of participation in !ts mjssion 
for better comruunications to all sccrions 
of the community. All tha sugscstions 
made have been noted and are being 
given due consideration. 

(c) One of thP. important steps already 
taken for the achievement of self-rdiance 
in the field of tclt:communications is the 
setting uo of a Centre for Development 
of Tclematics (C-DOT) which bas been 
entrusted with the development of a 
family of digital · systems f ~r telecom-
munication needs. A new unit to 
manufacture the ESS of C-OOT design 
under the T. T. r. is under consideration. 
Private industries have also been encoura-
ged to m<\nufacture some of the telecom-
munication fQUioment like telephone sets 
PA r~x etc so that the country can 
achieve self-reliance in this fidd. Other 
sugge~tions made by the participants in 
the conference are being examined by the 
Government. 

Publication of extracts from Omclal 
records by 'Indian Express• regarding 

Rel!eoce Industries 

•t 3. DR. A.K. PATEL : 
SHRI H.N. NANJE GO-

WADA: 

Will the Minister of INDU3TRY be 
pleased to state : 

(a) whether Government have 1ince 
completed the enquiry into appearance of 
certain extracts from official re-cords in 
the articles published by 'Indian Express' 
regarding reliance Industries; and 

Year Target 

1983-84 2.5 lakhs 

1984-85 2.5 lakhs 

1985-86 2.5 lakhs 

(b) if so, the result thereof and the 
action taken by Government in the 
matter ? 

THB MINISTER OF INDUSTRY 
(SHRI J, VENGALA RAO) : (a) and 
(b) The enquiry has been entrusted to 
the CBl and the same is in progress. 

[Tram/at ion] 
Achievements under Self-employment 

Scheme 

* 14. SHRT VJRDHI CHANDER 
JAIN : Will the Minister of INDUSTRY 
be pleased to state : 

(a) the achievements under the self-
employment scheme ; 

(b) the performance of Rajasthan 
State in the implementation of the said 
scheme ; 

(c) whether tl:rerc is a resentment 
because of wrong selection of educated 
unemployed under this· scheme ; 

(d) whether the unemployed youth 
selected under this scheme have not been 
successful in their vocation because they 
do not get Joans and power connections 
in time; and 

(e) if so, the special steps being taken 
to remove these difficulties ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) The 
achievements under Self-employment 
Scheme in the country are given as 
under : 

No. of cases sanctioned 
by banks 

2.42 lak.hs 

2.29 Jakhs 

2.21 !akhs 
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(b) The performance of State of Rajas.than in the implementation of this scheme 
is as follows : 

Year Target 

10,000 

1984-85 

t 985-86 10,300 

(c) to (e). The scheme is implemented 
through the Dbtrict Industries Centres 
which are under the control of State 
Governments. DIC Task Forces screen 
applications for recommending it to the 
banks who in turn are responsible for 
sanctioning of loans. State Governments 
are responsible for taking appropriate 
action on the complaints received regard-
ing the implementation of the scheme. 

It is understood that $ few complaints 
have been received by the Government of 
Rajasthan and that Gowr~mcnt has 
already initiated appropriate action 
regarding these complaints. 

It is the responsibility of the respective 
State Governmenc to provide nece~sary 

infrastructure and other support for 
snccessfu1 establishment of the units under 
the scheme, Shortage of power affect all 
the units irrespective of the scheme under 
which they have been established, 

An evaluation study of the scheme con- . 
ducted durir>g 198 5 for the Joan sanc-
tioned during I 9~3.84 rcveiilcd that 
761% of .the uo•t• set up by the benefici-
aries µpder tho scheme are working salis· 
f~_ctorUy jn the coumry. To plug certain 
loopholes, ~ observed by the evaluation 
team, a few modifications in the scheme 
have been introduced for the year 
1986-81. The modified scheme envisages 
submission of an affidavit by the applicant 
stating that his total income does not 
exceed Rs. 10,000/-· per family per 
annum. 

No. of cases sanctioned 
by banks 

IS,054 

15,382 

I 0,986 

[Eug/1.sh] 

% age of 
achievements 

1.50.50 

102.ss 

106.66 

Issue of Special Postal Stamps 

*IS. SHRI CHiRANJI LAL SHAR-
MA: Wiil the Minister of COMMUNI-
CATIONS be pJeased to state :. 

(a) whether the li!lt for issuing of 
special stamps in the honour of outstand-
ing public personalilies during next year 
has been finalised; and 

(b) if so, the names of such personali-
ties? 

THE MINISTER OF COMMUNICA-
TIONS (SHRJ ARJUN SINGH) : (a) 
The programme for issue of stamps during 
1988 is under consideration. 

(b) Question does not arise .. 

Iocrease fo price of Vaoaspatf 

*16. SHRI AMARSINH RATH-
WA: 

SHRI VILAS MUTTEMWAR: 

Wiii the Minister of FOOD AND 
CIVIL SUPPLIES be please to state : 

(a) the price of vanaspati as on I st 
January, 1986 and •~on Jst January, 
198 7, zone-wise; 

(b) the amount of increase per kg. in 
each zone and the reasons for the same; 

(c) whether there is any proposal to 
put control on the sale of Vanaspati to. 
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check the increase in its price very often; 
and 

(d) if not, what other measures.;~ are 
proposed to be taken to check the risins 
trend of its price ? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) and (b) The 
prices of vanespati in major cities of 
different zones were as under : 

Consumers price per 1 S Kg. tin 
(in Rs.) 

North South East West 
Zone Zone Zone Zone 
(Delhi) (Madras) (Calcutta) (Bombay) 

Jan. 86 262-265 298-JOS 284 286 

Jan. 87 338-345 3 48-365 348-365 360-36S 
Increase 76-80 50-60 66-84 14-19 

Increase/Kg. 5.06-5.33 3.33-4.00 4.40-S.60 4. 93-5.26 

The increase mav be attributed to 
reduction in alloca1ion ·of imported oil to 
vanaspati industry and increase in lhe 
prices of-indigenous permitted oilr. 

(c) No. Sir. 

(d) Effective supply management of 
imported edible oils has Jed 10 decline in · 
its prices. This will be continued. C~eck­
ing of vanaspati units has been iniensi-
6ed. 

[Translation] 
Factory for cooktn1 gas Cylinders In Dinar 

*17. PROF. CHANDRA 8H,ANU 
DEVI : Will the Minister of Jndusrry be 
pleased to state : 

(a} whether Government propose to 
!!Ct up a factory to manufacture cooking 
gas cylinders in Bihar dunng the next one 
or two years; end 

(b) if riot; whether Government have 
received any proposal 10 set up such 
factories in the private sector ? 

I ' • ~ • ' 

THE MINISTER OF INDUSTRY 
~ SHRI_ J_, VBNGALA RJ\O) : (a) and 
(b). ?'lo industrial ,licence is required _for 
manuf'acture of LPG (cooking aas) 

cylinders. 1 4 Units are registered with 
DGTD for manufdcture of LPG cylinders 
in the State of Bihar. The Cen1ral 
Government has no proposal to set up a 
unit for manufac url! of LPG cyiinders in 
Bihar. 

[English] 
''Golden Handshake'' Stheme In ll'ublic 

Sector Undertakings 

*18. SHRI ARIF MOHAMMAD 
KHAN: 

SHRI JNDRAJIT GUPTA : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government have decided 
to inlroduce the •'golden hand· 
!>hake" scheme in the public 
sector undertakings; 

(b) if so, the sailent features of the 
scheme; 

(c) the names of the public under-
takings to be covered under this 
scheme; and 

(d) the number of employees. indus-
tr)'·wise, who took retirement 
durina 1986 under this ICheme 
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and 1be nwnber expected to seek 
voluntary retirement during 
1987 ? 

THE MJNJSTER OF INDUSTRY 
(SHRJ J. VENGALA RAO) ; (a) 10 
(d), Some public sector urdertakioss, 
for implementing their employees ra-
tionalisation programmes. have introduced 
schemes for voluntary retirement from 
time to time with diwrse exptrience, The 
figures of retirment during 19 86 under 
such scheme arc not readily available and 
it is not pos~ible to pr• ject such figures 
for I 98 7. Propos.als for t.xgratia pay-
ments over and &hove statutory dues on 
retrenchment of surplus staff would be 
deahh with on ca~e to case basis. 

Action Plan For Expansion and 
JmproH1mt·nt In Telecommunl-

ca lion system 

"'19. SHRI SRIHARI RAO : Will 
1he Minister of COMMUNICA1-IONS be 
pleased to state : 

(a) whether the Department of Tde-
communications has formulated an action 
plan for expan~i('" of and qualitative 
improvement in telecommunication sys-
tem; 

(b) the cost of the action ph n and 
the details th er. of; and 

(c) ho., the finances for this plan 
will be raised ? 

THE MINISTER OF COMMUNI-
CATIONS <SHRI ARJUN SINGH): 
(a) The Aciil n Plun for' the Jear 
J 987-R 8 is under preparation and 
finalisation. 

(bJ Thesr are being worked out. 

(c) Finances are proposed to be met 
from Internal rei:ourees, budgetary 
surport and by borrowings from domes-
tic markets through bonds. 

Thermal · Power Station fn . R1yalaseema 
Region, Andhra Prade1b 

•.?O. SHRI T, BALA GOUD : wm 

the Minister of ENERGY be pfoas.ed tt> 
state : 

(a) whether the Andhra Pradesh 
Government have submitted a proposal 
for the establishment of a Thermal Power 
5tation in R&yaJaseerna Region and its 
inclusion in the Seventll Five Year Plan; 
and 

(b) lf so, action taken in this regard ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENER.GY (SHRlMATI 
SUSHILA ROHTAGl1 : (a) and (b) : 
The Andhra Pradesh State Electricity 
Board have submitted a Fe11sibi111y 
Report for the establishment of a thermal 
power station in the Rayalaseema region 
of the State. The proposal was not 
complete in all rc:spect~ and the Andhra 
Prade~h State Electricity ~oard have yet 
to communicate env11onmcntal clearance. 
Coal linkage for the r rojcct has also not 
been tied up so far. 

Del•y Jn Supply of LPG Cylinders lo 
Bibanbarif 

1. SHRI VIJOY KUMAR YADAV: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to stale.: 

(a) wncthcr it is a fact that there is 
great demand for LPG clinders in Bihar~ 
sharif, District Nalanda, Bihar; 

(b) whether it is a fuct that hundreds 
of con~umers have not received rhe gas 
cyJiodcr for the l<1st more thc.n one 
month; and 

(c} if so, ~hat concrete steps Govern-
ment prop se to take to i.olve the problem 
and eni.u1e rtgular supply of 1he aas 
cylinders to the consumers ? 

THE MINISTER OF STATE OF THE 
MJNJSTRY OF PETROLEUM AND 
NATU~AL GAS AND MINISTER OF 
STATE IN. THE MrNJSTRY OF 
FINANCE (SHR I BRAHMA DUTT) : 
(a) and (b) : A backlog in supply of 
LPG refills !n Biharsharif haa developed 
due to industrial relation problems atthe 
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Barauni Refinery in September 1986,· and 
owing to the strike by Bihar transporten 
in January 1987. 

(c) Efforts are being made by the oil 
marketing companies to reduce the back- • 
log by stepping up supplies to markets 
in Bihar inc1uding Biharsharif, by supple-
menting supplies from bottling plants at 
Haldia and Kalyani. Additi . .inal LPG 
bottling capacity is bdng i.et-up in the 
region under the LPG phase III project, 
as a long-term solution. 

Production and R<'buirement of 
Penicillin 

2. SHR.I MOHANBHAI PATEL: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) the detaib of penicillin units 
funcihming in the country at present and 
the annu I production of penicillin in 
those units; 

(b) the rcqu:rcment of penicillin in 
the count;:y annually ; 

(c) Whether there is any proposal to 
establish a plant to manuf .icture peni-
cillin in the country in the near fu1ure lo 
meet rhe demand l f penicillin; and 

(d) 1f so, the details thereof and tre · 
time by which it is likely 10 be established 
with iti; location ? 

THE M[i'HSTER OF STATE IN THE 
DEPART\1 ENT oF CHE'\1JCA.LS AND 
PETROCHE'vtlCALS IN THE MI'-lJS-
TRY OF INDUSTRY (SHRI R.K. 
JA.rCHANDRA SINGH) : (a) Details 
are given below : -

Produeti(ln of Pen U1/fn (MMUl 

Name of Company 

i) IDPL 

ii) HAL 

iii) Alombic 

iv) Standard Pharma 

Year, 1985-86 

32.40 

73.81 

91.4 7 

71.43 ----
Total:- 269.11 

(b) The Working Group on Drugs 
and PharmaceuticaJs for the 7th Five 
Year PJan have estimated the recrniremcnt 
of Penicillin as 1520 MMU during 
1986-87 and 2470 MMU by 1989-90. 

(c) and (d) Under the policy 
recently announced, the manufacture of 
penic·llin hac; been dcreservcd from the 
P..iblic Sector with a view to boost pro-
duction. In response to this, applications 
have been received for setting up Penicil-
lin projects in the country. 

Procedure for Car Manufacturers to 
obtain Fuel Efficiency Certificate 

3. SHRI H.B. PA TlL : Will the 
Minis1er of lNDUSTRY be pleased to 
to state : 

(a) whether 1t 1s a fact that Union 
Gov~rnment have laid down detailed 
procedure for car manufdclur~rs to 
ohtain fuel efficiency certificates for 
availing fiscal concessions; and 

(h) if so, the details regarding the 
procedure followed in this regard ? 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINbTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir. 

(b) : A Statement giving lhe details is 
given below. 

St:itement 

Fuel Efficiency Certification Procedures 

Notifications i~sued by the Department 
of Revenue, Mini•try of Finance, 
Government of India on 24th Decemher. 
l 98 6 prescribe the conditions to be 
fulfilled by fuel efficient motorcars for 
svaiJ.ing of the fiscal concessions grante 
under those notifications. The fo1l<'Wi1g 
procedure is laid down for obtaining fu 
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efficiency certificate under these notifica-
tions : 

( l) The manufacturer shaJl submit an 
application in duplicate to the Depart· 
ment of Industrial Development, Minis-
try of Industry, giving the model and 
complete technical specifications of the 
vehicle in the proforma prescribed for lhis 
purpose. 

(2) The manufacturer shall simultan-
eous1y send a copy of the application and 
the proforma to the Di ector, Vehicle 
Research and Development Establishment 
(VRDE) Ahmednagar-4 I 40U2. 

(3) The Department of Industrial 
Development in the Ministry of Industry 
shall advise the VRDE to carry out the 
fuel efficiency test. 

(4) On receipt of such advice, the 
VRDE shall depute an officer to sdect 
5 vehicles at random from the nroduccion 
line of the manufacturer after giving 
notice to the manufdciurer. 

(5) Such random selection shall be 
made from a minimum number of 
20 vehicles out of lhe current produc1ion 
in the plant of the manufacturer. The 
engine number, chassis number c.nd the 
colour of the selected vehicles shall be 
noted by VRDE. 

(fi) It shall be the responsibility of the 
manufacturer to deliver the 5 sekcted 
vehicles at the premises of the VRDE, 
Ahmednagar within two weeks of tl".e 
selection of the vehicles, with running-
jn duly completed by the manufacturer. 

(7) The manufacturer may, if he so 
de~ires. depute one representative to 
observe the fuel efficiency test at VRDE. 
It is, howeve·, obligatory for the manu-
facturer to i;:leriute one good mechanic to 
atrend to the repairs of the vehicles 
during the lesting at the VRDE. 

(8) The yRDE shall carry out the 
fuel efficiency test on t.he S vehicles in . . . 
accordance with the procedures prescribed 

in this behalf. A copy of this may be 
obtained on request from VRDE, Ahmed* 
nagar. 

(9) The fuel efficiency test reports of 
the VRDE shall be considered by a Fuel 
Efficiency Committee in the Department 
of Industrial Development. Ministry of 
Industry, The Commiltee shall examine 
all relevant aspects and make its recom-
mendations regarding the issue of the 
certificate. 

(I 0) Based on the recommendations 
of the Committee, a fule efficiency certi· 
ficat= will be issued by an officer not 
below the rank of Joint Secretary in the 
Department of Industrial Development, 
Ministry of Industry. 

(11) The fuel efficiency certificate 
shall be issued only if all the 5 te~ted 
ve;1ic!es achieve the fuel efficiency norms 
prescribed under the aforesaid notifica-
tions of the Department of Rtvcnue, 
Ministry of Finance. If even one of the 
tested vehicles does not achieve the pre-
scribed fuel efficiency norms, the Com-
mittee shall not recommend the issue of a 
fuel efficiency certificate. 

(12) The fuel efficiency certificate 
issued shaH be valid for a period of 
6 months from the date of issue. 

( 1 3) For renewal of a fu I t'fficiency 
ccrrificate, the manufacturer shall submit 
his appljcati"n at least 2 mc•n1hs jn 
advance of the date of expiry of 1he cur-
rent certificate. 

(14) Before the fuel efficiency tests 
are undertaken by the VRDE, the manu. 
facturer shaJ! pay the VRDE through a 
Demand Draft, a testios char1e of .Rs. 
J0,000 per vehicle. 

I 

(15) After the VRDE has carried out 
the fuel efficiency tests, the tested vehicles 
shall be coflcctcd by the manufactures 
from the VRDE premises at Abrned-
naaar. 
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Fair Price Sbop!I In Rural aad 
Urbaa Areas 

4. SHRI K. RAMAMURTHY: Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state : 

(a) the State-wise break up of rural 
and urban fair price shops out of the 
total of 3, 15 lakh fair price shops as on 
3 J January, 1985; 

(b) the details of areas in the country 
not covered so fax by public distribution 
:system; and 

(c) the details of mobile fair price 
flhops operating in fac ftu.D& regions of 
the country 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CJVIl SUPPLIES (SHRC GHULAM 
NABI AZAD) : (a) A statement indi-
cating the number of fair prioe sh.ops 
fuix:tioning in rural and urban areas of 
variousfU.Ts. as on l.l.1985 is given 
below in tbe statement, 

(b) According to available informa-
tion, the entire country has been -covered 
under the net-work of Public Distribution 
System. 

(c) According to th.e ioformation 
received from State Governments/U.T. 
Administrations. I~ 3 mobile fair price 
shops are operating in Assam. B1har, 
Gujarat, Maharashtra, Orissa, Rajasthan 
and Uttar Pradesh. 

Statement 

SI. 
No. 

1 

1. 

2. 

'll -· 
4. 

s. 
6. 

7, 

8, 

9. 

10. 

11. 

State-wist Hmbtr nf Fair Price Shops i" rhe country as on l / 1 /8 S 
Numlnr cf Fair PriCt! Shops 

Name af State/U.T. Urban Rural --------- -----~-
Cooper- others Cooper· others 
ativcs atives 

2 3 4 ·s 6 

Andhra Pradesh 933 5780 2024 237 JI 

Assam 145 1919 1363 17852 

Bihar 552 6718 2686 29072 

Gujarat 653 2204 3157 4428 

Haryaoa 124 139S 1539 2898 

Himachal Pradcs:ti 101 93 2140 470 

Jammu & Kashmir N.A. N.A. N.A. N.~ 

Karnataka 2290 2778 5059 S·6'2 

Total 

7 

32448 

2127t 

39028 

10442 

S9S6 

;2804 

2264 

l581t 

Kerala (l/10/84) •••.••••. 1sos •••••••.•.• ,. ••..••••• 10&:61 ••••••••••••••. 12366 

Madhya. Pradesh 2024 271& 10404 J612 18756 

Maharashtra Urban+ 
Rural 1960 .5949 24200 32109 
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{b) artd {c) No concrete proposals 
haTe been finalized. 

SettlAg up ef Public Sector ualt11 la 
North Bengal 

6. SHRI ANANDA PATHAK : Wil 
the Ministe£ of INDUSTRY be pleased 
to state: 

(a) . whether Government are coosi~ 
dering any prorosal to set up at least 
two public sector units in the fiYe back-
ward districts of North Bengal ; and 

(b) if so, the details thereof 1 

THE MINISTER OF ST!\.TE IN THE 
DEPARTMENT OF PUBLIC E'iTER.-
PRISES IN THE MINJSTRY OF 
INDUSTRY (PROF. K.K. TEWARY); 
(a) and (b). T~ iaFormatiora is beins 
collected aod the same will be laid down 
on the Table of the House. 

Fair Price Sh<l(JI 

7. DR. SUDHIR ROY: Will the 
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state : 

(a) the m.nnber of fair P£icc shops 
QPened in the ooun1ry so far ; and 

(b) their State-wise distribution 1 

TUE MINIS fER OF ST A TE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) ; (a) and (b). The total number 
of fair prioe shops in the countrv as on 
30.1:1.1986, is about 3.30 la.kb. The 
State-wise break-up of the fair price 
shops is given in the statement giveil 
below. 

Statement · 

SI. 
No. 

I 

I. 

2. 

3. 

4. 
s. 
6. 

7. 
6. 

9. 
I(). 

11. 

12. 

13. 

14. 

15. 

16 .. 

Name of the Static 

2 

Andhra Pradesh 

Assam 

Bt"P.at 

Gujarat 

Haryana 

Hima<:ba.I Pradesh 

Jammu & Kashmi1 

Karnataka 

Kenia 
Madhya Prades.ll 

Maharashtra 

Manipur 

Meghalaya 

Na.galancl 

Orissa 

Puitjab 

. ... 

·-

Fair Pcice Shops 
as on 30/9ft<6 

3 

34'030 

22'968 

39028 

10843 

63SS 

2873. 

232S 

t.-021 

12711 
1-88 75 

3319() 

1481 
24sa 

18.S 

1966, 

10801 
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(b) to (d), The Government of West 
Bel'gal had requested th~ Election Com-
mis~ion to bold the elections to the Seate 
Assembly on the 22nd February. 198 7. 
A request was also received from the 
Go~rnment of Kerala that the elections 
to that State Assembly should be held 
in March, 1 9 8 7. As the process of 
election, inciuding the period of advance 
nocice and the period which may have 
to be left afcer the dare of ·poll for pro-
viding for unforeseen contingenFies, takes 
about 4 5 days, the process of general 
elections should have been initiated in the 
case of W1 st Bengal around the last 
week of April, 1987 and in the case of 
Haryana and Kerala, in the first week of 
May, 1987, and in the case of Nagaland, 
in the early part of October, J 9 8 7. 
The Commission was not in favour of 
holding the general election on the date 
suggested by the State Government of 
West Bengal, as it was felt that in view 
of the complaints received from time to 
time with respect to the revision of rolls, 
some time for receipt and disposal of 
appeals end for receipt of fresh applica-
tions for enrolment in the electoral rolls 
should be allowed. The Commission 
was aho anxious to follow the conven-
tion of holding, as far as possible, 
general elections due arcuad the same 
time according to a common orogramme. 
In the light of these considerations the 
Election Commission has announced the 
programme of general elections to Jammu 
and Kashmir, West Bengal and Kerala 
Assemblies in such a manner as to have 
the date of poll on the 23rd March, 
t 98 7. By this proce>s, the request of 
the Gov ~rnment of West Bengal was met 
half wav and the request of the Govern-
ment of Kerala was accepted. 

(c) The details of the programme 
of general elections to the Legislative 
Assemblies of West Bengal, Kerala and 
Jammu and Kashmir, as announced by 
the Election Commission, are as follows:-

(t) Tssu e of notification 

(2) Last date of making 
nominations for the 
election 

I 6·2·1987 

2.1-2-1987 

(3) Date of scrutiny of 
nominations 

(4) Last date of with-
drawal of candidature 
in the ca~e of Jammu 
and Kashmir and 
Kerala 

AND 

in the case of West 
Bengal 

( 5) Date of poll 

24-2-1987 

27·2-1987 

26-2-1987 

23-3-1987 

Improvement ta Telephones tn Slndbudura: 
uod Ratnagirl Districts 

9. PROF, MAOHU DANDAVATE: 
Will the Minister of COMMUNICA-
TIONS be pleased co state : 

(a) whether there have been recurring 
complaints regarding telephone communi-
cation in the Sindhudurg and Ratnagiri 
Districts /,f the Konkan region in 
Maharashtra due to outmoded telephone 
exchange system ; and 

(b) if so, whether these 'defects arc 
proposed to be removed in a time bound 
programme? 

THE MINISTER OF STATE IN THE 
MTNiSTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (•) 
and (b). No, Sir There have been no 
recurring complaints in the Sindhudur1 
and Ratnagiri districts of Kunk:an 
region. Prom t accion is taken to attend 
to complaints as and when they are 
received. 

Decentralisation of 1pproul. of For1l1• 
Collabora tioo 

IO. SHRI PARASRAM BHARDWAJ: 
Will the Minister of INDUSTRY be 

· pleased to slate ; 

(a) whether it is a fact that Government 
have further decentralised approval of· 
foreiin collabcrations and authorised the 
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respective administrative ministries to 
issue sanctions ; and 

(b) if so, the details regarding this 
new regulation ? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b). Yes, Sir. 
Government have issued a Press Note on 
16th January, 19 8 7, enhancing the dele-
gated powers of the Administrative Minis-
tries to accord ap::irovals for fon:ign 
collaboration proposals. The main thrust 
of the n~w policy is that the Administra-
tive Ministries can now decide the 
foreign collaboration proposals which do 
not involve a foreign exchange outgo of 
more than Rs. one crore, in th~ aggregate, 
in t~rms of know· how and royalty. 
Copies of the Press Note have .been sent 
to the Parliament Library. 

Cement Factories In Aodhra Pradesh 

11. SHRI V. SOBHANADREES· 
WARA RAO : Will the Minister of IN-
DUSTRY be pleased to state : 

(a) the details of existing cement 
factories in Andhra Pradesh, their location 
and licensed capacity ; :lnd 

(b) the particulars of Cement planu 
for which industrial licence/Jetter of 
intent/registration with Directorate Gene-
ral of Technical Development from Andhra 
Pradesh have been given ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT JN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and Cb) Details are 
given in the Statement given below. 

Statement 

Details of Cement Units In production in Andhra Prad~sh 

S. Name of the Company 
No. 

LARGE: 
1. Cement Corporation of India 

(PSU) 

2. Cement Corporation al lallia 
3. Priyadarshini Cements 

4. Andlu:a Cement Ltd., 

5. -do-

6. -do~ 

7. Ramakrishna Cement (KCP) 

8. Orient Paper Mills (Pb. I) 

9. Sri Vishnu Cements (Ph. I) 

1 0. Raasi C~eots 

11. Associated Cement Co. Ltd. 

12. -do-

13. Panyam Cements & Minerals 
Industries 

Location 

Yerraguntla 
Cuddapah 

AdiJabad 

Kodad, Nalgonda 

Vijayawada 

Visakhapatnam 

Nadikudi, Adilabad 

Machcrla, Guntur 

Asifabad, Adilabad 

Kodad, Nalgonda 

Vedapalli Nalgonda 

Kistna, Guntur 

Mancberial, Adilabad 

BUIJ&anapalli 

Capacity 
(LTPA) 

4.00 

4.00 

4.00 

2,40 

2.50 

2.50 

2.54 

4.SO 

6.00 

3.00 

2.14 

3.lS 

5.31 
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1. 2 

14. Kesoram Cements 

IS. Coromandal Perti1izors 

16. iexmaca 

MINI & REGISTERED: 

1. Deccan Cement Ltd., 

2. Kaketiya Cement 

3. Someswara Cements 

4. Nagarjuna Cement Ltd. 

s. Srivijaykrishna Ctment 

6. Himadari Cements 

7. · Parthasarthi Cements 

8. Sagar Cement Ltd. 

9. Annapurna Cement Ltd. 

10, Amreshwari Cements 

11. S V Cement Ltd. 

12. Suvarna Cements Ltd. 

3 

Poddapa11i 

Chilamkur, Kalamalla 

Yerraguntla 

Huzurnagar, Nalgonda 

Kodad, Nalgonda 

Asifabad, Adilabad 

Huzurnagar, Nalgonda 

Jaggayyapet 

Vadri. Krishna 

Karampudi, Guntur 

Huzurnagar, Nalgonda 

Asif a bad 

Pedaveedu 

KanakadripaJli 

Mcllacheruvu, 
Nalgoada 

Details of Ctment Units under Implementation in Andhra Pr..Jdtsh 

S. Name of the Company 
No. 

I. LAROE: 

(A) Industrial Lictnc11 

1 . Cement Corporation of India 

2. Andhra Cement Co. Ltd. 

3. Sri Krishna Cementa 

4. Orient Paper Mills 

S. Sri Vishnu Cements 

6. Madras Cements 

7. Raasi Cements Ltd. 

(B) Letters of lntmu 

1: Cement Corporation of India 

2. Priyadarshini Cements 

Location 

Tandur, KV Raagareddy 

Nadikudi Vi~ag (SE) 

Yadiki, Tadpatri 

Asifabad, Adilabad (P. II) 

Kodad, Nalgonda (P. II) 

Jaggayyapet, Krishna 

Vedapalli Na)gClnda (SE) 

Yerraguntle (SE) Cuddapah 

Kcdad, NaJgonda (SE) 

4 

9,00 

10.00 

5.00 

0.99 

0.66 

0.66 

0.66 

0.20 

0.66 

0.66 

0.95 

0.66 

0.33 

0.33 

0.66 

Capacity 
(LTPA) 

10.00 

s.oo 
4.00 

4,50 

4.00 

7.50 

8.00 

11.20 

6.00 
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S. Name of the Company 
No. 

3. Andhra Cements Ltd. 

·4. K C P Ltd., 

S,· Walchand Industri~ Ltd. 

6. Zenith Steel Pipes Ltd. 

7. Associated Cement Co. Ltd. 

·n. MINI UNiTS : 

(A) Industrial Licence 

1. Bogeshwara Cement Minerals 

2. Coromandel Cements 

(B) Letu-rs of lntent.r 

1. Shri A Baba Vardhnarao 

2. Chanakya Cements Ltd., 

3. Devi Cement Ltd. 

4. P R Cement Ltd. 

S. PR K Raju 

6. M/s. Shej Cement Ltd. 

7. Bhagyalaxmi Cement Ltd. 

8. P V Laxminarayan Re<!dy 

9. Gautam Cements Ltd. 

(C) DGTD Registration 

1. Bishamber Cement 

2. Seetharam Cements Ltd. 

3. Essar Cements 

4. Jindender Reddy 

S. RR Koteshwara aao 
fo. Shri KotaairJ Pandu 

7. P Subbhu Raju 

8, M/s. Rockland Minerals 4 · 
Chemicals 

'· C N Reddy 
10, M A Muneer 

11. Shri V. Puchpamala 

Location 

Jayanthipuram, Krishna 

Macherla, Gun tur (SE) 

Tandur, Rangareddy 

Yapalagudam, Adilabad 

Mancherial, Adilabad (SE) 

'.· 

Kurnool 

Nalgonda 

Krishna 

Kodad 

-do-

-do-

-do-

-do-

-do-

Huzurnagar 

Guntur 

Nalgonda 

Mebboobnagar 

Nalgonda 

Koci ad 

Nalgonda 

..:...do-

--do-

-do-

Adilabad 

Nalgonda 

-do-

Capacity 
(LTPA) 

3.00 

l.46 

7.00 

.5,00 

4.65 

o.~6 

0.66 

0.66 

0.66 

0.66 

0.66 

0.66 

0.66 

0.66 

0,66 

0.66 

0,33 

0,33 

0,15 

0;33 

0.33 

0.33 

0.33 

0,30 

0.27 

0.33 

0.33 
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I 2 

12. V. Nlirenlid ~eddy 

13. Pandarantayya 

14. shri Meda R.ama~ab. 

t'5. It. GbPhlaktishdl ·Rctldy 

16. Sheikh Abdullah 

17. Micacl Watsa 

18. V1jll'f l(umar 

19. IC. Raje&hwar Rao 

2o. ' I. . .. 

P. Hanumantha Rao 

21. S. V. Bha<kappa 

22. Padtnavati Cement 

23. Mailari Surcsh 

24. ft. Gausurdcrrajan 

25. M. Nagesbwar Rao 

26. 'Rartibhadra Raju 

27. A Venkateswara Rao 

28. k~· Rangayya 

29. · AlkavapalJi S. Rao 

30, D. Srinath Reddy 

31. D. Satyavathi 

[Tran.slationJ 
Comtructlon or Gedowilll .. • 

Uttar Pradcsb 

3 

-do-
-do-

Kurnool 

Mcbboobnaaar 

-do-
:Anan1pnr 
Mebboobnaaar 

Rangarcddy 

Adilabad 

Anandpur 

Krishna 

Anandpur 

Karnool 

Nalgonda 

-do-
-do-

--do-

-do-
-do-
Anandpur 

I 

4 

0,33 

0.33 

0.33 

0.33 

d.H 
0,33 

0.33 

0,33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

0.33 

12. SHRI KAMLA PRASAD RA-
WAT: \vm the Minister of FftdO AND 
CIVIL SUPPLIES be pleased to. state : 

(c) if oot, the reasons therefor ? 

THE MJNJSlER OJ<"S't A 'TB IN THE 
MINISTRY OP FOOD AND ; CIVIL 
SUPPLIES (SHRJ OHULAM NAB( 
AZAD) : (a) Yes, :!'tr. ' 

(b) and (c) The Food Corporation of 
India has taken, up cons~r1,1~fon qf, addi. 
tional atoralJe capacity ot 6 S, 9 3 0 tonnes 
at 1 S centres in U1tar ~radefft. 

(a) whether any steps :te create 
additional storage capacity for foodarains 
are '*ins taken ; 

(b) if so, whether more godowns are 
proposed lo be . constructed in Uttar 
Pradesii; 

· (c) the number of new aodowns to be 
~lfru~ed ~ere·; 

(d) t.oflether there ts i. 'pfO'J)tlW tb 
tonstl1n:t • gddowo In dlsfrlct Baraba!lkl 
ID ·tJtrat hldc!fl trio·; and 

(d) There is no such ·l'roi>osa! Bt pre-
sent. 

(e) The existina storage capacity in 
Barabmld dtstrtct ts comtdered suftk:fmt. 

[!)il'ti.fh} 
TaleplOli& E:Mnlllle hi th Country 

13. Sl;IJll SYE:p MASl,JDAL HOS- -
~AlN,:., W1tl tiie Miiustet bf 'COMMU-
NiCA Ttt>Ns tie pil!aSca tO state : · 



^  ^
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the directives of the Ccnkal Bhctti 11ity 
Authority ; and 

(b) if ao. when ? 

THE MINISTER OF STATE JN THE 
DEPARTME?'l.'T OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMAT! 
SUSHILA ROHTAGI): (a) No, Sir. 

(b) Does not arise. 

Iattallatlon of Public call offices 
under Hes:qoa Scheme 

1 S. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
C8MMUNICATIONS be pleased to refer 
to the reply given to USQ No. 2207 on 
18th November, 1986 regarding instaJia-
tion of Public Call offices under Hexagon 
scheme and state : 

(a) the targets for each year of the 
S~eventb Plan i.e. 1985-86, 1986-87 and 
1987-88 for each circle; · 

(b) the actual number of Long Dis-
tance Phones provided in the Hexagons 
in each State alonawith the shortfall in 
each case; 

(c) whether efforts would be made to 
ensure the provision in all the 71 25 
inhabited Hexagons with Public Phones 
by the end of the Seventh Pia.a and the 
nature thereof ; and 

{d) if so, the financial allocations 
required for this purpose durin1 the 
remaining two years of the Plan ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF COMMUNICA1 IONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
The information is given in the Statement 
below. 

(b) The information is given in the 
Statement below. 

(c) No, Sir. 

(d) Does not arise in view of (c) 
abqve. 

Statemeat 

Targ•ts of lo11g DlstOl'lu publk Telephones (IDPTs) for J 985-86, 1986-87,. 
1987-88 and ldotifi«l lnhabited Hexagnns and those provided 

SI. Name of Circle 
No. 

J. Andhra Pradesh 

2. Blhar 

3. Gl.tjarat 
', 

4. · J. d IC. 

s. Kamatab 

.with Tel1phone Facility 

Tarpts for IDPTs ldent1fied 
Inhabited 
hexagons 

___ ,_ ______ ..._. __ 
85-86 86-87 87-81 

"ISO 40 Tarset for 87-88· will 4991 
be fixed at the beain-
nina of the year 
depending on the 
availability of finan .. 
cial resources and 
stores. 

250 1()0 4740 
100 100 2387 

30 75 885 

200 75 3648 

Hexagons pro-
vided with 

telephone faci-
lity as on 

31-12-19'86 

4861 

1303 

1215 

269 

2290 
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l 

6. 

7.' 

8. 

9. 

JO. 

11. 

12. 

] 3. 

14. 

IS. 

.., 
3 4 J. 

Kara la 10 

Ma~by~ &~p~h ~0.P 100 

~ahara'b'ra 200 100 . . . 

North Eastern 
(including Assam,· 
Af~DBf~l Pt::\ldes~, 
~~ipur, Meghaf~ya, 
~i~~r~! Nafala~d? ,0 TripuraJ. !O 

riC!rth Western 
(jncludioa Punjab, . '_- . . ' ~ ' . 
H!!ryana and 
Himacbal) uo 70 

Orissa JOO 100 

Rajas than 220 . 15~ 

Tamil Nadu so 30 

Uttar Pradesh 200 70 

West Bengai 
(including Sikkam) 120 60 

Total 2,000 1,120 

Electronk Excb'aap at Gbazlll"r, 
Uttar Pradnb 

I i. iHRI ZMbjl),1,. ~ASliell ; Will 
-~ ¥iDiiltl f)f CPlf Y,IJNICA l'J~S be 
ploased to State Llie progress . made in 
rqard to completion of Electronic Ex· 
chanp: at QM,zjpur. u~~r f~l,ldesh? 

THE MINISTER Of jJ'.4 lE ,lf'i 'fijE 
MINISTRY OF CO¥¥UN~~AT!ON.$. 
(SHRI SONTOSH MqHA!'i ~E~) : /,. 
400 Jine electronic ex~ jl ~~~ttd 
to be commissioned •U p~ 4ftef 
completion of buildina in the last quarler 
of 1_987-88. !he ~~uipment for exchange 
has ocen received. 

Imtilll .. Cap11dt1 of Power Projectl 

I~. SHRI ~N KUMAR NEHRU : 
Will the Minister of ENERGY be pleased 
to state : 

,' ·,~-. 0 I 

' 6 7 

'546 ,., 
6\P~ 3.,~8 

4842 2U? 

3308 '1-47 

20~~ l069 
2110 871 

6U~ Ui33 

1672 1657 

4QS~. 224\ 

2777 848 

S0,280 24,903 

(a} the installed capacity of various 
power prC!jects, State:wise, -and the extent 
to which ~he capacity has been utiltsed 
during the 'last three y~rs ; · .. 

(b) the reasons for shortfall in the 
capacity utilisation, if any ; and 

(c} the; remedial st~ps takep ~Y G9v .. 
ernmcnt in the matter ? 

THE MINISTER OF STATE IN TNE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) The requi-
red information is aiven in stat~cnts I, 
Ji"and nr below. 

tbl The reasons for the shortfaU in 
the' ~pact!; utilisation or tfi'et\ina\ poirer 
~tations i~~de system J'lt.(I ~13f2itl0fls. 
deficiencies fn equipment~ declining quality 
of coal. deficiencies in operation and 



maintenance, lack or financial resources 
Jrit4 State Bl~tricicy :POffds and prq".' 

. blems of indllltrial relatioq1. . -. 
(c) The measurc1 taken to improve 

the performance of thermal stations 
in.chide periQdic field visits by .l\o'Yilll 
TC8IDI and Task Fo~ cq~prisi111 "111· 
necrs from C.E.A., Bf!EL and ILK when 
specific action plans are drawn up to help 
the power stations in ovcccomina their 

-· 

problems. A Ccqtrally sponsored reno-
vation & 1t.f~ernis~d90 · ~ bas been 
ltjffiat~ in 3.2 d.leimll .atatioos in the 
country to improve tbcf.r perlormance. 
Assistance is· also bcina provided to tho 
State J:Uectriqity BOtl~ds ·in niattera such 
a$, ~ning ~f Powtr sc:ct1tf pcrs~el, 
procuring of f PBTe parta tio~ foreian and 
indigenous sapcocs. and in tbf' supplJ of 
r~quisite qualfty and quantity 4r coal. 

... 

l • 
~ 

! 

1 
I 

.. 

.. 
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Statement-II 

State-wise, Year-wise and Plant-wise capacity, actual gentration and Plant Load Factor of Nuclear 
Stations during ! 9~3-84 to 1985-86 

~~-

Station 1983-84 1984-85 1985-86 --------------- ----------...-- ---
Cap, Gen. PLF Cap. Gen. PLF Cap. Gen. 
(MW) (Gwh) <%> (MW) (Gwh) <%) (MW) (Gwh} 

~ 

RAJASTHAN 
. 

1. RAPS 440 1192 30.8 440 ]078 28.0 440 1292 

MAHARASHTRA 

2, Tarapur 420 1857 5~.3 420 1930 52.5 320 1962 

TAMIL NADU 

3. Kalpakkam 235 445 - 235 1070 52,0 470 1731 

---
PLF 
{%) 

-

33.3 

63.4 

80.8 

OCI w 

~ -·~ i 
::.. 
~ 
" ~ 

"T1 
l"T1 = ~ c 
> :;i!I 
io< 
N .... 

w -"° 00 .... 

~ ::-
i 
::.. :s 
i 

~ ~ 

IX. ... 
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Statement ill 

State-wise, Y«1r-wise and Plant-wise capacity and actual generation of Hydro 
Stations during 1983-84 to 1985-86 

Station 1983-84 1984-8-' J 985-86 ------- ------- -------
Dap, Gen. Cap. Gen. Cap. Gen. 
(MW) (Gwb) (MW) (Gwh) (MW) (Gwh) 

I 2 3 4 s 6 7 

Hfmachal Pradesh 

Dassi 60 295 60 272 60 292 
I 

Giri Bata 60 272 60 190 60 253 
Binwa 6 6 6 31 

Jammu & Kashmir 

Lower Jhelum 105 578 105 565 105 574 
Chenani I 

I 

Upper Sindb j 70 316 69 207 69 289 
Others 

Punjab 

UBDC 45 272 45 264 45 259 
Shanan 110 SSI 110 472 110 .522 
Anandpur Sahib 134 485 
Mukerian 45 93 45 232 4$ 223 

Rajastbao 

R.P. Sagar 172 3881 172 473 172 491 
Jawabar Sagar 99 287 99 374 99 392 
Mahi Bajaj so 40 

Uttar Pradesh " 
Riband 300 520 300 .923 300 703 
Yamuna St. II 
(Chhibro) 240 987 240 775 240 894 

( .. 
Khodri 120 so 120 380 120 . 424 
St. i cl IV 114.8 592 114.8 523 114.8 571 
Obra 99 198 99 332 99 252 
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1 2 3 4 5 6 7 

Ganga Canal 45.2 190 45.2 208 45.2 J 76 

Matltila 30 37 30 37 30 87 

Ramganaa 198 236 198 355 198 266 

Khatima 41.4 250 41.4 240 41.4 244 

Chill a 144 850 144 708 144 787 

Maneri Bhali 90 113 90 178 

Gujarat 

Ukai 300 1091 300 626 300 291 

Madhya Pradesh 

Gandhi Sagar 11 s 271 115 . 438 115 415 

Maharashtra 

Koyna Dam 920 4478 920 4073 920 3838 

Vaiterna 60 116 60 159 .. 60 83 

Pai than 12 J2 2 

Others 47.5 11 7 47.5 124 47.5 87 

:Banderdhara 10 

Andbra Pradnb 

Machkund 114.7 6:55 114. 7 831 114.7 679 

T.B. Dam 72 214 72 ·259 72 210 

Upper Sileru 120 422 120 487 120 302 
: 

Lower S ilera 400 1095 400 1266 400 823 

Nagarjuna Sagar ~SIO 2081 710 1958 810 1513 

Nagarjuna Sagar 
(RBC) 60 122 60 122 60 40 

Nix.am Sagar 10 37 10 30 IO IO 

S:risailem 330 659 440 2007 550 21!6 

Donlc.arayi 2S ,1 25 11 2S SI 

Karnataka 

Sharavathy 891 4695 891 4851 891 3917 

Joa 120 554 120 Sil 120 309 

Bhadra 33.2 49 33.2 65 33.2 37 

Sfvasamadram 30 131 30 i38 30 129 • 
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1 2 3 4 s 6 7 

Shimsbapura 16 123 16 138 16 134 

Munirabad 27 100 27 95 27 82 

Lingaoamakki 55 249 55 216 55 149 

Kalinadi 810 1880 810 2350 810 2328 

Kalinadi (Supa Dam) ·- 100 22.5 

Kera la 

Iddukki 390 1435 390 1936 650 2511 
Sabarigiri 300 849 300 1377 300 1402 
.KuUiady 15 252 75 272 15 239 

Sholayar 54 220 54 270 54 235 

Sengulam 48 . 131 48 149 48 118 

Neriamaogalam 45 255 45 291 45 293 

Palivasal 37.5 r 209 37.5 .237 37.S 218 
Poringalkuttu 32 216 32 235 32 212 
Panniar 30 76 30 11 l 30 129 

Tamil Nadu 
I. ; 

Kundan 1-5 535 8.5S ·SJS 1665 535 939 

Mattur Dam 240 426 240 680 240 215 

Pcriyar 140 441 140 567 140 462 

Kodayar 100 210 100 245 1 (}0 238 
Sholayar 95 276 95 215 95 298 
Pykara 70 219- 70 393 70 241 
Aliyar 6U 132 60 14S 60 136 
Sarkarpathi 30 97 30 144 30 124 

Moyar 36 91 36 170 36 103 

Papenasam 28 85 . 28 125 28 104 

Suruliyar 35 107 '3 5 103 35 85 

Sevalarur 20 

Blluu" 

Kosi 20 18 20 11 20 14 

Subernrekha 130 1 7() 130 263 130 221 
Or Issa 

Belimela 360 1310 3·60 1166 360 872 
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1 2 J 4 s 6 7 

Hirakud 270 1082 270 1103 270 1099 

Rengali 100 198 

West Bengal 

SmaU Stns. (W.B.) 41 116 41 122 41 121 

Sikkim 

Lower Lagyap 12 23 12 J6 12 30 

Meahalaya 

Kyrdomkulai 60 181 60 1SS 60 162 

Manlpur 

Umium Umtru 65.2 229 65.2 238 65.2 192 

'.{'ripura 

Gum ti 1$ S9 15 60 15 65 . 
Central Sector 

j 

Bairos Siul 180 846 180 656 180 678 
Loktak 105 49 105 259 105 413 

~ 

B.B.M.B. 
Bbakra 1 

I 

Ganguwal ~ 1205 7007 1337 .59 337 5995 
Kotla J 
Debar 990· 2733 990 2935 990 3085 

Pong 30p 1521 360 11~0 360 .1490 

D.V.C. 
Maithon 60 117 60 201 60 210 

Panchet Hill 40 112 40 140 40 174 

Titlaiya 4 4 4 21 4 21 
Meghalaya 

Kyrdemkulai 60 181 60 155 60 162 

Khongdang 2, 1 I 50 99 so 166 

Maharashtra 
Tata (Hydro) 
Tata (Pvt,) 276 1453 276 !370 276 1235 
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Reductloo lo leYy quota for Cement 
Industry 

19. SHRI LAKSHMAN MALLICK 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether some reduction in the Jevy 
quota for the cement industry has recently 
been announced during the current year; 

(b) if so, to what extent; and 

(c) the other facilities extended by 
Government to the cement industry 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF JNDUSTRY (SHRI M. ARUNA-
CHALAM) : la) and (b) Cement units 
which had gone into production after 
I . l . 8 2 and those which have been 
declared as sick were required to give 

· 40o/0 of their production as levy quota as 
against 60% of actual production in tht: 
case of units which had gone into 
production prior to 1.1 8 2. It has been 
decided to reduce the levy quota of all 
cement units by l 0% with efft:ct from 
15th December, 1986. 

(c) : The details of other facilities 
extended by Government to the cement 
industry are as under :-

(i) The retention price (payable to 
cement producers) of levy cement 
has been increased by Rs. 24.50 
per · tonne with effect from 
15.12.86. 

(ii) Contribution by cement units to 
the· Cement Regulation Account 
at the rate of Rs. 9 per tonne 
of production of non-levy cement 
has been discontinued with effect 
from 15th December 1986 

(iii) With a view to ensure expeditious 
installation of additional capacity, 
the schemes of expansions and 
modernisation are being encoura-
ged. 

(iv) 

(v) 

(vi 

To encourage maximisation of 
production out of the existing 
insJai!ed capacities, the level ·of 
levy obligation had been reduced 
in relation to the production 
beyond I 00% and upto 125% 
of the licensed capacity. 

To compensate the cement indus-
try for higher direct cost · for 
generation of power from the DG 
Sets insta11ed after 28 .2.8 2. 
appropriate relief is provided by 
reduction in their normal levy 
obligation. 

Jn order to encour:ige modernisa-
tion of the cement units, in 
general, and conversion of wet 
process kilns into dry process 
kilns in particular, by scrapping/ 
modifying the old kilns, it has 
been decided to tJeat the produc-
tion of cement from such 
moderni~ed p1ant as producticn 
coming c.ut of the new plant~ for 
the purpose of ccmputing levy 
quota subject to fulfiJ111ent of 
certain conditions. 

Liftfn1 Control on Movement of 
FoQdgralns 

20. SHRI K. KUNJAMBU: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Union Govcrnmnnt have 
ini;tructed .Statt: Governments 10 life the 
controls on the movement of foodgrains; 
and 

(bl if so, the details 'thereof? 

THE MINISTER OF STATE JN THE 
MJNISlRY OF FOOD AND CLVIL 
SUPPLIES (SHRJ GliULAM NABI 
AZAD) : (a) Yes, Sir. 

(b) The State Governments aud Union 
. Tcrrito;ry Ad111inistrations were advi~ed to 
ensuro that no inter-state restrictions 
were imposed on the movement of wheat, 
paddy, levy-free rice and coar!egrains. 
U there were any special reasons for 
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i mposing any such restriction. they have 
been advised to obtain the concurrence 
of the Central G~vernment. 

Fire In Bomba7-Pune Pipeline 

21. SHRI MULL.i\PPALLY RAMA-
CHANDRAN : Will the Minister of 
PETROLEUM &: NATURAL GAS be 
pleased state : 

(a) the cause of the fire that was 
reported tu have en~ulfed Hindustan 
Petroleum's Bombay-Pune pireline near 
Mankhurd Railway crossing on 2nd 
January, 1987; 

(b) whether the Government have 
assessed the Joss causect thereby; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
Ml~l'iTRY OF PETROLEUM & 
NATURAL GAS AND MINISTER OF 
STATE l'l THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUJT): 
(a) There was leakage of High Speed 
Diesel from the Bombay-Pune Pipeline 
near the Mankhurd Railway Crossing on 
J..tnuary 2, I Q87 on. account of a rupture 
from the welded longitudinal se,m in one 
of the iiipes of the Pioe'ine. The leak"d 
product flowed 1hrl'lugh a water drain t\) 
a spot about hllf a .ki!omt'tcc away whete 
it caught fire. 

(b) 'lnd (c) An assessment .of the 
Joss caused by the fire has been made by 
the Bombay Municipal Corporation. It 
has been estimated that approx. I 5 0 huts 
were destroyed and the tutal loss 
including all the bClongings therein was 
approic. Rs I 5 O Jakhs. There was no 
Joss of human life. 

Facllltie!9/Coflcessions fur Setting up 
lndusLrie!I in Backward Dl~tricts 

2 2. SH!U PURN \ CH A.NORA 
Ml\LfK: WHJ the Minister of INDUS-
TRY be pleas~d to state the detail> of 
facilities/conces'lions provided by the 
Uinon Government to the diifereat State 

Governments in regard to setting up 
industries in the backward districts 
during the last three years, year-wise and 
State.wise detail!! thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINlSTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : A number of incentives/ 
conce~sions like Central Investment 
Subsidy, Transport Subsidy, Income Tax 
incentive, facility for purchase of 
machinery on hire purchase basi.s to small 
scale units, consultancy for technical 
~crvices etc. arc being offered to entre-
preneurs for settiug up industries in 
industrially backward areas. Details of 
all the incentives are given io the booklet 
on "Incentives for Industries in Back-
ward Areas" as updated upto 
20,J0.86; copies of which are available 
in the Parliament library. 

During the last three years a sum of 
Rs. 235.37 crore and Rs. 684.05 lakhs 
w~re reimbur<:'ed to the various States/ 
Union Territories under the Central 
Investment Subsidy Scheme and Transport 
Subsidy Scheme respectively. Year-wise 
and State.wise reimbursement statements 
are available in the Parliament Library. 

Conversion of Manual Telephone 
Exchanges into Automatic 

Exchanges 

23. SHRI MATTLAL HANSDA: 
Will the Minister of COMMUNICA-
TIONS be pleased to State : 

(a) Whether there is any proposal for 
conversion of all manual teJephonc 
exchanges into automatic dre; 

(b) if so, when and details thereof; 
and 

(c) if not, the reasons therefor ? 

THE MIN'!STER O~ STATE IN THE 
MINISTRY OF COMMU~ICATIONS 
(SHRI SONTOSH MOHAN DEV): 
(a) Yes, Sir. 



97 Written Answer8 PHALGUNA 5 1 1908 (SAKA) Written Answers 98 

(b) All the manual exchanges at all 
the district headquarters are proposed to 
be automatised during the 7th plan on 
priority. The manual cxchaog('s at the 
remaining places are to be automatised 
progressively during the 7th and subse-
quent plans depending upon the 
availability of automatic swikhiog equip-
ment. 

(c) Does not arise in view of (b). 

Proposal or OPEC for F!xed Price 
Structure 

24. DR. B.L. SHAJLESH : Will the 
Mini<ter of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether Government are aware 
that the Org-anisatioo of Petroleum 
Exporting Countries are contemplating to 
phase -0ut the free marketing prices of 
oil and usher in a fixed price structure of 
J 8 dollar per barrel with a cut in 
production; 

(b) if so, whether Government have 
studied the adverse effects of this proposal 
on the Indian economy ; 

(c) whether the current oil output by 
members of the OPEC is likely to be 
bel::>w overall output ceiling; and 

(d) if so, how Government propose 
to meet the situation ? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF PETROLEUM ANO 
Ni\.TURAL GAS AND MINISTER Of' 
S fATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT): 
(a) and (bJ. Yes Sir. 

(c) and (d) Government are constantly 
wat<:hing the market situation to derive 
the best advantage in its purchases. 

Soviet offer on Bakreswar The?mal l'ower 
Project In Weat Ben1al 

25. SHRJ SANAT KUMAR MANDAL: 
Wm the ~inistcr of ENER.GY be plcued 
to state : 

(a) whether Government have since 
taken a decision on the revised Soviet 
offer on the proposed Bakrcswar 
Thermal Power Project in West Bengal; 

(b) if so, the details thereof; and 

(c) if not, the present stage and how 
long it will take to process the Soviet 
offer ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGJ) (a) to (c) An offer 
has been received from a consortium led 
by Mfs. Technop~omexport (USSR) for 
turn key implementation of the Bakresh-
war Thermal Power Project. The Soviet 
side have indicated their intention to 
submit a revised offer, which is awaited. 

Pending Applications for Telephone 
Connections in Trichur. Kerala 

26. SHRI P.A. ANTONY : Will the 
Mintster of COMMUNICATIONS be 
pleased to state : 

(a) the number of pending applica-
tions for tl:lepbone connections in Tr1chur 
district of Kerala ; 

(b) the number of connections given 
in the district during the last year ; 
and 

(c) the number of connections likely 
to be given during this year ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF COMMUNICA TlONS 
(SHRI SANTOSH MOHAN DEV) : (a) 
The number of pending applications for 
telephone connections in Tiichur District 
of Kcrala as on 31-1-198 7 is 9 J 95. 

(b) The number of connections given 
during the past year (1985-86) is 1217. 

(c) The number of connections likely 
to be given during this year (1986-8 7) ii 
l 9 8 5. Out of these 16 72 have aJread 
been provided. 
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bonds aod the number of the subscribers 
propo!ied to be benefited thereby ? 

THE MfNISTER OF ST..\TE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) Yes, Sir. through Telephone Bonds. 

(b) The funds raised are for the 
developmental projects of both MTNL 
and the Department of Telecommunica-
tions. Since it is an integrared network, 
it is likdy to benefit all the existing 
sub~cribers as well as subscribers who 
will get connected to the network in 
future. 

Charges for O•erseas Express Letter 
Under National Postal Service 

30. SHRT JAGDISH AWASTHI: 
Wilt the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) the charges for the overseas 
exrress letter weighing I 0 gm under the 
Na1ional Postal Service; 

(b) the names of countries for which 
this service is available; and 

(c) the time taken to deliver these 
letters at their destinations in Japan, 
Aus1ralia, A!ll ·rica and Britain afler 
thr;;r receipt at the express letter coun-
ters ? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) We do not have any fa,press Lettt:r 
service in the lntcrnation&I Po~tal Service. 
However, there is an International Speed 
Post Service for som,: countries. Charges 
for a Speed Post Item weighing up to 
500 gm. sent through the International 
Soeed Post Service are Rs. 250/- for the 
U.K., the Federal Republic of Germany, 
Hong Kong and Japan and Rs. 300/- for 
the U.SA. 

(b) The International Speed Post' 
Service is presently available for Hong 
Kong, Japa'n, the United "Kingdom, the 

United States of America and the Feden 
Republic of Germany from the followin 
J 4 centres in the country viz. Delhi 
Bombay, Calcutta, Madras, Ahmedabad 
Hyderabad, Bangalore, Indore, Pune 
Vadodara, Cochin. Kanpur, Jaipur an 
Guwahati. 

(c) The time taken to deliver item: 
sent by International Speed Po1:1t Servic1 
to these countries varies from next dJ.; 

'to seven days depending upon where ch~ 
items are booked and where they arc tc 
delivered. The items booked at Deltii, 
Bombay, Calcutta, Madras, Cochin and 
Bangalore are delivered between one to 
three days in the major cities.of the five 
countries. 

No International speed post service is 
available for Australia at present. 

[English] 

Expansion Piao by H.M.T Limited 

31. SHRI C. MADHAV REDDI : 
Will the Minister of INDUSTRY b~ 
pleased to i.tate : 

(a) whether the H.M.T. limited pro-
pose to incre:.ise watch output; 

(b) if so, the details of the expan-
sions plans; 

(c) whether Titan Watch, a joint 
sector project of Karnataka Government 
and Tatas is also entering into a colla-
boration agreement for production of 
Casio watches in India; 

(d) if so, the details thereof; and 

(e) whether projects at (a) and (b) 
above: are complementary and there will 
be no· over-production ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF PUBLIC 

1 

ENTER-
PRISES IN THE MiNiSTRY 1'bp 
INDUSTRY (PROF. K.K. TEWARY): 
(~) and (b). As against a production of 
45.34 Jakh watches in 1985'-86. UMT' 
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has plans to increase its Watch produc-
tion as follows :-

Year 

1986-87 

1987-88 

1988-89 

Annual estimated production 
(Nos. in Jakhs) 

50.00 

60.00 

61.80 

61.80 

(c) No proposal has been received 
f10m M/s. Titan Watches Ltd., for 
entering into a collaboralion agreement 
for manufacture of Casio Watches in 
India. 

(d) and (e) Do not arise in view of 
answer to (c) abuve. 

Allotment of Gas Agencies in Gujarat 

32. SHRTMATJ PATEL RAMABEN 
RAMJIBH.\I MAVANI ; Will tbe 
Minister of PETROLEUM AND 
NATURAL GAS be pieo.ts~d to state : 

(a) the number of gas agencies allot-
ted in various dislricts of Gujarat during 
the last three years; and 

(b) the number out of them allotted 
to persons belonging to Scheduled Castes/ 
Scheduled Tribes, women, ex-servicemen, 
widows, disabled, blmd pen.ens and 
minority communities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & 
N..\TURAL GAS AND MIN!STEROF 
Sf..\TE IN THE MINISTRY OF 
FTNANCE (Sl-LRI BRAHMA DUTT) : 
(a) and (b) Oil Industry has awarded 
93 LPG distributorships- in various 
districts of Gujarat during the last three 
years, i.e l 9&4-86 and out of them 
2 l aod 13 distributorships. ha\IC been 
awa{ded undez: 'SC/ST" and 'J:>hysically. 
HandM;:appcd' categ<>ries, respectively. 
There . is no separate reservation for . 
~rnon, ex-1e.rvicemen. widows. blind. 

persons and miagrity communities and 
as such no statistics arc separately 
maintained on them. 

Hindustan Petroleum Corporation 
Refiner)' Project at Maogalore 

33. SHRI SRIKANTA DATTA 
NARASIMHARAJA 
WADJYAR: 

SHRI V. KRISHNA RAO 
DR. V. VENKATESH : 
SHRI BALWANT SINGH 

RAMOOW ALIA : 
SHRI H.N. NANJE GOWDA: 
SHRJ G.S. BASA V ARAJU : 
SHRI S.M. GURADDI : 
SHRIMATI GEETA MUKHER· 

JEE: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased 
to state : 

(a) whether the Hindustan Petroleum 
Corporation Limited has undertaken the 
programme of setting up a Refinery 
Project at Manga.lore in Karoataka; 

(b) if so, the capacity and coi.t of the 
project and the· technology proposed to 
be adopted in ttii!t project; 

(c) the total area of land identified 
for the location of the Refinery Plant and 
the township; 

( d) the ste9s taken to exec.ute the 
project at an eariy date:; and 

(e) when it is likely to be commis-
sioned ? 

THE MJNTSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRJ BRAHMA DUTl) : 
(a) to Ce) Hindustan PetrGleum Corpora-
tion.Ltd .. has .been ~rmitred to pi;epared 
a d~taiJed project rqort for a 3 MTPA 
pctto-cheroical . refinery at Mansalore. 
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jointly with a private co-promotor. 
HPCL have intially identified an area of 
about 1800 acres for this purpose. The 
details of the cost, the tlchnology pro-
posed to be adopted and the likely date 
of commissioning will be known only 
after the detailed project repon is ready 
and a decision is taken thereon. 

Exploration of Oii and Natural Gas In 
Andaman and Nicobar Islands 

34. SHRJ E. AYYAPU REDDY: 
Will the Minister of PETROLEUM AND 
NATURAL OAS be pleased to state : 

(a) the projects taken up by the Oil 
and Namral Gas Commission in the Bay 
of Bengal for the exploration of oil and· 
natural gas, especially in the 'E' Zone 
of the Union Territory of Andaman and 
Nicobar Islands; and 

(b) the upto.fate results of the 
exploration by the Oil and Natural Gas 
Commission ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEU \.f AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINA '-'CE (SHRI BRAH'\1A DUTT).: 
(a) ONGC has taken up seismic data 
acquisition aod exploratory dril1ing in 
offshore areas of Bengal, Krishna-
Godavari, Cauvery and Andaman basins. 

(h) Hydrocarbon have been discovered 
by ONGC in G-1, G~2, GS-8 structures 
in Krishn.::-Godavari offshore, PH- 9, 
PY-1 and PY-3 structures in Cauvery 
offshore and AN- I structure in Andaman 
offshore. 

Con ta inerl ed Electron le Excbanga 
Lying Unused lo Bombay 

35, SHRI SHARAD DIGHB : Will 
. the Minister of COMMUNICATJONS be 
pleased to state : 

(a) whether some containerised elec-
tronic exchanges in Bombay are lying 
unused for the past several months; 

(b) if so, the nam~ of such Ex-
changes. the period for which these are 
lying unused and the reasons therefor; 
and 

· (c) the consequent loss to the 
Mahanagar Telephone Nigam Ltd. and 
the steps Government propose to take to 
remedy the situation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) No, Sir. 

(b) Question do~s not arise. 

(c) Question does not arise. 

Ban of Oprning of New Post Offices 

37. SHRI MURLI DEORA : Will 
the Minister (·f COMMUNICATibNS be 
pleased to state : 

(<i) whether there ic; a ban on the 
opening of new rost offices in cities like 
Bombay; 

(b) if so, the justification thereof; and 

(c) the manner in \\-hich Government 
hope to meet the growing postal 
needs of th-: urban people in the future ? 

THE MINISTER OF ST A TE IN THE 
MJNJSTRY OF t0"1MUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) No S•r. There is no ban on opeaiiig 
of new post offices as such However, 
there is a ban Imposed by the Mini~try of 
Finance on creation of new posts. Jf 
there is a clear and pressing justification 
for a new post office and if maching 
savings can also be located such pro-
posals are taken up with the Ministry of 
Finance for exemption from the ban . 

(b) The question does not arise in 
view of the reply to (a) abovi:. 

(c) Reviews have shown · that ·by and 
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large, the existing post offices in urban 
areas are adequate to meet the net:ds. 
In addition, the Department has al.>o 
appointed a namber of Licensed Postal 
Agents in different parts of the country 
who sell postage stamps and stationery to 
public and also book registered letters. 

Central Renovation and Modernisation 
Programme In Thermal Power 

Sector 

38, PROF. RAM KRISHNA MORE : 
SHRI MUKUL WASNIK : 
SHRJ KALI PRASAD PANDEY: 
SHRI G.S. BASA VA RAJU : 
SHRI S.M. GURADDI : 
DR. G.S. RAJHANS : 
SHRI CHHITUBHAI GAMIT: 

Will the Minister of ENERGY be 
pleased to state : 

(a) when the Central Renovation and 
Modernisation programme in the thermal 
power sector in the country was laun-
ched; 

(b) the nwnber of thermal power 

plants, State-wise wbicb are covered 
under the programme and the period by 
which the renovation and modernisation 
programme is scheduled to be completed; 

(c) the achievements made so far and 
the estimated amount si::eat so far on 
their renovation and modernisation as 
a[t'.ainst the estimated expenditure, State-
wise; and 

(d) the State Governments which are 
lagging behind, with reasons thereof? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHRl\.1ATI 
SUSHILA. ROHTAGI) : (a) The pro-
gramme was initiated in 1984-85. 

(b) to (d) The programme covers 
3 2 thermal stations and is expected to b~ 
completed in a period of three to fdur 
years. State-wise details of the in rorma-
tion required are given io the statement 
below. The reasons for the slow progress 
of the programme in some of the States 
include delays in finalisation of offers 
and placement of supply orders, and 
ddays in the actual execution of various 
renovation/modernisation activities. 

Statement 

SI. 
No. 

1. 

1. 

2. 

3. 

4. 
ii .... 

State-wise deta~ls of thermal power plants covered ui1der tlie central sponsored 
renovation and modernisation p ogrumme 

Name of State 
and station 

2 

NTPC 

Badarpur 

DESU 
, 

Indraprastba 

Ha.ryana 
Faridabad 

Pa9!pat 

Sanctioned Estimated 
Cost• 

3 

2870.60 

4402.85 

400t.114 

1869.65 

I 

Expcoditure incurred 
upto 19.2.1987* 

4 

411.43 

2921,84 

985.41 

482.35 
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2 3 4 

Punjab 

s. Bhatinda 4173.70 3239.8S 

Uttar Pradesh 

6. Panki 3703.11. 1308.72 

1. Obra 5030.00 940. 76 

' 8. Harduaganj 6947.42 2229.70 

Madhya Prad~ h 

9. Korba 1714.06 305.79 

] 0. Amarkantak 1044.98 l2.41 

11. Satpura 2390.70 1569.76 

Gujarat 

12. Gandhinagar 1921.47 J.205.78 

13. Dhuvaran 1948.69 783.31 

14, Ukai 3387,82 379.27 

Maharashtra 

15. Koradi 3 329.80 ·494.SO 

16. Nasik 847.00 ~258.10 

17. Bhusawal 88.50 -34. 72 

18. Paras 259.15 J6.0l 

Andhra Pradesh 

19. Kothagudem 4688,35 211 I.71:) 

Tamil Nadu 

20. Tuticorin 712,76 ·497.4'0 

21. Ennore 9081.48 -4904.62 

22. Neyveli Lignite Corp. 4970.78 14.8 i 

Orissa 

23. Talc her 3572.50 "653. 77 

Bibar 

24. Patratu 3845,00 'V28.49 

25. Barauni 1946.00 292. IO 

26. Karbigabia 518.00 .273.42 
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1 2 

West Bengal 

27. Santaldih 

28. Bandel-

29. Durgapur (D.P.L.) 

Oamodar Valley Corporation 

30, Chandrapura 

31. Bokaro 

32. Durgapur 

3 

2192.00 

3581.00 

2380.00 

3212.60 

1002.00 

835.20 

4 

7 33.33 

402.44 

569,95 

795,91 

289.32 

501,06 

*NOTE : The above information includes the cost & expenditure und'-!r the central 
scheme &: the State Plans. 

Electrificatloo or VIiiages and 
Pomp Sets 

39. SHRI YASHWANTRAO GA-
DAKH PATIL ; Will the Minister of 
ENERGY be pleased to state : 

(a) the number of villages electrified 
and pump sets energised during I 9 8 S-8 6 
and 198 6-8 7 as against the targets 
fixed; 

Vtllages 

(b) the reasons for shortfalls, if any; 
and 

(c) the measures taken to boosts 
rural electrification 'l 

THE MINISTER OF STATE JN THB 
DEPARTMENT OF POWER IN THE 
MlNJS fRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) The targets 
and achievements of village electrification 
and pumpsets energisation during the 
last two years arc as below : 

Pump~·::ts 
---~--~------

Targets 

1985-86 20,6.48 

1986.87 11,011 
(Upto 12/86) 

(b) The main 1easons for the marginal 
shortfall in achieving the targets of 
village electrification are, short supply of 
certain construction materials, inadi:quate 
power supply and difficult terrain in hilly 
and tribal areas, etc. 

(c) Review meetings are held wit!1 the 
State Governments/Electricity Boards/ 
Rural Electrification Corporation from 
time to ttme to remove the bottlenecks in 
order to accelerate the pace of electri-
fication programme and achieve the 
tarscts. 

Achievement Targets Achievement 

20,058 

9,496 

2 ,89, 783 4,43,412 

2,23,406 2, 78,009 

Import of Edible Oils 

40 SHRI BRA}AMOHAN 
MOHA"JTY: 

SHRI SHANTI DHARIWAL : 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state t 

(a) the quantity of edible oils import-
ed during 1985-86 and l 986-87· 

' 
(bJ whether it is a fact that on acco-
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nnt of fall in production of oil seeds in • 
the country, the-demand and supply g<:1p 
of edible oils has widened and now 
twelve lakh tonnes of i:dible oils ore short 
of the demand; 

· (c) the $teps taken to import the 
edible oils according to the requirement 
in the country; and 

(d) when the se!f sufficjcncy in edible 
oils is anticipated to be achieved ? 

THE MlNl'iTER OP PARLIAMEN-
TARY AFFAIRS AND MINfSTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H K.L. BHAG .\ T) : (a) The quantity 
of edible oils imported during cil years 
1985-86 \\nd I 986-87 (Upto January, 
1987) is g1wn below.:-

Oil Year 
(Nov-Oct) 

198 S-86 

1986-87 
upto Jan. '8 7 

Quantity Jmportoo 
(in !akh tonnes) 

J 1.79 

3.28 

. (b) 1 h~, gap between derPand f.or and 
!>Upply of indrgenuus oil exi~ts. 

(c) The quantum of edible oi1s to be 
imporicd i:\ dccid!!d by 1he GO\'erument 
frcm time to time heping in view various 
fa~tor s suce as gap betwt en demand and 
supply, incentive to farmers, inrernalional 
prices etc. 

(d) It is not possible to indicate a 
definite period but Government h<as taken 
a number of effective and urgent measures 
to increase the prcducti ·n of oilseeds an1..1 

·oils so as to achieve self-sufficiency early. 

Equfpp.ng of New Power Srations lo 
Karnataka with Solid State Relays 

41. SHRTMATI BASAVARAJES-
. WAR!: Will the Minister of ENERGY 

be pleased to stare : 

(a) whether all new power &tations in 
Kamataka have been equipped with iolid 

state relays as a protective measure 
against faults; 

(b) if so, to what extent these solid 
~tate equipment has he]ped in detecting 
the faults; and 

(c) whether this equipment will be 
provided t<:> other States also ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMAfl 
SUSHI LA ROHT AGl) : (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 

Setting up of new L. P. G. Bottling 
PJaots. 

42. SHRJ V. KRISHNA RAO ; Will 
the Mrni:.tcr of PETROLEUM AND 
NATURAL GAS be pkased ro state : 

(a) the number of L. P. G. bottling_ 
plants in the country and in .Karoataka 
State; 

(b) wherhcr there is any pl.m to set 
up new L. P. G. bottling plants in Karna-
taka ~tate during the year l 987-88; and 

(c) if so. the dt:tails thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINlSTRY OF 
FINANCE (SHKI BRAHMA DUTTJ : 
(a) At pr<:sent there are 46 LPG 
bottlin1t plants in the country including 
4 in Karnataka State. 

(b) and (c) A 12,500 MTPA LPG 
botcling plant is under construction by 
HPCL 1h Hubli in the state of Karnataka 
and will become operational durioa 
1981-88. ' 
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Import of Hydro Sets from Foreign 
~ources 

43. SHRI AJIT KUMAR 
SHRI SAIFUL>DIN 

DHARY: 
SHRI ANIL BASU : 
SHRI Y. S. MAHAJAN 

SAHA: 
CHOW-

Will the Minister of ENERGY be 
pleased ro state : 

(a) whether Government arc allowing 
import of hydro sets of various types 
from f.,reign sources although ~uch sets 
can be manufactured by the BH EL; 

(b) if so, the particulars of these 
imports and the reasons fur such a 
decision; and 

(c) whether there is a ~'lift in the 
policy towards public sector unjertaking? 

THE MINISTER OF STATE IN TH.E 
DP.PARTME:-.!T OF POWER IS 1HE 
MrNTSTRY OF ENERGY (SHRIMATJ 
SUSHILA ROHTAGI) : (a) to (c) Pri-
mary r~liance for procurement of power 
ge11eratin~ equ1nment, including for hydro 
sets, c •ntinues to be placed on the indige-
nous manufacturers. Import is resoned 
to only selectively and, on melits, depen-
ding on the totality of circumstances. 

[Translation] 
Manufacture of low priced cars 

44. SHRJ MADAN PANOEY 
Will the Minister of INDUSTRY be 
pleased to state : 

{a) whether it is a fact that an agree-
ment has been signed between India and 
Soviet Union for the manufacture of low 
priced cars ; 

(b) if so, the time by which the pro-
duction of this car is expected to com-
mence and 1he proposed price there. 
of : and 

(c) the details about use of indigenous 
and imported parts if the proposed 
car ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF INOUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : {a)· to (c) Some pro-
posals have been received for the manu-
facture of passenger cars in collaboration 
\lulh USSR Organisations. The~e will be 
considered in terms of the new auto-
mobile policy to be announced by the 
Government. 

[English] 
Waiting List for Telephone Connections 

45. SHRI MUKUI WASNIK: 
DR. G.S. RAJHANS : 

Will the Minister of C0\1MUNICA-
TIONS be pleased to state : 

(a) . whether Government a1 e aware 
that more than one million people are on 
the w.1iting list for phone connections · ' 

(!-) if so, whether Government have 
recently drawn up a plan to improve 
communication facilities in the country ; 
and 

(c) if so, the details of the new plnn, 
when it is to be implemented and to 
whiH exte11t thl.! wairing "list for new 
phone conrecrions in different pans 
of tht" country will be covered ? 

THE MINISTER OF STATE IN 1 HE 
MINISTRY· UF COMMUNJCATIOJ\iS 
(SHRI S01'1TOSH MOHAN DEV) : 
(a) Yes, Sir. 

(b) and (c) The plan proposals were 
chalked out at the commencemept of the 
7th Plan period. Phyi;ical targets pro-
posed to be achieved during the ?th 
Plan reriod are to add the following 
facilities. 

(i) About 11 lakhs direct exchanae 
Imes ; 



^
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Statement-II 

Details of Proposals for the Manu{.'lcture of Additional Models of 
Passe11ger Cars 

Name of the Indian Party Name of foreign collaborators 

I. Premier Automol'\iles Ltd. 1 Nissan Motor Co, Japan 
Bombay 

2. Escorts Ltd , Faridabad Citroen International, France 

3. TELCO, Bombay Honda Motor Co., Japan 

4. Hindustan Motors Ltd., Isuzu Motors Ltd., Japan 
Calcutta 

5: Kera la Commercial Ve hi- FIAT, Italy 
cles, Trivendrum 

6. Gujarat Industrial Invest-
ment Corpn. 1 Ahmedabad 

7. Mahindra & Mohindra 
Ltd., Bombly 

8. Ke-Di Ma Automobiles, 
Bombay 

9. Mrs. Nirlep Kaur, New 
Delhi 

I 0. Shri P.K. Aggarwal, 
Bombay 

11. Varna Motor Wagons, 
Hyderabad 

1 2. Shri T. Venkat Ram 
Reddy, 
Hyderabad 

13. Asian Vehicle Industries 
New Delhi 

14. Sikkim Lada Ltd., 
Gangtok 

1 ~. , Aqua Marine Ltd., 
Madras 

16. Shri N.N. Kar, Howrah 

. ! 7. Bajaj Tempo Ltd. Punc 

Jeahnean, SA, France 

.Automobile Peugeot, 
France 

Not ir.dicared 

Autoexport, Mocow 

Autoexport/Prommash-
export, Moscow 

Volvo car, Holland 

FIAT Auto, Italy 

Autoexport & Volga 
Auto, Moscow 

Autoexport & Prommash-
·export, Mvscow 

Not indicated 

Not indicated 

Daihatsu, Japan 

Name of M 
Model 

Sunny B-11 

Citroen-2CV 

Accord 

Gemini-FF 

500- 7(l0 cc 
small car 

Micro-EP or 
125 cc 

PEUGEOT-~05 

Not Indicated 

LAOA NEVA · 

" VAZ~2I21 

Volvo-300 

PREMIO- l 300 
" 

NIVA SA\1ARA 
2121-2103 

Lada-2121 

UNDER 400 q: 
Diesel car 

500 cc Baby car 

1000 cc. 
''Charade" 
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Identifying Employees of Public Sector 
Undertakings for Retirement 

47. SHRI MURLIDHAR M.\NE : 
SHIU GURUDAS KAMAT : 

Will the Minister of INDUSTRY be 
pleased to state : 

( ·) whether Govf rnment have asked 
the public sccrnr undertakings to under-
take an exercise of identifying their 
emplovees who could be pursuaded to 

' take voluntary retirement ; 

(b) if so, what yardsticks have been 
applied by the undertakings in identifying 
employees for the purposi: ; and 

(e) the re!:pons..: of the employees 
thereto ? 

THE MINISTER OF STATE IN THB 
DEP<\RTMENT OF PUBLIC ENTER-
PRISES rN THE MINISTRY OF 
INDUSTRY (PROF. K.K. lEWARY) : 
(a) No. Sir. 

(h) and (c) Does not arise. 

Finalisation of Seventh Plan for 
Communications 

d 8. DR. 0. VJJA YA RA~A RAO 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether Seventh Plan for Com-
munications is yet to be fin~lised ; 

(b) if so, the reasons for the delays ; 
and 

(c) whether the Plan will ensure 
improvement in the existing poor tele-
phone services ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
and (b) 7th Plan proposals of the 
Department of telecommunications have 
a !ready been firmed up on the basis of 
funds allotted to the Department. 

(c) Yes, Sir. 

• 
~mprovewent by Malymagar TeJepbooe 

Nigam in Commu,ication Lines 

49. SHRI RAM PYARE PANIKA: 
Wi)l the Minister of COMMUNICA .. 
TIONS be pleased to s.tate : 

{a) when did the Mahanagar Tele-
phone Nigam :;tart functioning ; 

(f'I) the improvements made by the 
Nigam since then ; · 

(c) the number of requests for tele-
phone connections pending when the 
Nigam came in10 being ; and 

.(d) the number ~t pf them cleared 
by: the end of 1 !J86 ? 

THE MfNISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRr SUNTOSH MOHAN DEV) : (a) 
Mahanagar Telephone Nigam started 
functioning from 1st ~pril, 19 6. 

(b) Steps have been taken for : 

1 . Reduction in faults on Jines. 

1:2. Improvement of call completion 
rate. 

3. Acceleration of major projects. 

4. Strc:imlininb of financial system. 

5. Laying down targ•;ts for expan-
i-.ion and impl-ovement of 1>ervices 
to users on '.:short term & Jong 
term basis. {. 

' b. Formulation of action plan<> to 
achieve the targets laid down. 

· 1. Thrust towards computerisation 
of services. 

8. Improvement: in interface with 
s11bscribers. 

With the above noted steps, the appre-
ciable improvement of services is expe<:ted 
gradually. 
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(c) About 3 .4 Jakhs requests for tele-
phone connection were rending when the 
Nigam came into being. 

(d) About 84,,00 new telephone 
connections have been provided from 
1.4.86 upto tbe end of the year 1986. 

Jndo-Sovlet Discussion on Cooperation 
lo the Field of Power and Energy 

50. SHRI SOM NA TH RATH : 
SHRI JAGANNATH PAT-

TNAIK: 

Will the Minister of ENERGY be 
pleased to state : 

(a) wherher a high level Soviet dele-
gation visitt!d JOl.lia to hold d iscus,ion on 
cooperation between the two countries in 
the field of powt!r and Energy in January, 
1987 ; 

(b) if so, the main features of the 
discus~ions hl Jd ; and 

(c) the outcome thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes, Sir. 

(b) and (c) The d·5cussions with 1he 
Soviet delegation mainly •elated t11 mea-
sures to implement the Tehri Hydro power 
Complt:x, revitw of the progress of the 
Vindhyachal Super Thermal Power Pro-
ject and its associated transmission 
system, and the Kahalgaon &uper ther.nal 
power project. Tne possibilities of further 
cooperation between the two councrieJ in 
the power sector, such as the construction 
of the Dulhasti-Srinagar 4{10 KV trans-
mission line, were also explained. 

Power Short•1e lo Karnataka 

51. DR. V. VENKATI SH : Will 
the Minister of ENERGY be p!eased to 
state : 

(a) whether Karnataka is facine power 
shorrage ; 

(b) if so, whether Union Government 
have given any. 1111sistance to Kurnataka 
Government for mec1ing powc'r n.quire· 
ment during J985-86 and J 986-87 ; 
and 

(c) the allocations made for the power 
sector during the Seventh Five Year Plan 
period to Karnataka State ? 

THE MINISTER OF STATE IN THE 
DEPARTlv1ENT OF PO\\ER IN 'j HE 
MINISTRY OF ENERGY (SHRTMATI 
SUSHJLA ROHTAGJ) : (a) Yes, Sir. 

(h) Yes, Sir. 

(c) Aprroved outJav for Power Sector 
during St:venth Plan for Karnatak a State 
is Rs. 8 00 crores. 

Setting up of Petrochemlcsl Complex 
In Aodhra Prade!!b 

52. SHRI V. TULSIRAM WilJ 
the Mini!>ter of INDUSTRY be pleased 
to state : 

(a) whether Andhra Pradesh Govern-
ment have sent ciny proposal to the Union 
Gov ... rnment for selling up any petro-
chemic<i I crmplcx in the State based on 
the natural ~as available from Kr rshna 
Basin in the State ; 

(b) if so, the decision taken by the 
Union Government in this rcga rd ; and 

(c) 1he time by which the compleA is 
expected to be set up ? 

THE MJNl~TER OF STA1E IN lHE 
DEPARTMENT OF CHEMICALS & 
PETROCHEMJCALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R.K, JAi-
CHANDRA SJNGH) : (a) No, Sir. 

(b) and (c) Does not arise. 
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Alternate Hydro-Electric Power Project 
for Kerala 

53. SHRI V.S. VIJAYARAGHAVAN: 
Wiil the Minister of ENERGY be pleased 
to state : 

(a) whether an alcernate hydro-electric 
project was assured to Ke1ala in place of 
Silent Valley Project when it was g.ven 
up ~ and 

(b) if so, the steps taken by Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENt::RGY (SHRIMATJ 
SUSHlLA ROHTAl.I) : (a) and (b) The 
(fovernment of India had advised the 
Ker.;Ja authorities to con!>iller formula1ing 
proposals f r power projects in Nonll 
Kerala The Manath1vady hydro.electric 
projed prop Jsed by ·the State authorities 
has not bct:n found acccprabl; environ-
ment.illy and also involves inier-St.i.re 
aspects relating to utilisati·.lfl of BhJvani 
waters, a tributary of the C.iuv~ry, which 
are yl!t to be resolved. 

Clearance of Power Projecb 

.54. SHIU AMAL DATTA : Will 
the • ioister of ENERGY be oleased to 
state : 

(a) whether the target of 22000 MW 
capacity is going to be achieved during 
the Seventh Five Year Plan period ; 

(!J) if so, the details of the projects 
clear~d uptill n\>W ; and 

(c) the projects pending clearance by 
th(; Union Government. if any, project-
wise details ? 

THE \11NlSTER. OF STATB IN THE 
DEPARTMENT OF PdWER IN THE 
MCL'llSTKY ur ENERGY (SHRIMATI 
SUSHlLA ROHfAGI) : (a) to (c) AU 
possib e me.tsure~ are being caken to 

• act11eve tdfgd of imple.nencating 22,245 
MW cap:ic1ty during the Seventh Plan 
perud Project-w.:,e details of the above 
cap 1city, inclJding the Mu'<lrian, Anand-
pur Sa~eb and Bargi hydel projects which 
h 1 ve not yet been rleared, are given in ' 
the statement bdow. 

Statement 

Power Gene~arfon Capacity tn be installed in Vil Plan 

S. No Region f Scheme Renefi rs (MW) 

2 3 

Norlbern Region o6.i9 

I. Western Yamuna Canal H.E. Scheme (Haryana) 48 
• 

2· Dadupur H.E. Scheme (Haryana) 10 

3. Panpat Thermal Statioo Stage-II (Haryana) 220 

4. Panipat Thermal Station Stage-IH (Haryana) 210 

5. Andhra H.E. Scheme (Himachal Pradesh) '7 
6. Rongtong H.E. Scheme (Himachal Pradesh) ... 

£. 

7. Bhabha H.E Scheme (Himach:d Pradesh) 120 

8. Thirot H.B. Scheme (Himachal Pradesh) 4.S 

9. Upper Singh H.B. Scheme Stage~II (J &: K) 70 
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.. 

10. Karnah H.E. Scheme (J & K) 

11. Stakana H.E. Scheme (J & K) 

12. Mukerian H.B. Scheme Wunjab) 

13. U.B.D.C. H.B. Scheme Stage-II (Punjab) 

14. Daudhar Mini Hydel Scheme (Punjab) 

15. Dhariwal H.E. Scheme (Punjab} 

16. Thuhi H.B. Scheme (Punjab) 

17. Rohti H.E. Scheme (Punjab) 

1 8. Nidhainpur H.E. Scheme (Punjab) 

19. Ropar Thermal Station Stage-JI (Punjab) 

20. Anandpur Sahib H .B: Scheme• (Punjab) 

21. Kota T~ermaJ Station Ext (Rajasthan) 

22. Ramsgarh Gas Turbine Station (Rajasthan) 

23. Mahi H.E. Scheme (Rajasthan) 

24. Mangrol H.B. Scheme (Rajasthan) 

25. Charanwala H.E Schem1; (Rajasthan) 

26. Suratgarh H.E. Scheme (Rajasthan) 

27. Anoopgarh· Canal H.E. Scheme (Rajasthan) 

28. Puga) HE. Scheme (Rajasthan} 

29. Jakham H.E. Scheme (Rajasthan) 

30. Maneri Bhali H. E. Scheme Stage-II (Uttar Pradesh) 

31. Anpara ·A' Tht:rmal Station (Uttar Pradesh) 

3 2. Tanda Thermal Station (Unar Pradesh) 

33. Unchahar 'thermal Station (Uttar Pradesh) 

34. Salal H.E. Scheme (Central Sector) 

3 5. Chamera H .E. Scheme (Central Sector) 

36. Singrauli Super Thermal Station Stage-I PH-II 
(Central Sector) 

3 7. Rihand Super Tbermal Station (Centi al Sector) 

38. Narora Atomic Power Project (Central Sector) 

Western Rtgloo 

39. Ukai Left Bank Canal H.E. Scheme (Gujarat) 

40. Kadana Pumped Storaae H.E. Scheme (Gujarat) 

2 

4 

162 

45 

1.6 

2.4 

0.8 

0.8 

0.8 

420 

134 

210 

3 

140 

6 

2 

4 

9 

2.1 

9 

304 

630 

440 

420 

345 

180 

1000 

1000 

470 

653 l.S 

s 
120 
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41. Banakbori Thermal Station Extn. (Gujarat) 

42. Sikka Thermal Station (Gujarat) 

43. Gandhi Nagar Thermal Station Ext. (Gujarat) 

4~. Hasdeo H.E. Scheme (M.P.) 

45. Bargo H.E. Scheme (M.P.) 

46. Korba West Thermal Station Ext. (M.P.) 

47. Sanjay Gandhi (Birisingpur) Thermal Station (M.P.) 

48. Bansaaar H.E. Scheme (M.P.) 

4-9. Bhira Tail Ra~ H.E. Scheme (Maharashtra) 

SO. Tillari H.B. Scheme (Maharashtra) 

S 1. Pawana H.B. Scheme (Maharashtra) 

52, Bhandardara H.B. Scheme (Maharashtra) 

53. Khadakwasala H.E. Scheme (Maharashtra) 

54. Bhatsa H.E. Scheme (Maharashtra) 

S 5. Chandrapur Thermal Station Extn, (Maharashtra) 

56. Uran Gas Station Ext. (Maharashtra) 

51, Khaperkheda Thermal Station Ext. (Maharashtra) 

S8. Parli Thermal Station Ext, (Maharashtra) 

59. Ujjani Pumped Storage H.E. Scheme (Maharashtra) 

oO. Uran Oas Turbine Station Unit No. 8 (Maharashtra) 

61 . Vaitarna H.B. Scheme (Maharashtra) 

6 2. Pench H.E. Scheme (M.P./ Maharashtra) 

63. Korba Super Thermal Station Extn. (Central Sector) 

64. Korba Super Thermal Station Extn. (Central Sector) 

65. Vindhyachal Super Thermal Station (Central Sector) 

Southern Region 

65. Balimela H.B. Scheme (Andhra Pradesh) 

Wrlttnr Answ1r8 13 0 

3 

630 

120 

210 

120 

90 

210 

210 
210 

80 

60 
l(} 

10 

16 

ts 
420 

324 

420 

210 

12 
108 

1.S 

160 

soo 
1000 

1260 

5452.75 

60 
67. Nagarjunasagar H.E. Scheme Stage.II (Andhra Pradesh) JOO 

68. Srisailam H.E. Scheme Stage~II (A.P.) 300 

69. Penna Ahobilam H.E. Scheme (Andhra Pradesh) 20 

70, Nagarjuoasagar L,B. Canal H.E. Scheme (Andhra Pradesh) 60 

71. Nagarjunasaaar R,B. Canal H.E. Scheme (Andhra Pradesh) 30 
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134, Lokechao H.B. Scheme (Manipur) 

135. Kaithalmanbi H.E. Schtme (Manipur) 

0.4 

0.6 
1 136. Laimakbong H.E. Scheme (Manipur) 

137. Nangsungkhang H.B. Scheme (Manipur) I • .S 

0,4 

l 
138. GeJnel Micro H.E. Scheme (Manipur) . 
139. Booning H.B. Scheme (Manipur) 

]40. Diesel Sets. (Manipur) 2 

141. Dikhu H.B. Scheme (Nanga]and) 1 

142. Maharani H.B. Scheme (Tripura) 1 

143. Baramura Gas Thermal Station (Tripura) 10 

144. New Gas Turbine• (fripura) 

J 4.S. Tago H.B. Scheme *(Arunachal Pradesh) 

10 

4.5 

1.5 

3.60 

146. Sossa H.E. Scheme *(Arunachal Pradesh) 

147. Snail Hydels *(Arunachal Pradesh) 

J 48. Kopili H.E. Scheme (NEC) 

149. Small Hydel *(Mizoram) 

I .SO. Small Diesels *(Mizoram) 

Total : (\ tilities) 

Expansion of Te•ecommunication Facillti~ 
lo Goa, Daman and Diu 

S:"'. SHRT SHANTIRAM NAIK ~ 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether his Ministry have any 
plan for the e,,;pansion of telecommunica-
tion facilities in the Union Territory of 
Goa, Daman and Diu ; 

(b) if so, 
p1an ; and 

the details of the 

(c) the number of new telephone CX• 
changes proposed to be opened with their 

. locations and the time-frame within 
which the said exchanges are proposed 
to be commissioned ? 

100 

0.9 

5 

22245,25 

THE MINISTER OF ST ATE IN 
.THE MINJSTRY OF COMMUNICA· 
TTONS (SHRJ SONTOSH MOHAN 
DEV) (a) Y~~ Sir. 

(b) The details are given in the State-
ment-I below. 

(c) The details are given in the State-
ment-JI below. 

Statement-I 
Details of Tentative plon.J for expan-

.riona of Telecummunicatlons facflfties in 
, Goa, Daman and Diu during 7th Plan. 

Goa, Daman, D!u 
l. Bombay-Punjim-Mangalore-Bangalorc 

Madras 6 GHZ J 40 Mb/s Diiital 
Microwave Scheme. 



^
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sation scheme to ensure that at least 
ninety-eight per cent of the 1elegrams are 

. delivered •ithin twelve hours ; 

(b) if so, !he details of the said 
scheme and wheri and where was it intro-
duced 

(c) whether the ·same ha5 been extend-
ed to other pla·:es also by now ; 

(d) if so, the details thereof ; 

(e) the details of achievement in this 
regard ; and 

(f) if target has not been achieved, 
the reasons for the same and on whom 
responsibility has been fixed ? 

THE MINISTER OF' STATE JN THE 
MiNJSTRY OF. COMMUNICA!JONS 
(SHRI SO\ITOSH MQHAN DEV) : 
(a) Yes, sfr. The Deriartment of Tele-
communications has launched a three-
year Action l'lan· for modernisation of 
the teicgraph network to ensare that 98 % 
of telegrams arc.: delivered in 12 hours. 

(h) The Action Plan envisagec; prepa-
ration or a telegraph message switching 
network plan for the country, develop-
ment of b11ilding hlocks for the network 
like Store and FoNard Message Switch. 
ing System' and termin::il devices like 
Electronic Key Boards and Electronic 
Key Board Conccmrators. The Action 
Plan has co 1·menced with effect from 
Novf'mber, t 985 and covers the entire 
country. 

(c) to (e). The Action Plan envisages 
modernisine the entire country's tcle~rapb 
network. The telegraph message switch-
ing net work plan for rhe country has 
already hetn preflared. After identifying 
the building bl~k~, the development 
work for prototype 128-Line Store and 
Forward Message. SwHch, 64-Line Slore 
and Forward, Message Switch, Electronic 
Key Boards, Electronic Key Board Con-
centr:itors has started and progressina 
satisfactorily. 

(f) The targets achieved are reasonably 
satisfactory . 

Setting up of Refinery at Kernal 

58. SHRI VISHNU MODI : 
SHRI BALWANT SINGH 

RAMOOWALJA : 

CH. RAM PRAKASH: 

SHRIMATI GE.tTA MU-
KHERJEE 

Will the Minister of PE1ROLEUM 
AND NATURAL -GAS be pleas\:d to 
refer to the reply given to S.Q. No. f J.6 
on l I· I I· 198 6 · regarding Kamal Oil 
Rffinery Project and stale : 

(a) whether the offers of various 
parties for setting up oil refinery at 
Karna! in the joint se1.:tor have bec:n 
examined ; 

(b) if so, the decision taken in the 
ma11el' ; and 

(c) when the work is likely to start 
on t~e project and the e>' penditure likely 
to be incurred thereon ? 

THE MJNJSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTTJ : 
(a) IO (c) Government have taken a 
decision in princir le, to set up a 6 
MTPA refinery at Kamal. The details 
of its financing etc. are to be worked out, 
before the project is ~tarted. The present 
estimate of the cost of the project is of 
the order of Rs. I 500 crores. 

Strike by employees of Super Bazar, 
New Deihl 

59. SHRT KAMLA PRASAD SINGH: 
Will the Mini~ter of FOOD AND CIVIL 
SUPPLiES be pleased to state : 

(a) whether the attention of Govern-
ment has been dra\vn to the news item 
captioned . •'Super Bazar strike hits 
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morning supplies" apoearing in the 
Hindustan Times of 3 February, t 9.8 7 
according to which 700 employees of the 
Super Bazar, New Delhi went on a two 
hour ~trike ; and 

(b) if so, what are the demands of the 
employees and the action taken to meet 
the same ? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRf GHULAM NABI 
AZAD) : (a) Yes, Sir. 

(b) The Cooperative Store Ltd., New 
Delhi (pnpularly known as Super Bazar) 
has informed that the df':mands of the 
employees are as under : -

(i) To sto" new recruitment a d to 
regularise the service of tem-
porary workers employed u pto 
20-1-87. 

(ii) 

(iii) 

Grant of Interim Relief of 
R.;. 500/- pe· month to all 
employees with effect from 
I -1-8 S. 

To extend all 1he benefits as 
recommended by the Fourth 
Pay Commis'i• n to the em-
p'oyeeQ of Su::>er Bazar with 
effect from 1-1-8 6. 

(iv) To immediately reinstate Shri 
Subhash Shankar Dubey with-
out any preconditions. 

The Super Bazar has informed that the 
demands of the employee& are bejng 
examined and negociations with their 
representatives are in progress. 

(Tram lat ion] 
Cities to be provided ft'lth S.T.D. 

F.tldlHies during 1987 

60. SHRt DILEEP S!NGH BHURJI\: 
Wili the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) the number of cities in the country 
proposed to be provided with S.T.D. 

fociliths from January, 1987 to Decem-
ber,' t 987; and 

(b) the number of c1t1es in l\r.:.:.adhya 
Pradesh proposed to be cvvc:red und~r 
this ~heme? 

THE MTN IS rER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHIU S i\NTOSH MOHAN DEV) : (a) 
4 51 cities in the country are having S fD 
facility as on 31-12-86. 60 more 
cities in the country are proposed to be 
provided with ST!.> facility from January, 
J 98 7 to O!!ceml.Jer, 19 8 7. 

(b) 17 cities in Madhya Pradesh are 
alre1dy having STD facility as on 
31-12·86 8 more cities in Madhya 
Pradesh are prnpo<;ed to _be provided with 
STD facility from JanuMy, 1987 co 
December, 1987. 

[English] 
Violation of l.D.R. Act by Multl-

Natlonal Cigarl'tte Companies 

61. SHRI RAM BHAGATPASWAN: 
Will the Minister of tNDUSTRY be 
pleased to sta:e : 

(a) whether it is a ·:fact that multi-
national cigarette companies have violated 
the provisions of I.D.R. Act by produc-
ing double the s.inctioned capacity during 
1986; and 

(b) if not, the details of productio'l 
of all multinational cigarette compwie~ 

·in India (luring 1 986 '! · 

THE MINISTER OF STATE I"I' THE 
DEPARTMENT OF INDU3fRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRT M ARUNA-
CHALAM) : (a) and (b) The approv-
ed capacities and the production reported 
by the comoanies for J 986, as per 
returns submitted by them to D.G.T.o •• 
are given in the statement below. 
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Statement 

Approved capacities and reported production durl1'g 1986, as per retums submitted 
ta D.G.T.D. by companies havma f •reign equity particfpat/o'1 cfgarttie companits. 

s. 
No. 

1. 

2. 

3. 

4. 
s. 
6. 

7. 

Name of the Company/Unit 

M/s. ITC Limited, Bombay 

M/s. ITC Limited, Calcutta 

M/a4 ITC Limited, Bangalore 

M/s. JTC Limited; Monghyr 

M/s. ITC Limited, Saharanpur 

Mfs. Godfrey Phillips India 
Limited, Bombay. 

M/s. VS t Industries, 'Hyde;rabad 

Fuel efficient models of motor cars 

62. SHRI S.G. GHOLAP : WiU 
the Minister of INDUSTRY be pleased 
to state : 

(a) the total number of motor cars 
in India, their yearly production and 
demand; 

(b) the number of motor cats in 
Delhi and Bombay respectively ; 

(c) the progre~s o( fuel efficient 
models of motor cars in India ; and 

• 
(d) the number of cars imported per 

year in India ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) As per publications-
" Facts &: Figures 1986''-of Auto-
motive Component Manufacturers Asso-
ciation of India, estimated numb::r of 
registered motor cars in the country as 
an March, 1986 was I ,4J 4 300. The 
total production of motor cars during 

Approved 
Capacity 

7,700 

4,800 

19,000 

6,800 

13, 700 

8,000 

25,600 

I 

Production 
during 1 986 
(Provisional) 

(in milJion pieces) 

3,447 

3,546 

13,002 • 

6,277 

7 ,615 

3 ,355 

13,600 

the year 1985-86 was 102, 904 Nos. A 
Sub-group appointed by the Government 
had estimated a demand, of J ,40,000 
Nos. of passenger cars by 1989-90 in 
the country. 

(t) Jn January, J 987, the number of 
registered motor cars in Delhi was 
1.05,893. and in Bombay it was 2, t 3,671 
Nos. 

(c) Jn recent year~, new models of 
fL el efficient motor cars have been intro-
cuced in the country. 

(d) Quantity and value of import of 
varit u items inducing automobiles and 
their parts are being published in the 
•Monthly Statistics of the Foreign Trade: 
of India. Vol. If-Imports' copies of 
which are available in the Parliamentary 
Library. 

Setting up Telephone Division at 
Kharagpur, Wei,t Bengal 

63. SHRI NARAYAN CHOUBEY: 
Will the Minit'ter of COMMUNICA-
TIONS be pleased to state : · 

(a) whether Government have anv 
proposal for setting up a telephon~ 
djvision at Kharaapuc in West Benp! ; 
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(b) whether Government propose to 
shift Calcutta West Division of Te:ephones 
10 Kharagpur for better functionina ; 

(c) whether Government have re.quired 
suitable land for the purpose from the 
Railways ; and 

(d) if so, the reasons why lhe said 
division at Kharagpur is not yet coming 
Up ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF COMMUNICA HONS 
(SHRl ~ONTOSH MOHAN DEV) : 
(a) and (b) No, Sir. However. under 
the new scheme of management ·based on 
Secondary Switching areae. there will be 
a Telccom. District for Kharagpur SSA 
which will include part of tht: existing 
Calcutta We~t Division falling under 
Kh;iragpur SSA. The Divisional En~dneer 
Telegraphs Calcutta, We~t Division will 
tie designated as Telecom. District 
Engineer, Kharagpur. 

(c) Yee:, Sir. A plot of land has 
been acquired for providing accommo-
dation for Telecommunication need~. 

{d) The Division at Kharagpur has 
not come up for reasons furnished under 
a & b above. 

Opening of Branch Post OffJces In 
Maharashtra 

64. SHRI UTIAM RATHOD: Will 
th·~ Minister of C.OMMUNJCATJONS 
l:e .pleased to state : 

(a) the number of branch post offices 
sanctioned in each district of Maharashtra 
during 1982-83 and J 9~3-84 ; and 

(b) the number out of them already 
opened? 

t'HE MINJSTEll OF STATE JN THE 
MlNlSTRY OF CONMUNICATI0NS 
(SHRl SONTOSH MOHAN DEV) : 
(a) and (b) The information is being 
c;oHectod and wm be Jatd on the Table 
or ahc House. .. 

Non~Coa"Ventfonal Energy Sources Ja 
Madhya Praaab 

65. SHRI MAHENRA SINGH: Will 
the Minister of ENERGY be pleased to 
state : 

(a) how far non-conventional sourc.:s 
of energy are being explored in Madhya 
Pradesh in terms of generation of power 
source-wise. at present; 

(b) the comparative ..figures for other 
States and Union Territories; and 

(c) the corresponding targets to be 
achieved by the end of the current Five 
Year Plan ? 

THE MlNISTER OF ENERGY (SHRl 
VASANT SATHE) : (a) to (c) A com-
prehensive programme for exploring non-
conventional energy ::.ourccs 1s b:ing. 
implemented by che D~ptt. of Non-
Convemional Energy Sources throughout 
the country including the State of Madhya 
Pradesh. At p1esent in re~pcct of rower 1 

initial electrification of remote villages 
through ::.olar photovolia1c street lighting 
sy-tems in about 50 villages in Madhya 
Praoesh t as been taken up. A 50KW 
\\ind electtic generator is operational at 
Kukru in Betul district of Madhya 
Pradesh. tliomass based electrical and 
mechanical power generation systems 
u~ing biomass ga~ifier technology has been 
taken up in Madhya Prad sh, where so 
far 950 KW comprising of 80 units have 
been taken up_ Besides ph •tovoltaic street 
lighting systems m about 50:> villages 
throughout the country. notable pr\1.iects 
in other states and Union Territories are 
wind farms in Gujarat (1.75 MW), Tamil 
Nadu (0.88 MW), Maharashtra 
(O.SS MW), Orissa (0,55 MW) and Ooa 
(5 S KW); 3. 7 S M w incineration of 
urban waste power plant at Delhi. During 
the 7th plan period, it i!I expected that 
several such projects will be taken up. 
However, the extent of the installed 
capacity and the final taT,lets to be 
achieved will depend on the availability of 
Hnanclal resoun:e1 • 
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Hike In Prices of Slack Wax by Indian 
Oil Corporation 

66. SHRI KAMAL NATH : Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether small scale units manufac-
turing paraffin wax are facing closure due 
to recent hike in prices of Slack Wax 
produced by Indian Oil Corporation; 

(b) if so, whether All India Wax 
Producers Association has made any 
representation to Govetnment in this 
regard; and 

(c) the action being taken by 
Government in this regard ? 

THE MINISTER OF STATE OF THE 
MJN1STRY Of PETROLEUM ANO 
NATURAL GAS AND MINISTER OF 
STATE JN THE MINISTRY OF 
FINANCE (SHRI BRAHMA UUTT) : 
(a) to (c) After considering the rep1 e-
sentations made by the users of the slack 
wax, Indian 0:1 C.Jrporati1.m hc:ave n .. duced 
the selling price of ~lack w..1x from 
Rs. 4800/MT to Rs. 4~uO;MT ex-
Rarauni and from Rs. 3970/pcr MT to 
R11. 3735/MT ex-Haldiawith effect from 
1.2.1987. 

Establishment of Sugar Factories in 
Cooperative Sector 

f.7. SHRI BALASAHEB VIKHE 
PA TJL Will the Ministic-r of FOOD 
AND CIVIL SUPPLIES b:~ pleased to 
state : 

(a) whether the co-operative !iector 
will be able to e,stablish a ::.ugar factNY 
with an initiul c:ipacity of 2500 tonnes 
cane crushing per d iY (TCD). on the 
·basis of the n~w sugar liceno;ing polfoy 
announced hy Government recently, in~-
t~:td of t 2 "0 TCD, which has so far 
been the policy of Government; and 

(b) if so, the steps .taken the a.:;sist 
the new co-operative su[!.ar factory with 
an initial capacity of 2.SOD TCD 1 

THE MINISTER OF STATE JN THE 
MlNISTRY. OF FOOD AND CIVIL 
SUPPLIES (SHRl GHULAM NABI 
AZAD) : (a) and (b) Yes, Sir. As 
techno-cconomic feasibility of a project is 
consjdercd before grant of a li~~nce, the 
question of assisting new co-orerat!ve 
sugar factories separately does not arise, 

Gasification of Coal 

68. SHRI Y.S. MAHAJAN : WiJI 
the Minister of ENERGY be ple:ised to 
state : 

(a) whether coal gas will be a cheape1 
source of energy as compared to nuclear 
power; 

(b) whether any field underground 
coal gasification tests at acep levels have 
been carried out or are proposed to be 
ca1 ried out to make· an economic evalua-
tion as also production on a large scale 
for commercial purpose5; and 

(c) if so, the details th~reof ? 

THE MINISTER OF ENERGY 
(SHRl VASA NT SA.1 HEJ : (a) As gasi· 
fication of c:ial for power generation is 
still in an cxrerimental stage in the 
cou.nrry, no comparison has yet been 
made on the relative economics of :.uch 
p ;wcr generation and nuclear power. 

(b) an<l (c) A Rts arch and Devdop-
ment Project on in-•itu underground coal 
gasification ha:. bct:n undertaken by Oil 

' J 
and Natur:.il Gas Commission at Mehsana 
in Gujarat where coal depositc: exist at 
depths ranging het~ecn l 000 to 1700 
metres. The produclinn tesiing of all the 
14 1.:ones hac; heen completed at UCG~ t 
well. Detailed chemical and 1 
studies C'n coal samples of the well have 
been cnmplcted. 

Proposal to Str>p SubsJdy to Public 
Sector UnJts 

69.· SHRJ H.M. PATEL; Will tho 
Minister of JNDUSTRY be pleased to 
state : 
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(a) whether there is aDy proposal to 
stop subsidy to public sector units; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE !N THE 
DEPARTME~T OF PUBLIC ENTER· 
PRISES IN THE MINISTRY OF 
JNDUSTRY (PROF. K.K. TEWARY) : 
(a) and (b) Presumably the Hon 'ble 
Member is referring to the food and 
fertiJizer subsidies. There is no proposal 
to s1op these subsidies. 

Import Bill For Crude and Petroleum 
Products -

70. DR. DATTA SAMANT: Will 
the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) the import bill for. crude and 
petroleum products during the year ] n 7 
and the details of the import in the year 
J986-~7; 

(b) the demand for petroleum pro-
duc1s for the year 1987-88; and 

(c) the domestic petroleu'm products 
output for each of the years 1984, 1985 
and 198 ti ? 

THE MIN!STER OF STATE OF THE 
MJNJSTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FJNANCE (SHRI BRAHMA DUTT) : · 
(a) It is too early to estimate tl1e import 
bill for I 981. quring the year 1986-8 7. 
a quantity of about IS .6 million tonnes 
of ·crude oil and 3. 7 million tonnes of' ' 
petroleum products is expected to be 
imported at the estimated value of Rs, 
3 ~ 5 0 crores. 

. "I 

(b) The demand of petroleum products 
during 1987-88 il'I estimated to be 47.17· 
million tonnes. 

(c) The domestic production of petro-
Jeum products during the last 3 years is 
given below : 

Qty. (million tonnes) 

1984 33.22 

1985 38.61 

1986* 43.20 

(*Provisional) 

Bio.Gas Resources in Madhyai Pradesh 

1 I. SHRI KRISMAN PRAT AP 
SINGH : Will the Minister of ENERGY 
be pleased to stale : 

(a) how far bio-gas resources are 
being explored in Madhya Pradesh and 
in other States and Union Territories at 
present; and 

(b) the State-wise and Union Terri-
tory-wise figures targeted for the Seventh 
Five Year Plan ? 

THE MINrSTER OF ENERGY 
(SH Rl VASA NT SA THE) : (a) and (b) 
Biog1s resources are being explored in the 
State of Madhya PradesJ1 and also in other 
States and UTs under the Central Sector 
Scheme 'National Project for Biogas 
Development'. It was envisaged to ir:stat 
about 5 5 lakh biogas plants during the 
Seventh Plan period. St:ite·wise targets 
are fixed on annuai basis. A total of over 
I . 9 5 lakh biog as plants. have been 
installed ugainst a target of J .50 Jakh 
plants during J 985-86. For I 9fVi-87 

r , - ' 
an annual target of ·1.50 Iakh plants has 
been fixed. Reports received from the 
State Governments and programme imple-
menting agencies indicafc that over 
92,500 plant~ have 6~en set up duri~g 
April, 1986 to 'January, J 987~ State-
wise position is iru:!icated jn the sratemeint 
given below.· In Madhya Pradesh, 402 8 
and 1138 biogas plants have been set 
up during I 98 5-8 6 and I 98·6-8 7 (Up to 
.Qecember l.986), respcc:tively. 
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Statement 
National Pro}t!ct for BitJg5s Development-Tar1rets and achievemsts for the pErlod 

J 985-86 and 1986-81 (upto Jatruary, 1987) 

s. No. State/UT /Agency 

1. Aodltra Pradesh 
2. As•am 
3. Bihar 
4. Gujarat 
S. Haryana 
6. Jammu cl Kashmir 
7. Karnataka 
8. Kerala 
9. Maharashtra 

J 0, Madhya Pradesh 
l l. Orissa 
12. Punjab 
1 3. Rajas than 
14. Tamil Nadu 
15. Uttar Pradesh 
16. West Bengal 
17, Him1chal Pradesh 
1 i. Tripura 
1 9. Pood!t:herry 
20. Goa, Daman & Diu 
21. Manipur 
22. Mesbalafa 
23. Nagaland 
24. Andaman cl Nico~r 
25, Chandigarh 

26. Delhi 
21. D..1.dr" & Nagar Haveli 
2 8. M izeram 
29. Siltim 
30. Laksbadweep 
3 I. Arunachal Pradelh 
3 2. Khadl and Vtna,e _ 

Industries Commission 

Target 

20,000 
1,000 
6,400 
4,800 
2,200 

120 
7,000 
2,400 

3s;100 
3,000 
2,500 
1,600 
5,000 

13,000 
20,000 

2,800 
2.soo 

10 
100 
JOO 

25 
100 

JO 

10 
5 

100 
7 

100 
to 

I 
2 

20,000 

19."IS-86 

Achieve-
ment 

21,137 
108 

8,oOO 
8,592 
2 2'H 
' J40 

7, 7.S6 
2,405 

58,23:? 
4,028 
S.341 
J '752 
5, 304 

I 8,059 
27 ,295 

2,830 
2.6:io 

65 
l 0 I 

s 
s 

80 
7 

68 

18,252 

T&tal l ,50,000 l ,9~,06~ 

iReport rceetved upto Dtcember, 86. 

1986-87 

Target 

20.000 
1,000 
6,400 
5,000 
2,200 

120 
7,000 
2,400 

40,000 
3,000 
2,500 
1,600 
5,0LO 

13, lZO 
20,000 

2,800 
2,500 

10 

100 
JOO 
25 
30 
JO 
s 
j 

60 
10 

150 
s 

15,000 

Achieve· 
ment 

(April, '86. 
January '87 

5574 
370 

3005 
5799 
1623 

56 
3794 
968 

2J852 
1138 • 

2202 
1880 
3019 

130u3 
11711 • 

2937 
2605 • 

22 
8S 

3 

97 
16 

8726 
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Supply of Foodgr1IH to Kerala 

72, SRRI K. KUNJAMBU : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES ~ pleased to state : 

(a) the details of the demand for 
foodgrain!I from Kerala and the supply 
from the Centre durlni the last sill 
months; and 

(b) the steps being taken to supply the 
full quantity as demanded by that State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES · (SHRI GHULAM NABI 
AZAD) : (a) A stat ment indicating the 
demand, a11otment and offtake of rice and 
~heat for the puhlic distributi(i)fl sy!ltem 
in respect of Kerala during the last six 
months is given below. 

(b) The allocations of f'oodarains from 
the Central Pool are only supplemental 
to open market availability. However. the 
demand of the State Government is being 
met. by and large, by increasing alloca~ 

tions to the extent possible. 

Statement 

Statemmt indlca1infl Demand, Allotment 01fd Ofttake of Rice and W/,eat for P11bllc 
Distribution SyJtem In resp,.ct of I< era/a auring the period 

August J 9!l6 to Jorruary 198 7 

Month 

l986 

Augu~t 

September 

October 

Nevember 

December 

1987 

January 

Demand 

Rice Wheat 

1.50.0 3,_o 
200.0 H.0 

1 SO.O 35.0 

J so.o 20.0 

1 so.o 20,0 

1 so.o 20.0 

(In •ooo tonnes) 

Al'otment Offtakc (P) 

Rice Wheat Rice Wheat 

1 so.o• 3S.O 157.1 J 1.4 

165.0 ~ 35.0 I SS.9 8.0 

1 so.o• 35.0 127.g 8,9 .. 

125.0 35 0 124.6 9.2 

140.0•• 35.0 131.1 9,2 

125.0 35,0 ) 21.7 8,0 

c•> Indudcs special additional allocation of 2!1,000 tonnes. 
(@) Includea ipecial additional allocation of 40,000 tonnes. 
(**) Includes special additional allocation of ! S .ooo tonnes. 

(P) Provisional 

Pein la CommlalotllD• or Ruut1undam 
Ua!ta of N.T.P.C. 

73. SHRI IC RAMACHANDRA 
~EDDY : Will tbc Minister of i1NERGY 
be pleased to state : 

(a) whether there is any delay in com-
missiQning of Ramaaundam units or -
National Thermal P~ Corporation; 

(h) the oaus• er lhl delay and ....... 
ther these have been rcctifiedi 
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(c) when were the units planned to be 
Commissioned in the normal course; 

(d) the time by which they are likely 
to be commissioned; and 

(e) the additionai expenditure that is 
likely to be inc11rred due to delay and cost 
escalation ? 

THE MINiSTER OP ST.<\ TE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMAT! 
SUSHJLA ROHTAGl) : (a) No, Sir. 

(b) Docs not arhe. 

(c) and (d) The commissioning PT<?-
gramme of the various units of the 
Ramagu~dam STPP is as under : 

Unit Commi~sioning 

Schedule 
Actual date of 
commissioning 

I (200 MW) 

II (200 MW) 

III (200 MW) 

~v (500 MW) 

v (500 MW) 

VI (500 MW) 

(e) There is likely to be an increase 
of about Rs. 274.88 crores over the 
~p.proved , cost estimates iof the· project 
(.21 OQMW) alongwitlt the .associ::ited 
transmissiOn lines, mainly ' owing to price 
escalations. 

• Import of Paper 
. i 

74. DR. KRUPASlNDHU BHOJ : 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) whether Government propose ro 
imp"'rt paper when only 5R pe,r cent of 
the installed capacity of the small . paper 
rniils is being utilised; 

(b) if so. the reasons therefor; and 
. , . ' 

(cj the steps envi~a:ged for full capa~ 
city utilisation of' smail ·paper mifls in the 
country and to provide them incentives to 
-meet' the ~qurreniehts of 1he country 
from within'?'''', · ... ·1 · ' 

February, 1984 October, 1983 

August, 1984 May, 1984 

February, 1985 D~cember, B84 

July, l 988 

July, 1989 

July, 1990 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Import of paper 
and paper board is negligible. However, 

· certain ~pecial varieties of paper which 
are not available indi!o!cnously in adequate 
measure jo; allowed. to be imported. The 
Central Government has no prOpClsal it) 
import at present ordinary varieties of 
paper. 

(c) In order to increase production 
, and improve capacity utilisation and 
financial viability. the f,dlowing reliefs 
and concessions have been ext nded to the 
Paper Industry :-

1. Import of pulp, waste paper and 
wood. chips has been p!acep on 
OGL and allowed free of customs 

,. ' .. 

levies. 

"1'_', 1mpo'rt .of wood, iog placed .on 
OGL and concessional customs 
duty Jevieda · · 1 

• 
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3. Manufacture of writing and print· 
ing paper containing not Jess than 
7 !!% by weight of pulp made 
from bagasse exempted from 
payment of excise duty, 

4. Manufacture of paper and paper 
board using un-conventional raw 
materials is charged excise duty 
at concessional rates. 

5. The facility of paym~nt of excise 
duty on increments I basis for 
succe~'ive slabs extended to t'ie 
small pa per rn ills from I. 4 .1 9 8 6. 

6, Flexibility allowed to the industry 
to manufacture all varieties of 
paper and paper grade pulp .in-
cluding pa per board/straw board 
within the overall licensed capa-
city. 

7. Requirement of Jnduc;trial Licence 
has be.:n dispensed with in the 
cise of m·in:1fJcturc of "'citing, 
printing and wrapping paper from 
agricultural residue~, waste:s and 
hagasse. 

8. New units commi.'>sioned between 
1.4.79 and 31.3.87 arc exempted 
from excise duty upt o 50~~ for 
five years. 

[Trm1sfatfn"] 
Under-Filling of GllS Cylinders 

75. SHRI BANWARI LAL BA!RWA: 
Will the Minister of PETROLEUM AND 
NA TUR ~L GAS be pleased to state : 

(a) whelher it is a fa~t that the number. 
of .complaints regarding under-tilling of 
L.P.G, cylinders 1s increasing despite 
attention of Government having been 
drawn -Tepeatedly in this regard ; and 

H>) if so. the concrete steps Govern-
rn.::nt propose to take in this regard ? ' 

THE MINJSTER OF STATE OF THE 
MINISTRY . OF PETROLEUM AND 
NATURAL Gt\S AND MINISTE.R OF. 

STATE IN THE MINISTRY OF 
FINANCE (SHRl BRAHMA DUTT) : 
(a) and (b) · While some such ·cases 
continue to bt; reported to the oil market-
ing companies in the normal cours~ of 
business, their incidence is very low, 
Institutional -arrangement• exist in LPG 
bottling plants as also with LPG distri· 
butnrships to ensure filling and supply of 
LPG cylinders of correct weight. The 
011 marketing companies are takin!l steps 
for increased use of superior quality 
C}lioder seals to prevent pileferage/loss of 
product in transit. The field staff of oil 
companies caJCies out periodic inspections 
of distributors• showrooms/godowns and 
makes random checks of cylinders for 
correctness of weight. 

Increasing Storage Capacity of 
Warehouses 

76. SHRI KALI PRASAD PANDEY: 
Will the M1ai-ter of t-000 AND CIVIL 
SUPPLIES be pleased to state : 

(a) the number of wart:homes in each 
State where foodgrains had b~eo !'tored 
dtlt1ng 1985-•6 and 1586-87 and the 
details uf the foodgcains stored in these 
warehouses as on 31 January, 1985, 
31 March, 19R6 and 3l December 
1986 

(b) the sters taken to increase the 
storage capacity of warehouses during 
thi'i' period, State-wise. indicating the 
pbces where the new warehouses were 
construc1ed and expenditure incurred· on 
them ~epar:.~ely, state-wi~e ; 

(c) ,. hether it is· a fact that major 
portion of -buffi::r stock. of wheat an~ 

other foodg·ains in· these warehouses had 
been declared rotten after six months ; 
and 

I 
( d) if so, the quantity of foodgrains 

declared rotten during this period and 
the e~timated Joss suffen d thereby ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIYJL SUPPLIES (SHRJ 

. ... lf .K.,L •... B.HA{1AT) : (a) A stateroent 
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giving State-wi~e the numtier of ware-
houses and food_grains stored therein by 
the Food Corporation of India as on 
31-1~198.S. 3J-3-1986 and 31-12-!986 
is laid on the Table of the House. 

[Placed in Library. See LT No. 373S/87] 

(b) Steps were taken to increase ·the 
storage capacity by construction of l:iddi· 
tional capacity and by hiring capacity 
from various sources. A statement givics 
State-wise the storage capacity constructed 
by the Corporation during April, 1 !118 .5 
to January, 1987 and the capacity under 
constructiori at pr~sent is attached. 
Another statement indicaling the ceu1res 
at which the stor.ige c· pacity was 
constructed during the period and the 

· centrei at which it is under construc~ion 

at prcse~t is laid on rhe Table of the 
House. 
[Placed in Library, See LT No. 3 73.5/87). 

The State-wise break-down of tbe 
expenditure incurred on the construction 
of these warehouses is not readily availa-
ble with the Corporation. 

(c) No. Sir. 

(d) The quantity of foodgrains <lama. 
ged during 1 98 ~ • S6 was 0.8 7 lakh tonnes 
valued at Rs. 11.44 crores. 

[EngltshJ 
Rtaularlsatfon of E:xtr11 Departmr11t•I 

Emplo.)ees 

77. PROF, KV. THOMAS Will 

che Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of Extra Departmental 
employees now working in the Communi· 
cations Department ; 

(b) whether there is any proposal . to 
regularise them ; and 

(cl whether there is any proposal to 
rrvis~ their a!Jowances '? 

THE MINIS I ER OF STATE IN THE 
MINISTRY Of COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) 2,'·9,042 as on 3 l-3-86. 

(b) No. Sir. An Extra Departmental 
Agent, who performs only part time job 
for the Department for fixed hours of 
work on consideration of a cooso!idated 
monthly allo" ancc, cannot, in the very 
nature of things. be re~arded as full time 
Government servants ThPrcfore Chere 
is no que~tion of r~glllarising t1e service:> 
of ED Agents agaiosc regular deparcmemal 
posts. However, they are i.eleeted to 
Group D1Postmen cadres on the basis of 
their seniority, provided they qualify the 
written te!Ot to be conducted for the 
purpose subject to certain conditions. 

(c) The remuneration of Extra-depart .. 
mental Agents are revi!>ed annually in ttie 
context of price ri~e. These have bef"n 
revised from 1-9-8ti in the statem nt 
given b~low. 

Statoement 

Category of ED Agents 

(a) EDSPM/BD Sorters/ED Record Clerks 

(b) EDBPMs 

(c) E.D. Stamp Vendors 

(d) Othet E. D Agents 

(i) Workina for 2 houn or pi.ore 
(H) Workina for less than 2 Mura I '4 (h:ed) 

Revised Allowances 
Minimum Maximum 

Rs. Rs. 

292 

202 

202 

U9 

360 

254 

254 

242 
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Steps to Prevent Flaring Up of' 
Natural Gas 

78. SHRI P.M. -SAYEED : Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 
(a) whether Government have estimated 
the qu10tum of natural gas being flared 
up at different places in India and if so, 
the details thereof indicating reasons 

· therefor; 

(h) the stt>ps Government propose to 
tnke to prevent flare up; 

(c) whether it is a fact that tne produc-
tion of . natural gas is expecttd to 
become double the existing produltion by 
he end of the Seventh Plan; and 

-(d) whether Government propose to 
revise the price of natural gas downward 
for the consumers and if so, when '! 

THE MJ 'I: ISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS AND MINIS-
TER. OF ST'\TE IN THE MIN.JS fkY 
OF FINANCE (SHRI BRAHMA DUTT): 
<a) and· (b) In I 985-86, an cstimattid 
quantity of about 3 120 million cubic 
metres of gas wns flared. · Gas fl.lring 
occurs due to variouo; reasons and the 
following steps are being taken to reduce 
this : 

Additional compression facilities are 
being provided in the w~stcrn 
Offshore region. 

Plans are being made for getnering 
small quantities of a~sl)eiated natural 
gas. which is being flared in isolated 

. fields in Gujarat region. 

In the Eastern region. ONGC and 
OIL have committed gas to new 
consumers. 

GAIL have also undertaken a study 
on connecting various oil fields in 
Assam by a network of pipelines to 
form a grid. 

Fall back consumers are being deve. 
loped to utilise gas when regular 
consumers fail to lift committed 
quantities. 

(c) It is expected that by the end of 
1he Seventh Plan the production of naturaJ 
gas would be about 40 M MCMD. 

(d) No. Sir. 

[Translat1011 J 
Difficulty in Running Rice Mills in 

Punjab 

79. SHRI .BALWANT SINGH 
RAMOOWALJA : Will the Minister of 
FOOD AND C1VIL SUPPLIES be plea-
st:d to state : 

(a) whether it i~ a fad that the Asso-
ciation of Rice Mill Owners in Punjab has 
exprc~sed its inability to run its mills, 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government in 
this regard ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FOOO ANO CIVJL 
SUPPL JES (SH Rf GHULAM NABl 
AZAD) : (a) and (h) A representation 
has been received from the Punjab R•ce 
Millers Association staling that they are 
suffering losses o~ account of low rates of 
paddy milling and driage and that they 
might be compelled to close down their 
operations. 

(!'I) The rates for custom milling of 
paddy and ddage are settled by che public 
procuring agencies, including the Food 
Corporation of India, directly with th~ 
m;Jlers according to their best cormru:rcial 
judgement, 

[Eng/i3h] 
Industries Working to Jes! than 

50 per cent C.ipacity 

~o. SHRT AKHTAR HASAN: wm 
the Minister of INDUSTRY be pleased 
to state : 



] 6 3 Writtm Answers FEBRUARY 24, l 98i Writtm An.swus 164 

(a) whether jt is a fact that there is a 
marked increase in the number of the 
letters of intent issued du.ring the recent 
plst as compared to the correspondipg 
period in last Y.ear and also in their con-
version into industrial licences; 

(b) if so, whether it is also a fact 
that inspite of this ri-;ing trend in expan· 
!!ion and investment, many and important 
indu~tries are .worr.iag to Jess than 50% 
of their capacities; and 

(c) if so, what ails our industrial 
p.::licy to aJlow to this trend when the 
country is in the grip of demand re-
eession ? 

THE MINISTER OF STATE JN THE 
DEP<\RTMENl' OF lNOUSTRJAL 
DEVELOPMENT JN THE MINISfRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Industrial approvals 
accorded by way of grant or Jetcers of 
intent and registrarion Jeuers pertaining 
to de-licen~e 1 industries registered subs-
tantial increase. during 198 6 as compared 
to 1985. · A'I m<tny as 1130 letters of 
intent and 2 8 7 regi•trat10n letters were· 
issued by the secretariat for Industrial 
Ap'lroval~ durin2 19~.; aci c•>mparcd to 
145 7 letters of intent and l 167 regis-
tration letterc; is·ued during 1985. There 
has also bel'n an inc•ease in the conversion 
of letters of inknt' into industrial licences 
in 1986 as compared to the previous 
:vear, In 198'6, 5'.J6 letters of intent 
were co•werted into indmtri:ll licer1ces as 
against 432 during 1985, 

(h) and (c) Capacity u1ilisation has 
bt"en low in certain in<.iustri1;!1 due to 
factors, such as, infrastructural and raw 
material con~t1 tiints, JcmunJ botuc11t:cks, 
adverse industrial relations, inadequate 
technolo~ical urgradation, etc. To 
improve c:.iracity uti'isation, the Govern-
ment have been faying emphasis on 

moderni<iation irwPstment in balahcing 
equipment and technological upgradation. 
Higher capacity utilisation is also being 
secured through industrial licensing and 
import policks as well as through mone-
tary 1md fiscal measures and improvement 
in infrastructure. There is no evidence 

to show thel the country ia in the arip of 
any general demand recession. 

·worklna of Cement Units 

SJ. SHRI SATYENDRA NARAYAN 
SINHA: 

SHRI SANAT KUMAR MAN· 
DAL: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the attention of PGovcrn· 
ment has "'been drawn to the unsatisfactory 
working of cement units set up since 
198 2 Jeading to their inabili1y to raise 
fresh capital for further capacity; 

(b) if so, whether any study has been 
made about the cases responsible for this 
position; and 

(c) the outcome thereof and step5 
taken or contemplated ? 

THE MINISTER OF STATE IN 'IHE 
DEPARTMENT OF INDUSTRIAL 
l~EVELOPMENT IN THE MJNLSTRY 
OF IN.DUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Representations have 
been recPived from the Cement Manu-
facturer:;' Associativn as \\<t:ll as some 
individual ~nits about the financial pro-
blems f-iced by such unit.;. How.:ver, no 
specific report hu been rccdved about 
the inabi1lity to raise fresh capital for 
future capacity by such units. 

(h) and (c) The positinn has b~en 

f'Xamined t-y the Government and follow• 
ing i-chefs have already been given :-

(i) Levy ob1igation of alJ new uni1s 
hal> been reduced from 40<y0 to 
3 Oo/0 of actual production with 
rffc ct from I_, th December, 198 6. 
Tl-ii" will help in generating addi-
ti.>nal funds from the sale of 
larger quantity under non-levy 
category. 

(ii) Retentinn price for Jevy cement 
has been increased by Rs. 24.50 
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per tonne with efl'ect from I 5th 
Dcdmbcr, 1986. 

(iii) Payment of Rs. 9/- per tonne by 
the cement factories to Cement 

· Rr:gu]ation Account on the non. 
levy production of cement 
has been discontinued from 
l.S.12.1986. 

Public Sector Industries Incurring Losses 

82. SHRI G.S. BASAVARAJU: 
SHRI S.M. GURADDI : 
SHRI SHANTI DHARIWAL : 

Will the Minister of INDUSTRY be 
pleas~ to state : 

(a) the names or industries in the 
public sector which are incurring losses 
continuously, the amount invested in 
these industries and the accumulated 
losses so far; and 

(b) whether Government propose. 
either to close· down such sick industries 
or to band over these industries to private 
sector 7 

THE MINISTER OF STATE IN THE 
DEPART·"1BNT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF'. K.K. TEWARY> : (a) A 
Statement showing t 11c names of Central 
Public Enterprises incurring losses con-
tinuously for the last five years ending 
3 1.3.1985 is given below. Amounts 
invested therein and the accumulated 
losses are given in the Public Enterprises 
Survey for I 984-85. 

(b) There is no such decision at pre-
sent. 

Statement 

I. Tea Trading Corporation of 
India Ltd. 

2. Indian Drugs ·&: Pharmaceuticals 
Ltd. 

3. Graden Reach Shipbuilders & 
Engineers Ltd. 

4. Bharat Coking Coal Ltd. 

S. Eastern Coalfields Ltd. 

6. The Fertilizer Corporation of 
India Ltd. 

7. Hindustan Fertilizer Corporation 
Ltd. 

8. Braithwaite &: Co. Ltd, 

9. Heavy Engineering Corporation 
Ltd, 

J 0. Jessop &: Co. Ltd. 

11. Mining&: Allied Machinery Cor-
poration Ltd. 

12, Triveni Structurals Ltd~ 

t 3. Bharat -Braltes &: Velves Ltd. 

t 4. Richardson &: Crl.lddas ( 197 2} 
Ltd. 

15. Scooter India Ltd. 

16. Engineering Projects (India) Ltd. 

l 7. National Instruments Ltd. 

J 8. Bharat Ophthalmic Glass Ltd. 

''· Mandya National Paper Milfs 
Ltd. 

20. · Tannery & Foorwear Corpn. of 
India Ltd. 

21. The Mim Tea Co. Ltd. 

22. Biecco Lawrie Ltd. 

23. Central Inland Water Transport 
Corpn. Ltd. 

24. Hindustan Shipyard Ltd. 

25. Delhi Transport Corporation. 

26. .The Indian Iron &: Steel Co. 
Ltd. 

27. Bharat Refractories Ltd. 

28. Hindustan Steel Works. Construc-
tion Ltd. 

29. Bharat Aluminfum Co. Ltd. 

30. Hindustan Copper Ltd. 

31. Rehabilitation Industries Corpol'a-
tion Ltd. 
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3 l. Central Electronics Ltd. 

3 3. Artificial Limbs Mfg. Corpora-
tion or India. 

34. North Eastern. Handicrafts & 
Handloom Dev. Corpn. Ltd. 

35. NTC (Andhra Pra.de~h. Karoa-
taka, Kerala & Mahe) Ltd. 

36. NTC (De hi, Punjab & Rajasthan) 
Ltd. . 

3 7. NTC (Uttar Pradesh) Ltd. 

3 8. The British India Corporation 
Ltd. 

Glut in Production of gas at Bombay 
and Guj1mat 

83. SHRI S.M. GURADDI : Will 
the Minister of PETROLEUM AND NA-
TURAL GAS be plea~cd to state : 

(a) whether there has been a glut in 
th~ production of gas in BombJ.y and 
Gujarat; 

(b) whe1her the Assam Refinery had 
been closed for some time n:c~ntly; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLFUM AND 
NATURAL GAS AND MINISTER OP 
STATE IN THE MrNISTRY OF FIN-
ANCE (SHRI l::IRAHMA DUTT) : (a) 
There h'ls been substantial increase in 
the production of Natural gas from 
Rombay Offshore and ·to some extent 
from Gujarat However, the utilisation 
has also increa~Dd. 

• 

(b) and (c) The GuwahaJi. Refinery 
had to be shut down from 17.J .87 due 
to a strike resorted to by the employees 
on various demands. The issues have, 
however, been settled and the strike was 
·called off wilh effect from 9.2.1987. 

Production and Employmenl in Public 
and Private Sectors 

84. SHRI RAMASHRAN PRASAD 
SINGH : Will the Minister of INDUSTRY 
be pleastd to state,: 

(a) the production of all public and 
private srctors during the years 1985-86 
and J 986-87 ; • 

(b) the employment in all public and 
private sectors till date ; 

(c) whether employment has increased 
in public sector as compared to private 
sector ; and 

(d) if so, the details th~reof anJ if 
not, the reasons therefor ? 

THE MrNIS fER OF ST ATE IN 1 HE 
DEPARTMENT OF JNDUSTRIAL 
DEVBLOPMFNT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Production figuns in 
public and private sectors are not av:.iil-
ahle for the years 1985-86 and 1986-87. 
However. gross output figures for · public 
~nd p1 iwite sectors, available for the 
latest two years 1981-82 and 1982-83 
in the Annual rn1v~y of Industries cover-
ing factory sector, were as follows : 

Gross Output 
(Rs. crores) 

Sectors ] 981-82 ] 982-83 

Public Sector 
(Central, State &: 
Local Govts ) , 

Wholly Private 

24,927 

4 7 ,418 ,4,076 
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(b) to (d) According to the latest 
Abstract of Annual Employment Review; 
1983-84 of the Ministry of Labour, 
·figures of employment in public and 

Public Sector 
• 

Private Sector 

Telephone Connections in Haryana 

85. CH. RAM PRAKASH : Wil! 
the Minister of COMMUNICATIONS be 
pleased to state : • 

(a) the number of applications .for 
telephone connection 1cceived by Govern-
ment during the last three years in 
Haryana in different ci:ies ; 

private industries sectors (manufacturing, 
mining &- quarryin8. electricity. gas &: 
water) as on 31st March or 1983 and 
1984 were a'i under : 

(in lakhs) 

1983 i984 

32.39 33.77 

47.83 46.25 

(b) how many connections have been 
provided to applicants ; and 

(c) how many applicants are still 
waiting in Haryana State in each- city ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
to (c) The desired information is given 
in columns 3, 4 and 5 respectively of 
the statemem given below. 

Statement 

SI. Name of City No. of Applications Connections Waiting 
No. Receivt:d during Provided List 

Last 3 · yearn during last 
. (l 984-85, 85-86 3 years 
upto 31-1-87) 

(1) (2) (3) (4) (5) . 
1. Ambala Canu~ 874 940 521 

2. Ambala City 1163 1010 1014 

3. Badarpur 105 144 163 

4. Bahadurgarh 390 9 381 

5. Ballabagarh 1192 1092 664 

6. Bhiwani 506 320 186 

7. Dabwali 215 191. 86 

8. Farid'abad 5353 1220 S14S 

9. Fatehabad 177 71 88 

1 o. Gurgaon 2258 1268 2423 

11. Hansi 222 189 .. 34 
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l 2 3 

12. HWal 1296 

13. 

14. 

15. 

16. 

17. 
18. 

J 9. 

20. 

21. 

12. 

23. 
24. 

25. 

26. 
27. 

28. 

29. 

Jind 

Kai.tbal 

Kalka 

Kan11l 

k 11ru.bbetra 

Na1naul 

Naewana 

Palwal 

Panipat 

Reynui 

Rohtak 

Shah bad 

Sirsa 

Sonepat 

Tohana 

Yamunanacar 

AD other remaining 
exchanges (beJow 
500 lines capacity). 

Installation of Turbines by Delhi 
E1eclrk Supply Undertaking 

198 

H!J 

202 

1082 

646 

ISi 

147 

246 

1802 

280 

1826 

236 

lOf 5 

826 
212 

1669 

7860 • 

86. DR. G .S. RAJHANS : Will 
the Minister Of ENERGY be pleased to 
state : 

(a) whether Delhi Electric Sup1 ly. 
Und(:rtaking has installed small si7e 
turbines and ignored the advice of 
experts ; 

(b) if so, w:hetber the small size 
turbines cannot meet the capital'• power 
nee.ds ; 

(c) the reaction of Union Government 
in this regard ; and 

(d) t,he action proposed against DESU 
which baa ignored the experts advice ? 

4 s 
763 . l 164 

255 187 

398 3S2 
93 73 

149 1473 

396 20Q 
• 

149 39 

198 30 

202 90 

122 2300 
340· 175 

1099 727 

175 29 

599 ~J7 

6JS 211 

171 85 

II29 181 

6148 181 s. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSHILA ROHTAGJ) : (a} The size 
of the units (30 MW) for gas turbinrs 
in DESU i;ystem was decided keeping io 
view the functions to be performed by 
thrse units These incJude facility for 
black st:ut and also to operate for im-
proving the voJtage system. Such faci-
lities are not available in the bigger 
siz.c units. 

(b) The purpose of installation of gas 
turbines was to meet the peak requirement 
of Delhi and improve the 'system voltage 
whenever required. The gas turbines 
are meeting these requirements. 

(c) and (d) Do not arise in view of 
replies to parts (a) & (b) above. 
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Bonds for Bakreswar Thermal Power 
Project 

8 7. . SHRI GAOADHAR SAHA : 
Will tHe Minister of ENERGY be pleased 
to state : 

(a) whethu Government have refused 
permission to float .Bonds for the Bak. 
reswar Thermal Power Project ; and 

(b) if so, the reasons for such 
refusal ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENER..iY (SHRIMATI 
SUSHILA ROHTAGJ) : (a) and lb) 
The present !lcheme of floating Bonds 
introduced by the Central Government 
is confined to <:;cntral Public Sector 
Und~rtakings, primarily in the infrustruc-
ture fields. Th! q:.ie'ltion of extending 
the facility to financially viable State 
U 1dertaking'i in similar field• w;ll be 
decided by G;JVernment afcer sufficient 
exrer,enc.: h..ts b~en gdined in the opera-
tion of the sc;1eme and in the light of 
the overall resources position of the 
Central Government in . relation to its 
.commitments. 

Comenatlon on Energy 

88. SHRl BHATTAM SRIRAMA-
MURTY: 

SHRI K. RAMAMUR THY : 

Will the Minister of ENERGY be 
pleased to state : 

(a) the measures envisag~d for con. 
servation of energy in the country-; and 

(b) the results yielded so far ? 

THE MfNISTE.R OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINI~TRY .OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) The mea-
sures cnvi•aged for -conservation of energy 

in the country mainly include : 

Energy audits in industrial ·units to 
detennine the pattern of energy con-
sumption, identify areas where the 
energy efficiency can be improved 
and sugg~t ways to achieve this 
improvement. 

Repocting · of energy consumption 
figures by industrial consumers and 
fixation of industry-wise/plant-wise 
norms. 

Training of Ericrgy Managers and 
Energy Auditors. 

Promoting use of energy saving 
devices through grant of fiscal in-
centives etc. 

Modification of ISI specifications 
pertaining to various energy driven 
appliances to denote minimum levels 
of energy efficiency. 

~ 

Encouraging the use of equipment 
and machinery conforming to stan-
dard specifications. 

_.,. Rectification of inefficient agricultural 
pumpsets. 

Awarene!.s c~.mpaign to educate and 
guide consumers. 

Reduction c.f T & D lo~sc:s. 

Encouraging the manufacture of fuel 
c:fficicnt tram;port v~·hicles. 

Programme of improved Chulbas 
(wood stoves). 

Propagation of systems based on 
Solar, wind and bio-.mass energy. 

Promotion of Research &: Develop-
ment in energy conservation techr 
nologies. 

(b) Jn the case of the demonstration 
programme of ra:tification of .agricultural 
pumpsets funded by the Government, 
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it has been obo;erved tbat the energy 
efficiency of the rectified pumpsets im-
proved by about 25% on an av~rage. 
Similarly, the conservacion acLivities con-
ducted by the P~troleum Conservation 
Research Ar,sociation 11ave so far resulrcd 
in a'.1 annuJ.I swing 'of Petroleum product:; 
worth Rs. 150 crores. An over.ti! 
asst~sment of tne e1forgv saving~ which 
mighl hdve accruo!d a1.1 a ri::sulrc; of the 
energy con,ervJ.tion m~asure'i initiated/ 
adopted by all the u5er sectors is however 
not pos~ible. 

Profit/Loss by Public Sector U1•de.-takings 

89, DR, CHlNTA MOHAN : Will 
the Minister of INDUSTRY be plc.ised 
to ~t•te : 

(a} whether pubtic sector units h1Ve 
turned profirable in Ihc first half of 1986-
87 ancl if so, tne details.: of profits, 
undertaking-wise, indicating total corres· 
ponJing investment (cumulat1ve) in eaah 
of these including h)sses suffered so far, 
if any; 

(b) whether Government have plans to 
privatise the sick units or close these 
down or upgrade their technology or 
productivity; and 

(c) whether the lasing public s1:ctor 
units which are at prtsent manne1 by 
bureaucrats are hc1cJ.fo:r to be fully 
profe'sionaliseJ ? 

.THE M!NISTcR OF S fATE TN TBE 
DEl>ARTMt..'-IT OF PUl:ILIC ENTER-
PRISES IN THB MlNlSTR Y OF 
I'.'JDUSTRY (PROP. K.K. TEWARYJ : 
(a) Final figures relating to fin11ndal 
performance of Central Puhlie Enter~ 

prises for the first h11!f of I 986-tl 7 are 
not available. However, based on 
provio.ional estiml\te.) received from only 
170 enterprises, the overall working 
results during first half of 1986~87 show 
a net.profit 0f Rs. 232.96 crores. Details 
of undertaking-wise PfClflts, to[a1 corres-
ponding inve,tmem (cumulative) and 
losses sutT<!red u.Ho 1984-8 5 are available 
in the Public Enterprises Survev I 98 4~ 8 5 
which was !..tid on tt;e Table of the House 

on 279 2-1086. Further details upto 
1985-86 are und r compilation and the 
Puhlic Enterprises Survey l 9R 5-8 6 ~iving 
these delails is being _placed on the Table 
of t.1e House very shortiy. 

(b) Government have, so far, not 
taJ,4-!n aay decision to either privause or 
clo!ie down any of the sick Public Sector 
Units. To uograde their tcchnol ogy or 
productivity Government have been taking 
various stcos iududing, ir0 ter-alia, moder-
nisation and rehabilitation of plant and 
equipment wherever considered necessary, . 
diversification of products; provision of 
b1lancing facilities; training and refrain-
ing of pe1sonnel; emphao;is on cost control 
and cost reduction and encouragement of 
labour participation in management. 

(c) Govern-nent has always atressed 
the need for profeo;sionalisation of nll the 
Pmb'ic Sector Units. Government has, 
also decided th~it in future bureaucrats 
intending to sh1fl to Public Sector c:in do 
so o::ly on immediate absorpuon basis 
generally. 

Ta!'g"et for Extra Power Capacity 

90. DR DATTA SAMANT : Will 
the Mini~.ter of ENERGY b'.! p!eJsed to 
state : 

(a) what was the target for extra 
power ca;).:icity addition during the first 
~even month' iu J 9S6-8 :-; 

(b) the t.lrgct achieved during this 
period; and 

(c) tht! various reasons for fa.II in this 
1arget and the mcasu:es Gov_~rnment arc 
taking to imPr·>ve gencr::111on of power 
~ap:.1_city in the country ?. 

THE MINISTER OF STATE J.'-1 THE 
DErARTMENT OF POWER_ JN THE 
MINISTRY OF ENERGY (SHRJ"lATf 
SUSHILA ROHTAGJ) : (a) and (b) 
Against a target of commissioning of 
additional capacity of 1505 MW _.during 
the fi;st se•·en months of the year 
1986-87, a capacity of749 MW was 
commissioned. 
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(b) fhc delay in supply of equipment. 
detection of gcoiogical faults and shear 
zones, in hydel projects, were the primary 
factors which have contributed to targets 
not being maintained. Regular reviews 
are made by the Department of Power 
and Central Electricity Authority to 
·expedite delivery of the eq11ipment. 
Senior ·Officers of the Central Electricity 
A11thority also visit the sites and provide 
guidance. 

[Translation] 
Letters of Intent for lndustrlal Units 

91. SHRI HARISH RAWAT : Wilt 
the Minirtcr of INDUSTRY be pleased 
to state ; 

(a) the number of letters of intent 

issued during the last one year for setting 
up industrial units in each State and 'the 
number of those letters of inten~ out of 
them which were converh:d into induinriai 
licences; and 

(b) the state-wise number of letters of 
intent cancelled on account of their non-
utilisation ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF INDL'STRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) A statement 
showing the Slate-wise break-up of 
number of letters of intent granted during 
the year 1986 and their implementation 
position is givt:n below. 

Statenient 

Statement showing the State-wise break-up of number of letters of intent granted 
during 1986 and their lmplementatfon posirioR 

SI. State/Union 
No. Territory 

(I) •(2) 

l. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

s. Chandigarh 

Total No, of 
letters of intent 

issued 

(3) 

1 11 

I 

20 

18 

2 

6. Dadra &: Nagar Ha11efi 8 

7. Delhi 1·7 

8. 1 Goa, Daman • Diu 23 

9. Gujarat lOS 

JO. Haryana 57 

11. Himachal Pradesh 18 

Implementation position (as 
of letters l f intent given 
No. of letters No. of letters 
of intent of intem 
conv~rted into 
industrial 
licences 

(4) 

t 

!....... 

2 

1 

s 
4 

treated as 
lapsed 

(S) 

2 

on 31-1-87) 
in column 3 
No. df lerters 
of intent pend-
ing for conver-
sion into ind I. 
licences 

(6) 

110 

1 

:.m 
18 

1 

8 

13 

22 

100 

53 

18 
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12. 

J 3. 

14. 

lS. 

16. 

1 7. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2S. 

26. 

27. 

2 

Jammu & Kashmir 

Karnataka 

Ker ala 

Madhya Pradesh 

Mabarash tra 

Manipur 

Meaha!aya 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

State not indicated/ 
more than one 11tate 

Total : 

s 
76 

17 

55 

173 

. I 

1 

4 

17 

12 

47 

54 

104 

13, 
42 

7 

1130 

[English] 

Proposal for Uniform Civil Code 

92. SHRf G. M. BANATWALLA : 
Will the Minister of LAWAND JUSTICE 
be pleased to refer to the reply given to 
Unstarred Question No. 20 on 4th 
November. l 9j6 re: Voluntary C1v1I 
Code and slate : 

(a) whether the group of Mini!.ters 
under the Chairmans.hip of the Minister of 
Human Resource Development set up ta 
consider the question of a uniform civil 
code has since settled any draft on a 
Uniform Civil Code; 

(b) if so, whether the drart has been 
considered by Government and whether 
Government propose to brina any Bill on 
the same; and 

6 

I 

4 

2 

1 

s 
s 

38 

I 

4 

1 

2 

5 

69 

17 

S4 

169 

1 

1 

4 

17 
2 

45 

52 

99 

J 28 

42 

7 

1086 

(c) whether Government are thinking 
to give up the idea of bringing forward 
Uniform Civil Code altogether ? 

THE MINISTER OF STATE IS THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H, R. BHARDWAJ) ; (a) No, 
Sir. 

(b) Does not arise. 

(c) Does not arise. 

[Translation] 
Pow·er Conntttlom to VIiiages In 

E~tended Lal Dora In Delhi 

93. SHRI BHARAT SINGH : Will 
the Minister of ENERGY be pleased to 
state : 
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(a) whether eJectricity connections 
were provided in extended Lal Dora area 
of villages of Delhi before 19 8 3 ; 

(b) whether the issue of coanections 
has 1ince been discontinued ; 

(c) whether Government propose to 
review issuing of power connections to 
these villages ; and 

(d) if so, when ? 

THE MINISTER OF STA TE JN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHJLA ROHTAGI) : (a) Yes, Sir. 

(b) Yes, Sir. 

, (c) and (d) The information is being 
collected and wi!! be 'laid on the Table 
of the House. 

Withdrawal of Voluntary Price Control 
on Vegetable Oil 

94. SHRI RAJ KUMAR RAT : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to atatc : 

fa} whether it is a fact that voluntary 
rrrcc control on vep:etablc oil products 
has been withdrawn ; 

(b) if so, reasons therefor ; and 

(c) the measures taken to check the 
repeated increase in the selling price of 
veactabfc oils 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) Yes, Sir. 

.(b) The Voluntary price agreement 
was withdrawn in January, 1986 as a. 
part of Oovcrnmentts Ci:ODtinuing efforts 
to minimise controls and in view of the 
satisfactory availability and reasonable 
prices of vanaspati. 

(c) Effective supply mana8Cmeot of 
imported edible oits is being main-
tained, 

[E11g/ishJ 
Reggalf Hydro Electric Project In 

Orissa 

95. SHRI RADHAKANTA DJOAL: 
WiU the Minister of ENERGY be pJeased 
to state : 

(a) the latest estimated cost of the 
Rcngali Hydro-Electl'ic Project in Orissa ; 

(b) the amount spent on the above 
project as on 3 l December, J 986 ; 

(c) whether commercial production 
has started in that project ; and 

(d) if so, since when and the total 
M. W. c]ectricity generated so far ? 

THE MINISTER OF STATE IN THE_ 
DEPARTMENT OF POWER IN. THE·. 
MINISTRY OF ENERGY (SM't. 
SU.SHILA ROHTAGI) : (a) The Jalest 
estimated cost of. Renga1i Hydro-electric 
Proiect t2 X 50MW) is Rs 205.87 
crores out of which Rs. 125.S 2 crores 
is chargeable to Power. 

(b) The expenditure on the Power 
portion incurred upto end October J 986. 
is about Rs. 1 18 crores. 

(c) and (d) Unit-I was put into 
commercial operation in August, 19&5 
and Unit-I! in March 1986. The total 
energy generated during 1985-86 was 
198 MU and during the period· April· 
1986 to January 1987, 510 MU. 

[Trans!atlonf 
Allotment of Wheat and Rice to· 

Gujlrat 

96. SHRI C D. OAMIT : Will· the· 
Minister of FOOD AND CIVIL SUP-
PLIES be pleased tu state: 

(a) whether it is a fact that Gujarat 
Governnumt hue demanded increased 
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supply of wheat a.ad rice for famine 
affected persons and if so 1 the details 
thereof ; and 

(b) the quantity allotted by Oovern-
meut and toe quantity actually supplied 
so far ? 

THE MINISTER OF STATE IN THE 
MINJSrkY OF FOOD ANO CIVIL SUP-
PLIES (SHRI GHULAM NABl AZAD): 
(a) Yes Sir. The Government .of Gujarat 
have in their Memorandum to the Central 
Team asked for speci a\ alloeation of 
4.82 lakh tonnes of wheat for the 
period January 1987 to Juno 1987 
on the N R E.P. and Jl.L E.G.P. pattern. 
A reque~t was also made for additional 
allocation of 15,000 tonne" of rice over 
and above the normal monthly allocation 
for public distribution system, besides a 
monthly allocation of 20. 000 tonnes of 
coari.egrains during Jdnuary 1987 to July 
198". 

(b) The monthly allotment of wheat 
to Gujarat is 60,0aO tonnes, and rice 
20,000 tonnes, for public distribution 
sys1em. An adJitional all<>tm nt of 
i 5,000 tonn;!:<: of rice has since teen 
made f.)r February, 19 8 7. 

(Englfs.li] 
Off~hore Exploration with Assistance 

of Foreign Compaules 

47. SHRJMATI N.P JHANSl 
LAKSHMI : Will the Mini~ter of PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

(a) whetb~r it is a fact that talks were 
held \II ith the foreigo oil companies for 
offsho.e exploratiun in l 18 7 ; 

(b) if so, the nature of the di~cussions 
held ; ana 

Cc) the outcome thereof ? 

THE MINISfER OF STATE·OF THE 
MINISTRY (,F PETROLEUM AND 
NATUR<\L GAS AND MINISTER. OF 
STATE IN THE MINISTRY OF 

FINANCE (SHRJ BRAHMA DUTT) : 
(a) to (c) Ye1, Sir. Preliminary di~­

cussions with the foreign oil compa.niel 
regarding their bids for offshore explora-
tion are bein1 held. 

Power Projects Behind Schedule 

98. SHRI C, JANGA REDDY 
Will the Minister of ENERGY be pleased 
to state : 

(a) whether twenty two of the twenty 
eight on-going power projects. in the 
country are behind schedule and aH except 
two have cost over-runs; and 

(b) the facts in this regard in each 
ca~e and the revised time and cost sche-
dules is each one ? 

THE MI~JSTER OF STATE JN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHJLJ\ ROHTAGI) : (a) and (b) 
The information required is being col-
Jec1ed and will be taid on the Table of 
the H0u<e, 

Setting up More Power Plants ill 
Karnataka 

99. SHRI H.B. PATIL: Will the 
Minister of ENERGY be pleased to' 
state : 

(a) whether Union Government have 
~ought any rep.Jrt from the State of 
Karnacaka reiarding position of powt"r 
generation and pCl~sibtlity of establishing 
more power plants in that State; and 

(b) if so, the details thereof ? 

THE MINJSTER OF STATE IN THB 
DEPARTMENT OF PU\\'ER I.~ 1HE 
MINISTRY OF ENERGY {SHRIMATI 
SUSHILA ROHTAGI) : (a) No, Sir. 
There is a power shor1age in Karnataka 
and it is for the 'State authorities to 
explore the possibility of establishiaa 
more power plants in tbe State sector. 

{b) Doc• not ririse. 
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latemallonal CoagresJ of Publlc 
Enterprises 

JOO. SHRY K. RAMAMURTHY : 
Will the Minister of !NDUSTR Y be 
pleased to state '. 

(a) the recommcmdati~ms rnade by rhe 
three day lnternationaJ Congre11s on Public 
Ente•priee'!. held in New Delhi from 
January 20, 1987 to January 22, 1987; 
and 

(b) the action proposed to be taken 
thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENf OP PUBLIC ENTER· 
PRISES IN THE MINISTRY OF INLJU· 
STRY (PROF. K.K. TEWARY) : (a) and 
(b) The recommendations of the three 
d:iy International Congress on Public 
Enterprises held in New Ddhi on .l rnuary 
10-22. 1987 are yet to be formali.-ed by 
the Standing Conference of Public Enter· 
prises (SCOPE>. G:wernment sha!l con· 
sider takin8 action on receipt of the 
recommendations. 

Felting up of Hea'y Industries lo 
North Bengal 

101. SHRI ANAND.\ PATHAK: 
Wit! the Minister of J'.\IDU.)TRY be plea-
sed to state : 

(a) whether 'Government are consider· 
ing to i;~t up some heavy industries in 
North Bengal; . 

(b) if so, the details ther~·of; and 

(c) the initiative so far taken by 
l Jniou Government in this- regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDU-
STRY (PROF. K.K. TEWARY1: (a) to 
(C) The in formation is being collected 
and the ~ame will be laid down oo tbe 
Tabl.e of the House. 

Cbukba HydeJ Protect.In Bhutan 

102. SHRI A"IANOA PATHAK: 
Will the Minister of ENERGY be pleased 
to state : 

(a) wheTher the Cbul.ha Hydel Project 
in Bhutan ~xecuted with the assistance of 
India has since been comphrted; and 

(h) if so, the quantum 'of power that 
would be made available for the districts/ 
North Bc:ngal and when ? 

THE MINISTEk OF STATE IN THE 
DEPARTMENT OF POWERIN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSHJLA ROHTAGI) : (a) Two out of 
f ... ur unih of 84 MW each of the Chukha 
Hydel Prujt:ct in Bhl•tan have started 
generation of power. The remaining two 
uni rs arr under construction. 

(b A 11 the surplus power from the 
Chukha Hyde! Project in Bhutan (4 X 84 
MW) will bt: purchased by the Govern-
ment of India, through the National 
H) droeh:ctric Power Co1 pm atiun for dis· 
tribution in the Eastern region including 
We"t Rcngctl West Bengal has been 
allocated a share' of 29,10% of the 
power nceived in India The distribution 
of power within the State Of West Ben11al 
i-; dnne by the West Bengal State Electri-
city Board. 

Meeting with Trade Unions to Discuss 
Safety Measi.:res in Caal Mines 

103. SHRI INDRAJIT GUPTA : 
Will the Minister of El'- ERGY be plea~ed 
to state : 

(a) whether Government pro. ose to 
call a meeting '-·f the trade unions in the 
coal st·cwr alongwith the management of 
Coal India li.imited to discuss safety mca. 
sure!;in coal mines; and 

(b) if sot the details thereof ? 

THE MI'\JISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b) A 
meeting_ of the Standing Con.mit!ee on 
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Safety in coal mines was recently held on 
4th February, I 987. It was atlended to 
among others, by the representatives of 
the trade unions. man11gemeots of coal 
companies and Director General of Mines 
Safety. The safely 1ituation in the Coal 
India sroup of coal companies and 
S,C.C.L. was reviewed and it was obs-
erved that there bad been an ovt:rall 
irnprovt:ment in the safety situation m 
CIL group of Coal Companies. The rate 
of fatalities per miJlion tonne of out.put 
has come down to 1.03 in J YH6 as com-
pared to 2.37 in t 973 and 1,16 in 1985. 
Likewise, the rare of serious injuries came 
down f.om 19.49 m 1973 to 4,07 in 
198~and 3.6Sin 1986. Aaumberof 
other decisions were also taken to 
improve the safoty situativn further. 
These arc:-

(a) To launch a special drive to 
improve travelling roadways; 

(b) To provide betler lighting on 
travellin¥ roadways so as to mini-
mise haulage accidents which 
were found to be the second most 
important cau~e of fatal accidents 
after roof ·fall; 

(c) To pr.:parc roof support plan for 
every mine in consultat1on with 
the DGMS and Pithead Saf~ly 

Committee; 

(d) To launch a special driv~ to iden-
tify au:1dent prone mines so that 
greater attention could be paid to 
them to minimi~e accidents. and 
reduce security risks; . 

(e) To introduce clectronification and 
automation, wherever po<siblc 
and feasib!e, to eliminate- human 
errors so often rcwonsible for 
causing accidents; 

• 

(f> To put greater emphasis on train-
ing of dri"crs and olher staff 
eng1ged in operation ol Heavy 
Earth Moving M.achinerics 
(HEM~) to make them safety- . 
conscious, The HEMMs have 

been identified to be principaJJy 
responsible for accidents in open-
cast mines. 

(g) To associate workers' rcpresenta-
t~ves in all accident inquiries, 
undertaken by the internal Safety 
Organisation (ISO) of the Coal 
Companies, where the fataiities 
a1 e three or more, to inspire con-
fidence among the workers and 
lend credibilily to such inquiries. 

Indo-Ita!y Telecommu11lcatlon Pal.1 

J 04, SHRI T. BALA GOUD : Will 
the Minisier of C..OMMUNICAIIONS be 
pl~sed to state : 

(a) Whether Indo-Italy Telecommuni-
cation Pact has been reviewed in the last 
"'et:k of January, 1987; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINIS l RY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DJ:.V) : (a) 
No, Sir, Govcrnmeot have not signed any 
P.,ct with Jtaly on cooperation in Tt:le-
communica1ion. 

(b) Question does not at ise. 

Power Distribution S)sttm 

1 O.S. SHRI T. B~l'..A GQUO = Will 
the MinC.r.r of ENERGY ~ pleased to 

nate :-

(a) whether the power dist1 ibution 
syslem at present is not safo,f<tctory; 

(b) if so, whether Government PH>· 
pose to introduce a new system; and· 

(c) if so, the details thereof 'l· 

THE MJNJSTER OF STATE IN T.HE 
DEPARTME~T OF PO~ERJN THE 
MINJSTRY OF ENERGY (SHRJMATI 
S"SHJLA ROHTAGI) : (a) to (c) The 
power dii.tribution systems in certain 
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parts of the country need strengthening. 
Guidelines have been issued to the Slate 
Electricity Boards/Electricity Departments 
to take up systrm improvement schemes 
for the strengthening of transmission and 
distribution sy~tems. Efforts are being • 
made to ensure that adequate funds are 
provided for this work and to ensure tl':leir 
timeiy completion through effecti•e 
moniwring 

Release of Commemorative Stamp oo 
Shanti De\la 

106. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
stale : 

(a) whether any request has been 
received for the release of a commemora-
tive stamp to mark the I 300th Bi1 th 
Anniversary of the famous Sanskrit Poet 
and Mahayana scholar Shanti Deva in 
1987; 

(b) if so, the decision taken on this 
request; artd 

(c) if not, the likely date by \\ohich a 
dlcision would be taken and the date on 
which the stamp would be released ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF ·COMMU ....... lCATlONS 
(SHRI SONTQSH MOHAN DEV) : 
(a) Yes, Sir. 

(b) lJ.nd (c) A Philatelic Advisory 
Commmec functions in the Department 
to advise the Government regarding issut 
of special/commemorative postage stamps 
and· other related matters. 'This proposal 
will be placed before the Philatelic 
Advisory Commiltee, for consideration, 
at its next meeting. The Date for which 
l::!:.ts not ~et been fixed. 

[Translation} 
Allotment of LPG Agencies lo 

Uttar Pradesh 

l 07. SHRl ZAINUL BASHER : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

{a) the number of towns , having 
population of more than twenty thousand 
in Uttar Pradesh which have be~q selec. 
tcd for allotment of LP.G. agencifs; 

(b) the number or towns out -~f them 
where L. P.G agencies have been allotted 
and where these are yet to be .allq.tted; 

(cl the time by which L.P.O. agencies 
will be allotted in the rem<tining towns; 
and 

(d) ihe target for covering such towns 
by L,P.G. agencies by the end of current 
Five Year PJan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETR.Ol:EUM ANO 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT) : 
(a) to (d) 1 he oil industry is. 
presently .marketing LPG in U.P. in" 
101 towns with a population of more 
than 20,000; LPG di:.tributorships in 
another 46 !!.uch' towns will be established 
in a phased manner, subject to augmen-
tation of LPG avaih1bility, bottling 
capacity and infrastructure f<icilities. 
I PG di~tributorships for covering these 
46 towns are likelv to be set up during 
the seventh Plan period thoqgh ipdication 
of firm dates ill not feasible. 

( eng!f.rh] 
Power Genera lion Target 

108. SHR l R.""f .. 01-fOYE : will the 
Mlnistu of ENERGY be pJeased to 
state : 

(a) whether a high level review by his 
Ministry has indicated that the current 
fisc~I year "ill close with shortfalls both 
in targetled power geRerarion and addi-
tional instaJ!ed capac,ty; 

(b} if so, the details rea;arding power 
generation target for the current year 
fixed as well as the actual generation 
likely to come out against the taraetted 

. prograrrme alongwith the extent of 
shortfall; and 
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(c) the reasons thereof ? -

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER JN THE 
MINISTRY OF ENERGY (SHRIMA Tl 
SUSHILA ROHTAGI) : (a) Yes. Sir. 

(b) and (c) Against the Power Gene-
ration taraet of I 90 B U. during 
l 986.N7, the generation CApected is 
J 8h.S B.U. The sho1tfaU wili mainly be 
in the hydro generation on account of 
low hydeJ reservoir levels. · 

Rise in Power rat~s for Small Units 
In Delhi 

109. SHRI N!TYANAI'IDA M!SRA : 
Wii! the Minister of ENERGY be pleased 
to state : 

(a) whether the power rates for the 
ismall units in Ddhi which compri•c 
90 per cent of ·the inaustri1il units, have 
been rail>ed ftom 3.; paise to 7 5 paise 
recently; 

(b) if so, whether due to the steep 
increase, many of the small units will be 
fa~d to close down; 

(c) .whether Government have receive.d 
repn~sentation from the body of ~mall 

scale industries io reconsider the hike ano 
bring it down; and 

(d) if sa, whc1her Government have 
considered it and the omcome thereof ? 

THE MINISTER. OF STATB JN THE 
DEPARTMENT OF PO~/ER JN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSHILA. ROH f.A,Gi) : (aJ Pow\::r rntell 
for sm;rll units were revised from 
~ S paise to 7 S pa ise with effect from 
9th ApriJ, 198 S. 

(b) While increase in tariff rate effects 
an consumers of electricity, power supply 
rates for small units are still lower than 
not1-domestic (commercial) consumers. · 

(c) and (d) DESU had r~ivcd 
representations from certain industrial 

associations. Chamber of Commerce etc. 
a~ainst the revir.cd tariff effected in April, 
1 985. Keeping in view the cost of po\lller 
~cncration it has not been considered 
feasible to reduce the power rates in 
Delhi. 

Appointment of Judges from Bar 

1 JO. SHRI NlTYANANDA MISRA: 
Will the Minister of LAW AND 
J'. STICE be p!eaf)cd to state : 

(a) whether Government have studied 
the situation an~ing out of best talents in 
the bar shying away from joining ttie 
Bench; and 

(b) so, the re!iults thueof and the 
steps takq1 in this regard ? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF LAW ANO JUSTKE 
(SHRl H.R. BHAt<.OWAJ) : (a) aud (b) 
No such s1uoy has been undertaken by 
the Government. The Gover nmeul, how-
ever, muke all pos~ible efforts to appoint 
the best available talent in the Bar as 
Judges of the High C<.•urrs. In order to 
attract better talent, Govc1 nment huvc 
also decidt:d to :substantially iaise 1he 
salary of Judges by having the Constitu-
tion (Fi fry fou1 th Am··ndment) Bill, I~ 86 
passe1I by Parliament. The Government 
have also substantia IJy im;·roved 1h~ 

service conditions of Judges <'f the High 
Courts hy enacting lhe High Court &: 
Supreme Court Judges . (Conditions of 
Service) Amendmc.:nt Act, 198 6 wh 'h 
was brought inro force with effect fa om 
1.11.1986. 

Commissioning of Electrrnlc Trlex, Etc. 
at Ernakulam and Palghat (Kerala) 

111. SHRI MULLAPALLY RAMA~ 
CHANDRAN : Will the Minister pf 
COMM_UN!CATIONS be pleased to 
state : 

(a) whtther the Electronic 1 el~ and 
the Digital Electronic Trunk Automatic 
ExchanFe at Ernakulam (Kerala) is ready 
to be commissioned; 
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(b) if not, the time by which it is 
likely to be comruissh:med; and 

(c) the time by which the Electronic 
Telex at PaJghat wiU be commissioned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHR r SONTOSH MOHAN DEV) : 
(a) No, Sfr. 

• 
(b) The Electronic Telex at Ernakufam 

is expected to be commhsioncd during 
J 987. The Electronic Digital TAX at 
Ernakulam is expected to be commissioned 
during I 988. 

(c) Tbe Electronic Telex at Palgoat is 
under testing and is expected to be com-
missioned by 31.3.87. 

Industrial Licences for Kerala 

I 12. SHRI K. MOHANDAS : Will 
the Minister of INDUSTRY be pleased 
to state : 

(a) the details of indusrrial Hcences 
issu"d to Kerala during the last six 
months; and 

(b) the total Central investment in-
volved in these proposals ? 

THE MINISTER OF STA'IE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. 
ARUNACHALAM) : (a) and (b) 
During the period July-December, 
I 9 8 6, a total of 4 industrial licences 

'were granted for setting up of industries 
in Kerala. Details of these are given 
below:-

Name of the Uuit &: 
Location 

Item of Mfr. &: 
capacity and type 

Sector Proposed invest-
ment in fix:ed 
assets as indica-
ted in the JL 
application (in 
Rs. lakh) 

I. OEN Micro Systems Ltd., Video Terminals= Public 20 . 
Cochin 1000 Nos.· Sector 
(Oistt. Erna.kulam (Substantial fa.po.) 
Tr ipunithura) 

2. Keltron Telephone instru- Telephone instruments= stare 324 
meats Ltd., S lakb Nos. Public 
Trivandrum (New Undertaking) Sector 
(Oi~tt. Palghat) -
3. Thomson Drugs & Chemi- Chloroquine Di-phosphate State 57 .;u Ltd., =SO tns. Public 
Malappuram, (New Undertaking) Sector 
(Nildmbur, Malappuram) 

4. Hindustan Organic Propylene (Chemical Central 
Chemicals Ltd., grade= Public 
Maharashtra 7 ,000 tns.J Sector 
(Near Cochin) (New Article) 

Castes and Scheduled Tribe!I In Bfbar (a) the number of· LPG dealerships 
and petrol pumps allotted to Scheduled 
Castes and Scheduled Tribes in Bibar 
against the reserved quota; and 

• 113. SHRI RAMSWAROOP RAM 
Wm the Minister of PETROLEUM AND 
NATURAL GAS be pleased co state: (b) whether Government will lay on 
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Table the particulars of SC/ST alloUccs ? 
~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTES OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRJ BRAHMA DUTT) : 
(a) The number of LPG distributorsbips 
and Retail Outlet (Petrol/Diesel) dealer. 
ships allotted to SCs and STs in Bihar 
under the reservation for SC/ST is as 

under:-

SC ST 
--L.P.G. 15 9 

Retail Outlet 28 g ----
(b) The requisite information in res-

pect of LPG and RO is given in the 
Statements I &: II given below. 

Stattment I 

LPG Dlstr/butorsh!ps A.warded to SC/ST Category in the Stare of Bihar 

S. No. Location 

J •• Purnea 

2. Jamshedpur 

3. Nawada 

4. Ranchi 

5. Jamshedpur 

6. Jamshcd pur 

7. Hazaribagh 

8. Dumka 

9. Ranchi 

l 0. Cbakradharpur 

11. Sahibganj 

I 2. MaClhupur 

13. Lohardaga 

14. nirnia 

l S. Patna. 

16. Patna 

I 7. Gaya 

18. Bokaro 

19. Chas 

20. Dhanbed 

21. Hajipur , 

22. Dcoghar 

23. Khagaria 

24. Bagaha 

Category 

SC 

ST 

SC 

SC 

ST 

SC 

ST 

ST 

ST 

ST 

ST 

ST 

ST 

SC 
SC 

SC 

SC 
SC 
SC 

SC 

SC 

SC 

SC 

SC 

Name 

Sh. Yugal Kishore Sah 

Sh. Roshan Ding Ding 

Sh. Sukadco Maltba 

Sh. Rajendra Kumar 

Sh. Surcndra Deogam 

Sh. Sudcsh Chandra Prasad 

Sh. M. SoJanki Nag 

Sb. Rajendra Kumar Bhagat 

Sh. Ignace Kachhap 

Sh. Adiel Minz 

Sh. Bishnudeo Singh 

Sh. Anand Murau 

Sh. Sukhdeo Oraon 

• 

Sh, Hari Prasad Baishyanti 

Sh. Arun Kumar Choudhary 

Sh. Sobrai Ram 

Sh. Shaligram Ram 

Sh. Vikram Jay Kishore 

Sh. Laxmi Das 

Sh. Vijaikumar Choudhary 

Sh. Kapilcswar Ram Kesari 

Sb. Ram Pravesb Ram 

Smt. Usha Kumari 

Sh. Chandra Bhan Baitha 



^
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Increase IQ price ol cement 

114. SHRI RAMSWAROOP RAM 
Will the Minister of INDUSTRY be 
pleased to sta!c : 

(a) tht! price per tonne of levy cement 
obtaiding during the last two years; 

(b) whethQr the price wa!$ raised 
recently; and 

(c) if so, to what extent and the 
reasons for th~ same ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT jN THE MINISl'RY 
OF INDUSTRY ~ (SHRI M. ARU-
NACHALAM) : (a) The F.0.R. (Sale) 
price of J~vy cement during the last i:wo 
years has remained at Rs. 5-' 2 per tonne 
and Rs. 517 per tonne ("xcluding excise 
duty and packing charges) io respect. of 
Ordinary Portland Cement/Slag Cement 
and Portland Pozzolana Cement respec-
tively. 

(b) and (c) There has been no increase 
ln the F.O.R (Sale) price of levy Cl.!ment 
recently. However, the retention price 
(payable to c~ment ·manufacturers) of 
c~ment h.ts been increased by Rs. 24.50 
per tonne with effect from 15.12.86 to 
compensate the industry for the increase 
in tne cost of production, without increa-
sing the F.O.R (Sale) price of cement. 

Lo<>s of coal In tnnsil 

llS. SHRI_RA\1SWAROOP RAM: 
SHRf RAM PYARE PANIKA: 

Will the Minister of ENERGY be 
pleased to state : 

(a) w'heth-:r .his attention bas been 
drawn to reports that mi!lions of tonnes 
of coal are lost in transit from coal mines 
to dcstinatioat-1; 

. 
(b) if so, whethc:r the circumstances 

under \\'hich the coal is lost or pilfered 
have been investigated; and 

(c) the steps being taken to check such 
losses ? 

THE MINISTER OP ENERGY (Sf{RI 
VASANT SATHE) : (a) Yell, Sir. 

(b) and (c) Coal companies sell coal on 
F.O.R. colliery basis. After the ~oai is 
handed over to the Railways, it is not 
possible for the coal compaY'ies to have 
any control or assessment of Joss of coal 
in transit. However, the Railways have 
taken a number of steps to prevent the 
loss of coal during rail transit, These 
steps are : 

(I) As far as pos~ible, Railways Pro-
tection Force personnel are dep-
loyed to escort block-loads of 
coai wagons in crime prone areas/ 
sections. 

(2) Vulnerable yards and affected 
placed which are prone for thefls 
of coal arc also patrolled by arm-
ed R PF men as well as by-dog 
squads wilh a view to tracking 
down the criminals induiging _in 
theft of coal. 

(3) Fixed t1ickets are posted/deployed 
in vulnerable sections/black sr._ ts 
to prevent theft of coal from~ run-
ning trains. 

(4) Crime Intelligence staff of the 
Railways and Central Crime 
Bureau'of Rail\l>ay Poard are de-
ployed to collect crime intclligcn 
ahout the activities of coal thieves 
and receivers and conduct raids 
on them fl'r the recovery of stolea' 
coal and arre~t of criminals/re-
ceivers. 

Introduction of Recruitment Fee Stamps 

116. SHRI V .S. KRISHNA IYER : 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

. 
(a) the total demand of the Recruit-

ment Fee Stamps in the- country; and 

(b) whether the Security Prets at 
Nasik is able to cope up with t.he 
demand ? 
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THE MTNJSTER OF STATE IN THE 
MINISTRY OF. COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) About 30,00,000 pieces of stamps 
will be required annually to meet the 
demand of the recruitment fees stamps 
in our country. 

(h) Yes, Sir. 

Mekedatu Power Projed 

117. · SHRI V.S. KRISHNA IYER: 
Will the Minister of ENERGY be 
pleased to state : 

(a) whether any prt•ject report has 
been prep1red for harnei:sing power at 
Mekedatu Project across Cauvcry nver; 

(b) to what extent the power prob-
lems of Karnataka are likely to be solved 
with the taking up of Mekedatu Project; 

(c) whether the Karnataka Gnvern-
ment has made any survey and submirted 
a report in this regard; and 

(d) wheth:!r without linking He issue 
of sharing of waters with Tamil Nadu, 
Government propose to taken up the 
Mekedarn power project for tne overall 
develoJlrnent of the country ? 

THE MINTSTE~ OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINlSTRY Or ENERGY (SHRIM'\Tl. 
SUSHILA ROHlAGI) : (a) to (d) The 
Karnataka authorities t.;.:1Ve inwnatcd 
that the project report in rc,pect of the 
proposed Mekedatu Hyd o electric Pro-
ject is under preparation. The proposed 
project envisages installatwn of a c;:i~a­
city of 350 MW and annu .. I gt.:nerat10n 
of 72 2 million Units, Tht: proposal 
could he com.idered further only after its 
tcchno-economic fea!libilW,y is established 
and relevant clearances are available. 

·l,lceoces for setting up Su~ar Factories 
la Karaataka 

118. SH!U V. S. KRJSHNA IYER : 
Wm the Minister of FOOD · AND 
ClVlL SUPPLIES be pleased to z;tate : 

(a) the uum~r . of applications for 
inaustrial licences for the setting up ·or 
sugar factories in Karnataka pending for 
lhc Jast two years; 

(b) the reason.s for not granting 
industrial licences so far; and 

(c) the action proposed to be taken 
to clear al! the pendjng cases ? 

THE MINISTER OF ST ATE IN THE 
MI~IS1RY OF FOOD ·AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) No application for grant 
of Jetter of intent/industrial licence is 
pending before the Depart~ent of Food 
for settinll up of a sugar factory in the 
State of Karnaraka at present. 

(b) and (c). Do not arise. 

Pricing For1J>ufa for Natural Gas 

119. SHRf BANWARI LAL PURO-
HIT: 

SHRI V. SREENIVASA 
P.RASAD: 

SHRI PRAKASH V. PATIL : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether Governrr.e:'lt have taken 
a decision on the ericing formula for the 
natural gas; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay and 
whtther it is adversely affecting the oil 
producing companies ? 

THE MINISTER O.F ST A TE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND Ml1'11STER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHIU BRAHMA DUTT) : · 
(a) Yes. Sir. 
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'b) The prices fixed are as follows : 

(ij'Rs. 1400/1000 Ma for gas 
at landfall points and for 
oashore gas; and 

(ii) RI. 2250/ I 000 M3 for gas 
supplied alona the HBJ pipe-
line. 

2. These prices will be subject to the 
following concessions : 

(i) For gas sold in North·Easteri:-
Region States, the pric~ \\-Ould 
be Rs. 1000/ !COO Ms, sub-
ject to discounts upto Rs. SOO/ 
J 000 M3 which would be· 
given in indh idual cases to be 
decided by Government on 
merits. 

ii) A rebate of 15% will be gi'ien 
to consumers to whom gas is 
sold on fall back basis. 

iii) Io the in?11al years of develop-
ment of g11s fields, some gas 
may be available in small 
quantities which may be ~o]d 
at conces!>ionaJ rrices to be 
decided by the Government~ 

~. The above prict:s v.ould be exclu· 
sivc of royahies, taxts, duties and other 
statutory levies. Tne above prices are 

# 
effective from 'lO. 1.19~7 and will remain 
in force till 31.3.1989. 

(c) Docs not arise. 

New Industrial Policy to amid Envlron-
mental and Po!lutlon Hazard~ 

120. SHRl BANWARJ LAL PURO-
SlT: Will the Minister of JNDUS1RY· 
be pleased to state : 

(a) whether tnere is a proposal un.der 
consideration of Goverrrneat to anno. 
unce new industrial policy shortly for 
industrial units in the country to avoid 
environmentai and pollution hazards; 

(b) if so. the details thereof; 

(c) by when the new po!icy will be 
announced; and 

(d) to what e"teat the new policy 
will speed up the 1rowth of industries ? 

THE MINISTER OF ST ATE JN THE 
DEPARTMENT OF JN DUS TRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA 
CHALAM) : (a) to (d) The existing 
indJJstrial and environmental palicies 
provide for safeguards against environ· 
mental and pollution hazard~. These 
policies are under constant ,review 
and )mprovements/modifications arc 
made from time to time. 

.. Amendments to MRTP Act 

121. SHRI BANWARI LAL PURO-
HIT : WilJ the Minister of INDUSTRY 
be pleased to state : 

(al whether there is a proposal under 
the consid~ration of Government to 
brins changes in the M.R.T.P. Act; 

(b) if so, the details of the amend-
ments proposed to be made; and 

(c) to what eluent the changes will 
result in more effective control on 
industries ? 

THE MINISTER OF ST A TE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOP\1ENT IN THE MINISTRY 
OF JNDUSTRY (SHRl M. ARUNA-
CH~LAM) : (a) Yes, , Sir. 

(b) & (c) Government has not taken . 
any final decision in the matter. 

Exhibitions on Non-Con•eotlonal 
Env11 Sources 

I 2 2, SHRI PRAT AP BHANU 
SHARMA Will the Minister of 
ENERGY be pleased to state : 

(a) whether the . non-conventiomd 
energy sources arc getting more popular 
tbrouahout the country and Governm~t 
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plan to attract more people towards the 
use of renewable sources of energy ; 

(b) if so, the details thereof ; and 

(c) the number of exhibitions ~nd 
demonstrations arranged by the Depart-
metit of Non-Conventional Energy Sources 
in various parls of the country ? · 

THE M!N!STER OF ENERGY (SHRI 
VASANT SA THE) : (a) and (b) Yes, 
Sir. The J')opularity of the renewable 
and non·convcntional energy sources is 
growing in this country on account of 
various popularisation programmes Jike 
exhibitions undertaken by. the Govern-
ment. Also, the Government provi_des 
a number of fiscal and financial incentives 
to the users and"manufacrurers of systems 
and devices based on new and re'newable 
&ources of energy. These incentives 
include exemption from customc; duty in 
certain cases exemption from central excise 
in certain casec;, loans from banks at con-
cessional rates and financial assistance to 
individual users and institutions in re~pcct 

of biogas s11stems, solar thermal systems, 
i~proved chulha, etc. The State Govts. 
also have, In certain cases. exempted 
systems and devices ba~ed on rc:newable 
and non conventional sources of energy 
from State Sales Ta" and Central Sales 
Tax. Some State Govts. are also provid-
ing financial asc;istance and other similar 
assistance to users of solar cookers, etc. 

(c) The exhibitions held by the 
Department also give demonstration<J ot 
various systems. This is in addition · t-0 
Jargc scale demonstration programmes 
on waterpumping wind miHs and solar .. 
photovoltaics devices. The number of 
uhibitions held by the Department in 
1982.83 to 1986-87 within the country 
is given below :-

Year 

i982-83 
1983-84 
1984-85 
1985-86 
1·986-87 

No. of exhibitions 

8 
12 ,.., 
I f 

27 
28 (up to 

15-2-~7) 

Technology Mis.slQD tl'.l Improve Tele-
communication Syltem 

123. SHRI PRATAP BHANU 
SHARMA : Will the Minister of COM-
MUN ICATJONS be-pleased to state: 

(a) whether a technology mission has 
bt!en launched in lhe Department of 
Telecommunications to improve the system 
and services ; 

(b) if so, the details thereof ; and 

(c) what steps this technology mission 
has taken so far to improve the perform-
ance of various projects ? 

THE MINISTER OF STATE IN THE 
MJ"llSTRY OF COMMUNICATrONS 
(SHRI SO'NTOSH MOH<\N DEV) : 
(a) Ye~. Sir. The name of the mission is 
•Mission - Better ContmuoicJ ti on'. 

(b) &: (c) Details are given in the 
Statement below. 

Statement 

'Milsior.-Bnter Communications' 

Mission· Telecom is one of tbe five 
natio~al missions identified by the Prime 
Minister. The need·.: for this arose 
due to : 

( l) Comparatively unsatisfactory qua-
lity of the. service to the existing 
customers; and 

(2) Long delays in orov1s1on of tele-
phone connections and inadequate 
exeension of service to the rural 
and b..1ckward area, 

2, The p·oposed mission is basically 
directed to : 

(J) A substantial improvement in the 
quality of existing service; and 

(2) Reduction in the waiting periods 
for Telecom services and exten-
sion of services to rural and 
backward areas. 
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3. Extension of telecom services to 
the rural and the backward areas was not 
possible due to inadequate allocation of 
funds for this purpose in the Sevemb 
F!vo Year Plan. Discussions with the 
Planning Commission & Ministry of 
Finance will be held fur substantial 
financial commitlments for achieving the 
ol:Uectioo. 

4. Main components of the Mission 
for the present have been identified as 
follows : 

(I) lmprovemcn t in the qualily of 
service to the existing customers. 

(2) Improvement in the accessibility 
within existing network. 

(3) Concentrated attention to indi· 
genous development of certain 
selected technologies and products. 

~. The general dissatisfaction of the 
telecom serviCe users has been identified 
due to the followil'g reasons : 

( 1) Inadequate Staff-response to the 
problems of the customers. 

(2) Delays in jthc delivery of telegrams. 

(3) High fault ratll!I on telephone and 
telex connections. 

(4) Difficufties in obtaining caJls, 
particularJy on ·STD and trunk 
cans. 

(S) Difflcultie!I in approaching the 
operator assisted services and the 
quality of service rendered 
by them. 

(6) J.ack of credibility of telephone 
bills, particularly relating to STD 
calla. 

6, To offset the problems stated 
•hove ihe following steps have be~n -
adopted : 

(J) Take immediate steps to focus the 
attention or the staff at bJI levels 

on the customers, their needs 
and expectations from top to 
bottom. 

(2) To assess the situation as far as 
the quality of service from the 
point of view of customer and 
identify black spots relating to : 

(a) poor workmanship 

(b) poor eQuipmcnt and ma-
terials 

(c) inadequate provision to handle 
the traffic 

( 3) Action p]an bas been drawn to 
remove the black spots with 
specific targets to achieve thei,e 
results. 

(4) Monitoring machanism has been 
established at : 

(a) All India Jcvel 

(b) Circle level 

(c) Each city, town arid village 
area level. 

7. The progress of the action plan 
for lhe year 198ti-8"7 js being reported 
carh quarter to the Prime Minister's 
Office and the Cabinet Secretariat. 

8. The following mini mi::.i.ions have 
been drawn to imprcve quality of 
service : 

(1) To give cu~tomcr orientation train· 
ing to staff' at each level an<l 
encourage them to look at aH 
operations from the customer's 
point of view. 

(2) Reduce the delay in delivery of 
telegrams. 

(3) Reduce fault rates. 

(4) Improve call success rate. 

(5) Jmprove 
Service. 

Directory Enquiry 
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(6) Improve manual trunk service. 

(7) Improve' billing credibiliiy. 

(8) Provide · sirigle point customer 
service calJs for each major Tele-
phone Exchange and equip them 
with computerized support. 

New Automobile Policy 

124. SHRI PRATAP BHANU 
SHARMA : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether Government are consider-
ing the new automobile policy for two 
wheeler passenger cars and light com-
mercial vehicles ; and 

(b) if so, when it is expected to be 
enforced r 

'rHE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPME'\IT IN °THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The matter 
is stiff under consideration of the 
Goverr ment. 

•Urja Grams' in Madhya Pradesh 

125. SHRI PRATAP BHANU 
SHARMA : Will the Minister of 
ENERGY be pleased to 6tate : 

(a) the number of villages selected by 
the. Department of Non-Convemional 
Energy Sources to develop as 'Urja Gram' 
in Madhya Pradesh during' current finan-
cial year; 

(b) the names and the progress made 
uptiJ now; 

(c) whether 11ome educational institu• 
lions have also approached the Depart-
ment of Non-Conventional Energy Sources 
for some auistance ia these projects in 
Madhya Pradesh; and 

(d) if ao, the details thereof ? 

THE MINISTER OF ENERGY (SHR I 
VASA NT SA THE) : (a) and (b) Jn 
Madhya Pradesh urjagram projects have 
bCen takeLl up in the following villages 
during the current financial year : . 

(I) Ukaw!a, Shivpuri district 

(2) Ramnagar, Mandla disirict 

(3) Adcbi, Surguja district 

( 4) Narayanpur Ashram, Bastar dis-
trict 

All the projects are under implementa-
tion and comprise a combination of vari-
ous noo-conventional energy systems and 
devices. Some more villages have also 
been identified and urjagram project pro-
posals are under preparation. 

(c) and (d) Even though urjagram 
proposals are received frotn vdrious orga-
nisations, the projects are by and lar.ge 
taken up through State nodal agencies 
with the involvement of other organ1satio1u 
including educational institutions, where-
ver appropriate. 

Exp1nsion of Integrated Telecommuolcat!on. 
Programme 

126. SHRI VIRDH1 CHANDER 
JAIN : Will the Minister of COM MUNI. 
CATIONS be pleased to refer to the re-
ply given to Unstarred Qu~tion No 2228c 
on 18th November, 1986 regarding inte-
grated Telecommunication Network Pro-
gramme and state : 

(a) the progress made so far in the 
expansion and development of the integra-
ted programme; 

(b) the pro~ress made so far in the 
construction works of stations relating to 
that programme, especially in Barmer 
district of Rajasthan; and 

(c) the r>rogee~s in getting exchange 
equipments for Barmer and the commis-
sioning or electronic exchange ? 

THE MINISTER OF STATE JN THE 
MfNISTRY OF COMMUNJCATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) Action ia being taken for the cstab-
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Jishment of indigenou! rroduction of ex-
change equipment in the country. How-
ever development of Integrated Programme 
depends-upon availability of economically 
:viable medium. · 

(b) Const~uction for Building includ-
ing electric.ti works at Samdhari, Siwana 
are expected to be completed by March 
I 98 7 and Bai tu. Panchp1dra, Sindhri, 
Balotra and other remaining locations by 
August 1 98 7. 

(c) The exchange equipments have re-
cemly been received. JnstalJation work 
would be taken up during the second 
quarter of 1987-88. 

[Tran.slat ion] 
Fixation of Price of Gas 'ilupplled 

to Ramgarh (Jaisalmer) · 
Pow.er Plant 

127. SHRI VfRDrU CHANDER 
JAlN : Will the Minister of PETRO-
LEUM ANO NATURAL GAS be pleased 
to :o.tate the progress made so far into the 
talks between the Rajasthan State Electri-
city Board and the Oil and Natural Gas 
Com"Tliss1on in regard to fixation of price 
~f !las to be ~upp!icd to Ramgarh (Jaisal-
mer) Power Plant ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PE1ROLEUM AND 
NATURAL GAS AND MIN·STER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI RR.\HMA DUTT) : 
G<lVernm~nt have fixe<I the prices of natu-
ral g:i'I at R'I. 1400/ I OOOM3 at laMfa11 
point and f.)r onsliore gas and at Rq. 
22 0/1 OOOM3 along HBJ pipeline. Under 
the orice policy concesi;ional Prices can be 
fixed by Government for small quantities 
<lf gas ava:lablc in the initial years Qf 
development. 

[English] 
Indian Judlclal Si!rvice 

128. ~HR.I VIRDHI CHANDER 
JAIN~ Will the Minister of LAW AND 
J'-.JSTICE be pleased to state : . 

(a) whether Government propose to 
form an Indian Judicial Service in the 
country; and 

(b) if so, the detai1s thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHR~ HR. BHARDWAJ) : (a) and (b) 
The matter is under e1amination of the 
Government and it is not possible to indi-
cate the details at this stage;. 

· [Trans/u1/01r] 
Conversion of Manual Telephone Ex-
change into Automatic Telephone Ex-

change at Begusaral 

129. PROF. CHANDRA BHANU 
DEVI : Will the Minister of COM-
MUNICATIONS be pleased to state : 

(a) whetht!r Government have· been 
making efforts for the last many ·years to 
convert the manual telephone exchange. 
Begu::;arai into an aut matic telephone 
exch:rnge ; and 

(b) if so, the causes impending the 
conversion of this exchange into an auco-
matic telephone exchange ? 

Tl-IE MTNJSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRf SONTOSH MOHAN DEV).: (a) 
All itment for automaric switching equip-
ment for Rcgusarai was made in 1983-84. 

(h) The conver:;ion of Brgusarai ex-
ch.inge into an auromatic has not been 
:~ccomolished due to non-receipt of full 
compliments of. Stores. 

[Etiglifh] 
Renewal of Wage Agreements In 

Public Undertakings· 

131. SHRT ARIF MO.HAMMED 
KHAN : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Government have issued 
guidelines to public sector undertakings 
for renewal of wage agreements with trade 
unions ; find 
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(b) if so, the details of the action 
taken in the matter so far by the public 
Ulldcrtakiogs ? • 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTR. Y OF IN-
DUSTRY (PROP. K.K. TEWARY) : 
(a) ·Yes, Sir. Certain broad param,eters 
governing future Long Term Wage Sattle-
ments in public undertakings have been 
already communicated. 

(b) The undertakings have started 
or res6med negotiations with the concern-
ed unions or are in the process of 
doing so, 

Oil E~ploration In Andhra Pradesh 

132. SH:RI SRTHARI RAO : Will 
the Ministrer of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether gas has been struck in 
Hie Godavari off shore area recently ; 

(b) if so, the details thereof ; and 

(c) which are the other places ia 
Andhra Pradesh where drilling for· oil ex-
pJora ti on is ~oing on or is proposed to 
be undertaken ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OP PETROLEUl\-1: AND 
N>\TURAL G.l\S AND MINISTER OF 
STATE IN. me M_INJSTRY OF FI-
NANCE (SHRl BRAHMA DUTT) : 
(a) and (b) Yes, Sir. Well GS-8-1, 
during initial testing, flowed gas at the 
rate of 98 ,000 cubic meters per ·day 
approximately thrbugh I/ 4'-' choke. 

(c) l:bploratory driJJiog is in progress 
in the following places :-

1. Razole. 

2. Komoaudern 
. 3. 1'onukoll11 

. 4. Tatipaka 

'· Surasanianam, 

Drilling is proposed at. tb,.e foJlowing 
p]aces in Andhra Pradesh :-

1. Vetlapalam 

2. VadaJi 
• 

3 .. Palletikurru 

4. Chintalapalli. 

Electronic Telephone Exchange for 
Ramathandra.,uram East 

Godavari District 

133. SHRJ SRIHARI RAO : Will 
the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government have sanc· 
tioned an electronic exchange for Rama-
chandrapuram in East Godavari District ; 

(b) whether the construction of building 
has ahei:!.tly t>eea completed and equip-
ment installed ; 

(c) ·the 1easons for delay in the com-
missioning of the exchange ; and 

(d) the likely date by which the ex~ 
change will start functioning ? 

THe MINISTER OF ST A TE IN THE 
MINISTRY OP COMMUNICATIONS. 
(SHRI SONTOSH MOHAN DEV) 
(a) Yes Sir. 

(b) Yes, Sir. Building for the ex· 
change is ready. The work of installation 
of exchange is in progress. 

(c) The installation work is progressing. 
as per schedule. 

(d) 400 line electronic exchange is 
expected to b~ .commissioned by July '87. 

Proposal to Dli;pense w'itb Hom' 
Delivery System of Postal Articles 

134. SHRI SRIHARI RAO : Will 
the Minister of COMM UNI CA TlO!'IS be 
pleased to state : 
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(a) whether there is a proposal to 
dispense with the system of home delivery 
of ietters and pe>stal articles to the per-
sons concerned and set up booths from 
where people would be required to collect 
their letters aad other postal ar!icles ; 

(b) if so, the reasons therefor ; and 

(c) whether its effect on reduction of 
facility · to the people ard possible 
rct;~achment of postal staff have been 
taken into consideration ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICA TJONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) No Sir, there is no such propoSftl 
at present. 

(b) Does not arise. 

(c) Does not arise. 

Tt>rm of State Assemblie! and rotatfon 
of reserved seats 

13 5. SHRI T. BALA GOUD : Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) the names of State Assemblies 
whose term is to expire this year ; 

(b) whether Government have taken .• 
: ny decision to implement the Election 
Commission's recommendations for rota-
tion of continuously reserved seats ; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LA.W AND JUSTICB 
(SHRI H.R. BHARDWAJ) : (a) The 

·names of State Assemblies whose ·term is 
to expire this year in the normal course 
with date> of expiry, are as follows : 

Name Date of expiry 

(1) Haryana 23-6-1987 

(ii) Kerala 23-6-J 987 

(iii) NagaJand 28-11-1987 

(iv) West Bengal 13-6-1987 

(b) and (c) The recommendation of 
the-Election Commission regarding the 
rotation of reserved seats within a district 
or· any other suitable administrative unit 
in a State so that a seat does not remain 
reserved for more than stipulated years 
at a time together with Commission's 
proposal regarding delimitation of· Parlia-
mentary and Assembly constituencies, 
is under consideration. These prorosals. 
form part of the set of proposals on 
e le.ctoral reforms and consideration of 
these proposals is at an advance staee 
within Government and it is proposed 
to hold consultation with political parties 
before taking a final decision. 

Telex .Connections In Di.,trkts of 
Andbra Prade~h 

136. SHRI T. BALA GAUD: Will 
the Minister of COMMUNICATIONS he 

·pleased to state : 

(a) whether Government of Andhra 
Pradesh have requested the Union 
Government for th~ installation of Telex. 
connections in Adilabad, NaJgonda, 
Mahbubnagar. Warangal and Ongal 
districts ; 

(h) whether Government have taken 
any 1:iction in this regard ; and 

(c) if so, the progress made so far ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOMAN DEV) : (a) 
Yes, Sir. 

(b) and (c) Yes Sir. Telex connec· 
tions at Adilabad and Ongal have already 
been provided. A Te lex Exchange at 
Warangal is under installation and con-
nection will be provided on its commis-
sioning For Telex connection to Nat. 
gonda, necessary equipment is under un-
stallation and connection can be provided 
on completion of payment formaliti«:l. 
Regarding Mahbubnagar a formal appli-
cation is yet to be received by Hyderabad 
Telecom. district. 



 ̂̂
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Out o.f 3 2. wells drilled in offshore. 
oiJ/gas has. been discovered in the follow-
ing wells :-

Name of the well Oil/Gas 
-· 

G-1-1 Oil and Gas 
0-1-6 -do-
G-1-7 -do-
G-2-2 -do-
G-2-4 -do-
G-1-S Gas 
GS-8-1 Gas 

(b) to (d) 1.5 Jae cubic meters of 
gas is ~vailable during the extended pro-
duction testing period of NarS'dpur ai;td 
Razole. wells. Apart from tb1s, more 
gas estimated at J MMCMD is expected 
to be av.tilable with a no1ice period of 
three yeirs.. Proposals for utilising this 
gas for power, fertilizers and other in-
dustries~ are under consideration. 

Telephone Connections given during 1~86 

140. SHRJ E. A YY APU REDDY : 
Will the Minl~ter . of COM tvlUNICA-
TIONS be pleased to -state : 

(a) the tot11J number of telephone 
connections given durma the year J 98 o; 
and 

(b) the percentage of telephones. given 
in the rural and city areas during that 
period, separately ? 

THE MINISTER OF.STATE JN Tf~E 
MINJSTRY OF C.OM-MU"llCATIONS 
(SHRI SONTOSH MOHAN DEV): 
(a) The total . number of net telephone 
connections rrovided durins the period 
from 1:4.86 to 31.1.87 are 1,8?,047., 

·1 I 
(b) The percentage of telephone CQD· 

nections provi jcd in the rural areas and 
urban areas are around 15% and 85% 
res,riectively. 

Strike by Workers of p'ubllc Sector 
Undertakings 

141. SHRI INDRAJIT GUPTA 
SHRI · DHARAMPAL SINGH 

MALIK: 
SHRI B. B. RAMAIAH : 
SHRI M. RAGHUMA 

REDDY : 
SHRI NARAYAN CHOU BEY : 
SHRISUBASH YADAV: 

Will the Minister of INDUSTRY b\! 
pleased to state : 

(a) wheth~r the workers of public 
sector:: undertakings ~ent on a dne-day 
nation- wide strike' on 21st January 19 8 7; . 

(b) if so. the ovcraH effect of the 
strike on production and other foss; . 

(c) what were their demands; and 

(d} · the Unimi Government's reaction 
'thereto-? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
JNDUSlRY (PROF. K. K. TEWARY) : 
(a) Some workers went on strike on 
2lst January, 1987. 

(b) The overall rfTe~t of the strike on 
pro('uction and other lo:.s c~nnot be 
BSSeSSt:'d. 

( c) The Jist of their demands is given 
in the statement below. 

(d) The apprehensions of the workers 
are unrounded and the demands lack 
substance. 

Statement 

List of demand<r_..;.fn answer to Lok 
Sabha Unstarred Question No. J 41-
Part (c) 

I . For a halt to the Policy of privatisa-
tion .of the Public Sector. 
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2. Against entry of multi-nationals and 
monopolies into the sphere of activi-
ties of the pubJic .sector. 

3. For stopping of import of techno-
logy a~d goods detrimental to the 
indigenous development. 

· 4. Against introduction of modernisa. 
tion, computerisation etc. without 
prior approval of the trade unions; 

5. No fanning out or off loading of 
jobs of regular worker to private 
contractors. 

6. Equal remuneration for equal work 
for all jobs done by the public 
sector. 

7. Immediate commencement of wage 
negotiations in public sector wher-
ever they are due in rerms of 
previous agreements. 

. 
8. No linking of wages with p'roducti· 

vity. 

· 9 Enhance:T>ent of the rate of DA., to 
ensure f uJI neurrahsation m rise in 
the cost of living at all levels. 

10, No curtailment of T. U. and cemo-
cratic rights tt-irough amendments to 
standing orpers and legislative ban 
on activities. Ahrogation of Article 
3 J l (2) of. the Indian Constitutiun. 

11. No closures, lay-offs. retrenchment 
of workers and denotification of 
public sector enterprises. 

12. For inclusion of Right to Work cis 
Fundamental Right in the Constitu-
tion, pending which payment of 
unemployment allowance. 

13. End of BPE's arbitrary interven1ion 
·. and bureaucratisation of Public 

Enterprises .. 

14. Enforcement of aenuine wcrkers 
panicipat10n in management. 

Meeting of Srate Power Min!stera Jo 
New Delhi 

142. SHRI JNDRAJIT GJJPTA 
SHRI VIJOY KUMAR 

YADAV: 

Win the Minister of ENERGY be 
pleas-ed to state : 

(a) whether a meeting of the State 
Power Ministers were held in New Delhi 
recently; 

(b) if so, the subjects discussed there· 
in and conclusions arrived at; 

( c) whether a package of measures 
was announced by the Union Government 
for tackling the problems of State Electri-
city Boards; and. 

(d) if so, the details thereof ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SU~HlLA ROH TAG() (a) : Yes, Sir. 

(b) to (d) : The agenda iterns of the 
Conference included a review of the powc.r 
rrograrr:me (. 9.~6- • ). uticnalisatioo of 
power tariffs, comervaiion of energy, and 
r~duction in transmhsion & 4.istribu1)on 
losses. The main conclusions arrived at 
the Conference related 10. measures to 
improve pvwer generation and plant Jaod 
factor of thermal stations by exi:enditious 
implementation of the renoiation and 
modernisation programme, reduction in 
tran~mi~sion &: distribution 'losses by 
adoption ot technical as well as adminis-
t'rative measures. single-windo~ clear~mce 
for expediting the techno-economic appro-
val of power projects, timely supply of 
cquirments to power projects, improve-
ment in the quality and quantity of coal 
supplied to thc!lllal stations, and 
meai;ures to strengthen the State Electri-
city Boards. 



^  ^
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MINISTRY OF PETROLEUM AND 
NAT'iRAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
f-INA"-( E (SHRJ BRAHM.<\ DUTT): 
(<t) and (h) While at some locat~ns te!lt 
marke1ing of LPG in smaller cylinders is 
being done by the oil · industry, no -
decision has been taken · to generally 
sur.ply LPG in such cylinders in the 
country includtng the rural areas. 

[ EnRlish] 
Reduction lo subsidies oo Foodgrains 

145. SHRI SHARAD DIGHE : Will 
the Minister of FOOD ".AND CIVIL 
SUPPLJf.S be pleased to state : 

(a) whether it is a fact that Govern-
ment are considering reduction of the 
rxi,ting subsidies of foodgrains sold 
through Public Di~tribution System; and 

(b) if so, the details thereof and the 
reasons therefor ? 

THE MINISTER OF .STATE IN THE 
MINJSTRY OF FOOD AND CIVIL 
SUPPLIES (SHR.I OHULAM NABI 
AZAD) : (a) No, Sir. 

(b) Does not arise. 

Import Bill of Crude and Petroleum 
Products 

_146. SHRI SHARAD DIGHE : 
SHRI MURLI DEORA : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) the quar::tity of crude to be impoi:-
ted by Government durina 1987-88 and 
how is this related to indigenous produc· 
tion? 

(b) Whether it is a fact that a whop-
ping increase of over Rs. 1,300 crores 
is likely in the import bill of crude and 
petroleum products during the .coming 
year; and 

(c) if so, the reasons thereof ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY ·op PETROLEUM ANO 
NATURAL GAS AND 'MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT) : 
(a) 'to (c) The crude import . Plan for 
I 987-88 has not yet been finalised and 
therefore it is not possible to indicate the 
size of the import bill during the year. 

· Postal Facilities in Rural Areas 

147. SHRI SHARAD DTGHE: WiJl 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the Savoor Committee 
has given a very disappointing picture'of 
P"Stal facilities in rural areas; and · 

(b) if so, what measures Government 
propose to take in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI SONTOSH MOHAN 
DEV) : (a) No Sir. On the contrary 
the Committee has observed that the 
devt.lopment of postal services in rural 
areas achiveed since the launching of the 
Fint Five Year PJan is unmatched any-
where in the world and has commended 
the "Considerable thought and paimtak-
ing efforts invested in the process". 

; 

However, the Committee has "feft that 
the expansion of the services has 
proceeded on a scale larger than what 
was contemplated by the planners and, to 
an extent, the rules and instructions on 
the subject also appear to have been 
overlooked. The Committee has therefore 
recommended certain ·measures of 
retionalisation/re-organisation in order to 
optimise the utilisation of resources com-
mitted to rural services. These include the 
following : 

(1) Lesser number of individuals 
sh0uld be employed by combining 
functions of different descriptions 
in the same individual. 

(2) Branch Offices which do 
not satisfy t~e condition 
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of minimum distance of 3 Kms 
except those .specially authorised 
should not be retained. 

(3) Retention of :xtra-departmental 
branch Offices should be decided 
on the basi_s of annual reviews. 

(b) The question of how best the 
various recommendations can be imple-
mented 'with due 1egard to the interests 
of the rural population as well as those 
of the ex tra·departmental employees is 
en~agiFlg the attention of the Govern-
ment.· · 

Development M Telecommunication Facili-
ties In Eastero and North Eastern States 

149. SHRI VIJOY KUMAR 
YADAV: 

SHRJ NARAYAN CHOUBEY: 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether high priority has been 
given by Government to the development · 
of telecommunication facilities io the 
e.stern and nortb-easterh States; 

( b) if so. the details of the plans 
drawn out towards this end; and 

(c) the progress so far made in their 
implementation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(Sl:-IRI SONTOSH MOHAN DEV) : 
(a) Yes, Sir, only for North-Eastern 
States. 

(b) Plan proposals among other items. 
envisage addition or about 20000 lines of 
switching capacity. 

-Conversion of about I 7000 manual 
lines to automatic working. . --

-Replacement of about 7000 li'1es. 

-Opening of' new Oiiital Trunk 
Automatic Exchange (TAX) at 
Ouwahati and Jorhat. 

-Openin1 of about 8 new telex 
exchanges and repJacement of 
Guwahati Telex exchange bv elec· 
tronic telex exchange. 

-Opening of low cost satellite Earth 
stations in strategically impo1tant 
towns. 

-Commissioning of about 2600 
Route Km. of Microwave and Ultra 
High Frequency Systems. 

(c) Satisfactory progress has been 
made so far. 

Higher Cost or Power Equipment Supplied 
by BHEL 

1·30. · SHRI VIJOY KUMAR 
YAOAV: 

SHRI NARAYAN CHOU BEY : 

Will the Minist!r of ENERGY be 
pleased to state : 

(a) whether the cost of power equip. 
ments supplied by BHEL is higher than 
that of the imported equipments and there 
is delay in its delivery; 

(b) if so, whether the matter has been 
taken up by his Ministry with the concer-
ned _Ministry; and 

(c). whether Government have decided 
to import such plants rather than to p!aoe 
.orders with the BHEL 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMATI 
SUSHTLA ROHTAGI) : (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 

[Translation] 
Telephoe EsclMangea in District 

Headquarters 

151. SHRI VIJOY -KUMAR Y ADAV · 
Will the Minister of COMMUNICA_. 
TIO NS be pleaSed to state: 
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(a) whether automatic telephone ex-
changes have not been set up in many 
district headquarters in the coun"try so 
far; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF. ST ATE IN .THE 
MJNJSTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) Yes, Sir. 

(b) The reason· for not setting up 
automatic exchanges in all the district 
headquarters· in the country is inadequate 
availability of automatic Switching_ equip-
ment. 

(Engli~h] 

Pollution by Chemical Factories In 
Residential Areas of Delhi 

152. SHRI MOHD. MAHFOOZ ALI 
KHAN : Will the Minister of· INDU~ 
TRY be pleased to state : 

(a) whether Government are aware of 
the running of chemical f~ctories at 
Hjl 3-A and G~24 Shakarpur residential 
areas. DP.lbi in violation of Jicen!>ing 
conditions and pollution control orders; 

(b) if so, the details thereof; and 

(c) the action taken by Government 
in the matter including an enquiry into 
the circun:stances under which licences 
were given to such factoi;ies witb a view 
to fix responsibility for granting licences ? 

THE MINISTER OF ST ATE IN THE 
'DEPARTMENT OP' INDUSTRIAL 
DEVELOPMENT IN THE MJNlSfRY 
OF INDUSTRY (SHRI M. ARUNA- · 
CHALAM) : · (a) to (c) According to 
Delhi Administration, there · are two 
industrial units one located at H-13 A; 
Shakarpur, Delhi and the other at G-24, 
Shakarpur, Delhi, engaged in .manufac-
ture of comphor~tablets. The unit at 
H-1 3A. Shakarpur, Delhi haa been 
liceni-ed by the Municipal Corparation of 
Delhi and is functioning conforming to 
the licensing conditions. The other unit 

at 0-24, Shakarpur, Delhi, had been 
functioning without a lictnce from MC'D 
and has already been prosecuted by them. 

[Translation] 
Allotment of LPG Agencies 

1 53, SHRI KAMLA PRASAD 
RAWAT: Will the Minister of PETRO-
LEUM AND NATURAL GAS be 
pleased to state : 

(a) the number of cooking gas agen-
. cies allotted in the country fr0m 198 5 to 

date and the number of cooking gas 
agencies in respect of which no decision 
has been taken e.o far as to whom the5d 
agencies should be allotted; 

(b) the rea!>ons for delay in allotment 
of the age.ncies; 

(c) . whether Government have taken 
any steps in this regard; and 

(d) if so, th. e details thereof ? 

TfIE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN TBE M.INJSTRY OF 
FINANCE (SHRI BRAHMA DUTT) : 
(a) The number of LPG distnbutorships 
allotted by the oil companies from 198.5 
to 3 l. l 8 7 is I 028 and 1he number in 
respect of which decision is pending 
is 534. 

(b) to (d) The Oil Selection Boards 
make selections for distributorships of 
LPG, apart from dealerships for SKO/ 
LOO and MStHSD Retail Outlets. These 
selections being a continuous process, a 
certain prndency of work is usual, while 
factors like the need to investigate com-
.plaints against empanelled candidates, 
stay orders from Courts, non-availability 
of suitablt! candidates sometimes )ead to 
delay in finalisation. Some· delay lately 
has occurred because reconstitution of 
these Boards is pending; this is expected 
to be done shortly. 
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Availability of Good Quality Raw 
Material at Concessional Rates 

1 S4. SHRY KAMLA PRASAD 
RAWAT: 

CH. RAM PARKASH : 

Will the Minister of INDUSTRY be 
pleased to sti;ite : 

(a) whether Government· have taken a 
decision to make available good quality 
raw material at concessional rates to smail 
entrepreneu!s; 

(b) if so, the details. thereof; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF INOUSTRIAL 
DEVELOPMENT JN THE MINJSTRY' 

r OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) The policy of 
Government Qf India has been to make 
available as far as possible certain scarce 
raw materials of good quality to small 
scale industries at reasonable rates. 

• lEnglish] 
Setting up of New Sugar Units 

15S. SHRI MOHANBHAJ PATEL : 
PROF. llAMKRISHNA 

MORE: 

SHRI :eALASAHEB VIKHE 
PATIL·: 

SHRI CHINTAMANI JENA: 

Will the Ministt:r of FOOD AND 
CIVJL SUPPLIES be pleased to state : 

· (a) the policy of Government. in 
regard to setting up new suga,r factories 
in the country in public, private and 
cooperative sector·; 

(b) the numher ·of applications 
received by Government during the last 
three yea1 s for seuing up new sugar 
factories and (Xpansion of existing units, 
sector-wise; and 

' (c) the number of applications cleared 
during the above period and their 
number, State-wise and year-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL, 
SUPPLIES (SHRI GHULAM NABI 

• AZAD) : (a} Licensing Policy· for the 
Sugar Industry bas been notified vide 
Press Note dated the 2nd Jatmary, 1987 
isr,ued hy the Department of Indu<>trial 
Development as per copy laid on the 
Table of the House (Placed in Labrary. 
See ~T No. 3 736/8 7]. 

(b) Statement-I giviog the req!fired 
information is given below. 

(c) Statement-II giving the required 
information is given below. 

Statement~! 

Statt'ment giving the number of applications r.eceived during the last three years 
(1983-84, l 984-85 and 1985-86) jo~ setting up new sugar factorie!> and 

Seetor 

Private 

Public 

Coop. 

. · expansfof1 of exfating units : Sector-wise. 

No. of applications received . 
-:----~------------·--

New 

12 

3 

38 

Expansion 

16 

4 

42 
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Statement-II 

Statement giving the number of llcenct!s granted during the last three years (1983-84, 
1984-85 and 1985-Bf-) Stat,.-wise and Year-wise. 

·New 
S.No. State 1983-84 84-85 85-86 Total 

Expansion 
1981-84 84-85 85-86 Total 

---· 
1. lJttar Pradesh 1 

2. Madhya Pradesh l 

3. Maharashtra 8 

4. Punjab 

s. Tamil Nadu 2 

6. Gujarat 

7. Karnataka 2 

8. Andhra Pradesh 2 

9. Bihar 
10. Orissa 

Total : 18 

1 

l -2 

1 9 

l 

2 
l 

2 

2 

2 

3 

17 

2 

3 

1 

27 

2 

-

3 

5 

. 18 

2 

3 

1 
1 

•2 Letters of intent (l from Maharashtra & 1 from M.P.) relate to applications 
received during the last three years. 

•* 13 Letters of intent ( 11 from Maharashtra l from U .P. & 1 from Punjab) 
relate to applications received during the last three years. 

Supply of good quality of coal to 
Power Plants 

156. SHRI MOHANBHAI PATEL : 
. SHRI CHINTAMANI JENA : 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether the coal supplied to power 
plants is not of good quality and also is 
not sufficient to meet their demand ; 

(b) whether any study has been made 
in this respect ; 

(c) the steps being taken to solve the 
problem of power plants ; and 

(d) whether any meeting of high 
officials has been held recently to solve 
the problem ; if so, the details thereof 
and the di:cision taken thereat ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (lt) Coal Linkages to 
Thermal Power Stati.>ns are tinalmd by 
the Standing Linkage Committee (short• 
term) on quarterly basis. The Standing 
Linkage Committee consists of the tepre-
sentatives of the Deptt. of Coal and 
Power, Ministry of Railways, Central 
Electricity Authority (CEA.) and Coal 
Companies etc. The Standing Linkage 
Committee takes into consideration the 
requirement of coal of individual power 
stations and linkages arc estabilished· 
accordingly. 

All power stations arc Jinked for coal 
supplies from various coal sources accord-
ing to the qualitative parameters fixed for 
them by the technical experts, including 
representatives of the CEA. As fat as 
possible, coal supplies are made to the 
Th~rmal Power Stations as per programme 
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fixed for them by the Standing Linkage 
Committee add aho from the sources as 
dcte1mined by this Committee, However. 
there have been S,lme complaints from th' 
consumers about the size of coal, low 
calorific value and presence of extraneous 
material in the coal as also, occasionally, 
of inadequate supplies. 

(b) and (c) The Committee under the 
Chairmanship of Shri Mohammed Fazal 
which wa!> set up by . the Government to 
look into the problems of coal supplies to 
Power houses made recommendations 
covering various aspects of coal supplies 
to Power homes, such as, linkages to be 
given to power stations from soecific 
collieries, transportation of coal to power 
homes, signing of agreement between Coal 
India and State Electricity Boards 
etc. The recommendations of the 
Committee were examined and most of 
them accepted by the Govt. The Coal 
Companies. Railways aod other agencies 
have been asked to · take appropriate 
action on the recommendation of the 
Committee. 

To enmre proper sizing and removal of 
extraneous material, Coal· Handling Plants 
are being constructed at the coIJieries. 
Be.i;;ides, several other steps have also 
been taken for improving the quality 
which include : 

(i) Setting up of an independent 
quality control organisation in 
each Coal Company. 

(ii) Breaking up of oversized coal 
and segregation of extraneous 
material by manual means wht!1e 
CHPs, do not exist. 

(iii) The Coal Controller, as an inde· 
pendent authority, has been given 
powers to determine the grades of 

· coal seams in the mines as also of 
the coal supplied to the consu-
mers. He has powers to take 
samples and arrange tJ-eir testing 
suo moto or on complaint from 
any consumer. The Coal Control-
ler's decision in · the matter is 
final. 

(d) Yes, Sir. Be!iides meetings being 
held at the level of the- officials, a 1Dectin11s 
was held on ·22-12-1986 at the highest 
level in the Ministry to discuss the out-
standing issues relating to coal supplies 
to Thermal Power Stations. Important 
decisions were arrive-d at in the meeting 
whi.ch induJe signing of a11recment 
between Coal India Ltd. and State 
Electricity Boards for coal supplies. joint 
sampling at the colliery end by an inde-
pendent authority and clearing of pay-
ment of outstanding dues to Coal 
Companies etc. 

~ugar Factories Running below 
Installed Capacity 

157, PROF. RAMKRISHNA MORE: 
Will the Minister of F ~OU AND CIVIL 
SUPPLIES be pleased to state: 

(a) the percentage up to which the 
existing su~!r factories in the country in 
public and private sectbr are running 
below their installed capacity due to non-
availabi]1ty of sugarcitne, stating the extent 
of their average seasonal production losses 
as a consequence thereof; and 

(b) the stt'ps being cootempJated by 
Government to ensure the availability of 
a:dequate quantity of sugarcane to the' 
new sugar f_.ctorieS• to make them 
economically viable ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) The capacity utilization of 
a sugar facrory depend9 on various 
factors such as adequate availability of 
sugarcane, condition of plant and 
m:ichinery, quality of man-power, 
efficiency of management, timely payment 
of sugarcane price, etc. As such, it is 
difficult to quantity the under utilisation 
of capacity due to non availability of 
sugarcane. 

(b) The steps taken are :-

(i) . to ensure . supply of adequate 
quantity of suuarcane for the • 
c.tisting capacity as well as for 
future expansion, no licence 
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would normally be granted for 
the establishment of new sugar 
factories within a radius of 4 0 
kms, of an existing unit. 

(ii) The State Government'> are requi-
red to clearly demarcate re,erved 
areas for each existing sugar 
factory ns well as proposed new 
sugar factory. 

New Molasses and Alcohol Policy 

158. SHRI YASHWANTRAO 
GADAKH PATIL : 

DR. CHINTA MOHAN : 

SHRl C,B .. GAMIT :. • 

WilJ the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government h~ve announ-
ced a new m:llasses and alco.i:lol _ pulicy·; 
and 

(b) if so, the details thereof ? 

THE MINISiER OF ST ATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PE fRO CHEMlCALS IN THE MINIS-
TRY .OF INDUSTRY (SHRI R. K. 
JAICHANDRA SIN .JH) : (a) No, Sir. 

(b) Does not arise, 

Crisis In Small l"lastlc Woven Sack units 

159. SHRI Y ASHWANTRAO 
GAD<\KH PATIL : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether it is a fact that small 
plastic woven sack units ·arc facing ~ris1s 

because of denial of concessions normally 
given tl> small ~cale industries~ high raw 
material costs and increase in excise· duty; 
a~ . 

(b) if so, the details thereof and 
Government's reaction thereto ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF "INDiJSfR1AL 

DEVELOPMENT IN THE MINlSTR Y 
OF INDUSTRY (SHRl M, ARUNA-
CHALAM) : (a) and (b) No Sir. Manu-
facture of Plusti~ Woven Sacks on Flat 
Looms is reserved for exclusi\·e dcvelop-
mt:;nt in the small scale sector. Majority 
of the smalr scale units manufacture this 
item on Flat Looms which is exempted 
from payment of excise duty since 20i.h 
November, l 9 8 6. 

Plastic Woven Sacks manufacturing 
units are entitled to all incentives and 
conces:.ions :-.iv<iilable to other small scale· 
industries. There is no di~crimination in 
the prices of raw materials also. 

Setting up of Tt:lecom Quality Circles 

160. SHk.I YASHWANTRAO GA-
DAKH PA TlL : Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether Government propose to 
set up telecom quality circles ; and 

(b) If so, th~ details thereof and the 
objectives in view ? 

THE MINISTER OF ST ATE JN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
Orders have been "issued on 24"'1 2-8 S for 

· seuing up Quality Circles in Telecom. 

(b) The objectives are to focu~ and. 
achieve a higher quality of service to the 
customers thr.ough active involvement of 
workers and to promote greater job satis-
faction among the staff. The details arc 
enclosed in the statement attached. 

Statement 

Subject :- Constitution of Quality Circles 

There shall be a Quality Circle formed 
in alJ offices or group of offices headed by 
an offic<lr iu gazt:tted Group B or higher 
level, for example, an Assistant Engineer• 
Sub-Divi~ional Officer, a Superinten"clent 
of Telegraph Traffic, an Accounts Officer, 
etc. This will cover offices in all branches. 
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namely,· Telegraph Traffic. Telephone 
Exchanges, Trunk Exchanges, Telex 
Exchanges, Transmission St_ations, Admi-
nistrative Offices and other similar units 
in the Department of Telecommuni-
cations. 

Quality circles may also be formed at 
a later date at smaller units headed by 
the supervisory grades in group · • C' for 
example, Junior Engineers, Assistant 
Superintendents of Telegraph Traffic·, 
Junior Accounts Officers, etc. 

2. Objective of Quality Circles 

The main objectives of Quality Circles 
will be to focus and achieve a higher 
quality of service to the customers through 

• ac_tive involvement of y,orkers and· to 
promote greater job satisfaction among 
the staff. 

3. Functions of the Quality Circl~ 

The main functions of the Quality 
Circles will be-

(i) to review the quality of service 
rendered to the customers in alJ 
its aspects, e.g.· 

Fault rates 

call success rates 

time to repair a fault 

delay in trunk calls 

trunk effective percentage on 
different rountes 

time to answer an auto-
manual services 

delays in billing 

billing compJaints, etc. 
and to evolve suitable strate-
gies for improving the 
qua!ity. 

(ii)· to review. and analyse the public 
complaints and devise solution to 
remedy the same ; 

(iii) to review the fiaancial working of 
the units and evolve p1ao of action 

to improve the same through 
increase in revenue bearing traffic 
aod reduction in cost. 

(iv) to review and ,promote higher 
productivity, reduce absenteeism, 
and optimise utilisation of man-
power; 

(v) to ensure adequate two-way 
communication between the 
management and the workers, 
particularly in regard to fixation of 
targets of output, performance and 
quality of work ; 

(vi) to indentify areas requmng up-
gradation of individual compe. 
tence through training ; and 

(vii) to discuss any other matters 
having a bearing on the improve-
ment of performance and. assuring 
b.!tter customer satisfaction. 

(viii) The Quality Circles will not be a 
forum for f.ettJement of individual 
staff grievances not will they 
rt: place other periodical union/ 
JCM meetings prescribed for set-
ting staff/m1.u:~agement problems. 

4. Nomination of Representatives to the 
Quality Circles 

Each Quality Circle shall consist of ten 
members, three from the management 
including the head of the unit and seven 
from the workers. 

5. The representatives of the manage-
me~t will be nominated by the bead of 
the unit. Tiu! workers' representatives 
will be drawn in suitJtble Numbers from 
differt>nf groups, namely, technical indoor, 
technical outdoor, operative/traffic, admi-
nistrative, accounts, etc. depending on the 
nature of the unit and the staff employed 
in different categories. The representatives 
will be suitably distributed between the 
supervisory and operativ¢ grades i-n Group 
'C' and •D'. 

6. The distribution of the representat'ves 
of the staff from djffercnt categories will 
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be finalized by the head of the secondary 
establishing areas jn consultation with the 
head_ of the conceraed unit. 

7. The representative of the workers 
shall be drawn from the volunteers from 
the respeciive categories through a process 
of consensus between the head of the unit 
and the concerned 11roups. In absence of 
consensus. the workers' representatives 
shall be elected .by secret ballot by the 
members of the concerned categories of 
staff. 

8. The head of the unit will be the 
ex-officio Chairman. 

9. There shall be a Vice Chairman from 
th~ representatives of the workers who will 
be e]ected by the representatives of the 
staff among themselves. 

l O. One of the representatives of the 
management, other than the hr.ad of the 
unit, shall bC nominated as the Secretary 
who shall convence the meetings and 
maintain the necessary records. 

11. Term of Membership : 

A unit of Council once formed shalt 
function for a p ·riod of two years. Any 
member. nominated or elected to the Qua-
Jity Circle in the mid-term to fill a casual 
vacar;icy shaJJ be a member for the unex-
pired portion of the term of the Circle. 

12. Meetings and decisions : 

i. The Quality Circle shall meet as 
frequently as necessary but at least 
once in a month. 

ii. All decisions shall be on the basis 
of concensus and not by a process 
of voting. 

iii. Every decision shaU be implemen-
ted by the parties concerned· within 
a month unless othetwise stated 
in the dc:cision itself .. 

iv. The management shall make suit-
able arrangements for the record· 

ing and maintenance of minutes 
of the meeting and designation 
one of its representatives as Secre-
tary, who shall also report the 
action on the decision at subsequ. 
ent meetings of the Quality 
Circle: 

Y. Reports on the proceedings in the 
meetings of the Quality Circles 
shall be forwarded aJso to the 
Head of the Telecom. District 
concerned (District Telecom. 
Engineer. District Manager or 
General Manager, as the 'case 
may be), wherever there is a 
disagreement or where useful sug-
gestion is likely to have api;:Jica-
tion in other units. 

vi. Heads of Circles will include a 
paragraph in their monthly reports 
to the Directorate summarising 
useful or important deci~ions taken 
the Quality Circles within their 
jurisdiction, if these arc expected 
to have an All India Utility or 
impact. 

Agreement by Oil Iodla with 
World Bank 

161. SHRI YASHWANTRAO 
GADAKH PATIL · Will the Minister 
of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) wh-~ther an agreement has been 
finalised by Oil India with World Bank 
for Joan assistance ; and 

(b) if so. the details thereof and the 
projects involved ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FI-
NANCE (SHRI BRAHMA DUTT) : 
(a) No, Sir. · 

(b) Does not arise, 



^ ^ ^

^ ^ ^
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Work on H.B.J. PlpelhJe 

l 63. SHRI 'DH.\.RAM PAL SINGH 
MAUK: 

SURI M. RAGHUMA REDDY: 
SHRI MANIK REDDY : 

·l 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased 
to state : 

(a) whether the work on the H.B.J. 
pipclin.e is going on as per -Echedule ; • 

(b) if not, by what time it is likely to 
be com;>leted ; and 

(c) the money so far spent on it ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS A"-il> MINISTER OF 
STATE IN THE MINISTRY. OF 
FINANCE (SARI Bq_AHMA DUTT) : 
(a) and (b) Work on the HBJ project 
is in progress in all spreads and will be 
completed by the scheduJe(t date, i e., 
July 89. 

(c) An amount of Rs. 737.74 crores 
has bee'n spent till the end of January • .:l 7. 

Du.,lfcate I,..P .G. Cylinders 

164. SHRI DHARAM PAL SINGH 
MALIK : 

SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY : 
SHRI PRAKASH CHANDRA: 
SHRI SUBFIASH Y ADAV : 

Will the Minister of PETROLEUM AND 
N .\ TURAL GAS be pleased to state : 

(a). whether the attention of G~vernment 
has been drawn to the news item appear-
ing in the "Hindustan'" (Hindi) date$! 
8th January 198 7 wherein it ·has been 
stated that duplicate LPG Cylinders are 
n circulation on a large ·scale in and 
around the capital ; 

(b) if so·, whether a· number of persons 
have been killed due to bursting of 
duplicate LPG Cylinders in the Capita] 
duririlg the Jast two years ; 

(c) if so, the details thereof ;'•and 

(d) the action taken or proposed to 
be taken by Government in rc8ard 
thereto ? 

THE MINISTER OF STATE OP 
THE MINISTRY OF PETROLEUM AND 
N.\.TURAL G.l.\S AND MINISTER OF 
STATE IN THE MTNfSTRY OF 

' FINANCE (SHRI BRAHMA DUTT) : 
(a) Yes, Sir. 

(b) and (c) While the possibility of 
som'e spurious cyJinders being in circula-
tion cannot be ruled out. hardly any case 
of cylinder having burst has been report-
ed. The accidents. a reported are due 
to ignition of escaped LPG. .and are 
generally caused due. to negligence or 
mishandling at the customers· premises 
of equirments like rubbl!r hose, stove 
knob, LPG regulator etc. 

(d) LPG cylinders 'arc procured by 
the oi_I induc;try directly from a cylinder 
manufacturer only af1er he obtains the 
ISi certification. LPG is sqppJied to 
tht! customers in these cylinders owned 
by oil companies, All cylinders are 
visually inspected at· the bottltng plants 
~fore edch filling. The· cylinders in· use 
hy the oil inJustr y arc subjected to 
statut('ry testing evey five year. All the 
defective/spurious cylinders detected at 
m:inufocturers' end Or at bottling plants 
arl!: compres!\ed and deshaped into flat 

' sheets before being sold as scrap to 
ensure that they are not reintroduced in 
the market, 

Power Project!I Awaiting Clearance 
from World Bank Agency 

165. SHRI BRAJAMOHAN MO. 
HA NTY : Will the Minister of 
E'.'o!ERGY be pkased ~o state : 

(a) · whether any project relating to 
generation of power is awaiting clearance 
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from the World Bank Agency for financial 
assistance ; and 

' 
(b) if so, the detaiis thereof 7 

THE MINISTER OF STATE ~N THE 
DEPARTMENT OF POWER ,IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SOSHILA ROHTAGI) : (a) and (b) 
Yes, Sir. The details of the projects are 
indicated below : 

(i) National Capital Thermal Power 
P1oject (840MW). 

(ii) 

(iii) 

Talchar Super Thermal PoVver 
Project ( 1000 MW). 

l(arnataka Power Project 
(Kalinadi Hydro Electric Pro-
ject Stage-11-270 MW). 

Deficit of Power in Southern States 

166. 
WARI: 

SHRlMATI BAS<\ VARAJES-
W1ll the Minister of ENERGY 

be pJeased to state : 

(a) whether all the four . Southern 
States will be llcficitnL in power this 
summer; 

(b) if £0, whether representatives of 
the Southern Regional Elec1ricity Board 
met at Madras on 7 January, 198 7 and 
discussed the ways and means to meet 
the deficit ih power ; and 

(c) if so, the steps taken by Govern-
ment 10 help those Sourhern States to 
meet the deficiency in power during the 
ensuing summer ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER IN THE 
MINlSTRY OF ENERGY (SHRIMA 11 
SUSHILA ROHTAGI) : (a) According 
to tentative e~timate by S.R.E.B., all the 
Southern States are expected to face 
power ·!'hortage of varying degrees during 
the coming summer months. 

(b) Yes, Sir. 

(c) The steps taken to mitigate the short-
age in the Southern R~gion include expedi-
tious commissioning of additional gene-
rating capacity. early stabilisation of 
newly· commissioned units, transfer of 
surplus power from neighbot1ri~g Regions/ 
States, improving the performance of 
existing thermal· power stations etc. 

··Monitoring of Bottlenecks la 
Mail Delivery 

167. SHRIMATI BASAVARAJES-
WARI: 

SHRI K. RAMAMUR THY : 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether any steps to ensure 
effective monitoring of botllenecks in mail 
delivery have been taken ; 

(b) if so, the deLails thereof ; 

(c) whelher a conference of Post 
Master Generals was convened in Decem-
ber, I 986 to discuss of this issue ; 

(d) if so, the outcome of the confe. 
rcnce and the measures that. have been 

· unaertaken in this regard ; and 

(e) whether a National network linking 
all heads of circles with the Directorate 
at New Delhi has been set up ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY rOF COMMUNlCATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
Yes Sir. 

(b) Sample survey of mail received 
for delivery in Head Offices and sub 
offi~es is done according to prescribed 
periodici1y to asF-ess the percentage of 
mail delivered on the 2nd, 3rd and 4th 
day end thereafrer from the date of 
posting and to bring down the percertagc 
of mail delivered on 4th day and after. 

(ii)' Hold-up and detention of mail 
and mail bags in mail offices 
and airport sorting offices are 
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1eviewed at Circle level and 
mail arrangement revised wherA 
fY'Cr warranted. 

(iii) Surprise and regular visits are 
oald lly the officers of the 
Directorate, Circles and Divi-
1 . .Sons to POs to monitor deliA 
very work. 

(iv) Service test letters and paid 
test letters are posted extensively 
to locate delay and to test 
efficiency of sorting and delivery 
work. Review is done at 
Divisional, Circle and Directo-
rate level. 

(C) Yes Sir, Monitoring of mail transA 
mission was one of the many subjects 
discussed in the Annual Heads of Circles 
Conference. 

(d) As the oulcome of the Conference, 
it has been decided to intensify monitor-
ing by ( 1) paying frequent surprise 
visits to mail offices to check quality of 
sortina work and (2) to ensure posting 
of test letters in large numbers, an..Llyse 
the results aad take appropriate remedial 
measures wherever necessary. 

(e) No Sir. 

Eipert Committee oo Cost of Power 
Generation 

168. SHRTMATI BASAVARAJES .. 
WARI : Will the Mini.stet of ENERGY 
be pleased to state : 

(a) whether Oovernmet propose t~ set 
up an expert committee to devise ways 
and means to cut hiah cost of power 
generation; and 

(b) if so. the detail• thereof' ? 

THE. MtNISTER OP STA TB IN THB 
DEPARTMENT OF POW.6R JN THS 

MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) No such 
proposal is under the consideration of 
the Government. 

. 
(b) Does not arise. 

Surplus Employees fo Indian Telephone 
Industries 

169; SHRIMATI BASAVARAJES-
W Akf: Will the Minister of COM-
MUNICATIONS be pleased to state : 

(a) whether more than J 3,000 
employees of Indian 1 elephone Industries 
have beeo rendered surplus from its 
Bangalore and Rae Bareli units owing to 
freezing of orders by the Department 
of Telecomm1mications for manufacture 
of equipment to replace obsoJete crossbar 
equipment; 

(b) if so, whether this has created 
great problem; 

(c) if' so, how many of such surplus 
employees have been retrenched so far 
and how many of them are going to be 
retrenched; 

(d) whether any arrangements have 
been made to accommodate those retren-
ched employees in other industries; and 

(e) if not the main reasons and how 
Government are likely to absorb the 
surplus employees in JTI ? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRt SONTOSl:'l MOHAN DEV) : 
(a) No, Sir, 

(b) to (e) The provisional proaramma 
of ph B!linR out of electro·mttbanical 
switchin1 equipment production at Rae 
Barell aod Baqalort Units of 1.TJ. Is aa 
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'under: 

Production Line Workforce employ~d Likely date of ·phasing out 

A. Bangalore: 

J. Crossbar 

2. Strowger 

B. Rae Darell : 

1. Strowger 

:i. Crossbar (ICP) 

2773 

·4450 

4222 

2024 

.. 

_______ ..:.-_____ _ 
Commencement 

1987-88 

1989-90 

1989-90 

1994-95 

Comp!etioi;i 

1990 

1991* 

1991 

1996* 

*NOTE : Some production may continue for supply of f>pares etc. 

No employee has so far been retren-
ched. Jt is proposed to absorb the 
employees likely to be rendered surplus 
in other production activities as far as 
po!;sible which includes · setting up of 
digital electronic switching factory at 
Bangalore. 

Framing of Rules under Consumer 
Protection Act 

170. SHRI V. KRISHNA RAO: 
DR. G. VIJAY RAMA RAO : 
SHRI MANIK REDDY: 
DR. B.L. SHAILESH: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(~) the time by which the rules will · 
be framed by Government under the 
Consumer Protection Act, 1987; 

(b) the reasons for delay in enforcing 
the Act; and 

(c) the steps proposed to be taken to 
give publicity to the rights available to 
the consumers under this Act 1 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF FOOD AND C!ViL 
SUPPLIES (SHRI GHULAM NARI 
AZAD) : (a) The rules for c;:arrying out 

the provisions of the Consumer Protec-
tion Act,. 1986 have tp be ·framed by the 
Centra] as well as State Governments. 
The Central Government has framed the 
rules whi<:h will l:'e enforced after the 
enforctrnent of the Act. Guidelines have 
been issued to States for framing the rules 
by them. 

(b) The Act will be enrorced after 
consulting the State Govcrarnents/U.T. 
Administrations. 

(c) The Government is making use of 
Doordan.han/ AIR and news-media to 
create consumer awareness. .: National, 
Regional and State Jevel semii;1ars/work-
shops are organised to create ,.consumer 
awarene!ls. ;r 

Production of Natural Gfils 

171. SHRI V. KRISHN~ RAO: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) total production of natural gas at 
present in the country; 

(b)_ what would be the estimated 
production of natural gas by the end of 
1989-90; 

(c) Whether it is a fact that in 
, North*Eastern region a concession has 

been given in gas price; and 

(d) if so, the details thereof ? 
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THE MINISTER OF STATE OP THE 
MINISTRY. OF PETROLEUM AND 
NATURAL GAS AND MINISTER Or 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DU IT) : 
(a) The production of natural gas in 1he 
country during J.985-86 was 22.50 
MMCMD. 

(b) By the end of 1989-<'0, it is at 
present estimated that the production 
would be about 40 MMCMD of natural 
gas. 

(c) Yes Sir. 

(d) As per the decision of the 
Government w.e.f. 30. l.o7, the price of 
onshore gas and gas at Jandfall points 
will be Rs. )400/1000 M8 ; and for 
gas supplied along the HBJ pip~line the 
price will be Rs. 2250/1000 M 3• How-
ever, for gas sold in North-Eastern 
Region States, the price would be 
Rs. 1(,00/1000 M3 subject to discounts 
upto Rs. 5QO/ t 000 M 3 for iudividual 
cases on merit. 1 he prices would be 
exclusive of royalties, taxes, duties and 
other statutory levir-s. 

Security Deposit Towards LPG Cylinders 

172. SHRI V, SOBHANADREES-
WARA RAO : Will the Minister of. 
PETROLEUM AND NATURAL GAS 
be pleased state : 

(a) whether it. is a fact that every 
consumer has to deposit a few hundred 
rupees as dep, sit towards L.P. Gas 
cylinder with the loc..il distributing 
agency; 

(b) whether Gov.:rnment are consi-
dering any proposal to allow intere~t to 
the consumers on their security deposit; 
and 

{c) 1f not, the reasons therefor 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
Nt\.TURAL GAS AND MINISTER OF 
ST"' fR IN THE MINISTRY OF 

FINANCE (SHRI BRAHMA DUIT) : 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Apart from investment made on 
new ~ylinders/regulators while enrollin& 
new customers, the oil industry. has to 
plan, procure and maintain adequate 
equipment inventories. This involves a 
la1ge capital outlay, besides recurring 
expenditure on inspection, testing, 
repairs, rejections and , replacements, 
des'gn, research and devdopment. Also, 
oil companies do not charge any .-ental 
for the LPG equipment used by a con. 
sumer. 

Reduction in Number and Status of Post 
Offices la Andbra Predesb 

173. SHRI V. SOBHANADRESS-
WARA RAO : WiJI the Mini~ter of 
COMMUNICATIONS be pleased 
to state : 

(a) the total number of post offices 
relating to different categories, such as 
Main Pos1 Office, Sub·Post Office, ED 
Sub- Office, Branch Office, etc., di~ ti ict-
wise in the State of Andhra Pradesh as 
on 1.1.85 and as on 1.1.1987; and 

(b) the reasons for reduction in the 
number as well as status of the post 
offices ? 

HiE MINISTER OF STATE JN THE 
MINISTRY OF COMMU1'.JCATIONS 
(SHRf SONTOSH MOHAN DEV) : 
(a) and (b) The information is being 
collected and wiU be laid on 1he Table of 
the House. 

Waiting List for Telephone Connectioni. f'or 
Vijayawada City 

175. SHRI V. SOBHANADRESS-
WARA RAO : Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) the details of the plan to mo-
dernise the telecommunications system of 
Vijayawada City during the Seventh Plan 
period; 
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(b) the number of wait listed persons 
as on January I, J 987 who have applied 
for telephone connections and the average 
time: period taken for giving a connection 
to a subscriber; and- · 

(c) the steps proposed. to wipe out 
the waiting list for Vijayawada ? 

THE MINISTER OF STA1E IN THE 
MINISTRY OF COMMUNJCATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) 1t is planned to undert:ikc cable 
ducting for 7 K M's from Trunk Exchange 
building to i)atamata and instal a 4000 
fines digital electronic exchange during 
the seventh Plan· pe-iod. 

(b) The number of persons on the 
waiting list as on I st January, .I 98 7 in 
City (Ma,in) and Industrial Estate te:e-
phone exchanges is 4 6 ti 5 and 9 29 
respectively. 

Average time taken for giving a c0n-
nec1ioi1 to a subscriber under different 
categories is as given b ·low : ·-

. 
Category Average Time Ta's.en 

(i) OYT 
(ii) Special 
(iii) General 

(Approximate) 

1-1/2 years 
2, years 
6 years 

(c) To wipe out the waiting list of 
Vijayawada city it is _pffinncd to cxi:and 
the telephone system as follows :-

(t) Expansion of City (Main) 
exchan,ie by 2 I 00 Jines during 
1987-88. 

(ii) C0mmissioning of a 4000 lines 
digital electronic telephone ex-

Commodity Wholesale Price 

change at Doorvaoi ' Complex 
during 1988-89. 

(iii) Expansion of Industrial Estate 
Exchange by 500 lines during 
1988-89. 

Price rise of Edible Oils 

l 76. SHRIMATI GEETA MU. 
KHERJEE: 

SHRI KAMAL NATH:. 
SHRl SH.ANTI DHARIW AL : 
SHRI INDR.<\JIT GUPTA: 

Will the Minister of FOOD AND 
ClVIL SUPPLIES be pleased to state : 

(a) whether it is a fact. that the prices 
of edibk oils, both indigenous and 
imported have skyrock<:ted steeply during 
the recent month; 

(b) if so, the details of the variation 
in the prices of edible oils between 
January, 1986 and January, 1987; and 
the reasons therefor; and 

(c) · the measures being taken to con· 
trol the prices .and protect the consumers' 
~~reH? -

THE MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) The prjces of indigenous 
edible oils have risen during recrnt 
montM. The imported edible oil is issued 
to ~Stales/U.Ts. for distribution under 
Public Di~tribution System at pre-deter. 
mined issue price which bas not been 
revised since 1 5, J l.198 5. 

(b) The wholesale p~i~ indices of 
edible oih and percentage variation 
between January, 1986 and . January, 
1987 are as under : 

Index Percentage variation 
January.86 January,87 January, 1987 

January, 1986 

Edible Oils 299.6 408.2 +36,2 
Vanaspati 322.4 369.8 +14.7 
Groundnut oil 325-2 421.'8 +29.7 
Mustard oil 248.2 386.2 +ss.s 
Coconut oit 237.2 426.8 +79.9 
Gingelly oil 28S.9 428.4 +49.8 
Kardi oil 309.9 560.6 +so.9 
Cottonseed oil ·~78.0 416.1 +49.7 
Rice Bran oil 226.8 298.9 +31.8 
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Some of the reasons for increase in the 
pricei; of edible oils are shortrau in lhe 
productiop of oilseeds and the impact 
of Jean period. 

(c) To Check the rising trend in the 
prices of edible oils in t'he open market, 
the allocation of imported edible oils 
under Public Distribution System is being 
made at the .increased level, Recently 
alJocation of imported oils to vanaspati 
industry has also been increased. 

[Translation J 
011 Finds In the Country 

177. SHRI MADAN PANDEY : 
Will the Minister of PETROLEWM AND 
NATURAL GAS be pleased to state : 

(a) whether it is a fact that new oil 
deposits in various parts of the, country 
have been found recently; 

(b) if so, the names of theSe places; 

(c) whether Governrn~nt arc going 
to make arrangements for exploration of 
these oiJ fields in the near future; and 

(d) if so, by when and at which 
places ? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE· IN THE MINIS1RY OF 
FINANCE. (SHRI BRAHMA ·DUTT) : 
(a} Yes, Sir. 

(b) Since April 1986, Oil has been 
discovered in the following prospects ~ 

Onshore 

Kaikalur 
Namti 
Sbalmari 

Offshore 

CD 
CA. 
'B-1Z 
Jt-7A 
:B--Hl 

) 
, 
I 

Andhra Pradesh 
Assam 

I West Coast 
I 
J 

<c) and (d) The commercial exploita. 
tion of these discoveries. wm depend upon 
furth1:r delieneation drilline. 

Enquiry Into Flaring op · of Gas and 
underground Gurgling Sound at Bokta 

Village of· Gorakhpur 

178. SHRI MADAN PANDEY : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether Government hav~ rccievcd 
reports of flaring up of gas and under· 
ground gurgling sound at Bokta villaae io 
Gorakhpur District (Uttar Pradesh); 

{b) if so, whether Government have 
taken any effeL-tive steps so far to hold an. 
enquiry in this regard; 

(c) if so, the details thereof; if not, 
whether Government propose to take any 
steps in the near future in this connection; 
and · 

(d) if so, by what time and if not, the 
rert1sons therefor 7 

THE MINISTER OF STATE OF THE 
MJNJSTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OP 
STATE IN THE MINISTRY OF 
FINANCE (SHRl BRAHMA DUTT) ; 
(a) Yes, Sir. 

{b) to (d) ONGC bad conducted 
invei;tigations of the reported gas show at 
Bokta village. The gas coming out of 
the well was colJected and analysed at the 
KDM Institute of Petroleum Exploration. 
On geochem.ic::il analysis, the gas samples 
were found to be of biogenic nature 
(marsh gas). 

Self Employment Scheme 

119. SHRI MADAN PANDEY :" 
Will the Minister of INDUSTRY be 
pleased to state = 

(a) whether it is a fact that the work 
relating to self employment scheme being 
run by Government is proaressing at a 
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snail's pace; 

(b) if so, whether Government pro-
pose to take any concrete steps tq ensure 
thilt it gains momentum; 

(c) the number of persons who sub· 
mitted applications under this scheme in 
djfl'erent districts of U.P. during the last 
one year and the number of persons out 
of them given loans; and 

{d) The number of applicants who 
have neither been given loans nor has any 
action been taken on their applications ? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MJNrSTRY 
OF INDUSTRY (SHRl M. ARUNA-
CHALAM) : (a) No, Sir. During the 
years 1983-84, 1984-85 and 1985-86 
achievements were 97%, 91 % and 88% 
respectively. 

0 

(b) Does not arise. 

(c) District-wise information is not 
maintained ci:ntrally. However, during 
the year 198 S-86 against a target of 
31 ,300 for the State, 97, 706 applications 
were received by DICs in U. P. The 
banks sanctioned loans to 26,264 bene-
ficiaries. 

(d) Such information is not maintain~ 
ed by the Central Government. 

(English] 
Modernisation of cement and 

building Material Industry 

180. SHRI MUKUL WASNIK : 
DR. G.S. RAJHANS: 

Will the Minister of IND'.JSTRY be 
plaased to state : 

(a) whether Union Government have 
rrcen1ly emphasized the need to mode~nise 
the cement and building material industry 
in the country; 

· (b) if so, the details of the guidelines 
issued by Government in this regard; 

(c> whether Government propose to 
render any help to the industry for the 
modernisation; and 

( d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Government 
have been ' impressing upon the cement 
industry from time to time the need to 
take effective steps to modernise the old 
cement factories and also to take neces-
sary steps for installation of energy 
conservation "evices and pollution control 
equipments. A World Bank loan of$' 200 
million has C1lso been arranged during 
1 9 R 6 for conversion of seven cement units 
from wet to dry process and for sub-
~ector level training/technical assistance ' . etc. for the cement industry. 

(c) and (d) The foJlowing .decisions 
have been ta.ken to help the cement 
industry in undertaking their modernisa-
tion programmes :-

(i) Old cement plants which have 
been declared sick are charged 
less levy obligation compared to 
other units with a view to enable 
the~ to invest the extra. realisa- ~ 
tion for modernisation purposes; 

(ii) Factories which install new dry 
process kilns . by scrapping the 
existing old wet process kilns 
or c .1nvert the existing old wet 
process kilns into dry process 
kilns such that the additional. 
capacity imtalled is equal · to 
or in excess of the capacity 
of the old kiln(s) will be treated 
as new units for purposes of 
fixing levy quota. 

Import of Crude Petroleum 

181. SHRI SYED SHAHABUDDlN: 
WiH the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the estimated quantity of crude 
petroleum and petroleum products to be 
imported during 1986·87; 
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(b) the estimated quantum of import 
for 1987·1988; 

(c) the total cost of import estimated 
for the curreot financial year and tbe next; 

(d) whether any long term contracts 
have been signed with foreign suppliers 
for 1987.88; and 

(~) the percentage of imported crude 
which was bought in spot sales as com-
pared to the quantity imported under 
contract 'l 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE Jr-.. THE MINISTRY OF FIN-
ANCE (SHRI BRAHMA DUTT) : 
(a) The estimated quaatity of crude oil 
and petroleum products likely to be 
imported durio~ 1986-87 is given below : 

Crude oil 
Petroleum products 

Qty. (Million tonnes 

15.6 
3.7 

(b) The Import Plan for 1987-88 
has not yet been fin<1liscd. 

(c)' The cost of import of crude oil 
and petroleum products is :5timo.tcd to be: 
about Rs. 3050 crore11 during 1986-87. 
No Estimates have been made for 198 7-
88 yet. 

(d) No Sir. 

(e) Does not arise. 

Cootract for IC Process ~ompJei; In 
Bomba>: High 

18 2. SHRI C. MADHAV REDDI : 
Will the Minister of J>ETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) . whC":ther a final decision has been 
. taken regarding award of contract for IC 

process complex in Bombay High; and 

(b) if so, the details tbereor; 

THE MINISTER OP STATE OF THE 
MINISTRY OF PETROLEUM ANO 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FIN~ 
ANCE (SHRI BRAH~A DUTT) : 
(a} Yes Sir. 

(b) The project has been awarded to 
M/s. Hyundai Heavy Industrie~. South 
Korea .at a cost of US $ 166,084,330. 
plus FF 24,880,710. 

Machinery to Monitor New Drug Policy 

184. SHRI C. MADHAV REDDJ : 
Will the Minister of INDUSTRY be 
pleased to ;irate : 

(a) whether any machinezy has been 
devised by Government to monitor the 
New Drug Policy and to bring about 
integration hetwccn health and industrial 
policies in the pharmact:uticals sector; and 

(b) if so, the details thereof 'l 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF CHEMlCALS AND 
PETROCHEMICALS lN THE MrNIS-
TRY OF INOUSTRY (SHRI R. K. JAI-
CHANDR~ SINGH) : (a) Yes, Sit. 

tb) Jn pursuance "Of the measures 
annaun::ed recently for rationalisation, 
quality control and growth of drugs and 
pharmaceutical indu~try, Department of 
Chemicals and Petrochemicals have cons-
tituted an inter-Ministerial Coordinat on 
Committee for monitoring implementation 
and for better integration between the 
health policies and industrial policies in 
the Pha.rmaceutical Sector. 

Rationalisation of Le,res and Duties on 
Industrial Alcohol 

185. SHRJ C. MADHAV REDDI: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government have worked 
out any scheme to rationalise levies and 
duties imposed by the various State 
Governments on indussriai alcohol; 
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(b) if so, the details thereof; 

(c) the measures propos1!d to be taken 
to step up the availability of industrial 
alcohol for industrial unit~; and 

(d) whether khandsari molasses is 
proposed to be utilised for increasing the 
supply of ind~strial alcohol ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS JN THE MINIS-
TRY OF INDUSTRY (SHRI R. K. JAi-
CHANDRA SINGH) : (a) and (b) The 
Slate Governments have been advised 
frorn time to time to ensure that the total 
quantum of. levies on alcohol used for 
production of alcohol based chemicals is 
kept at a h:vet, which the alco};\ol based 
industry will be .able to bear and which 
will make its products competi ti\'C with 
those produced from alternative petro· 
chemical fcedstocks. · 

(c) While as per present reckoning, 
there is likely to be suffic:ieht indigenous 
availability of alcohol for industrial use 
in the current.alcohol year, the possibility 
of imports is also not ruled out in the 
event of any shortfall. 

(d) The State GovernmeIJts have been 
advised to control khandsari molas::.es to 
improve the availaoility ot molasses and 
aicohol. 

' 'Double Cola" Sort Drinks 

186. SHRIMATI KISHORI SINHA: 
DR. G. VIJAYA RAMA RAO : ... 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether a soft drink company 
''Double Cola" has been allowed to 
manufacture its product in India as repor-
ted in the Hindustan Times of February 
1, 1987; 

(b) if so, whether it involves any 
f. oreign exchange outgo for know-how or 
other imports; 

(c) the Government's policy regarding 
allowing imports of items foe soft drinks 
concentrates; 

. (d) whether soft drinks are causing 
various health probJems even in .children; 
and 

(e) if so, the reasons for Government 
encouraging . sofc drinks manufacture in 
the country ? 

THE MINISTER OF STATE JN THE 
DEPARTME.NT OF INDUSTRIAL 
DEVELOPMENT IN THE MINTSTR Y 
OF INDUSTRY (SHRI M. ARU.NA· 
CHALAM): (a)· Manufacture or soft dr11* 
concentrates is a non scheduled industry 
and as such it does not require an lndust-
rial Licence· under the Industrial Develop-
ment and Regulation Act. However the 
Double Cola Manufacturing ·Company 
(Jndia} Private Limited has informed us in 
January; 1987 that it has set up a unit 
for the manufacture of soft drink concen- , 
trates .at Nasik in Maharashtra. 

(b) The entire equity capital of the 
projtct has been brought in by the pro-
moters in foreign t.xchange on q non 
repatriation basis both as regards capital 
and dividends. There is also no foreign 
exchange outgo on !3-CCOUnt of imported 
know-ho'1(. Howev.:r. the project invol~ . 

· ves import of capital equipment and raw-
matcrials for the mJnufacture of. soft 
drink conccniratcs that are not iodi~o-
ously availabk t 

(c) Import of raw-materials for the , 
ma.nufacture of soft ~rink concentrates 
which ate not indigenously available is 
permitted in accordance with the import 
policy from time to time. 

(d) The standards of carbonated water 
have been prescribed under item A. 01.0.1 
in Appcndix-B of Pi even ti on 1 f Food 
Adulteration Rules, 1955. Consumption 
of carbonated water conforming to the 
specification laid down under P. F. A. 
Rules, is not considered harmful. 

(e) Does not arise in view of reply to 
part {d). 
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Power Shortage in Kamataka 

187. SHRI H.B. PA'J'IL: Will the 
Minister of ENERGY be pleased to state.: 

(a) whether Karnataka Government 
have approached Union Government to 
allocate certain percentage of unallocated 
energy to the State to help it tide over the 
acute power shortage si tua ti on; and 

(b) if· so, the reaction of Union 
Government alongwith the demand of the 
State ? 

. THE MINJSTER OF ST A TE IN THE 
DEPARTMENT OF POWER IN THE 
MlNISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGJ) : (a) and (b) Kar-
nataka is unable to meet its power require-
ment from its own generation . and 
assistance from Central generating stations 
to the extent possible is already being 
provided to the State over and above its 
share. 

Vacancies of Chief Executives in 
Public Sector Undertakings 

188. SHRI MURLIDHAR MANE; 

SHRI GURUDAS KAMAT : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) the total number of public sector 
enierprises as on 3 1- I 2-8 6 ; 

(b) whether it is a fact that a large 
number of public sector undertakings 
have remained headless for a considerable 
i>e'riod ; 

(c) . if so, the names of those under-
takings and reasons for delay in appoint-
ment of new incumbents ; and 

(d) the steps taken by Government to 
s~reamlinc the selection process ? 

The MINISTER OF STATE IN THE 
DEPARTMENT OF· PUBLIC ENTER-
PRISES IN THE MINISTRY OF IN-

DUSTRY (PROF. K.K. TEWARY) : 
(a) and (b) There were 228 public 
sector enterprises as on 31-12-1986 of 
which 28 public sector enterprises were 
without their chief executives. 

(c) The names of th~ such enterprises 
arc given in the statement given below. 
The reason\ for the delay a.re due to the 
time involved in processing the rect·m-
mendations of the PESB by the adminis-
trative Ministries/Depar1rnents concerned 
and in· obtaining the ·app·oval of the 
Aprointrnents Committee of the Cabinet. 
The appointments could be made or1ly 
af1er getting the vigilance clearance: veri-
fication of character and antecedents of 
individuals concerned prior to their ap-
pointments and completion cf other 
formalities. Delay:;, some times, also 
occur where the appointees do not join 
or where special talent is to be spotted . 

(d) It has alwayv been the endeavour 
of the Government to streamline the 
selection proces3. Government, keeps a 
watch on the vacancy position and ini-
tiate- advance action wherever' possible to 
expedite selection. Among other steps 
taken in this regard, mention may be 
made of the systematic holding of inter-
views by the Public E.ntcrprises Selection 
Board (PESB) which meet normally 
twice a week for this purpose. 

Statement 

·Name of Headless Public Sector 
Undertakings 

I. 
2. 

Rural Electrificati<:'.° Corpn. 

Indian Dairy Corpn. • 

3. Gas Authority of India. 

4. Tannery and Footw~r Corpn. 

S. Bharat Yantra Nigam Ltd., · 

6. Air India. 

7. Cardamom Trading Corpo. 

3. Hindustan Shipyard Ltd., 

9. Bharat Bhari Udyog Nigam Ltd., 

10, Bridge & Roof Co. Ltd., 
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11. Bharat Opthalmic Glass Ltd,, 

l 2. Bharat Heavy Plates and Vessels 
Ltd,, 

13, Cochin Shipyard Ltd., 

14. Helicopter Corpn. ltd., 

I 5. Bharat Process and Mechanical 
Engg. Ltd., . 

16. Bharat Gold Mjnes Ltd. 

. 17. NTC (Holding Co.) Ltd., 

18. Hindustan Paper Corpn, 

19. Triveni Structurals Ltd., 

20. Bharat Wagon and Engg. Co. 
Ltd., 

21. Videsh Sanchar Nigam Ltd., 

22. National Te.x.tile Corpn. (M.P.) 
Ltd., 

23. NTC (U.P.) Ltd., 

24. NTC (MN) Ltd., 

;es. Hindustan Antibiotics Ltd., 

26. Richardson & Cruddas Ltd., 

27. Scooter India Ltd., 

28. Bharat Leather Corpn. 

Allotment of .Rice to Maharashtra 

189. SHRI MURLJDHAR MANE: 
SHRI GURUDAS KAMAT : 

WiJl the Minister of FOOD AND CIVIL 
· SUPPllES be pJea~ed to state : 

(a) whether the monthly quota of rice 
to Maharashtra was reduced from 7 5 , 0,. 0 
metric tonnes in 1982 to 40 ,000 metric 
tonnes in 198 S ; 

(b) if so, the reasons thereof ; 

(c) the allotment of rice made to 
Maharashfra in 1986, month-wise ; · 

(d) whether Government have received 
any· request frcm the Government of 
Maharashtra for enhancement of the 
quota of rice to that State ; and 

(e) if so, the decision ·taken in this 
regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOO AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) The monthly allocation 
of rice to Maharashtra, which was at 
75,000 tonnes in April 1982 and 60,000 
tonnes in May, 198 2, was ratitlnalized 
at 25,000 tonnes in June 1982. This 
was later on increased to 30,000 tonnes 
in June I 98 S and has since ranged bet-
w~n 30,000 tonnes to 70,000 tonnes a 
month. 

(b) A1Iocations are rationalized from 
time to time keeping in view the avail-
ability of stocks in the Central Pool, 
relative needs .of various States, market 
avaiJabiJity and other related factors. 

(c) A statement indicating the required 
information is given oelow. 

(d) · and (e) In respon.se to requests 
received from the State Government, the 
allocations have been ,increased from 
time to time. Prese~tly 1 this allocation 
is 50,000 tonnes a month. 

Statement 

Stateme111 indicating monthly allocation 
of 'ice to Maharashtra during the 1986 

(In '000 tonnes) 

January, 19.86 40.0 
Fabruary, ] 9-86 40.0 
March, 1986 40.0 
April, 1986 40.0 
May, 1986 ~o.o 

June, 1986 70.0 
July, 1986 70.0 
August. 1986 70.0 
September. 1986 70.0 
October, 1986 70.0 
November, 1986 50.0 
December, 1986 50.0 
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Research and Development In B.H.E.L. 

190 . .JJR. G. VJJAYA RAMA RAO: 
SHRI MANJK REDDY : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) Whether the attention of Govern-
ment has been drawn to certain weak-
nesses and difficulries in the research and 
development of the .Bharat Heavy Ekctri-
c.:iJ Limited ; • 

(b) whether its evalt1ation has been 
undertaken at any .time ; 

{c) if so. the outcome thereof and · 
'the corrective steps taken ':' anti 

(d) if not; the reasons therefor ? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES JN THE MINISTRY OP IN-
DUSTRY (PROF. K.K. TEWARY) : 
(a) Yes, Sir. 

(b) and (c) BHEL has set up an 
Engineering Committc e and Technology 
Policy Committee, which regularly review 
the R&D and engineering capabilities of 
the organisation and Jay down policy 
guidelines for continuous improvement. 
The Board of Di rectors also review 
periodically the R&D functions. Based 
on the review, BHEL has been able to 
develop and commercialise a numbct of 
products, system~ and technologies. such 
as. fluidised bed boilers, direct ignition of 
pulvari~ed coal etc. 

(d) • Does not arise. 

Consumpdoo 'of Petrol and Petroleum 
Products in the Country 

l 91. SHRY RAM PYARE PANIKA : 
Will t~e Mini::.tcr of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the total quantify of petroleum 
and petroleum products required by the 
c:>unlry annually ; 

( b) how much of the above was pro-
duced indigenously during 1986 ; 

(c) the foreign e:1.cha11ge utilised on 
imports of oil during 1986 to meet the 
country's requirements ; und 

(d) the steps being taken to reduce 
the oil import bills in future ? 

THE MINIS'! ER OF STATE OF THE 
MJNISTRY OF PETROLEUM AND 
NATURAL GAS ANO MINISTER OF 
STATE JN THE MINISTRY OF FfN-
ANCE (SHRT RRAHMA DUTt) : (a) 
and (b) The estimated reouircment of 
crude oil and demand for pnrolcum pro-
ducts and their indigenous availability 
during 1986 we1e as under ; 

Crude oil 
(Processing) 
Petroleum 
products. 

Require-
ment/demand 

44.94 

42.89 

(MilJion 
tonnes) 

Indigenous 
availability 

30.JS 

42.30 

(c) The amount speot on import of 
crude oil and petroleum products during 
19Es6 is estimated at Rs. 2519.97 
.crore!I. 

(d) Apart from fiscal measures, the 
other measures t:ik.:n to reduce the imoort 
of crude and perr9leum products in-
clude:-

(i) Intensification of exploration 
efforts and increasing p:oduc-
tion of crude oil. 

(ii) Increasing refining capacity and 
implementing conservation 
schemes to reduce fuel <i:Onsump-
tion within refineries. 

(iii) Promotion of conservation acti~ 
vities by' PCRA in various sec-
tors of the economy viz. Jn-
dustris.l, Agriculrure~ Transport 
and Domestic sectors. 

(iv) Encouraging the use of attcr-
nativc fuels. 
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Expeodlture on Postal Services 

192, SHRI RAM PY ARE PA NIKA 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a} the annual expenditure incurred 
on postal services year-wise, ouring the 
last two years; 

(b) the earnings during those years 
from postage, Money Order Commission, 
etc. durinl these yea.rs; 

(c) w.hcther the earning::i were in 
excess of the e11.renditure or. there were 
losses during these: ycan; and . ' 

(d) what will be the expected earnings 
during 1he current' financial year taking 
into account the recent hike in postal 
rates 'l 

THE MINISTER OF STATE IN TliB 
MINJSfRY OF COMMUNICATtONS 
(SHRI SONTOSH MOHAN DEV): 
(a) 1984-'85 Rs. 636.07 crores. 

J 985~'86 Rs. 728.19 crores. 

(b) 19~4.•ss Rs. 444.41 crores. 
I 98S-'8o Rs. 476.84 cror.~s. 

(c) There were Jo~~. 
1 984-"85 :Rs. 136,0.9 crores. 
I 9 8 • - 'l!S 6 Rs. I 6 3. SS crores 

(d) Expected revenue during the 
current financial vear 1986-'i7 wW be of .. 

the order of Rs. 563.00 crores. 

SC/SI' Judges io Supreme Court an4 
f:liGh Courts 

193. SHRf K. KUNJAMBU : Will 
the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the number of judges in ~i;h 
High Court and the. Supreme Court 
belonging to Scheduled Castes and 
ScbcduJed Tribes; and 

(b) the ·steps taken to increased thclr 
number? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHR[ HR. BHARDWAJ) : (a) In the 
Supreme Court, there is one Judge 
belvnging to Scheduled Caste. The 
requisite information in respect of various 
High Courts is given in tht: statement 
given below. 

(b) The Government have again 
addrc!>sed the Chief Ministers of States 
and the Chief Justices of High Courts 
requesting them to locate persons f roip 
the Bar-belonging to Scheduled ~aste~. 
Scheduled Tribes, other backward classes 
and· minorities, and women, who are 
suitable for appointment as Judges .. ()f 
High Courts ~o as to given them· bett~r 
representation on the High Courts than 
that exists at present • 

Stetemewt 

S. 'No. Name of High Court 

1 2· 

l. Allahabad 

2. Andhra Pradesh 

3. Bombay -

4. .PlJcutta 

No. ofJudges in 
position as on 
LI 1. l.986 

3 

s.o 
23 

38 

36 

Judges belonging to -------------•Scheduled 
Castes 

l 

I 

l 

4 

Scheduled 
Tribes 

5 
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; . s. Delhi 

6. Gauhati .. Gujarat ·'. 
8. . Himachal Pradesh 
9, Jammu & Kashmir 

. 10. Kamataka 

'11. K\:rala 

12. Madhya Pradesh 

,13. Madras 

14, Orissa 

15. Patna 

16. Punjab cl Haryana 

17. · Rajastban 

rl8. Sikkim 

, ; Expansions of Telecommunication 
Facilities In Rural Areas 

3 

23 

lO 

16 
5 
7 

20 

20 

25 

.19 

9 

26 
14 

21 

2 

364 

,. 194. SHRI SOMNATH RATH : 
~iJI the Mioister of COMMUNICA-
!,IONS be pleased to state : 
.. ,,· 
,, (a} whether Government propose to 
Wilise surplus revenue from urban areas 
to subsidize th~ expansion of telecom~ 
l'· 
munication faciiities .in rural areas; and 

(o) if so, the det11ils of the proposal ? 

THE MINlSTER OF Sf ATE IN THE 
MINISTRY OF' COMMU"ICATIO'NS 
($HRI SONTOSH MOHAN I DEV) : 
(a)° and (b) The plans for the expansion 
of telec 'mmuniqtion facilities are finan· 
ced partly by the internal resources 
generated by 1he DePprtment and partly 
through budgetary support. ·The internal 
res1mrces are generated by the Depart-
m~nt from its various uni ls which include 
ruiaJ and· urban units. Thtre is no 
specific allocation made from the su;rlus 
drawn from a specific area to rural areas, 
_The rural schemes of[en in-cur Jo s but 

4 ' 

I 

1 

1 

, 
6 1 

specific programmes are taken up to 
cover these ~chernes based on certain 
norms. Some of the schemes for rural 
areas included in the 7th Plan are provi-
sion · of 9000 Long Distance Public 
Tele!'lhones (LDPTs) including ~000 
LDPTs on Multi Ac'ccss Radio Relay 
system, conversion o~ s-:veral secondary 
areas into integrat:::d digital network etc. 

011 Productiou in Gaodhar Area 

195. DR. V. VENKATESH: 
SHRI SATYENDRo\ NARA-

YAN SINHA: 

WiJJ the Minister of PETROLEUM 
"AND NATURAL GAS to pleased to 
state : 

(a) whether 1he oil production in the 
.Gandhar area .through an Early Produc-
tion System (EPS) has been ste1 ped up; 

(b) if so. whe1her tho- plans are being 
finali~ed by Oil and Natural Gas Com-
mission (ONGC) for laying out oil and 
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sas pipelines for an increased and 
regular production of both oil and gas 

·from the bandbar area ; and 

(c) if so, the detail• thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER. 
OF STA.TE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT) : 
(a) Oil is being produced at the rate of 
150 tonnes per day from Gandbar. 
ONGC is planning to increase production 
to mo tonnes per day during 198_7-~8. 

(b) and (c) ONGC bavc plans tQ lay 
2 pipe Ii ne~ of J 2" diameter each to 
carry oil and gas from Gandhar field. 

Electre11lc Votlag Machine 

196. DR. V. VENKATESH: Wi!l . ~ 

the Minister of LAW AND JUSTICE be 
pleased to state ~ 

(a) whether the Election Commission 
have issued f1 e~h notifications regarding 
•se of electronic voti111 system for the 
future bye-elections to Parliament; 

(b) if not, the reasons thereof; and 

(c) whether the proposat to intrdduce 
electronic voting system has been abando-
ned due to non-availability of requisite · 
equipment_ ? 

t.E:IE MINI ;TER OF STATE IN THE 
MINISTRY OF LAW AND .. JUSTICE 
(SHRt. H.R. BHARDWAJ) : (a) and (b) 
No, Sir. The Election Laws· provide for 
voting at elections by· ballot. The use of· 
electronic voting machine can therefore 
bo possible onty after the laws are 
amended to provide for the use of those 
.machines. 

(c) No, Sir •. A preliminary decision 
bas been taken by Government to intro-
duce electronic voting machines in 
elections Lok Sabha and State Assemblies. 
Final decision in the matter will be takei;t 
after consultation with political parties, 

• 

New Tethnlques for OU E.xplor•tlon 

197. DR. V. VENKATESH: wm 
the Minister• of PETROLEUM AND 
NATURAL OAS be pleased to state : 

1·~ 

(a) whether any new tech:riiques for 
oil exploration have been made use of io 
India; and 

(b) if so, wi.h8t results ? 

THE MINISTER OF STA TE QF THE 
MINISTRY· OF PETROLEUM ~AND 
NATURAL.GAS ANO MINISTER OF 
STATE IN THE MINISTRY OF 
FINANC.E (SHRI BRAHMA DUTT) : 
(a) and (b) Yes, Sir. 30 seismic surveys 
have been introduced in Carnbay basin of 

'Gujarat. These surveyll are continuing. 
The results will be known after the data. 
is processed/interpreted. 

Setting up or Super Thermal Po,.-er . · 
Station at Talcber, Orissa 

198. SHRIM.\TI JAYANTI PAT-
NA IK : Will the ~ini9te.r of ENERGY 
be pkas-ed !~~tatc ; · 

( 

(a) 1he steps taken ~o st.t up a Surer 
Therm11I Power Station at Talcher in-
Orissa; 

(b) the amount earmarkad for the 
execution of· the. abo'fC Thermal Power 
Station~ 

(c) the original and present cost of 
diat Super Thermal Power StatiOD 
according to the latest estipiate; and 

(d) the detail~ thereof 1 

THE MINISTER OF STATE IN, THB 
DEPARTMENT OF POWER IN THB 
MlNISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : {a) to (J) The 
Central Electricity Authority .hav-e techoo-
economicaHy approved the proposal t'o 
set up the Talcher Super Thermal Po\oter 
Project Staac-1 (2 X .500 MW), The coal 



^
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(b) The above· iist b e"1 ec'ed to be 
cleared by m1dd1e of 8th Plan subject to 
the availability of adequate resources. 

(c) and (d) Development Plans for th·e 
Seventh PJtn period have bct:n fioali&ed 
for providing more telephone connecti• ns 
in Delhi anJ othc-r metropolitan cities. 
This · \\'iii howeTer b ~ subject to the 

. availability of adequate rdotirces. Tht! 
7th Plan with an outlay of R\, 4 0 I 0 
Cro~ pr.o"Vide~ for J'i't>Vision of Jines of 
switching capacity in Delhi 96000 lines, 
in Bombay I ,32,000 Jines, in Calcutta 
25,000 and 27,000 Jines in Madras. 

Agreement between fndl&:,and U.S.A. ro 
Jlhprove Communlcafl'on System 

20.l. SHRI V. TULSIRAM : Wiil 
the Minhter of COMMUNtCATIONS be 
pleas(d to ~tate the ~ctails of the pl~n to 
modt:rn isc the telt.communication :sys1em 
of H de ·a bad metropolitian city as per 
1ne Attrcement ~ached between fndia and 
the U.S.A to improve commun1catlnrts 
system in the country ? 

THE MINISTER OF STATE IN THE 
MJNrSTRY OF COMMUNJCATIO"''! 
(SHRI · SON'TOSH MOHAN DEV) : 
There is no such Agree.nertt between 
India and USA. 

Agrerments "Ith Foreign Countries to 
Improve Telecomrnunk11t1on 

Se"ices 

202. SHRI V. TULSIRAM : Will 
the Minister of COv MUNlCATIONS be 
pleased to state : 

(aT whether wme "grecments h<ive 
been enre ed inro \\i1h ~C'me f'Clteign 
countries to in ·prov~ tekcommun.icati. n 
services in the couhtry and if so,· the 
det~ ils thereof;~ 

(b) · tbe e~timatt d rmcuot to be 
incurred on the bChemes; and 

(c) the number of districts in Andhra 
Pradesh . to be c<'vered un~er this-facility 
and by what 'time ? 

s· 
THE M JNJ ~TER. OP ST A TE JN THE 

MINJ·STRY OF COMMUNICATJO"S 
(SH~ I SONTOSH MOHAN DEV) : 
(a) No, Sir. 

'·b) arid (c) Does not arise in view of 
rf'ply to (a) a!iove. 

Progre~ of Ramald Hydel ProJect 
Darjeeliog · 

203. SHRI ANANDA PATHAK : 
Will the Minister of ENeltOY be pJe~sed 
to state : 

(a) whejher the Government of We~t 
Rel"1.~:-1 have moved tJic Union Govern-
ment f{) accord · sanc1ion and provide 
fund11 fot importin~ the ~c:ci:ssar.,Y ·parts 
and ~quipmcnts for completing tho Raman 
flydcl Project in rhc district of 
Darjeeling: and 

(b) if so, the pro~ress thereo.i "/ -
THE MINISTER OF STATE IN THE 

DEPARTMENT OF PO~ER IN 1HE + •. 

MINISTRY OF E'-ER.GY (SHRIMATI 
SUSHILA ROHTAGJ) : (a) and (b) The 
proposal of the West Bensal Sra1e 
Elec1ricity Board for imriott of generating 
oql!iP.fTlent for Ram:m Sta!le- IJ .• Hydro-
decrrjc Pr<'ject (5 0 MW) was cnnsidt red 
b1•t ;90t f.iund accerrat"ile in ~it:w of .the 
aveilability of indigenou), equipmeq.t. The 

· Jetter,. < f intent has since been placed on 
M/s. ''. B.fl E.L. 

· .. 
Cotnmissloa Ing of Tf;h. phone. ~C:!Jange 

, A,1 Marcela, Goa 
, . 

-204. SBRI SHANTARA~ NAIK: . . . .~ 

Wijl the Mini-tcr of l OMMi,..NICA-
TIOJ:;wS be plea.,cd to s111te : .. 

(a) the time byi which the proposed 
td~rhone e~u'lge at Mart!ela?, Goa 
wvuld be commissioned; and 

. ·(l~) · the reasons fot dl.'l&)' in the · oom-
tniM!onitr8 of The telepone oxchanRe ? 

THE MINISTER OF STATE !N THE 
MINISTRY OF, COMMUf'oolCATJONS 
(SHR.i sl>NTdSH MOHAN. DEV) : 

' .t -, . 

, . (a) .. It i~ planned to iostal a · 50 line 
small automatic exchanae at Merccla 



FEBRUARY 2-4, 1987 

' , during I 987-RS subject to availability of 
exchange building and financial via~iJity 
of the proposal under the Jibera:Used 
policy. 

(b) The -delay is due ~o non-
availa~iliey of exchange buiiding. 

,, em OD Uniform ChH Code 

205. SHRI SHANTARAM NAIK: 
Will the Minister of LAW. AND 
JUSTICE be plea~ed state : 

(a) the reasons for the delay in the 
introduction of Bill on uniform ~ivi! 
code; 

(b) whrther Government while draft-
ing the BiJ! bave sought the aid of orher 
similar legislations in force in some of 
the countries of the wo rid; and 

(c) ,1;~ethcr tbF Portuguese Ci~il 
Code stm in force in the Union Territosy 
of Goa, Daman and Diu has been tak.:n 
Into consideraiion ? 

THE MINISTER OF STATE IN 1"HE 
MINISTRY OF LAW AND JUSTJCB 
(SHRI H.R. !!HARDWAJ) : (a) to (c) 
The draft Uniform Civil Code Bill is 
under the ac:ive consideration of the 
Government and while settling the draft, 
fhe Codes of some ·of lhe countries of the 
world and the Pf\. Visions o/ various 
per~onal Jaws . in i'o.rce in the country 
including the Ponugu~e Civil Code had 
been taken into account. Con<>idering the 
volume of work inYohed in the prepara-
tion of 1he C:ivil Code and its effect on 
the persona! h:1w1 of almost al!· the 
communities in India, there has not been 
any delay in the finalisation of the Bii!. 

Losses oo Account of VioJept" locldmtt 
i• Goa 

206. SHRI .. SHANTARAM NAIK:~ 
Will the Mjnister of COMMUNICA-
1·10NS be pleased to state : 

(a) whether the Departm,:nt of TeJe-
commun~catjona suffered !1cavy lOSSCS OD 
account of . violent incidents in Goa in 

' .. 
December kst; 

(b) the total Joos in terms of rupees; 

(c) the nature of ·the facts of violence · 
committed with respect to the property 
of lhe Department and the communica-
tion system in general; and • 

(d) ·the particulars of areas in Goa 
wherc:i Selecommunication has been affected 
and ti); time that would be required to 
rcstorf the commuoication to each of 
these places ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SON•SH MOHAN .pEV) : 
(a) Yes, Sir. 

(b) Eslimated los!. is the tune of 
Rs. 11 ,92,000. 

(c) Nature of acts of damages arc as 
foJJows : 

(i) 829 telephones dead 

(ii) 5 .54 Telephone posts damaged 

(iii) 14 D.Ps were damaged 

(iv) 3.8 KMs of ~ble ittoJen 

(v) 26 .trunk Jines were affected 

(vi) 6 3 KMs of telephone alignment 
and J 8 KMs of Trunk lines were 
affected. 

(d) Areas affected are :-

(i) Marguon (vi) Vasco 

(ii) Panaji (\'ii) Vadria 

(iii) Varca (viii) Clirchorem 

(i\') Canacona (viH) Calaogute 

(v) Cuncolim (ix) Shiro&la 

Restoration work bas been completed 
by 8 .2 .1 9 8 7. 
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Constructloa or Godowns In Kerala 

207. SHRI THAM PAN THOMAS : 
Will lhe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stale : 

(a) the programme to con6truct go. 
downs in Kerala by Food Corporation of 
.India (FCI) ; 

(b) whether there iii any FCI godowns 
in Pathanamthitta district in Kerala ; and 

(c) whether it is proposed to con!>truct 
godowns in each district ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOu A.Nu CIVIL 
SUPPLrES (SHRI GHl JLAM NAHl 
AZAD) : (a) The· Food Corporation 
of India is working out the Statewise 
dispersal of the additivnal storage capacity . 
to be constructed. The progrilmme for 
storage capacity in Kerala would be 
fiulised after this exercise ~ co npl~ted. 

(b) and (c) No, Sir. • 
Consumer Cooperative Societies for 

Public Distrib .. tlon System 

208. SHRI THAMPAN THOMAS: 
Will the Minister of FOOD ANLJ CIVIL 
SUPPi IES be pleased ro state : 

(a) whether Goverr.m11nt have any pro-
gramme to encou'1111ge the consumer co-
opl!raiive socit>ties in the country for the 
Pub! c Distdhurion Sy~tem ; and 

(b) ir so, the details t- ereof ? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF FOOD AND tIVIL SUP. 
PLIES (SHRI GHULAM .N \Bl. AZ'\0) ; 
(a) and (1'1) Consumer Cooperative So· 
cietit s are encouraged to sell essenual 
consu,iler goods, including items under 
the Public Oistr~bution System, to con-
sume;s at reasonable rates. 31 'Yo of 
the Fair Price Shops in the OOtlnfry are 

~ run by· ci.>operatives. Government of 
India provides financial assistance through 
the State Governments to consumer co-

operatives for settins up of new ·~etail 
outlets for distrihution of consumer 
goods .• In the rural areas, the prf mary 

· agii• ullUral credit soc;etks arc provided 
ao:sisrance under the Centrally Sponsored 
Scheme for undertaking distribution of 
essential consumer goods. 

Modernisation of Hindustan lns~tl­
cldes Ltd. KaJamassel"}' 

209. SHRI THAMPAN THOMAS : 
Wiil the Minister of INDUSTRY be 
pleased to state : 

(a) whether techa1cal defects· have been 
noticed in ti e Hindustan Jnsec.ticides 
Limited in Kalamassery ; 

(h) if so, whether Gov.:rnment have 
any proposal to modernise the com-
pany ; and 

(c) whether Government are consider-
ing any new scheme for m'lrke1i,ng of 
D.Q.T.? ' 

THE MINISTER JF STATE IN THE 
DEPARTME"-IT UF· Ct·JEMICALS AND 
PETRO CHEMICALS IN THE MINIS-
TRY OF l"IUUSTRY . (SHRl 'R K. 
JAICHANDRA SINGH) : (a) and (o) 
Some technical defects were notiC'ed in 
the Technical B.H.C. and Tec~nical 

Endosulf .. n Plants of . Udyogmli.ndal 
. (Kerala) Unit of Hindustan Insecticides 

L tJ These deftcts have· since . been 
rect fied. 

(c::) The entire quantity of ll. D.T. 
produced by M/r; Hin 'u·1an !nsec1;cides 
Ltd· is expected to be utilized .und~r 

Narional Malari11 Eradication Programme. 

Distribu1 Ion of lel'y sugar 11nd iodized 
t>alt In small packs In Norah 

Eastern regions 

210. SHRI LAKSHMAN MALlICK: 
SHRI KAMAL NATH: 

Will the Minister of FOOD . AND 
·CIVIL SUPPLIES be pleased to state ~ 
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(a} w~herfter Govcrn•neot h41ve drawn 
up a scheme; 10 as:.js1 tile North Eastern 
Scates ro ::.upply J.,;vy sug<lr and ioJised, 
salt in small packs to consumers ; and 

(b) if so, the details theri:of 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHIU GHULAM NABI 
AZAD) : (1) Yes, Sir, 

(b) The Central Government is pro-
viding financial assistance to Scates/Union 
Territories of the. North-Eastern Region 
for supply of ioJised salt and levy sugar 
in small packs to consumers through the 
network off J!t price 11hops, During the 
financial year 1°9~6 87, a sum of lls 1 6.41 
lakhs to Arunat:hal ·Pradesh a.nd a sum 
of R~. 2.23 lakhs "to Mizorarri was relcas· 
ed und.:r this scheme. 

Expert comtnlttee to review fuoclionin~ 

Natioual Small Industries Corporations 

211. SHRI L'\KSHMAN MALLICK : 
Will the Minister of lNOUSTltY be 
pleased to state : 

(a) whether tJle Union Governmenl 
have constituted :m E:icp..:rt Committee to 
review the func\io.1ing of the Nati.1nal 
Sm1U Industries Co"pOrdtion wirh :i view 
to start smill ~cale industries in nfw 
a10d; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT IN THE MINISTRY Of 
INDUSTRY (SHRl M. ARUN-'-
CHA.LAM) : (a) and (b) Government 
of India ha....: constituted an Expei't 
Comcnittee to review the strategy adopted 
by National Small Industries Corporation 
for serving .the · smal! scale industrka. 
The E:ii;p~rt Com'Tlittec will review the 
present functions of the National. Small 
Industries Corporation viz. Hire ..Pur• 
chase Sctieme for supply of machinery 
to ismall scale sector. Marketing Pro-
gramme, Protgtype Development and 
Trah!ing Centmi, Raw Materif,l Assia-

tance Programme, Single. Point .ReiiS-
tration Scheme etc. aod make recommen-
d.auons omliniog a clear and dcfhlitc 
plan of actipn for the NSIC with a pers-
pective for at least I 0 ye11 s. The. Expert 
Committee has been specifically asked to 
recommend the rolt= NSJC can play io 
impro1•ing quality of products io the smalJ 
scale ~ecror. 

. 
Transrer of Heads of Central Telegraph 
om~ on Account of Complaints 

212. SHR! MOOL CHAND DAGA: 
Will the Minisrer of COMMUNICA· 
TIONS be pleased to state : 

(a) the number of heads of the Cen-
tral Te1egr~ph Office. transfi.:r"red on 
account of com 1-Juints and inefficient 
workiag in telegraphs during the last 
three years; and 

(b) whether. it brought about the 
, desired improvement ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATJONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) Only one such case came up during 
th,; -Jast 3 years. 

(b) Yes, Sir. 

Increasing Supply of L.P.G. 
I! 

213. SHRJ MOOL CHAND DAGA: 
Will the Minhter of ..PETROLEUM AND 
NATURAL GAS be pleased·to state: 

(a) what were the targets fixed for 
lncreasiag ~Upply of LPG during the last 
three years and to Y.hat e~tent these have 
lxea achieved~ 

(b) the ii:icreasc in ~urp1y of LPG 
cylinders during the last three ye"'l.9; and 

(tj "the reasons for foilu~e t~ reduce 
the price of LPG for consw;nera when 
there is appreciable illcreue in ptoduc-
tion? 
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'IHE MINJSTER OF STATE OF THE 
MIN.ISTRY . OF, PETROLEUM ANO 
NATURAL GAS AND MINiST~R OP 
STA TE IN TliE , MINISTRY OF 
FINANCE. (SHR( BRAHMA DUTTj : 
(a) Th1: availability of LPG vis-a-vis the 

· 1arget1 set out. undq tbe Oil Economy 
Budpt (OEB) during the !ast 3 years 
. was as foJlows : 

-Year Estimated LPG 

1983-84 

1984-85 

1985-86 

availability 
as per OE!B 

840 

920 

12so 

('000 tonnes) 

Actual LPG 
availability 

737 

873 

1230 

(b) The number of new i.PG custo-
mers enrolled during the last 3 years was 
as follows :-

J 98 3-84 J 6.10 lakhs 

1984-8.S 15.04 Jakhs 

1985-86 17.26 lakhs 

<c) Tne pric! of domestic cooking gas 
contains already an element of suQsidy. 
Therefore, incrcas<:d production of LPG 
does not warrant reduction of this price. 

S. No. Na.we of ·s~ate Perigd upto 

I. Andhra Pradesh 20.9.86 

2. Bihar 25.5.86 
3. Gujarat 23.11.86 

4. Haryana 24-.8.86 

5. Karnataka 31.12.86 

6. Madhya Pradesh 31.12.86 

7. Maharashtra 31.12.86 

8. Ori sea 30.10.86 

9. Rajas than 31.10.86 

lo. Tamil Nadu 31.8.86 

.11. Delhi 30.12.86 

12. . Delhi 30.11.86 

13. Pondichc:rry 31.8.86 

Cases disposed of by Lok: Adalats 
lo States 

214. SHRI MOOL CHAND DAGA: 
SHRI DILEEP SINGH 

BHURIA: 
SHRl JAGANNA T'1 PRA-

SAD: 

Will the Minister of LAW AND JUS-
TICE be pleased to state : 

(a) the number of Lok Adalats orga-
nised during J 98 o and the number of 
cases disposed of State-wise; 

(b) whether any assessment has been 
made about the percentage of. decisions 
taken in Lok Adalats which are disputed 
afterwards; 

(c) if so, the details thereof; 

(d) whether a decision .has been taken 
to give legal status to Lok Adalats; and 

(e) if so, when a Legislation is Jikely 
to b~ brought before Parliament 1 

THE MrNISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRJ H.R. BHARDWAJ} : According 
to the information furnished by ·com-
mittee for Implementing Legal Aid 
Schemes:-

(a) The number of Luk Adalats orga-
nised during 198 6 and the cases disposed 
of State-wise are as follows :~ 

No. of Lok Cases settled 
Adalats held 

17 7 ,860 
5 6,634 

32 5.84S 
22 5,857 
23 J ,703 

8 13,137 
88 3,S 12 
s 346 

146 1,80,941 
I 113 

40 55,004 
4 J .018 
I 37 
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(b) No. Sir. 

(c) Does not arise. 

(d) and (e) The Committee for Imple-
menting Legal Aid Scht:mes has made a 
pn,posal a:J the Government to enact 
legislation on the subject of legal aid, 
including conferment of legal status on 
Lok Adalats and enforcement of their 
decisions as if thi:y are decrees passed by 
co1.1rts. This proposal is under consi-
deration of the Government. 

Fall In supply of coking coal to 
steel plants 

215. SHRI MOOL CHAND DAGA: 
Will the Minister of ENERGY be pleased 
to state : 

· (a) whether according to Coal India 
Limited, coking coal supply to steel plants 
had fa!h;n during September last year 
mainly bc:cause of heavy rains ar.d Puja 

. holiday; and 

(b) if so, the present position 
thereof ? 

THE. MINISTER OP ENERGY (SHRI 
VAS ANT SA THE) : (a) and (b) 1 he 
production/dtsp111ch of the coking coal to 
steel plan1s, during September, J 986, was 
prC>grammed at rhe i'tite of 3 2, ~ 00 tonnes 
per day. As against thi1>, the actual 
materialisation was only , 9, 76 tonnes 
per day. The production/<;lespatch of the 
coking coal during September, 1986 
1hus, suffered a slight set bacK. It was 
mainly due to power shortuge and less 
off-take of direct feed prime coking coat 
hy Meel plants. Situation, however, has 
since improved considerably. In a 
mt eting h"ld on 22. •. 1 · 87 on allocation 
ano distrihution t>f coking coal, under the 
Chairmanshiri of the Coal Controller, the 
rf:presentative of the S "'IL • '::.ugge~ted 
that as the steel rlants. had built up t.ea'y 
Mock at the plants, coal producing unit 
should also build up stc-ck of l O/ I 5 days' 
production for the time heing which 
would be utilised ia future during the le11n 
production months ... The SAIL represen-
lative further stated that the steel plants 

had a stock accumulation of more than 
6 lak:b m.t. of coking coal as in January, 
l 9 8 7 and they were not in a position to 
absorb further coa1 from coal companies 
as per programme chalked out by the 
Coal Controller for the·moath of January, 
1987. Thus, there is, at present, no 
shortage of ·coking coal at steel plants. 
They have been rather requested to incr~ 
ase their off- take. 

Supply of Defective GH C~Jin~ 
to Consumer! 

2 t 6, SHRI KAMLA PRASAD 
SlNGH : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

(a) whe1her any inquiry has been 
made regarding !'.UpPly of a leaking gas 
c ... Jinder to a milk shop in Chandni 
Chowk, Delhi which resulted in a fire 
recently; 

(b) if so. the details thereof; and 

(c) the steps taken to ensure safety of 
LP-3 consumers ? 

THE MIN.STER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINlSTER OF 
STATE . IN THE MINISTRY OF 
FINANCE' (SHRJ BRAHMA DUTT) : 
(a/ HPC investiga1cd the accident which 
occurred at Halwai Shop in C.handni 
Chuwk, Delhi on January 5. 1987, 

(b) The investigation revealed that the 
LPG connectio11 being operated in the 
shop was unauthori~ed, the burner:-:: in 
use did not bear ISi certi6c:ition and the 
1egulawrs also were of non-standard type. 
The i-hop, heing 4 feet· l'oelow the street 
level and inadequately ventilated, did not 
qualify for installation of a commercial 
LPG connection. The accident occurred 
due to !t:akage of g:ts from the cylinder 
vnlve imci its ignition ehher from one or 
thg burm:rs in the shop or the coal-fired 
ang1thi adjoining the !'.hop. 
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The mishap res.ulted in eighteen casuali-
ties including f,brce fatal ones, besides 
damage to property. 

(c) Steps taken to promote safety 
include : 

(i) Educatine the ·customers in safe 
handling of LPG equipment 
through Audio- Visual Media, 
Safety Ai:!vertisement in Dailies 
and Magaziaes. 

(ii) Distribution of safety Jit~rature 
and other instructions at the 
time of release of new con-
nection. 

(iii) 

(iv) 

(v) 

{vi) 

(vii) 

Organising customers• safety 
clinics with the help of organi-
sations like Rotary Club, Lions 
Clubs, Mahila Sewa Samaj etc. 

Organising trainin1 for delivery-
boys and mechanics of distribu-
tors. 

Setting up of Emergency Service 
Cells at selected kcations to 
attend to emergencies arising 
out of LPG 1eakage on holidays 
or beyond the working hours of 
distributorships, 

Standardi!!ation of LPG cquip-
mmt by importing _technology. 

Incorporation of additional 
safety checks in the bottling 
plants. 

Price of Natural Gas Supplied 
by ONGC. 

217. SHRt PRAKASH V. PATIL: 
Will the Minister of PETROLEUM 
AND NATURAL o~s be pleased 
to state : 

(~) whether natural gas is being sup· 
pliCd by the Oil and Natural Oas Com· 
mission at prices ranaiog from Rs. 90 to 
Rs. 3,SOO per thousand cubic metres to 
different States; and 

(b) if so, 5he reasons for such a wide 
gap 1 

THE tv .. INISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL OAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SflRI BRAHMA DUTT) : 
(a) and (b) Government have fix.ed the 
price of natural gas w.e.f. 30,1.87. 
Accordingly. the basic price of onshore 
gas and gas at Jandf aJI points is Rs. 
J 400/1000 M3• However, gas sold in 
North Eastern Region· States will be 
priced at Rs. 1000/1000 M 3 , subject to 
discounts upto Rs. 500/; 000 M3 in 
individual cases on merits. 

Savoor Comrnltt!!e Report 

218. PROP, NARAIN CHAND 
PARASHAR : Will &be Minister of 
COMMUNICATIONS be pleas··d to 
state : 

(a) whether the recommendations of 
the Savoor Committee on E.D. Staff have 
been considered by Government; and 

(b) if so, the main recommendations 
and action taken by Government for the. 
implementation of such of them as have 
been accepted by Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
($HR I SONTOSH MOHAN DEV) : 
(a) Yes. Sir. 

(b) The Commil'tce has made total 
171 recommendations. The major re<:om-
mendations ~re as under : -

li) The Committee has supported the 
theQry of 'equal 'Pay for equal 
work' and recommended hourly 
rate compnrable to the wages of 
Department staff. 

(ii) Payment of DA to E.D. employee1 
as and when it is sanctioned to 
regular emplbyees, 

(iii) E.D. System to continue in the 
Postal set up for performance of 
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postal functions only. It has re-
commended abolition of all cate--
gories of E D. employees ex~!pt­

ing (ij E.D. Branch Postmaster 
(ii) E.D. Delivery Agents 
(iii} Mail Carrier (iv) E.D. Packer 
and (v) ED Mail man. 

(iv) Abolitian of the cadre of E.D. 

(v) 

Stamp Vendors. 

All ED Branch Offices (12,662) 
working within 3 Kms. of each 
other in violation of the exis•ina: 
standards to be closed. 

(~i) AH EI) Branch Offices (abo1:1t 
3 5 374) which do not earn income 
equal to 20·~..;. of their cost to be 
closed and p'ls.tal facilities to be 
provided. through L.P A. system 
at a monthly retaii1er fee of 
Rs. 50/~. 

(vii) The permissible limit if loss per 
annum of' retair'ting an E.D. 
Office after ·Fiv~ Years of its 
or>ening to be rahed to Rs. 
2400/- from the existing. limit 
or 25°/o of the estimated cost. In 
the. case of Hilly & Backward 
areas be raised to Rs. 4800/- pt;r 
arinum from 10% of the t:Stima-
tcd cost. 

cviii) An E.D. Office may be allowed to 
be' retained afrer 5 years only if 
it ·earns at leasr 50% of iis co,t 
and is also within the annual lo·s 
limit referred to in item (vii) 
ab'ove. 

(ix) Seve'nth plan target of opening of 
new EDBO to be reviewed. 

(x) (a) Comhination of functions of· 
EDBPM, EDDA, 80 Pac-
ker in one individual 
wherever feasible and com-
pe~tintr thd indh·idual on 
separate hourly nue basis as 
stated at (i) above. 

(b) To re\'ise ·the pre96nt tiorm 
of keeping a B.O. open 

con:ipulaorily fl.Jr 3 hours 
irrespective of.the work. load. 

(xi) Abolition of orderlies for Sub-
. Divisional IPOs and paying a 

lump sum amopnt in lieu thereof. 

(xii} Abolition of the cadre of mail 
overseer. 

(xiii) Introduction of a cadre of Assis-
tant Sub-Divisional Inspector. 

(xiv) Evolving time test for asses .. 
sinll: work-hour in each B.O. 
on the same principle as it is 
dc-ine for Departmental Offices. 

(:w) Minimum service of cli&iibility to 
recei'<'e gratuity to be reduced to 
5 years. from I 5 years. 

(xvr) The amount of gratuity to . be 
paid at the rate uf h;.Jf months 
emplumerirs for every completed 
year of service. 

(xvii) Maximum age limit for recruit-
ment of El)· Agents to be 
28 years and minimuII') educa-
tional q·utllifications to be 8th 
standard. 

The recommendations of the Com-
mittee are under consideration of the 
government. 

Installation of Public Call Off'!tts Under 
Multi Acress Rural Radio System 

219. PRUE NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether the installation. of Public 
cau Offic;s under the Multi Ace· SS Rural 
R11.dio systi:m bad b"..en extremely slow 
till date; 

(b) if to, the e:icaot number of Public 
Ca I? · Offices planned for installation 
during the Sixtb and Seventh Five Year 
Plans re~pectively, in each of the States/ 
Uni .... n Territories; 
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. (c) the actual number installed in 
the Sixth Plan and in each of the two 
years of the Seventh Plan till date; 

(d) whether the installation of the 
remaining aucb PCOs _would . be expedited 
during the Seventh Five Year Plan; and 

(e) if so, the det~ils of the steps 
taken/proposed to be t~eo, in this 
regard? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF COMMUNICATIONS 

(SHRI SONTOSH MOHAN DEV) : 
(a) Yes, Sir. 

(b) Number of Long Distance Public 
Tdephones pianrted during the Sixth and 
7th Five Year Plan are iadicated 
below:-

(i) 6th Five Year Plan~2500 

(iQ 7th Five Year Plan:-297 3 

Circle/State-Wisc break up for the 7th 
Five Year Plan is given in the statement 
below. 

(c) Actual ·number !nstalled in 6th 
Five Year Plan.95 7th Five Year Plan 
1985-86-101. 1986-87 (till date)-16. 

i(d/'·Ycs, Sir. 

(e) As regards the MARR Systems 
already ordered, following steps have 
been taken :-

(h Survey bag been conducted. 
. 

(ii) Project Estimates have sanctioned, 

(iii) Necessary action has since been 
initiated to procure towers and 
antennas etc. 

(iv) Manufactures are been strcred for 
the early supply of equipmeats. 

(v) Test · Kh!!dules for the te&ting of 
theSc equipments have been for-
mulated. 

(vi 1 Rqular co.ordunatioa meeting 
are held to expedite the work. 

Statement 

State-/Circle LDPTS planned 

I, Anqhra Pradesh 
2. Bihar 
3. Gujilrat 
4. Jammu & Kashmir 
s. Karnataka 
6. Kcrala 
7. Madhya Pradesh 
8, Maharashtra 
9. North-East (Assam, Meg.halaya, Nagaland, 

Manipur, Tripura) 
1 o. Rajasthan 
11. Tamil Nadu 
12. Orissa 
1-3. North-West (Punjab, Haryana, Himachal) 
14. Uttar Pradesh 
15,· West Benaial 

Total No. of Durin1 7th Plan 

Total 

lOQ 
340 
114 
40 
S9 

146 
165 
J 50 

187 
635 
l~ 
25.0. 
166 
457 
'7 

2973 



^ ^ ^

 ̂^ ^
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Coaven!on of Ca!.cutta Telephones 
Into A Corporation 

221. SHRI NARAYAN CHOUBEY·: 
DR. CHINTA MOHAN : 
SHRIMATI GEETA MUK-

HERJEE: 

WiJI the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) .whether Government arc consi-
dering a proposal for converting Calcutta 
Telephones into a Corporation; and 

(b) if so, the details and purpose 
thereof 1 

THE MINlSTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHR[ SONTOSH MOHA 'f DEV) 
(a) No, Sir, 

. (b) The question does not arise io 
view of reply to part (a) above. 

Complaints regard Ina failure .of clntcb 
plates In Marutl cara. 

222. SHR.1 UTTAM RATHOD :· 
Will the Minister of INDUSTRY be plea-
sed to state : · 

(a) the number of Maniti cars or 
various types produced so far, yearewise, ·;, 
till December, 1986; 

(b) the number of complaints received .. 
so far regardin& the failure of clulch.1 

plates of these cars; and 
(c) the action taken by Maruti Udyog 

Ltd., to remove this defect from the car 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER.: 
PRISES JN THE MINISTRY OF INDU-
STRY (PROF. K.K. TEWARY): (a) 
A statement is given below. 

(b) and (c) While no complaint was 
received by the Government, Maruti 
Udyog Ltd. have so far . replaced 7 2 
clutch plates under warranty. Keeping 
in view the driviqg habits in fodia, MUL 
modified the cllttoh design in November,. 
! 98 5. which has considerably iocreased 
the clutch plate life. 

Statement 

Production of cars In Maruti Udyog Limited upto December, 1986 
(Figs. in Nos.) 

Year Standard Standard with Deluxe Total 
Air Conditidner 

19 83-84 840 
1984-85 14, l 77 
1985-86 23,362 
) 986-87 28.6)3 
(Upto Pee '8<?) 

Total.: 66,992 . 

Scheme• for Creating Additional Power 
Generating Capacity la 

M adbya Pradesh 

223. SHRI MAHENDRA SINGH : 
SHRi KRISHNA SINGH : 

Will the Minister of ENERGY be 
pleased to state : 

750 
JO 

1,639 

2,4 t 9 

:, 
._ 
~ S,229 

9.870 
5,920 

21,219 

840 
20,356 

. 33,262 
36,172 

90,630 

(a) the details of the schemes for 
creating add itionaI power generating capa-
city in Madhya Pradesh and for. supply 
of power to that State under the g~id 
sy<stem during the Seventh Five Year 
Plan; and 

(b) 'the per capita availability of 
power ia Madhya Pradesh and fa the . 
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country as a whole and the corresponding 
targetted fiaurcs at the erid of the Seventh· 
Five Year Plan ? .. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN 'rHE 
MINISTRY OF ENERGY (SHRIMATI 
SUSH!LA ROHT AGJ} : (a) AR addi-
tiona] power ~';!neratirig t..-apacity of th~ 
order of 94 7 MW in Madhya Pradc~h is 
nflOCfed durin~ the Seventh Five Year 
PJen as per derails given be)ow ; 

Scheme Benefits (MW) 

I. Hasdeo (Hydcl) no 
:z. Hargi (HydeJ) 9<> 

3. Bansagar (Hyde!) 2·0 

4. Pench (Hydel) (Joint 
proj.~t of MP and 
Maharashtra} I 07 (MP's 

I.hare) 

• s Korba West-Unit 4 
(Thenpal) 210 

6. Sanjay Gandhi TPS 
(Therm~l) 210 

Jn addilion. Madhya Prade::.h would 
have a share of fl I 0 MW from tJ.e Korba 
Super Thennal Power Station (2 I 00 MW) 
'>'-hich is expected to be commissioned 
during the Seventh Plan Madhya Pradesh 
wm also hl)ve a ~hare of po\\er from 1he 
Vindhyacbal S•1pcr Thc::rn1al Power Sta-
tion and the Ka was combined C) cle Oa:i-
~ased Power Srnti •Il bemg si.:1 up by the 
National Thermal Power Corp.nation. 

(b) The energy availability in Madhya 
-Pradesh and the country as a whole by 
·the ·end of the Seventh Plan are targetted 
to be 17798 Mkwh and 254966 Mkwh 
·respectively. The per capita availability 
of' power in Madhya Pradesh during 
1984-85 aod J98S-86 is 155.HKwh 

,!provi!ional) and 168.20 Kwh (provisio-
nal) respectively. The corresponding 
figures f.,r the country as a whole are 
'167;30 Kwh (provisional) and J 76.12 
Kwh (provisional) respectively. 

.Settfni: up CMf Supplies Corporations 
In Jammu and Kashmir, Ass11m and 

Andaman and Nicobar Island• 

224. SHRI KAMAL NATH : Will the 
Minister of FOOD AND CIVIL SUP-
'PUES be plea!.ed t~ state : 

(a) whether it is proposed to set up 
Ch•il Supplies Corporations in Jart\mu &: 
Kashmir, Assam and Andaman ct Nico-
bar lsJands; 

(b) If so, the dctaiJs thereof; and 

(c) the time by which these Corpora-
tions will be set up ? 

THE MINISTER OF ST A TE IN THE 
MT'\JJS rRY OF FOOD AND CIVIL 
SUPPLIES (SHRl GHULAM NABl 
AZAD) : (a) to (c) Propo• al for selling 
Up Civil Suppiics Corporations in Jammu 
& Ka~hmir a11d Assam are under consi-
derarion of the respe-ctive Stale Govern-
ments. In ca!:e "f Andaman & Nicobur 
1'1 ·nds. tho proposal for setting up a 
Civil Supplies CorpMations is under 
consideration t.'f the Central Government. 

Zone-wfse cost of Ltvy Su1:ar 

225. SHRT BALASAHEB VIKHE 
PA l IL : Will tht: M ini~ter of J OOD 
AND CIVIL SUPPLIES be pleased to 
state the Z(•ne-wi~e ·unit cost of levy s.t1gar 
per quintal during 1985-86 ? ... 

1 fiE MINISTER OF STATE IN THE 
MlNJSTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NAB! 
AZAD) : The matter is under considera-
tion. 

Qua11ty.wfsC1 Produc1loo of Sugar 

226, SHRI BALASAHEB VIKHE 
PATIL.: Will the Minister of FOOD 
ANP CIVIL SUPPLIES be pleased to 
t.tate tbe percentage of qualit>""wis~· pro-
duction of sugar duriaa 198-4-li S and 
1985-86 ? 
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THE MINISTER. OF STATE IN THE 
MINISTRY OF FOOD: AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : The percentage of quality-wise 

total sugar bagged during the sugar years 
1984-85 and 1985-86 season was as 
under :-

Grade 1984-SS 1985-86 

L-30 

M-30 
~ 

S-30 

L-29 

M-29 

S-29 

Review of Sugar Incentive Scheme 

227. SHRI BALASAHEB VIKHE. 
PATIL : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it is a fact that sugar 
industry has been representing to Govern-
ment for the last three years for revi.ew of 
in~ntive scheme announced by Govern-
ment in November, 1980; and 

(b) · if so, when a decision is likely to 
be taken in the matter ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) Yes, Sir. 

(h) A decision in the matter is likely 
to be taken shortly. 

Soviet ·Participation lo Construction 
of Tebrf Hydro-Electric Project 

228. 
RA: 

SHRI NITYANANDA MfS-
Will the Minister of ENERGY 

be pleased to state : 

(a) whether a Soviet team recently 
· vii:.ited India to discuss in detail about the 

· soviet partioipation in the con:itruction of 
the Tehri Hydro-Electric Project and for 
·the construction of the d~m also; 

4_.0 1.2 
32.5 34,6 

60.8 61.8 

0.1 Negligible 
1.2 0.7 
0 .. 8 1.1 

(b) if so, the details of the decision 
taken with regard to the prevailing appre-. 
hensions about the dam being in the" 
seismic Zone; 

. (c) the nature of Soviet participation; 

(d) the role of Indian industries in 
the supply of machinery for the project; . 
and 

(e) the time by which the Inda-Soviet 
team wiU commence their work ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MI~ISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b) A .. 
ddegation led by the Minister of Powet 
and Electrification of the USSR visited 
India in January, 1987 for discussions, 
inter alia, on the execution Of the Tehri 
Hydro Power Complex, the safety aspects 
of which have been scrutinized in detail. 

(c) to (e) Soviet participation would 
cover technical assistance in the coostruc-
tion of the rock-fill dam and turnkey 
execution or the power plants and asso-
ciated transmission system. Indiart and 
Soviet organizations · would commence 
their work after conclusion of contract 
and finaUzation of the scope of suppl~es 
and procurement of equipment. 
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Loues Incurred by Scooters 
India Ltd. 

229. DR. DATTA SAMANT : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the losses incurred by Scooters 
India Ltd. in each of the years 1984, 
1985 and 1986; 

(b) the reasons for such losses; and 

(c) whether it is a fact that Govern-
ment have taken a decision to sell this 
unit to private sector ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF· PUBLIC ENTER-
PRISES IN THE.MJNISTRY OF INDU-
STRY (PROF. K.K. TEWARY) : (a). 

Year 

1984-85 
1985-86 

'. j 986-87 
(April-January) 

Loss 
(Rs. in lakbs) 

1380 
1642 
1939 

(b) · (i) Production constraints reSult-
iog in low capacity utilisation; 

(ii) Consumer preference for other 
ma~ of scooters; and 

(iii) ·Pf>or lif:J.uidity due to continuing 
losses. 

(c) Various alternatives for making it 
a viable unit are belng examined. 

Low capacity Utilisation by BHEL 
I 

230. DR. ],)ATTA SAMANT: 
SHRI C. JANGA REDDY : 

D.R. A.K. PATEL: 
1 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that Bharat 
Heavy Electricals Ltd. (BHEL) ha.s been 
facing the problem of under-utilisation of 
capacity for the Jast three years; 

(b) if so, the details regarding utilisa-
tion of capacity during the Jast three 
years, year-wise; and 

(c) the reasons for such under-utilisa-
tion and efforts Government have made 
to operate this plant to the full capacity ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES JN_ THE MINISTRY OF INDU-
STRY (PROF K.K. TEWARY) : (a) 
Yes, Sir. 

(b) The information is given in the 
statement given below. 

(c) Inadequate orders due to constr-
aint of resources for the setting up of new 
power plants is the principle ·cause of 
ttnderutilisation of capacity of BHEL. 

In order to. improve capacity utilisa-
tion, BHEL have taken the follo•ing 
steps : 

(i) Diversification int9 new products; 
and 

(ii) Strengthening the services and 
spares for the power . s~tor. 
Power projects have been identi-
fied for l'lacement of orders on 
BHEL, keeping in view the 
availability of reso~rces fqr new 
projects. 

Statement 
BHEL is organised along two business sectors viz. Power and Industry. About 

70'}'0 business comes from Power and the balance from Industry. The capacity utilisa-
tion for Power Sector during the last three years is as follows : 

Product Percentage capacity utilisation 
-----------------------

~--::;;;-~-;-~~~~~--~~•-9~83~--8_4~~~~~1 __ 98_4_-_s_s.;__;___:_~_1QRS~B6: 
Tbermal 61 3~ 41 
Hydre> 45 40 12 

2. The Industry Sector products are short cycle items and orders 'for these pro-
'ducts are received on year fo year basis. · Th~ capacity utilisation for these produots 
cfQrinl the period bas been ranging from 50 to 100%. 
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12.00 ht• 

• (English) 

(In terr up ti on s) 

PROF. MAOHU DANDAVATE 
(Rajapur) : First priority should be given· 
to ·Adjournment Motion. Sir, the 
Government has !1..iled to review the 
Post Office (Amendment) Bill, despiie the · 
powerful public opmion against it. Even 
the Presideot has not_ Jiven his assent 
to it .~ 

(Interruptions)* 
< 

MR. SPEAKER : Not allowed. 

(ln.terroptions) 

PROF. MAOHU D~NDAVATE: 

Please listen to our point of view. 

MR. SPEAKER : There is no point 
of view. 

(Interruptions) 

PROF. MAOHU DANDAVATE: 
No assent to the Post Office Bill is obtain-
ed from the President. The entire Press 
is against the Bill. In spite of that, they 
are not prepared to review the Bill, .•• 
(Tnte,ruptions) 

MR. SPEAKER : It does not matter. 

PROF. MAOHU DANDAVATE: It 
is the suppression of the right to privacy, 
suripression of Article 19 on Fundamental 
Rights: (Interruptions) 

MR. SPEAKER : No ... Nothing doing, 

(Interruptions) 

MR. ·SPEAKER : Professor Saheb, 
if it is referred to me and if it comes 
back, I will put it before this· House •. 

( lilte_rruptlott3) 

MR. SPEAKER : Look here. There 

· •Not recorded. 

is only one thing and that is in the 
. Constitution. If the President feels . so, 
is will be sent to us. I will put it before 
the House. So far I have not beard any-
thing. The will of the people is represen-
ted by this House and this Hou!:e has 
done it. 

(Interruptions) 

MR. SPEAKE~ : The minute it comes 
to me, I will refer it ,to the House. I will 
not keep it with me even for a moment. 

(lnterruptions) 

PROF. MAOHU DANDAVATE: Is 
it a fact that even-.after the adopti()n m 
the Bill, the President has not given his 
·assent 1 

MR. SPEAKER: · I do not know 
anything, 

r 

PROF. MAOHU DANDA'VATE: Witl 
you allow us to move the AdJournment 

·Motion? 

MR, SPEAKER : No. I ao;i not 
convinced. 

(Interruptions) 

PROF. MAPHU DANDAVATE: Will 
you. listen to our point of view ? 

MR. SPEAKER : There is no point 
of view. I have gone through it. I am 
fully satisfied. If the President sends it 
I will put it bef dre the House. Before 
that, there is no question. 

(Interruptions) 

SHRI BASUDEB ACHARIA (Ban-
kura) : The House has every right to 
review that thing •••• (lnt•rruptlons) 

MR. SPEAKER : It wiJJ come to us. 
If it is not do,ne it will come to us. Don't 
worry. I will not keep it with me. I will 
put it before the House the day it comes 
to me. 

(Interruptions) 
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12.04 bra. 

(At 1his stag~, Prof. Madhu Dand9Yate, 
Shrl Basudeb Acharla and some other hon. 

Members left the House) 

(!nttrruptions) 

(Translation] 
SHRI SULTAN SALAHUDDIN 

OWAJSI (Hyderabad) : Mr. Speaker, 
Sir, ours is a repara.te issue. 

MR. SPEAKER : You first see where 

· [Translationl 
SHRI G. M. BANATWALLA (Pon1 • 

nani) : Why do you not listen to our 
roint ? 

MR. SPEAKER : You talk to him. 
You are a nice man. Why do you not 
understand that this case is sub Judice 
and I cannot allow it. You talk to him·. 

[Engli,rh] 
I can't do it. I cannot allow. 

you are standing. (Interruptions)•• 

(lnterr11pti ons) 

(English] 
MR. SPEAKER: Where are you 

standing ? It is a judicial question, It is 
.a srib Judice ca~. I cannot do any-
thing in this case. 

{Tra'?.rlatlon] 
SHf(.I SULTAN SULAHUDDIN 

OW AISI : The Home Minister should 
reply to it, 

·[English] 
MR. SPEAKER : l cannot. It is a 

3ub Judice case. I cannot do anything 
about it. l do not know. Nothing doing. 

[Tra11slotio11] 
SHRI SUL TAN SALAHUDDIN 

'OW AfSI : He had promised to reply to 
it. We want the Home Minister lo reply · 

·'to jt. · 

[English] 
MR. SPEAKER: Not· allov.ed. 

MR. SPEAKER : I have got . nothing 
. to do with that. 

(Interruptions) 

MR •. SPEAKER : I do not know. 
Why can't you listen ? There is no ques-
tion. There is no point h~re, 

••Not recorded. 

Mr. SPEAKER : It is a sub. Judice. 
case. I can't do it. 

(Interruptions) 

(Translation] 
SHRJ O. M. BANA TW ALLA : We 

have given a notice cf question on Babri 
Masjid. 

[Eng/f.rh] 
MR .. SPEAKER 

ca~e. 1 can't do it. 
It is a 

(in tl'rruptions) 

[ Tran.~tat/on] 

.sub judice 

MR. SPEAKER 
you ask him. 

It is upto him. 

(Jn1erruptl0113) 

.[Engliih] • MR. SPEAKER '[here is a case. 
It is sub judice. I can't do it. 

(Interruptlon9) 

MR. SPEAKER I can't a1Jow. 

[Translation] 
Why are you viOlating the rules. I do 

not have any such rule. 

(Interruption~) 
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• 
(Engllih] 

I have allowed nothing to go on record. 

(lnterruptlons)•• 

MR. SPEAKER ; I cannot do any· 
thing. It is upto him-. You are free to 
put quesrions. 

(TranJlatlon] . 
You may speak t.o him, I do not have 

any objection, ' 

(English] 
SHRI G.M. BANATWALLA (Pon· 

nani) : Why not 1 

THE MINISTER OF HOME ·AF-
FAIRS (S. BUTA SINGH) :. Sir, the 
situation in Punjab was discussed at length 
in the last Session ·- ••• 

(Interruptions) 

(Tra11slation] 
MR. SPEAKER : You ask him. 

(Interruptions) 

(English) 
MR. SPEAKER·: No Sir. I can't 

allow. 

(ln1errupti011sJ** 

S. BUTA SINGH : On 30th Novem. 
·ber, 19&6 Shr{ Ourcharan Singh Tohra .•• 

(Interruptions) 

SHRI G,M. BANATWALLA You 
are not allowing even to put questions. 

MR. S PEA.KER 
question. 

It is a · sub· Judice 

(Inurruptlons) 

MR. SPEAKER ! I can't do it. It 
is a sub Judice' case. I can't allow it. 
N_otlling will go on· record. 

••Not recorded 
" 

(Interruptions)•• 

S, . BUTA SINGH 
Committee directed ...... 

(Interruptions) 

The Pantbic 

MR. SPEAKER : I can't do anything. 
It is upto him. 

SHRI· G.M. BANATWALLA : But 
do admit the questions. It is our right. 

MR. SPEAKER : I can't allow. . 

SHRI G.M. BANATWALLA: The 
Home Minister made a statement on the 
floor of the House that he will find ·a 
solution. we- are entitled- to ask what 
has he done about it ? You are not 
allowing us to raise it. • 

(luterrupt ions) 

Then we will have. to walk out from 
this House. 

(Shri G.M. Banatwalla and some other 
hon, Members then left the House). 

12.10 hrs. · 

PAPERS LAID ON THE TABLE 
. 

[English] 
Economic Survey 1986-87 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) l beg to lay on 
the Table a copy of the •Economic Sur- . 
vey', 1986-87 (Hindi and English ver-
siqns). (Placed in Library. St!e No. LT 
3668/87]. 

Annual Reports and Reviews or the 
working · of Paddy Processfog Research 

· Centre (Tamil N~du) Society (or 1984-85 
and 1985-86 eod Statement for delay in 

layio1 these papert. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
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FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : I beg to· lay on 
the Table:~ 

1. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Paddy Processing 
R.esearch Centre (Tamil 
Nadu) Society. for the year 
1984.85 along with Audited . 
Accounts. 

(ii) A copy of the Review (Hindi 
and · English versions) by 
the Government on the work-

. ing of the Paddy Processing 
Research Centre (Tamil 
Nadu) Society, for the year 
1984-8 s. 
JPJaced in Library. See No. 
- . LT-3669/87] .. 

(iii) It copy of the Anrual Report 
(Hindi and English versions) 
of the Paddy Processing 
Research Centre (Tamil 
Nadu) Society, for the year 
1985-86 afong with Audited 
Accounts. 

(iv) A copy of the Review (Hindi 
.and English versions) by 
the Government on the 
working of the Paddy Pro-· 
cessing Research Cenu-e 
(Ta~il Nadu) Society, for· 

. the year J 98 5·86. 
[Placed in Library. Su No. 

LT-3670/87). 

2. A statement (Hindi and English 
versions) showing reasons for 
delay in laying the Papers men-
tioned at (I) above. 
[Placed iri Library. See No. 

L T-3670/p). 

Notification under oii Industry (Develop. 
ment) Ace 1974. Annual Report and 
Review on the working of OU Industry 
Developmrnt Board New Delhi for 1985-
16 and statement for delay lo Jaylos 

these papers. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 

.. 
NATURAL GAS AND MINISTER OF 
STATE IN THE MiNISl RY Of FIN~ 
ANCE (SHRI BRAHMA DUTT) : I 
beg to Jay on the Table. :-

1. A copy of the Oil Industry Deve-
lopment Board Employees (Medi~ 
cal Attendance) Amendment Rules, 
1986 (Hindi· and J;nglish ver-
sions) published in Notification 
No. G.S R. l 278 (E) in Gazette 
of India dated the 11th December. 
1 980 under. sub-section (3) of 
section 3 I of the Oil Industry 
(Development) Act, 1974 . 
(Placed in Library. See No. 

LT 3671/B7). 

2. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Oil Industry Deve-
lopment Board, New Delhi, 
for the year 1985-86 along 
with· ·Audited Accounts 
under sub-section (4} of 
section 20 of the Oil . Jn .. 
dustry (Development) Act, 
1974. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Oil Indu~try Develop-
ment Board, New Delhi, for 
the year 1985-86. 

3. A statement (Hindi and English 
versions) showing reasons for d~ 
lay in laying the papers mentioned 
at (2) above. 
[Placed · in Library, See No. 

LT 3672/87J. 

Sligar (Price Determination for 1986-87 
Production) order, 1986 

THB MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRl 
H.K.L. BHAGAT) ; On behalf of Shri 
Ghulam Nabi Azad, I beg to lay on the 
Table a copy of the Sugar (Price Deter-

. minatioq for 1986-87 Production) Order, 
l 986 (Hindi and Enalish versions) P,ub-
lished in Notification No. G.S.R. 1282 
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(E) in Gazette of India dated the J 2th 
December, J 986 undc;r sub-section (6) 
of section 3 of the Essential Commodities 
Act, 1955. 

[Placed in Library. See No. LT-
3673/87]. 

Notf!icatlon under High Court Judges 
(Condition of Service) Act, 1954. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE: 
(SHRI H. R. BHARDWAJ) : I beg to 
Jay on the Table a copy of . the High 
Court Judges Travelling Allowance 
(Amendment) Rules, 198 6 (Hindi and 

' English venions) published iri Notification 
No. G.S.R. 1295 (B) in Gazette of India 
dated the 19th December, J 986 under 
sub-section (3) of Section 24 of the High 
Court Judges {Conditions of SerV:ice) Act, 
J 954. [Placed in Library, See No. LT-
3674i87] 

Review!!I on the worklna of and Annual 
Reports of Cycle Corporation of India for 
1985-86; Heavy Engineering Corporation, 
Ranchi (or 1985-86; B)Jlrat Heavy Elec-
tricals· Ltd. New Delhi for 19gs-86 etc. 
etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC· ENTER· 
PRISES ll'{ THE MINISTRY · OF 
INDUSTRY (PROF. K. K. TEWARY): 
I beg to lay on the Table :-

1. A Copy each of the following papers 
. (Hindi and English versions) under 

sub-section (I) of section 6 l 9A of 
the.Companies Act, 1956 :-

. } '• ' 

a. (i) A statement regarding . Review 
by the Government on the 
working of the Cycle Corpo-
ration of India Limited for the 
year 1985-86. 

(ii) Annual Report of the Cycle 
Corporation of India Limited 
for the year I 98~-86 along 
with Audited Accounts and 
the comments of t.lte ·Comp. 
troller and Auditor "t:iencraJ 

thereon. {Placed in Library. 
See No. LT 367 5/87] 

b. (i) A statement regarding Review 
by the Government on the 
working of the Heavy Engi-
neetiag Corporation, Ranchi, 
for the year l 98S-86. 

(u) Annual Report of the Heavy 
Engineering Corporation Limi· 
tcd for the year 1985-86 
along with Audited Accoun.ts 
and . the comments of the 
Comptroller and Auditor 
General thereon.. [Placed in 
Library. See No. LT-3676/ 
87] 

c. (i) A sta ternent regarding Review 
by · the Government on the 
working of the Bharat Heavy 
Electricals Limited, New 
Delhi, for the year J 985-86. 

(ii) Annual Report of the Bharat 
Heavy Electricals Limited, 
New Delhi, for the year 19 8 5-
86 along with Audited Ac-
counts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
Library. ·see No. LT-3677/ 
87] 

d. (i) A statement regarding Review 
by the Government of the 
working of the HMT Limited . 
Bangalore, for the year 1985-
86. 

(ii) Annual Report of the HMT 
Limited, Bangalor~. for the 
year 'i 9R 5-86 along wtth 
Audited Accounts and the 
co1T1Il1ents of the Comptroller 
and Auditor General thereon. 
[Place<! in Library, See No. 
LT-3678/87] 

c. (i) A statement regarding Rcv.iew 
by the· Oovernmenv ~n tho 
working of the Bridge and 
Roof Company (India) Limit-
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ed, Calcutta, for the year 
198.5-86, 

(ii) Annnai'Report of the Bridge 
· and" Roof Company (India) 
Limited, Calcutta. for the 
year . 1985-86 along · with 

. Audited Accounts and the 
comments of the Comptroller 

· and Auditor General thereon, 
[Placed in Library, See No. 
LT-3679/ 87] 

f. (i) A statement regarding Review 
by the Government on the 
working of the Bharat Heavy 
Plate and Ves.sels Limited, 
Visakhapatnam, for the year 
1985-86. 

(ii) Annual Report of the Bharat 
Heavy Plate and Ve!>~els Limi· 
ted, Visakhapatnam, for the 
year 1 985~86 along with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in. Library. See No. 
LT-3680/87] 

g, (i) A statement regarding Review 
by the Government on the 
working of the Bharat Pumps 
and Compressors Limited, for 
the year 1985-86. 

(ii) Annual Rep")rt of the Bharat . 
Pumps and Compressors .Limi· 
ted for the year J 98 :i-86 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor Gene. 
ral thereon. · [Placed in l i bra-
·ry, See No. LT-3681/87] 

h. (i) A statement regarding Review 
by the Governm.ent on the 
working or the · Richardson 
and Cruddas Limited, for the 
year 1985-86. 

', (ii) Annual Report of the Richard-
son and Cruddas Limited for 
the year J 985-86 along with 

... 

.. 

Audited Accounts and the 
comments of the Comrtrollor 
and Auditor General thereon. 
{PJacc:d in Library. See No. 
LT-3682/BVJ 

2. Two statements. (Hindi and English 
versions) showing reasons for delay 
in laying the. papers mentioned at (e) 
and (f) of item- I ; above. 
[Placed in Library. See No. LT· 
36d2/87J. 

Notifications under Companies Act, 1956 
and Annual Report of Controller General 
of Patenls Design and Trade Marks 

for J 985-86. 

THE MINISTER OF INDUSTRY 
(SHRJ J. VENGAL RAG) : On ~half of 
Shri M. Arunachalam, I beg to lay on 
the Table :-

1. A copy each of the following. Notifi· 
cations (Hindi and English versions) 
under sub-section (3) of section .642 
of the Companies Act, 1956 :-

i. The Cost Accounting Records 
(Milk Food) Rules. · 198 6 publi-
shed in Notification. No. G.S.R. 
86ti in Gazette of I9dia dated the 
11th.October, 1986. 

ii. The Cost Audit (Report) Amend· 
ment Rules, 1986 published in 
Notification No. G.S.R. 943 in 
Gazette of India dated the 1 sr 
November, 1986, 
(Placed in Library. See No. LT-
3683/87J 

2. A copy of the Annual Report 
(Hindi and English versions) of the 
Controller-General of Pateota Des-
igns and Trade Marks for the year 
19 8 S -8 6 under section J SS of the 
Patents Act, 1970. · 

·[Placed in Library. &e No. LT., 
3684/87) 
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Review on rlle working of and Annual 
Report of N•fiooal Thermal P~wer Cor-
poralioo Ltd. for -1985-86 and Statement 

for delay in· faying these papers 

THE MINISl'E~ OF ~TATE JN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF El)!ERGY (SHRi\1ATI 
SUSHILA ROHTAGI) : 1 beg to lay on 
the Table:-

. 1. A· copy each of 1he following 
papers (Hindi · and English ver-
sions) under sub-section (I) of 
section 619-A of the Companies 
Act, 1956 :-

(i) Review by the Government 
on the working of the 
National Thermal Power 
Corporation Limited, for the 
year .1985-iH1, 

(ii) Annual Report of · the 
· National Thermal Power 
Corporation Limited for the 
year 1985-86 along with 
Audited Accounts and 
the commeors of the Comp-
troller and Auditor General 
thereon. 

2. A statement (Hir.:di. and English 
versions) showing · . reasons for 
~elay in laying the papers men-
l;i,oned at~( I) above. 

' (Placed in Library, s~e No. LT-
3685/81] ___ __..::: 

12.11 hrs 
' ASSENT TO BILLS 

(Engli$h] 
SJ;:CRETARY-GENERAL: Sir, I Jay· 

oo the Table ·the foJJowing eight Bills 
passed by the Houses of P~riie.men tduring 
the last session and assented to since a 
report was last made to the House on th.e 
9th December, 1986, ,. 

(!) 

(2) 

(3) 

(4) 

The Dock Workers rsafety 
' ' Health arid Welfare) BilJ, 1986-. 

The Appropriation (No.5) Bill, 
1986. 

The Delhi Apartment . Ownership 
Bill, 1986. . 

The Tndecen.t Rt:prcscntation. of 
Women (Prohibiti~n) Bill, 1986 . 

(5) .The ~hild Lab"our .(Prohibition 
and Rcgul;;;tlon) Bill, 1986. 

(6) The Customs Tariff (Amendment) 
B1!1, 1966. 

(7) The Central· Ex-cise Tariff (Amend-
·ment) Bill, 19~6. 

(8) The Jndian Post Office (Second 
Amendment) Bill, 1986. 

Sir, I also lay on the T11bJc copies, 
duly authenticated by the Sccr~tary­

(;encraJ of Rajya Sabha, of the following 
. ninteen Bills passed by the Houses of 

Parliament during t~e Jast session and 
assent.ed to since a report was last made 
to the House on the 9th December, 
1986. 

( 1) The Industrial Finance Corpora· 
tion (Amendment) Dill," 1986. 

(2) The Citizenship (Amendment) ' 
Bill, 1986. 

(~) The Juvenile Justice Bill. 1986 

(4) The Delhi Fire Prevention and 
Fire Safety Bill, 1986. 

(5) The Coal Mines Nationalisation 
Laws (Amendment) Bill, 1986. 

(6) The Atomic Energy (Amendment) 
BilI, 1986. 

(7) The Customs and Excise Revenues 
Appellate Tribunal Bill, 1986. 

(8) The Bureau of Indian Standards 
Bins, 1986. 
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(9) 

(I 0) 

(l l) 

(l 2) 

(13) 

(14) 

(l S) 

(16) 

(17) 

(! 8) 

( 19) 

Committee· 
I 

The Constitution (Fifty·fifth 
Amendmc::nt) Bfll, 1986. 

The Shipping Dcvelooment Fund 
Committee (Abolition) Bill, 198 6. 

The Consumer Protection Bill, 
1986. 

The State of Arunachal Pradesh 
BilJ, 1986. 

Th~ Prevehtion of food Adultera-
tion (Amt.:ndment) Bill, l 986. 

The Drugs · · and Cosmetics 
(Amendment) Fill, I 986. 

The Standards of Weights and 
Measures (J;nforcemem) Amend-
ment Bill, t 986. 

The Essential Commodities 
(Second Amendment) Bill, l 986. 

The Monopolies .and Restrictive 
Trade Practices (Amendment) Bill, 
1986. 

The Sta dards of Weighb and 
Measurt:s (Amendment) Bill, 
1986. 

The Agricultural Produce (Grad· . 
·jng and Marking) Amendment 
Bil!, 1986. 

12.12 hrs 
RAILWAY CONVENTION 

COM \.1 ITTEE 

[English] 
Seventh Report 

SHRI RAM UHAN (Lalganj) : I beg 
to present the S~enth Report tHimh and 
English versions) of the Railway Conven-
ti<?n Committee on ••Rate of Dividend 
for theyear 1987·88and othciAncil-
lary Matters .... 

12.13 hrs 

STATEMENT RE : SITUATION IN 
PUNJAB 

[English] 
THE MINISTER OF HOME AFFAIRS 

(S. BUTA SINGH): Sir, The sicuation in 
Punjab was discus~ed at length in the la~t 
Session. There have· been some disquieting 
devcJopment since then. I wouid like to 
recall here briefly the trend of events since 
the cnJ of November, 198t-. On 30ch 
November, l 98 6 Shri Gurcharan Singh 
Tohra was elected President of the 
Shiromani Gurdwara Parbanohak Com-
mittee. Jmmedia1cly thereaf1er the SGPC 
disbanded the Special l~ask Force earlier 
raised by them for keeping che terro1 h1is 
out of tlie Golden Temple Compkx. At 
the meeting of the Excc11tive Committee 
of the St:t~C held at Amritsar on 
24th December, J 986 the high prie1its 
holding office on ,that day were forced to 
re!.ign and new ·hi!!i_l ririests were appoin-
ted, including Prof. Da rshan Singh Ragi 
as Acting Jathedar of the Akal Takht. 
However, the high prie~ts did not a~wmc 
office bt>cau~e of cenain threats l·cld nut 
by anoth!!r body c~iled Pa-nthic Com-
rniti~e which is a self appointed body 
controlled · by terroris•s. The Pamh1c 
Committee direcced that a Sarbat Khalsa 
should be calfed to ratify the ap; oint-
ment of the high priests thei;eby arro!!at-
ing to thc:mselvc:s a position f.Upt:ricr to 
the SGPC and the Akal Takht. Jn 
resoon.:;c to a call given by the Damdami 
Taksal, the Panthic C'ommirtee and a 
sectio~ of the A ISSF, a so called "Saft. t 
Khalsa" was ht:!d in the Golden Temple 
at Amritsar on Janu.iry 26, 1987. SA 
D~l (J) and SA Dal (B) nartid.,ated in 
the "Sarbat Khalsa''. Secessionist slogans 
wete raised i!l the complex during the 
"Sarbat Khalsa''. The "Sarbat Kha]~a" 
endorsed the secessionist declaration 
made by the Panthic Comrr.i1tee on 
April 20,. 1986. The ·next day, the 
Punjab Cuuncil of Ministers condemned 
the call !liven by the so called ''Sarbat 
Khalsa'' and described it as a conspiracy 
of f9reign forces aimed at deMabilising 
the country. Later the Shiromani Akali · 
Dal (L) Working Committee exnressed 
.concern over the failure of the SG.PC to 
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prevent anti-national and secessionist 
element~ from hoiding the •'Sar bat 
Khalsa'', Government of India took note 
of these deveiopments and made it clear 
that Government will oot foieratc the 
m:achinations of communal, separatisc and 
secessionist elements, no matter under · 
what guise they may be operating. 

2. On February 3, 198 7 a Hukum-
nama was issued by the high. priests 
directing the Presidents and Jathedars of 
the various Akali Dal factions to suhmit 
tJ:leir resignations by. the evening of 
5th February, 1()8 7. The Istri Akali 
Dal was not brought within the purview 
of lhis hukumnama. 

J, On February 5, 1987, Prof. 
Dilrshan Singh · Ragi ::rnnounced the 
leaders of t!le new Akali Party of whic_h 
Shri Simaranjir Singh M rnn was named 
the President. 

4. On February 9, 1987, the high 
priests declared Shri Surjeet Singh 
Barnala. Chief Minister, Punjab as_ 
Tankhaiya < nd required him to appear on 
February I I. J 98 7 before the Akal 
Takht to ex.plain his conduct On that 
day, Shri Barnala sent a written explana-

. ti on through an emissary but despite_ this 
Prof. Darshan Sing11 Ragi read out 
a hukumm1ma signed by the high prie"ts 
ex- communicating. ~hri Barnala fr0m the 
Sikh panth. 

5. There has been a great deal of 
consternation in the country at. the 
decisic-ns taken by the pries1s. Sikhs 
1hern~elves from various waJ .. s of life have 
expressed their unhappiness at 1his blatant 
example of politically motivation action. 
Jathedars of the Ti.ikht Pama Sahib and 
Takht Hazoor Sahib, Nanded have 
exoressed their disapproval of this action. 
V~rious Siki Sampradas in Punjab and 
elsewhere in the country have felt that the 
decision should be re-considered. A 
m~mmoth gathering at Longowal ~il]age 
on February 20, 198 7 represerting Sikh 
Samprad~ from different parts of the 
country rejected the lmkumnama. The 
gathering also pledged support to Sbri 
Barnala and his Government. 

6. The Constitutionally elected 
Government in the Stale of Punjab 
continues to be that of the SA Dal (L). 
Shri BarnaJa and. his Govetnment 

·deserve the praise of al! secular and 
patriotic people for the courage they have 
shown in focing the terrorist and seces-
siunist forces. Punjab Govl!rnment's 
efforts to separate religion from politics 
must . be commended and supported, 
More important, no praise i~ too bigb 
for the pc!bple of Punjab, belonging to all 
faiths, who have .:on1inur:d to express 
their solidarity and their belief in secular 
ideals. 

• 
i. Religion is a sear1.:h for peace, 

love and truth; it does n t mean bigoted 
fan;tticism which endoHes tJte massacre 
of innocent pel'plt:. It is most unfortunate 
that · the< prit:s!s ha vc been acti11g under 
pressure from a· group of ~tct:ssionists and 
terroristo;;. It js unfortunate also that 
even lead.::rs of the oiss1lle11t Akali Dal 
have br.en playing into the hands of such 

•forces. The. mixing of religion with 
poli1ic<> and the misuse of places of 
wor~hip have 1hreatencd to overtake the 
forces of . secularism and reli~ious 
tolenince. . Ind~ed certain undesirable 
forces are trying to use religion as a 
fac ~de to challenge our Constitution, .our 
political sys1em and our democratic ethos. 

8, The secular character uf the Indian 
polity has to he re<isseL ted~ The whole 
country has to demonstrate that such an 
att.ack on &c:cularism and on the unity and 
integrity of the country is intolerable. 
The Governmenl of India pledges foll 
supp0rt to the Government of Punjab and 
I am sure . Hon 'blc Members would be 
un:rnimous in extending the surport of 
this entire House to Shri Siujeet Singh 
Barnala in his determined fight against 
religious fundamentalism and communal 
fanaticism and his tf~rts to uphold the 
Constitution and the unity ·o( India. 

9. The Government of Jndifl. have 
been in close touch with the Government 
of Punjab. Th:ire has been an escalation 
in terrorist activities in the Jast two 
months. The terrorists have made lea-
ders of political parties, Judges, senior 
police ofijcers and their children as their 
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targets. Th·;y have also tried to create 
disaffection among the people against the 
para military forces· who are performing 
their duly unJt::r difficult q:>ndition). 
There was also an incident of bank rob-
bery at Ludhiana branch of the Punj::ib 
National Bank. , 1 he case has been 
entrusted to the CBi , for invt:::.ligatjon, 
Another disturbing trend has been the 
con.tinued misuse of the Golden,. Ttmple . 
Complex by tlle terrorist and st:ce~sionist 
elemen1s. The Government of Jndia has 
1iiven full suppo1t to the State Government . 
to meet the menace ,of krro1 ism and will 
continue to dl) so. 0-uc [O the efforts 
made by the S.t<tte GovernmE!nt several 
notorious terrorists h:ivc been cup1ured or 
killed, The situation wodd contiae to 
require extraordinary vigilance and action 
on a sustained basis. We exptt:t that 
the State GlW...:rnment will maintain pres-
sure on the ll:rrorhts until terrori~tu is 
eliminared. 

10. The Government is committed to 
imp1mi'ent th!! Punjab Accord. I wish to 
rt>assurc Hon'blc Mcmhe.rs that every 
effort will continue to be: made to find a 
solution to the cimtertious i~sues of ter-
ritorial clairr s and river water.s. 

1 1. The situation in Punjab , is a 
miJ,tter of scriou'> cuncern to the \,\;hole 
country. The PunjHb probkm can be 
s"1ved only 'by :>huwing patience and 

· forritude. lbe fight' against terrorism, 
religious fundam~ntalism and communal 
fanaticl~m and mi~use nf pl<ices of wor-
ship for polit1cal pur po,e in Pulljab c;ills 
for joint action cutting across parry lines. 
It is ncce~sary to remove the fear of 
terrorism from the minds of the pe 'ple of 
Punjab. 

t 2. I tnke the oppottunitv of thank-
ing H.J'l'ble i,.eade~s of O~positi.on for 
agreeing to launch. a joint campaign In 
Punjab 10 meet the chlllenge pose<\ by 
secessionisr anJ obsouranti:;.t forces. We 
ha.i.re rr~ri.ued an action plan in ccnsulta-
tioo with the Leaders of the OppClstfon 
which will b~ implementec1 in the m(mths 
following and which wi II involve the active 
puricipation of all sections of scciely 
inciuding pe:isants, industrial· labour. 

ex-servicemen, . freedom fighters, youth 
and students, women, intellectual!ll; poels, 
writerl> ano attists. Sir. l am confident 
tha.t this qlass mobilisation wiil go a long 

· way in awakening the peopk to the 
dangerious d.:signs of the anti-national 
forces aod to pn pare them for the strug-
gle <i.lieaa. This will also re-affirm our 
resr.Ivi: to preserve the unity and integrity 
of the country. 

PROF. MAOHU DANDAVATE 
(Rujupur) : l.want to make a submission 
in the light of thi~ statement.. You were 
.kind enough to fix up a discussion on th!! 
starement at 30' clock today. Yesterday, 
the Home Miniskr was kind enough to 
lay on the Tuble of the Hou~e a Mishra 
c~m1mission keport. H is equally impor-
tar.t and some .of the members of this 
House are rcftorred to in this particular 
Commi,.sion's Report. Therefore, I ear-
ne:.tly req .iest you that at the earliest 
possible O<'"portunity. we should be given 
an opportunity to discuss the Mishra 
Comrnis:.ion · Hepo1 t. 

MR. SPEAKER There is no pro-
blem, We will s.c:e that discussion 0n 

. any subj~ ct should take. place in the 
Hou~c. 

PROF, MADHU OANDAVATE 
Th.His all right. You are very acco~­
modat1ve, that is why I haw made this 
suggestil~n. 

MR. St'EAKER No problem ! You 
have got enough ·time now. Let us take 
up one bv one. You just bring up some-
thing Jor the sake of discussion that you 
want. • 

The Houc;e sh::ill now take up matters 
\lnder rule 3 7 7. 

12,16 hrs .. 

MATTERS UN3ER RULE 3 77 • [English] . 
(i) Need to provide spedal facilities 

·to Artists 
.. 

SHRI JAI· PRAKASH AGARWAL 
(Chan.dni Chowk) From time imme-
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morial we have been proud or our cul-
tural heritage. It is a mat~r of immen:ie 
·satisfaction that our Government have 
been doing a lot to preserve, protect and 
popularise various cuhurai ac11v1t 1es 
within as well as outside· the country. 
Recent org:.misation of several cultural 

. • "1lt 
events is a step in the right direction Hut 
one very im'porrant matter "'hich should 
receive our immediate attention . is that 
some special facilities should be given to 
our arrists and men or culture. They 
should .be given job.servation as is being 

12.17brs. 

(MR. DEPUTY SPEAKER in the Chair] 

done for several other categories 'Simi-
larly, D DA flats and hout.e sites ~hould 
be allotted w the~e arris!~ on priority 
ba:>k }n this m;:it1er, if 11ccesi.ary we 
may bring an amendment to Artide I t(4) 
so that the~e artfsts :ind men of culmre 
n:ceive adequate and t:Xclusive attention. 

(ii) Preventive mta!>un·~ neEd<'d to check 
recurrenre of cornmuna! riots 

Ira the Countrl' 

SHRI G.S. BA.SAVARi\JU (Tumkur) : 
Sir the communal riots i11 India ~r~ 
taking a toll of hJrge number of 11.ves of 
innucer.t p,·ople in the cr.uniry While 
communal -. iolt.nce has ~~n increasing 
for the last 3-4 months at ~ rapid rate, 

·the foreign elements are nh)Stly involved 
in all such communal tensions nud rkb. 
There are some Stat~s whith have been 
continuously f.:cing · the comrnunal riots 
for the last 3-J months. G:..1jarnt, Kar-
n11taka anci M.P and· some other States 
h:tve t.een victim of ~m:ll coarinuous com-
mun::il aw1c "· s. But these States havl! 
not been able to c~rntro! communal trend 
that has been increiising in the~e States, 
The Centre should take immediate mea-
sures ~o chock · such riots and ~hould 
din .. 'Ct a11d a~si~t ·the State Governme.nts 
to m .ke provbion to ch~k s11ch violence 
in future ff a strong action flt this ~tage 
is not t;i ken the ~Hua ti on will Eirow more 
complicated and will create disorder in 
the country. · The Guj~rat and Karnat<lka 
communal riot.s ~hould be an eye-0pe!1er 
to all of u•. 1hercfore, it is time Centre 

should consider such measures in this 
regtird irrei.pective of the fact v. hclher. 
this is a question fop Stale concerned. I 
appeaJ to the hon .. Minister to take 
immedia1e measar~s in this regard. 

[Tranllation] 
(Iii) Demand to protect the dilapldated 
temples and Dhar:amshala situated on the 

bankS of R her Narmada. 

SHRI K. N. PRADHAN (Bhopal) : 
Mr. Oeputy Speaker, Sir, I v.anc to raise 
a matcer or Ulgt:nt public importance 
under Rule ]77. · · 

The Narmad~ is on.! of the sacred 
rivers of this country. It is the life lin:! 

I . 
of many States. It is the only river which 
is being re1 e· cd by the people of 1 he 
c0untry for i:iges lt is due to this reason 

. that a number of t1;mpled and dlwram-
slialas are Jocali d on lhe banks of this 
ri1·er at d ifrerent places. The pi Jgrims 
stay in rhe~e dharams!wfus and offer t~eir 
prayers in the temples. 

For· the past some years, a numbe'r of 
temples and dllaromsiw'as have been 
damaged due to the erosion c?used °by the 
river at many pla~s. Even today, a 
number of temples. and dhuramslwlas ·are 
the1 e along the bank of tht: Narmada 
river but most of trem an in ~ dilupidat-
ed condition and their existence has bc:en 
endangered ,1 ue to the Ooods and soil 
erosion. 

A number of States are clamouring for 
their share uf maximum water and power 
from the N<1rm:ida river but there is no 
scheme 10 give r•.Cl'gnitiun tu i1s rC'ligiuus 
importance. 1 he Ccmral Government 
should formulate a schcmr wirh··ur dday 
for protecting these ttmpks and dhm:am-
shafa with the _ cooreration of all those 
States through which the Narmada nve:r 
fluws. 

(ii) Dt'mand for material components 
atisistance to R~jas1han to med the drought 

conditions In the State_ 

SHRl VIRDHI · CHA1'1DER JAIN 
(Bar.mer) : Mr. Deputy Speaker. Sir, 
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the assistance provided by the Central 
·Governmc:nt to the Rajasthan Government 
· fot faciog the sever~ drought h1 not 
adequak, Most of the ai.sistance has 
bee.n pr~vidM under advance plan ~hich 
wi!i affect plan outlay adversely later· on. 
The areas which are in the irip of ~evere 
drought '"'iii be benditid hy It hut tho~e 
areas where tht:re is no famioe or where 
the severity of famine is less, will be 
deprived of the benefit of the plan. 

The Cenirai Government have provided 
assi"tance in the form of labour .compon-
ent for employment only They have not 
provided anf'a:;,isranle in 1he form oi 
material component. As a result thereof 
work on the comtruction of p~rmanl:nt 

a<..'>ets cannot he 1aken up in Barmer, 
Jaiselmer and Jodhpur . districts . where 
contribution fr-,,rn the peo,ple in the form 
of materi&.l caPnot be collected due to 1he 
severe drought condi1ions cln vail:ng in 
those dinrict'I · The Rajauhan Go,crn-
mertt have decideri to. 1 rovide 3 0 per ct.nt 
flssis.tance in the foi m of material com-
ponent. In the de,ert areas of Barmn, 
Jai~alrner and Jodhpur disrricts: as much 
as 60 per cent material i~ needed for 1he 
wnTk relaling to c11mtrucrlon of the~c 
useful permanent assets Now they will 
not be i;hlc to start wc1'tk ~n those pc~rr.a­
nrnt assets becaw•e the rural people cannot 
make 3 0 per c~ nt contribt1tion in the form 
of material. 

J. therefore. request the Central Govern-
ment to provide 50 per cent contribution 
in the frn m of materi.il ·ro the Raja~th.1n 
Government as is !liven under the Natio-
nal Rural Em!"lloymcnt Pmpramme so 
that famine rt"lkf worh could become 
permanent as~crs. 

[English] 
fv) Need to !mr.rove thr overall condil fon 
of Suburban trains. running hfl1Hen 

Hyberabad and Secunderabad. 

SHRI P. PENCH.\LLIAH (Nellore) : 
The suburban train .service in the twin 
cities of Hydcra bad and Sccundcra bad is 
hopelessly poor.· Suburban • train is the 
only mode of transportation between these 
two cities. 

Hundreds of commuters travel daily by 
the local train, it is the main mode of 
transportation to reach 01,mania- Univer-
sity, Agricultural llniversily, Gandhi 
Hospital, etc., 1 hese cnmmuters c:om ist 
m11.inl) of stud~nts and teachers, employe-
es and industrial workers. A ~ood num-
ber o{ pt:r~o·ns from old city visiting 
Usmania General Hospital end Gandhi 
Hospital also travel by this train. 

These commuters face ir1numerable 
problems as tt·.e h cal trains do not run 
reE!urarly. . The!'e ""ins ere abruptly 
caned led wirhout any rhyme ·or reason, 
The trains are usually stopped on the 
tiriCfi't'S 1estJlting in many accidents, The 
signals are not given in time as a result 
of which trains ,Stop in J:-e1ween the two 
stations for hnurs together. As a result, 
not even a sin~le iocal train reaches its· 
~estination in time. It is aft'lc~ing the 
pm·c1uality nf 0ftke goers ard students. 
As there is no other ·transponation, the 
c0mmuters are at the mercy of the !'>taff 
whQ run the~e tr.ains. 

The~e l0c;:i! trains are being hauled by 
stel:lm er·~ines which of1cn go out of 
01 dt·r. This results· in inordina tc delay 
and u:!iually leads to canccHatioo of trnins 
for seve1 al days. 

B<'gi't-s ~rt' hor.eless w'thout any 
bulbs leave alone Th<! toilet f; c•!ties 
in the ladies compartn:ents. 

.fans, 
even 

Kt:eping in view these horelcss condi-
tions, I rrq1 est the Mini~ter of R<iilwavs 
to take ~tell!. immedlatf'!y, trearinp: it me.st 
urf!ent and ~re that the Suburbao trams 
are run properly. 

(vi) Need_ to appoint a hi~h ·power 
committee to look into the r eglonal 
dii;partil'~ in the Gov.ernmt>nt ap. 
polntments and budgecary alloca-
tions ln Andhre Pradesh. 

SHRI C. J4NGA REDDY (Hanam-
konda) : The State of Andhra Pradesh, 
has s.een two agitations in I 969 and 
1971. The- a!litations after r>Qmt>: time 
died out and ·from their ashes ·arose the us· p . ~ " • 111. oint 1ormula by a "Presidential 
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Order". This for11ula ·prescribed some 
ru1es for recruitmrmt into State Govern-
ment offices for local people. These .rules 
are expected to remove the disparities 
present in the numbers of Gover~ent 
employees from the three rt:~ions of the 
State, i.e.- Andhra, Telangana and 

· Reyalaseema. The locpholes. p1esent in 
the recruitment procedures are contemp-
lated to be plugged. But the implemen-
tation part of the scheme has always been 
a railure. 

The private sector has reached a point 
of no increrse in the State. If any new 
employment is to be created, that can 
be only in public. M.'Ctor. The fe\,rui't-
ments in the public sector undcrraking'> 
-do not come under the purview of the 
"Six P.iint foimulo''. The implemenra-
tion of the formula is not uniform 
throughout 1he State. Jn Andhra region, 
it is excee-dingly high and in the orher 
reizions it is pathetic ... lly low. The hue 

· and cr1 in Rayalaseema clearly shows the 
people's pulse. 

Jn !his c1Jntext rcpo.rt of the "One 
man ~onimissinn'' has to be ~tudied 
thoroughly. Before it is too leite and 1he 
pent up feeling'> of the aggricwd people 
find a vent. some concrere action with. 
determined will has to be tak.en. 

At this stage to prevent· anothc::r agi· 
tatir\ns in the State, the Central Govern-
ment has to etr~ctivcly in;crvene ~nJ' 
appoint a high- power committee to look 
into the m 1tcet and should extend the six-
point formula to the public s~tor under-
takings also. A Central Go,ernmem's 
body h needed for 1he enf 1n:ement of the 
six-point formula and to prube .thoroughly 
into the regional dispciritiei;; in the 
Government appointments. 

(vii) Need ror intensive research to ex- . 
plorc the cultural heritage of diffe.:. 
rent !'"egions .of lhe country. · 

SHRI SOM NATH RA TH (Aska) : 
The exploralion of cu1tuntl heiitage of 
the country will greatly help us in pro-
viding(i.ound footing for building a new 
India. The new education policy of our 

dynamic Prime Minister is poised to take 
India into 21st century The total cuhure 
of India cannot be hoisled u11les and until 
iiterature and glnrious past of the 
regions of lndian federal set · up are ex-
plored by inrense research. It is hear1en-
ing tnat the new eaucation policy envi· 
sages upon this aspect which is much 
vital for the literary and culturai resur-
gence of the country. As in the ca~e 
of Oris:i.a. du1 ing the time of Akbar the 
srrnwJ1n~ areas of Orii<sa exknded from 
Burdhwan to· Rajamundry. Orissa wa~ 

known as Kalinga from where thousands 
pc• ·pie had v0yaged t\J South East Asian 
hlands like Java, S· mana, B;ali and had 
preached tht> cultural hcrit• ge of Orissa. 
be"ides doing busine<.~. They had im· 
portance 1 n thobe place! uni ill 14th 
century. The naval f ·ice uf Kalin'iza the 
todays was very powerful The n0val force 
of Kaling:t could successfully resist the 
Chinese, invasion in ~he Ea~tern· Coast of 
India in mid founeenth century. Other-
wio;e the Chine~c wou'd have occupied 
India. Th me days the . Puspogiri Uni-
versity of Oriso;a was internalionaliy re-
nowned. It is necessary that the resear-
chers should V•Sit those places of South 
E·tst Asia to bring to public attention 
the great cultural rast of ours. The 
Un versitv Grants Commission should 
advise the Universities of the country to 
carry on inten'c resca ch on the 
glorious past of tfiffrrent regions to have 
a total asses~ment of the culmral heritage 
of our country.· 

(viiir · Demand for early completion or 
Railway Projects !n Or!ssa, 

SHRT BRAJAMOHJ\N MOHANTY 
(Puri) : It i" disrressing that some of 
the Centr<il pr1'jectc; under implementa-
tion in State of Ori>sa are not prl'gres~ing 
wi:'ll accord ng to the Schedule Raigarha • Koraput Rail line is not progres.,ing 
accordin~ to the schedule although foreign 
financial assistance is available. · This 
needs immediate attention of. the 
Government. 

Samba\pur Tclcher Rail line is not 
progr.e~sing wel\ on acc~.mt of .shortage 
of funds. This is the life line of com-
munication in between Western Orissa 
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and coastal region. ':!'he Government 
should provide necessary flnanciaJ a!kcaw 
tion and take all other steps to implement. 
the project accordins. to the schedule. 

The Railway Division at Sambalpur is 
not being implemented a1::cording to the 
schedule for want Of fi_nancial allocation. 

· This project was inaugurated by the hon. 
Prime Minister and there was e'!-pectati;>n 
1hat it will be right earne!'tly taken up 
and completed at the eariiest. This local 
discontent is growing. 

The Kanas Road Railway Station in 
District of Puri in Orissa althou~b is 
attracting heavy passenger traffic, it 
re"l1ains undeveloped. Tne station is 
without .platform shed, without adequate 
rest shed .. • The existins re<>t shed is ;it 
such low {e-.eJ that durii1gftwd, it is 
subrrierged with flood water. The-station 
remains unclean ::.iR no ~weeper is working. 
The phone connection in _between Motary 
anrl Kana.:; is not there. All the dcvt:-
Jopmental sanctions for the last two 
;.rears have not yet been implemented. 
A rest shed for wmm:n alr~ady. sanc•ion-
ed needs to be coostrucied au1 high level 
so that it c.i.n be uscCl during rainy 
season. 

The Delang and Motary Railway 
Stations in Puri Distric~; Orissa also 
·need platform <:heds on bnth sides. This 
is fof the arte::ntion of the Railway 
Minister. 

(Ix) Ne(!d to telecast the network pro-
. gnmmes in regional lani.tuage 
and increa<ie lhe . duration of 
Kannttda. Programmes on Bangalore 
Doordar!lh:m. ·• 

SHRI V.S. KRTSHNA JtYER (Banga-
lore· South) ; The Government of lil'd1a 
has taken various steps cowards expansion 
in egveragc of T.V. and it would be 
very useful and SC{VC, the purpose if the 
nurn~r of hours of transmission in 
regi0nal languages are increa~ed. In the 
case of BangalO[~ Ooordarshan, except 
on S1turdays, the rota! number· of hours 
of Kannada programmes is less than two 

hours everyday, This is insufficient, If 
people have to benefit from television. 
then the duration of rhe use· of regional 
languages will have to be increased. At 
preseot.- even messages relating to the 
importance of heJvy children vaccinated 
or immunisation programmes are not. 
being telecast in Kannada. I request 
the Government to_ tolecast network 
programmes in region.al languages and 
increase the duration. of Kannada pro-
·gramme~ on Bangalore Doordarshan. 

MR. DEPUTY SPEAKER : Now, we 
will · t&ke up item No. 13. Shri G .S. 
Dhillon. 

12 31 hrs. 

COTTON. COPRA AND VEGETABLE 
OILS CESS (ABOLITION) BILL. 1986 

·[English] 
THE MINISTER OF AGRICUL· 

TURE (DR .. G.S. DHILLON) : Sir, I 
beg to move : 

"That the Bill further to amend the 
prod ucc C. ss Act. I 9 ~ 6 and the 
Coconut Development Board Act, 
1979 and to repeal the Copra 
Ce~s Act. 19 ;9 and the Vege-
table Oils Cess Act, 198 3, be 
t<1kcn into consideration.'' 

Sir, rhe Finance Minister, 1n his 
BuJget spetch in February, 19!.i6, had 
indicated tha.t as an endt"avour 10· reduce 
.the number of cess.es, it had been c!eeidcd 
to. dispemt.: with the ce~s on Cotton, 
Copra· and Vegetable Oils. The Cotton, 
Copra and Vegetable Oils Cess 1Aboiition) 
Bi.II, t 986 · was introduced in the Lok 
Sabha on 8.1 2.1986 with a view to 
abolishing these cespes. 

At present, cess on cotttln· is being 
levied under the Produce Cess Act. 1966. 
Cess on copra: is being Jevie<t under .the 
Copra Cess Act, 1979 and cess on vcge~ 
table oils is being levied under the Vege--
table Oils Cess Act, 1983. 
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The proceeds of cess on cotton are to · 
be utifo,rd t • ·meet the expenditure incur-

. red in . connection with the devclopm~nt 

of ••produce'' under the Produce €ess 
Act, I 966 which inelud(.s cotton, Cess 
on.copra is the main source of finance 
for the Coconut Deveklpment Board and 
the ccss on vegetable oils for the National 
Oilseeds and Vegetable Oils Oevelopm•:!nt 
B.•ard. 

The r cquiremcnts · of funds for the 
dt;.veJopmcnt of cotto~ and the Coconnt 
Development Board and the N'ltional 
Oilseeds and Vegetable Oils Development 
Board will be met · through budgt::tary 
allocations and all siep!I wili be taken 
to emure that the plan-. and proi;irammcs 
of the Natio~al Oilseeds and · Vegetable 
Oils Development ll9ard, Coconut Oeve-
Joprnent Bo.ud and for Cotton Develop-
ment get adequate supl"'Ort. 

Fol" the abolition_ of cess on cotton, 
the Bill seeks to amend the produce Cess 
Act, 1906, ·For the aboli1iou of ccss on 
copra and vegetable. oils, the Copra Cess 
Act, 1979 and the Vegetable Oils Cess 
Act, 198 3 respectively are being n:pealed. 
The amendment proposed to be made to 

• the Coconut Development Board Act, 
I 979 is of a purely consequential nature. 

1 may like to stress that the objective 
of the Bill is to do a way with the multi-
pllciry of the c~sscs 1md development of 

-.eottoo, coconut ond oi1seeds and vege· 
tanle oils will continue to be provitlec.1 all 
assistance and encouragement. 

MR. DEPGTY SPEAKER : . Motion 
mov~d: 

. ••That the Bill f1.1rther to amend the 
Produce Cess Act, 1966 and the 
Coconut Development Board Act, 
J 979 and to repeal the Copra 
Cess Act. P79 and the Vegetabe 
Oil Cess Act, 1983, be taken into 
consideration . ., 

Now, for this Bill, one hour is allotted, 
including the Minister's reply. So. I 
request the Members who are participat-
ing, to be very brief. 

Shri Sobhanadrceswara Rao to initiate 
the discu~sion . 

~HRI V. SOBHANADREESWARA 
RAO (Viiuyaw~tda) : We have no objec- · 
tion to· Cotton, Copra and Vegetable 
Oils Cc~s (Abolition) Bili, I 986,. which 
is introduced to further amend the Pro-
duce Cess Act, · J 966 and the Coconut 
Development Board Act, 1979 a11d to 
repeal the Copra Cess Act, 1 Q/9 and the 
Vegetable Oils Cess Act, I 9 8 3. We 
welcome this step: 

In the Stt(tement·of 'Objects it is men-
tioncft--·· As an endeavour to reduce the 
number of cesses ancl niultipliciry of 
taxe;". With this object. this proposal 
h:.1:s been pusht:d imo the House. We 
v..dc,;me it. 

It will al-o eliminate .a lot of paper 
work and adrniuisttativ;; prot"edures which 
sometiml"s lead t.o rcdtapir.m also. After 
all the amounis that are involved are not' 
Vf'ry :rruch-only Rs. 64 Jakhs in respect 
of cotton, Rs. 7 0 Jakhs in respect of 
Copra and Rs. 7 cron:s in respl!Ct of 
Vt"getable Oi's. In fact, much of the 
money may have to be spent on the col-
lecting machinery also. However, ii? this 
connection I would like to make a few 
sugge~ti'ons to the Government •. · 

Thci;;e ccsses were levied earlier with an 
object to spend these amounts for taking 
rnt'a<ures to promote the improvement, 
development and marketing of produce. 
Now, with abolilion of these cesscs on 
thc~e items the Go"ernment should con-
tinue to help tho<e measures whic:h are 
aimed at improvements development and 
JT1arkrtin~ to these produce. This amount 
hither.to being co!Jected by way of cess in 
the States was not much. So, I supgest 
th:it the Government should provide more 
and more funds in order to achieve all 
those objectives. 

I do no.t say the Government has not 
at all taken any st.ep,, . but I do say that 
it bas not taken adequate sreps •. I would 

• like to quote an instance of the prevailing 
danger of white fly on cotton in Aodhra 
Pradesh arid K11rnalaka which has caused 
irnmens~ danger to the cotton crop. 
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[Shri V. Sobhanadreeswara Rao] 
St.veral thousand cotton farmers are the-
rt:by economically rumcd. Many people 
commiUed s•Jicide and as a result of it 
to-d 3y the total cotton production in 
Amlhra Pradesh and Karnataka has 
gone down. It might have come to the 
r,otice of the Government. I wol-Jld s ;8-
gest that the Gowrnment should s end 
m1~re money, encourage the research to 
evolve white fly resistance variety cotton 
without which our comfortable position 
in resp; ct of cotton wiil not last long. 

You are aware that the farmers are 
not quite huppy with the minimum sup-
port prices that h;1ve b~cn :.11mvur1ced and 
in severul parts of the country tne· f ucmcrs 
have expressed their resentmc11t, especi-
ally in M;;1harasht1a and nther St:ites. 
I ,·equc<,t tht Gov..:1 nim:nt f,lr de,elop-
ment and impr0v1,;ment of co·ton as this 
is the basic thing that is necessary, Gov-
ernment ~hould com..: forwa.rd With quite 
rem\merative prices actually af1cr uking 
into consiJeration the cost of cultivation. 
I also wggest, the Government as has 
since decided tel t!XP•l• ~ 4 lakh ·bale-; of 
cotton f,r expL11t purpo-.es, can export 
more. There are enough stncks in the 
country. \Vit n tht! ex no rt of more cutton, 
th-::re will be higher domestic market 
demand fOr the indif!enous co11on. It 
will increase the ma1 kct price and the far-
mer will get higher, better and sat.i~facto1 y 
price. On the marketing front. the form-_ 
crs are exp! ited hy the middlemen ·ts we]I 
as ~om :time hy the CCT Purch:ising Agents 
a Tso. The buyer'>, tlle agt!n'S fix th"' 
quality of th·~ cotton accnrding tn which 
the farmer will get the price for his pro-
duce. Inv iriably he gets mu<'.:h below the 
sup11ort prit'c Now for th€' fair awr~ge 
qtialitv cotton, he ic; fix ng much lower 
p'tice. For the sake of critici~m. I am 
not menrionin!! th 1s point. Rd there are 
rumours that matiy a time. for· tl'a~ons 

knnwn to only them~clve th~,. are fixing 
lower pric~s for fair average Quality of 
cotton. Som :tim, s they also fix . more 
ririce-c; f,lr little inforior quality cotton. I 
would therefore suggest to the Gov, r·n. 
ment kindly to evolve a scieniific p oce-
dl!re, with a r:ttio,nat for thing reasonable 
price to be given to the farmers which 
~i!i go a long way in safeguarding the~r 
inter ~sts. 

Sir, there are manv electronic machine 
de,·kes which have b~en in use in many 
fields. Th..:rt: arc electronic macldn ~s to 
find out moisture content and micrnmr 
aspects of cot1on. After all, they may 
cost a few thousands of rupees. You are 
taking so manv steps for giving incen•ives 
in several fields. I would request the 
Government to come for ward w th a pro-
posal to help the regulated marketing yards 
to acquire the'e electronic machines so th~t 
they may use these m.tchines at these pluces. 
Somt> elem nt 1, f subsidy should be invol-
ved from the Government of India si,~e 

in the acquisition of these machines so 
"that the pr<'ccss at the ma•keting cen11cs 
will be speeded up and it wil' also elimi-
nate the m1ddlcmcn and other umcrupu-• 
lom persons. The "ill also safequard 
the interests of the farmers. .. 

Sir, in re~pect of vcgetahle oils, J 
would like to 111ention a word of caution 
The impnrt of vegetable oils should no~ 
Jeud to c1:rtain malpnlCliLCS being adopku 
again..;t the iiirerests of the farmers. I 
su(?ge<;t ro the Government rh~ff il11!;tead (•f 
sp~nding si-veral hu11dreds of crores of 
rupees for import of oils from 
ahroad, the Government should give 
remunerative: pr ices to the farmers who 
are quite compt'tc11t enough to 'produce 
v.egc:;table oil-seeds ti> mci.:t our demands. 
Jn this conre.xt, I m<1y submite that here 
also the middlemen are exploiting the 
f:~rmc:--~. I wi,J give one im;.ance from 
the latest magazine <foaling wi1 h agricul~ 

tural positi0n, in which it is c!Larly st~1 ted 
th:.it bdween October 3 I t 9t-i6 and 
Nm.emhcr 2R, 198 (,-say in a period of 
one month-the price of groundnut with 
shell has re"duced from Re;. 5 16 ro Rs. 
41 ~ per Quin ml. Rut during. the !>ame 
pc.riod. the rrice of ~roundnut oil per 
quintal has incre<!~ed· from Rs. 176 to 
Rs. 1820, th;.it is, Rs. 45 is an increas~ 
'The for mi:. rs, the producers, were vc1 ~ 
rnuch a~ir:1ted that rhey wt:re denied their 
due price for 1 hei1 produce. T would 
request the Government to take such steps 
that are necessary tq curb exploitation by 
the middlemen. 

Sir, in regard ro copra, it is learnt that 
the. Governrnent has allowed certain people 
to imp~rt coconut. I am sorry to state 
that this has got serjous impact on the 
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dome~tic market and the cocc,nut oil 
prices are falling continuously. The far-
mers are experiencing agoriy and they are 
not able 10 get remunerative prices. This 
bas put funher strn in on tbe farmers, I 
would therefore request the Government 
to take rnch steps as to Sdfl(guard the 
interests of 1he c,lconut proJucing f ,u mers 
bv withdrawing the licence for import of 
coconut oil and copra. Jo our country 
the produclion of coconut h.1s increa5ed 
manifold and still there is ample scope 
for further increa!le in the production with 
more helpful attirude by the Government. 
Th(' re is a lot of scope.in the coastal ai eas 
.in the Southern States for increas111g the 
production ,-.f coconut and I hope the 
Gnvernment will rln its best for develop• 
ment and in~rease the yield ot cocouut. 

L:-is.1ly, I am happy that ~he Prime 
Mmistc1 has ncceplcd th~ propos:-il for 
abolishing the minimum export price on · 
cotton and <11-o a p:oposul to grant sub-
sidy an cott,n CXf)Ort is being considered. 
J believe it is a step in the fl'lht direction 
and the Government should take more 
steps to safcgu;.ird the interests of the 
cotton farmers in this country. 

With these words, I think you very 
much. 

(Translation J 
SHRI MOOL CHAND DAGA (Pali): 

Mr Dt:puty Speaker. Sir, when this BiJI 
was introduced, it ~truck may' mind that 
a clcficit Rudget to the tune o-f Rs 2000 
crores to Rs. 4 000 crorcs ·is presented 
every year.· Now the Government is dl•ing 
a l)cW thing. They arc going to dispense 
with cess amounting to at least eight crore 
ruoees. I do nor know why this is being 
wiihdrawn and why it was levied. I think 
originally Shir Surjit Singh Barna]a was 
to bring forward this proposial. But Shri 
Dhillon has got an opportunity to bring 
forward this Bill aod he is withdrawing 
the ce•s. Shri C. Subrahmaniyam, who 
belonged to Tamil Nadu, had also brought 
forward such a proposal. The reason· is 
that cultivation of coconut is practised in 
Tamil Nadu, Kerala and Andhra Pradesh.· 
This cess had been levied to boost the 
cultivation of coco~ut and to promote the 
*hnic&l knowledge conccrnina thereto. I 

would like to know from Shri DhilJon as 
to wllo w'ill bear the exoc.:nses of that 
Board '! You a1e getting Rs. 70 lakhs 
from thr: Copra Coss Act, ks, 64 lakhs 
from the PioJuce Cess Act and Rs. 7 
crores from the Vcge1able Oil Ccss. lhe 
agricultural policy which is bt:ing formula-
ted y..ilJ adversely am ct the cultivators 
because their lands are being ruir ed and 
they are not being given any assistance to 
cornoensate the loss. The Government 
have explained : 

[English] 
"It is prooos-:d to aboJ•sh the cess on 

corton, copra and ·vegetable oil 
hnd provid~ necc.:ss.<try funds 
through bucgetary allocation~ fur 
the p!nnrs and prngrarr·mes for 
the development of the produce." 

[Trc.mlation] 
My friend Shri Mahiijan i.s sitting here. 

He is a renowned e1.:onombt. He is 
working for the weifare of 1he country 
They are prestnting dl:Dcit Budgets for 
the last thrre years. Now the Govern~ 

ment is taking a new step hl carh praise 
for themselws. I want to know why did 
the Government remain silent .all these 
years ? When it was in their knowledge 
that ce~s did not serve any purpose and , 
inste::id caust>d harm, then why did they 
remain silent all the~e years ? WiJI the 
hon. Minister tell how mucl1 amount will 
he spent on its development a'nd how 
much money has b;:en provided in the 
Budget for this purpose ? 

This Act was in force in 1966, 1979 
and 198 3 and onw..trds and your Board 
was also in existence aJI these years. YtlU 
earned revenue through the cess. I would 
like to know how this revenue v.as utili-
sed ? Earlier when the BiU was passed, 
it was wrilien therein. 

{Engl!shJ 
"'This is meant for Cecbnical dn1elop-

ment". 

• [Tran.rlatlon] 

We know that in Kerala the !and 
undrr cocount cultivation is very small. 
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[Shri Mool Chand Daga] 
Most of the people m Andhra Pradesh 
nod Tamil Ndd!.I makt: tht:ir livelihood 
through the cu!uvatiun of cocount. You 
want to give the u some financial assis~ 
tance and now the Guvernmcnt is saymg 
that they are abolishing c1::ss. Then !row 
do tbey propose t0 give them assistance '? 
You arc ~aying that provision for it will 
h1,; m:.lde in the Budget. Kindly tell us 
how much . amount will be provided in 
the Budget for the development of 
cocount, vegetable oil, cott•m, and how 
much is your expenditu'rc on this score at 
present ? Do they h.<Lve,so much amount 
for the dcveJopmc11t of these three 1.:om, 
moditic" ? M<iy I know why rh~ Guvern-
mcnt have proposed to ahohsh this 
ccss ? 

There is no mention anywhi.:r~ in the 
Statement of Objecrs and Reason~ to the 
effrct that so much amvunt w11l be pro-
vided by the Government. It s<.iys : 

[English] 
For the rurpose ·of abolition of cess, 

it is propo~ed to amend this Act and the 
ccss will be a nolishcd. 

· [Translation] 
But you hoi'e n(jt mentioned in it how 

much amount will be earmarked for this 
'Ill purpose and how much amount is needed 

for it. You should have mentioned in 
the . Statement of Objects ano Reason!; 
that so much amount is being spent for 
its devch)pment and so much financial aid 
is bei!lg given. Then one could have 
formed s .>me idea about it. 

We are not exporting these commodi· 
ties, we are not in a position to produce 
ve(letable oil hut we want to propagate 
cocount to the maximum. We are impor. 
ting Vt:~tabl¢ oil worth at least R~. 15 
crores. Now the hon. Minir.ter proposes 
to ab,)Jish cess and. to make monetary 
provision for it in the Budger. The 
Budv:et will be pas~ed . l;>y April. What 
anticipation you have made in this res· 
peel ? How much amount will be spent 
for the development of these three com-

modities ? The cocount crop is highly 
!>USceptible to diseases (lflterruptiom) 
I <lo not find any ml!ntion to any of these 
things in. the Statement of Objects and 
Reasons. You are well aware of the 
pitiable condition of the farmers. How 
will we provide them technical knowledge 
and how ~iM we popularise science •mong 
them ? The opposition members have 
welcomed this ste-p · but I want to know 
wherefrom the money will be provided 
for this purpose ? 

*SHRJ BAJU BAN RIYAN (Tripura 
East) : Mr. Oe1--.uty Speaker. Sir; the 
revenues of the Govt. are failing as a 
result of this amendment Bill which w~ 
are discussing. The Govt. will be earning 
Rs. 8 crorcs anJ 3 4 lakhs but l know 

· that the administrative ex pen re;; of the 
Govt. in collecting this amount of tax 
will be . much more t ~an that. This 
incnrne will be realised by the GL1vt fr<'m 
the milJ owners. The mill owners will 
surely he happy Clue to this legislation, 
Because before the introduction of this 
Bill, the mi II owners had lot of arrears 
to p:.1.y. This has been stakd in the 
·objects and reasonsy of this Bill f hore 
the Govt will recuver those arrears at the 
earliest. 

lh this· context I will like to say that 
the cotton that is produced in our coun-
try can me~t the_ demand of our country 
to th·~ full, if Hae formers get adequate 
and remunerative p1 ice for their produce, 
and th:.::. Govt. takes re~rinnsibiliry for the 

· vnrious disea'\es froni which cotton crops 
sufT.:r and also fl 1 r the marketing of 
cotton crop of the farmers. 1f the Govt. 
decla1 ed the pr'ice of couon before the 
sowing ~eason. that would h1ve benefhted 
the farmers gre..itly, and they vvould have 
been encouraged to produce more cotton. 
But Sir, what i.s our common experiences. 
We s'!e th:1t theo Corton growing States 
are uoabl~ to ~ell their. cotton crop at t~e 
right time and at the right price. ·As a 
result of that ttie farmers are forced to 
indulge in .agitation 1:1.nd to raise thefr de. 
mands before the Govt. The poor farmers 
are having unsold stocks witb them which 
they are compelled to sell to the middle· 

*The speech wa originally dtlivered in Beugali. 
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men at a very low price. The farmers 
are sutfi:ring on this account !ind are 
jnourriug losses. As a result. of that 
t~ir cmhu5ias..rn is declining and· they 
are feeling discouraged. Jn the same way 
the g1 owers uf coconut were able to get 
Rs. 2 or Rs. ·2.so ·per piece. during the 
last cocouut ::.e..ison anJ a litLle e . .uJ1er 
also. BuJ in the cun-ent seasun :hey are 
forced to sell their coconut even al Ks. I 
a piece. So the growers of coconut got 
a tow price for their produce. but the 
price of coconut oil has n,11 goni: dow1.1 
at all. Ratner the cunsumers have to 
pay a higher and hight-r price for coconut 
oil and ~ur prisingly coconut oil is even 
being imp.iu.;d from · ol1o-cr countries at a 
great c 1st This imporr c11uld have been 
avoided by the liovt. • All the 'iemanJ of 
coco1ut in oui country c0uld be met wnh 
our own intern<.:! pro<lucti.•n . if tile gro-
wers were gi \en a remuneracive price for 
their produce. Sirnilariy we are -capiible 
of meeting our cnti1e demand of veget'=!ble 
oil from our own avdilable rt:sources and 
capacity of produc1ion. But it is a matter 
of regret thi.il rhe Govt has no plans or 
schemes to ac'iieve · that. They arc not 
m11king an effmts to incrc:a•.c produc1ion. 
Sir, oil~eeds c n be grown with the miui-
rnum req:.iirernent of w tier It c.Jn 'be 
grown even with the help of rain water. 
No big irrigation schemes a1e n.quircd 
for increasing oil seeds pr•lm.:tion. fhey 
need very little water. Thert'fore \ve cao 
grow oilseeds even on that land where no 
other crop:=; can be grown. The basic 
question is, tha' the growers of oil~eeds 
must be p11id a remunerative price to 
encour1 ·ge ·them to go in for oil.·eeds rro-
duction. Is tlie Govt. able 10 give thiJ; 
guaranfe~ to the growers '! Thc_y are not 
goinll to give it. For the production of 
oilseeds ard for taking effective steps.to 
increase its rroduction the Govt. has set 
up some rnac;hinery. There is a Board 
at the national level But we do no~ see 
any work being dol"'e by this Board." ln 
the statement of objects 30(1. reasons of 
this Bill it has l'ieen. stated that the admi-
strative expenses of this Board will be met 
from the amount collected by Govt. by 
way on cc~s. Now, this Board cannot 
function effectively on this small amount 
of funds. I hope the Govt. will pay 
adequate attenti-on to these points in the 

coming days, They should pay atttntion 
to incl eai.ing the pro'1ui.::ion of oilsec:ds. 
They should hove a representarive of the 
oilseed farmers on the Board and a 
representative of the workers of the oil· 
miJJs s.houJd also be kert on this Hoard. 
Only then yuu can have first hand know· 
ledge &nd guidance as to' how the pro-
ituction of oilst'eds and e<.lible oils can be 
increased in the interest of the nation. 
Similarly a workers' representative of the 
cotton n~ills and a representative of the 
cotton · growers 5hould m: kept on this 
Board so that they may get an oppor· 
tunity to ·help the Govt. in their. task. 
13.00 hrs. 
J believe that .with· a little effJrt and pro-
per rlJrming the Clovt. will be able to 
c:.chieve incrc.,se in Prud_uccion. Tbe1 
will also be able to ensure better and 
rem;meralive prices to the cultivators and 
at 1he sam! t mo! meet all the require-
ments of our country fro'n our own pro-
d uciion. I hone the Govt, will do that 
in the coming days, With that hope, 
Sir, I conclUi1e my speech. · 

MR. 11EPUTY SPEAKAR We Will 
adjourn for lunch now to re-assemble at 
2 P.m 

13.01 hrs 

The Lok Sabha then a(ljoumed for Lunch 
lilt Fourtecn of tlut clock 

The l,ok Sabh11 reassembled after Lunch 
at Seven minuts p:.ist Fourrem of 

the Clock. 

[MR. DEPUTY SPEA.KER in .the Chair] 

COTTON, COPRA AND VEGETABLE 
Oll.S CEs·s (ABOLITION) • 

BILL 1 986-contd. 

MR. DEPUTY SPEAKER Shri 
Gi~dhari La~. Vyas. 
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[Tranifation] 
SHIH GJRDHARI LAL VYAS (Bhil· 

wara) : Mr. Deputy Speuker, Sir, I 
welcomr. the Bill which has been intro· 
duced because th\! cess which had bt.:en 
levied, has proved to be inf1 uctuous. All 
tbe Boards of the Government, whc her 
it is the 1ea .Board, Cuffee .Board, Cotton 
Board or Cotton Component Board. are 
white elepba1its. They simply incur 
expenditure and do nothing to inci ease 
their revenue· or · to dtvelop the com-
modity. 1he Government have abolf:.h~d 
the cess but sirrftt!taneously they should 
also abolish these Hoards which have 
proved to be of no ·use. 

SHRI BAl'ULAL MALVIYA cShaja-
pur) : The elephant is ·nothing hut ele-
ph11nt wheth~r it is white or biack, 

SHRI GIRDHARI LAL VYAS I 
think you get irritated by the ~!ght of 
white ekphant. White elephants are 
found in Je~ser number whereas black 
elephants are found in abundance. 

I wa$ saying that all the Development 
Boards had no utilily. The aim of.1he 
ces<i which was levir:d is given in the Aims 
and Objects of the Bill. It says : 

[ Ettg lis/1) 
••.-: ..... the proceeds of. this ·ccss are 

utilised t.O meet the expcndi·urc 
in.curr•·d in C(lhnLCI ion with mea• 
sures to promote the improve-
ment dcvclopm;nt and marketing 
of pr,·ducc under tne Act, which 
includes cotton ..... , • '. 

[Ti·a11slatfon) 
With this aim in view, the cess was 

1~viec1. but nothing was done in thjs- res· 
t'eCt. This 1s a wdcome step but it will 
benefi·t the capi ralists and the bminessmen 
onJ,v who purchase these commodities and 
then sell it. It will not benefic the agri• 
culturist in any way. How wi!1 you 
proceed with the _works taken Up by your 
nepartment to benefit the poor farmer 
for whose sake the cess was levied and 
how will you work it out so as to. iucre .. 
ase the producrion of cotton, coconut 
and vegetable oil for the benefit of farmer 

and the country ? I hope you wil1 do 
som"thi11g in this direction so that you 
may be able to fulfil the objective of the 
Bill and contribute the maximum for the 
development of the country. This is one 
point. 

The another point which I want to 
ruisc is that as a number of hon. Mcm-
beis have saip, th! preduction of cotton 
has increased considerably due ro the 
eff1.>rts of your Departme11t or as a result 
of the policies of the Central <.Jovernment. 
Have you ever seen whe1her cultivator is 
~etting benefits commensu ate to his hard 
work or not ? The price of cotton has incre-
ased to Rs. 70.J or 8'10 per quintal during 
the last two years whereas the cultivators 
arc getting R~. ~ 00 per quintal at the 
maximum. Hoive you ever es1im;ited as 
to how much expenditure a cultivator has 
to incur in growing one qnintal of cotton 
and whether: the price given to him is 
Teasonahle. or not ? I would like to know 
as to what st&ps are being taken to give 
benefirs to the cultivators ? 

· 1 would also like to say a few 
wdrds about the Cotton Corporation 
of louia. It is a Government Organi· 
!'atlon but · it is not under >'our 
chi.lrge. The. Corporation does 11ut 
putch~e cotton when it starts arriving in 
th~ market. It starts putchi:lsing when 
the cost of cotton goes up in tht: market. 
Tht~ middtem~n rurchase cotton at chr:ap 
rates and sell it to the Cotton Corporatiou 
of India at higher rates. You might have 
seen as to how much )OS> it causrs to the 
cbrportition. nn the ont: hand, cultiva-
tdts ;.re in lt.1ss and on the other hand the 
Cotton Corporai!on of India is aiso incur• 
ring lossc", becau~e it enters the market 
late and purcha~e.s cotton at higher rates. 
I want that the Commerce Depa1 tment 
sllould oay attention towards- it and ensure 
that the Corporation purchases cotton at 
cheep rates as soon as it comes in the 
market so that cultivators may also get 
remunerative price for their produce fwm 
the Corporation, Such an arrau8,ement 
i~ \Cry necessary. Our Hon. Prime Minis· 
tet has ta.ken a welcome step in this 
re(!atd·. He has announce:d subsid}' to be 
given to the cocton exponers. Since · the 
entire sto~k of cot ton baJes which are 
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produced here are not exported, its price 
remains quite lo~. If the export of co.hon 
is incn.•a;;ed, its price wili 1:1Jso go up and 
the cultivators will be benejited. Similarly, 
Rs. 7 crorl!s are co!!ecled as cess on vege-
table oils. As compared to last year, 
this year the prices have increased from 
Rs. 60 to .Rs. 70 per 15 kg tin. It 
shows that there is no control ovfr ·the 
pric::s. Ttley are increasing the prices 
arbitrasily which cames heavy loss to the 
consumc:r. These things h.ave not been· 
taken ii1to comidcratlcn and that is why 
no concrete step• have been taken 
to · check the p1 ice rise and to pro-
vide relit f to the confomer. If such. an 
arrangemu1t is made. it will not only 
stabili~e the prices, hut will also bendlt 
the con umcr. Our Consumer Price Index 
gol"s up an<l so dL)t:S the W l10!e Sale Pnce 
Index Therefore, Yl'U should r,ay ar ten· 
tion tC1wuds it Your deve!npmental 
activities should go on 11:c:easing con~tan­
tly. Agrirnlture is the mainstay of the 
people of our country and 80 per cent of 
the people depend on it. F > r this pur· 
pllSe, it h 1;ecessary to set up 'K. l'f\·hi Gyan 
Kendras' Bh;iwara di~crict is a well dcve-. 
loped ::igricultural area hut no Kris/ii G_1,:11r. 
KPndra has yet been set up there. Some 
• Ke11drus' h.;ve b~tn set up at :..uch places 

'w'1ere 1 h<:y are not ncedrd, hut n.o 
• j{,11.fra' has been ser .u~ in Bhilwara dist-
rict. "- s a · result of it, 1he nec·.·ssary 
arran!lem~ts for providin~ information 
relating to agricultunil development to the 
formers are not available tn thern. and it 
js causing loss to our farm(!rs I reqlll·st 
you to kindly extend your cooperation. in 
setting up a Kri.1hi Gyt111 Kendra' in Bhil-
"Wara district. 

14. t6 brs 

LEngttshJ 

SHRt THAMPAN THOMAS (Maveli-
J ara) : Sir, the irnmed iate bendki:uies 
of thi~ amendment Bill seem to he the 
mill ow11er~ and intermediaries. I under-
stand fwm th~ note 1h:it the Government 
is bringing this Bill perhaps l'ecause of 
the difficulties 1hat they were fJcing in 
CP11ectin!l the money. Now this ohlition 
Bill is brought forward on account of the 
failu'e of the machinrn to collect the 
cess. I am afraid, if the Government 

does not take proper steps to see that 1he 
exi~ting developmental activities lo 
encourage 1he farmers are not main.fained, 

· if wilt 2ffeet the cultivators and farmers 
very seriously. 

At present we are depending on the 
foreign market for our internal consump-
tion. W~ are imponing pa!m oil, 
~unflower oil. and other edible oils for 
the purpose of the con,umpt1on of the 
public at large, Jn this context, if there 
is no proper machinery to encourage the 
farmers to see that they cultivaiemore and 
more cocount trees, oilseed.; and so 011, it 
will affe-~1 the internal market. 

Of course, I wdc:ome this Bill to the 
extent th•1t it abolishes rhe cess. But at 
the sam~ time, ·. J would reque~t the 
Q, vtrnmcnt to bring forth \·ery pragmatic 
and concret ffe;;sures to hdp the farme' s 
\VhO are growmg cotton, cocount. and 
oilseed crops For this purp0se. I wt:uld 
like to highlight som·e of the· experiences · 
which my State ha's gone thr.('lugh in his 
m 1ttcr, As you know. Kerafa is one of 
.the Srntes where cocount is grown in 
large quantities A large piirt of th~ 

t!Conomy of our State depends on cocount 
. growing. The furmers wei e very nmc\l 

affected last year when there was a 
decrease in the prices of cocount. Of 
course, there· was some relit:f becavse 
certain steps wtre taken to see that palm 
pil etc. were not imported anct dbtributed 
to the cons1..mers and sn ... ieact, COCl)unt 
oil was di~tributed. 

But here I have got a complaint. The 
('entral Government it nPt rn.a"'6lg any 
cffi'.lrts to see that cocount oil is U!>ed by 
other States in oiller parts of the country 
also. . No ePcour:-.fement is given in this 
regard. Jt is purely confined to . Kerala 
alone. lf an internal mllrkct '~· fou!'ld 
for cocount oil naturally the cocount 
farmers and other who derend on a1.:~ivi­
ties related to cocount cultivation will he 
enco.uraged and they ""ill he benefited. 
But instead of di~tributing cocount oil 
through the puhlic distribution system, 
the Government is imoorting edible oils 
fr,..m foreign countries and di~tributing 
the same through the public distribution 
system, 
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[Shri Thampan Thomas] 
While taking part in this discussion, 

I would like to suggest that cocount 
should be declared a.> an 'oils··ed; and 
encouragement should be given for its 
cultivatfon Stt-ps sho:.ild a·so be taken 
to see that it is used in other parts of the 
country besides Kera la. as an cuible oil. ~ 
Tf this 1s d.onc, the m.11 ket can be regula-
ted and -the farmers. will benefit. 

Of course it is· true thett the cess is · 
lifted only when it couid not be co1lected 
by the wvernmeot properly and mort: 
money was being spend on administrative 
expenditure for c,11lec1ing the ccss and 
the only way out is to oblish tee ces!). 
I we1come the proposal to have budgetary 
provisions.· to encousage the Board and 
encourage·~ other promotional activrtics. 
It is good th·tt you are institutionafa,ing 
promotional activitie~. But it should nut 
affect the pre;:ent prom itional activities. 
We require 1T1ore and more avenue-. for 
cultiv~tirni of more and more. ·cocount 
trees and people should he encourag.:.d J.O 
come forwdrd to cultivate oilseeds, 
cocounts and cotton. Jn that resµecr 
the farmers are n0t getting any sort of 
help. in any mrnncr. from any agcllcy. 
Whatever the t1ings .ire being done, ii is 
only to help the intc' mediarie5 Directly, 
the farmers are not g.:tting the benefits 
unless and until, GOVC'rnment takes step<; 
to encou.rt'ge forlT'crs directly, the situa-
tion will rem rin the same This Cess 
Abolition Bill will not be of any help to 
them. So, uJ-imatclY th~re shc)uld tie an 
objective to hr'p the fumers and to ~ee 
tbat the cultivation is encouraged. 

In· the matter of cotton abo, the. same 
iJ the case. The cotton grov,ers are facing 
the same d1cficultie". The ocople ·who are 
involved in . marketing of cotton always 
piQ because'. thev are the mill owners 
and also ·the intermediarits. The entre-
preneurs of the trxt i !<; industry, the 
tniddlemch and. the brokers are one and 
the same. They are exploiiing the situa-
tion there. 

My submis~ion b that the Government 
should pay sufficient attention to see that 
agriculture is promoted and more land is 
brought under the purview of the 

· cultivation and also the consumption of 
cocount oils and other oils is ·popularised 
in other areas ali.o. 

[Translation J 
SHRI SHANTI OHA.RIWAL (Kota) : 

Mr. Dcputv Speaker, Sir, I welcome- the 
Cotton. Copra and VeEetable oils Cer:.s 
(Abolition) Bill. The policy of the 
Government to gradually abcili&h the cer:.s 
completely is a welcome· step. . lt will 
reduce the problem of m1.1lt1plicity of 
taxes. Whatever the Government col:ect-
ed through these taxes, was being spent 
on their collection and on the establish-
ment cost. The Govcrnmem have been 
making all efforts since quitt: sometime, 
which is a welcome step. 

St:veral M~1'ibers have expressed their 
views on cotton I would also like to 
suhmit, through you, th;H it has come to 
our notice that traditional growers c,f 
of cotton are s'"i1fri1.g to othej crops. 
The Government should try h' go into 
ro0t of the problem to find our its solu-
tion. In Rajasrhan, the area coven:d by 
the first rihase of Indira Gandhi Canal 
WJS C<1ft(m producing area but now the 
poc:tr1on is quite rever~e. The Agriculture 
Dcpartm·~ot )Joks towMd!> lHigar on 
Department and Irrigation Department 
looks towa~ds the other Depa1 tnenc-;. 
There is n·> criordi :1atio11 'imO• & th .. se 
Dep:utments. In additi<Jn to it, see p..ige 
or water-lol!ginv problem is . also 1here. 
Due to the<.e reason.;, the cotton cu!i 1va. 
tion in the.'c art:as is almost finish~d. 

The Gnverrmcnt should find out its root 
cause and solve the problem. 

The Government have taken a go< d 
step in aboli·hin!f ccss but it will bcn· fit 
the mill-owners only and not the farmer~. 
If we want to make our country stror.g, 
we should improve the lot' of our 
farmers. As of now, the posirion is . 
that evt:n cotton seeds are no! uvailable 
to the growers in time. If s0metimes 
i-t is made available in time, it is of sub-
standard quality and helplt:ssly, the far-
mers have to sow 'the substandard 
seeds. Several times ~t has been 
seen that even the seeds supplied by the 
National Seed Corporation :tre of very 
poor quality and no ;,ction is taken if 
any complaint is lodged with them. I 
have such an instance in which the cotton 
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seeds did not sprout at all. The people 
lodged a compiaint and kept on raking 
rounds of the complaint offices but to no 
avail. Therefore, I request the hon. 
Minister, through you, that the Agri-
culture Departmenr should do something 
directly to benefit 1he couon growers so 
that they may get improved quality of 
seeds in tim~ and they may not have to 
wait for it for a Jong time. If seeds are 
made available to the farmers at the time 
of sowing, only then they will heare a 
sigh of relief. Besides, they are facing 
a lot of prohlcms in marketing also. 
Government fixes the procuronent price 
of cotton at a ti 11e whic•1 tt is about to 
reach the market. The Government 
should .fix the price of cotton at the time 
of sowing, so that the farmers could . 
become hopeful of their produce and Hs 
good return. At present, the economic 
condition of the cotton growers is 
weaker than the other farmers. Mid die. 
men swindle them. The Government 
should themselves cume forward to pur- • 
chase their entire produce so as to improve 
tht:ir condition and should spend more 
and more funds on the devetorment of 
cotton. Today, so many farmers are, 
shifting from cotton cultivation. So, we 
shall have to check this trend. 

Similarly. Rs. 5 per quintal cess was 
levied on coconut and .Rs. 70 lakhs were 
being collected every year from it. The 
Government has d,me weJI by abJlisMng 
it. I would like to - say that it should 
be ensured that the worki11g of the 
Coconut Development Board, on which 
this cess was being spent, is not affected. 
The Coconut Development Board has 
done a remarkable job. It has created 
much awareness among the farmers for 
cultivating coconut crop in 4 or 5 Southern 
States. It has been. imparting "technical 
know..bow and providing improved quality 
seeds to the farmers from time to time. 
It has also provided sufficient marketing 
facilities to the farmers. · I would like to 
say, through you, that the hon. Minister 
should assure the House that the abolition 
of cess would not affect the coconut 
development work in any way. It has 
to be seen that development work goes 
on smoothly and an adequate provision 
is me.de in the Budget for the Board. 

Similarly. cess on vegetable oils has 
also been abolished, which is also a 
weicorrie step. Th!s · cess used to yield 
Rs. 7 ctores every year which were being 
spent on Nationai Oil Seeds and Vege--
table Oil Development Board. lhc 
development work!. which ·the Board used 
to undertake for the benefit of oil seed 
producers should continue uninterrupted. 
Now-a-days, it is generally seen that there 
is constant gap between demand and 
supply of indigenous edible oils, . and as 
a result of that large q_uantity of oils have 
to be imported. The pr~s of oils should 
be stabilised. The Government should 
try its level best to encourage the oil-

.seeds productfon and all sorts of assis-
tance should be given to to the oilseeds 
producers. They should be encouraged 
by giving them loans, fertilisers and 
subsidy ; only then we can ·march to-
wards self.reliance. 

We have seen in the case of edible oiJs 
that in January. J 986, the price index 
of oilseeds was 299.6 whereas in January 
1987 it rose t.o 408.2 Similarly, the 
percentage of variation between the period 
January, I 986 and January, J 987 has 
increased to 3 6, 2. It is a deplorable 
condition indeed. If we cannot become 
self-sufficient in oilseeds, what other 
self-sufficiency we can achieve ? There-
fore, special attention should be paid 
towards these things and top priority 
should be given to rendering all possible 
help to the farmers who totally depend 
on cultivation of oilseed crops. The 
Board should see whether the farmers 
are helped or not, whether awareness is 
being created among them or not, 
whether improved quality of seeds are 
provi¢1ed to them or not and whether 
other facllifies are provided to them or 
not, It such facilities are not provided, 
thes'! Boards should better be aboJished 
and we should look for some other alter-
native arrangement to strengthen the eco-
nomic condition of the farmers and to 
encourage the oilseeds prqduction. 

[Englirh] 
SHRIKADAMBURJANARTHANAN 

(T1runelveli) : Mr. Deputy Speaker, Sir. 
J welcome this Bill. Whether tbe aboli-
tion brings benefit to the farmers or not, 
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[Shri Kadambur Janarthanan] 
it will benefit people in tr.ade a_nd indu~­
try, and help in the movement of good,s 
also. 

-~ 

~egardJng cotton, we have to admit 
that because of cotton seed oil bci ng 
widely - used in Tamii Nadu and 01her 
places, inspite of groundnut prot;luction 
being Jess, we are able to cope with the 
situation. 

Therefore, if the government's intention 
really is to ilnprove the Jot of the cotton 
growers, then they must think only on 
those lines. Previously, the cotton lint 
~as the only speculative product, but, 
today, cotton lint ·as well as co~ton seeds 
have become the speculative product in 

. the market. Last year, the kapas :price 
was Rs. 400 to Rs. 415/-. At that time, 
the seeds price ·was Rs. 300; _but this 
year, owing to less crop, the kapas p'rice 
has gone urto Rs; 600 to Rs. 700, but 
the cotton seeds price remains the same 
as R.s. 300 t() Rs. 330/-. This occurs 
mainly due to our Policy of fixing the 
basic price, the surport price of the 
cotton during the monthS of September-
October. 

Cotton crop inspection is more impor- . 
tant. The estimation of crop should be 
done only after the cotton crop impection 
is over. But I want to bring to your 
notice that crop esti>nalion is being done 
in our country only on the acreage _shown 
during the sowing season. This is a 
wrong procedure which always gives rise 
to the speculative business in the months 
of December-January. NaturaUy, the 
basic price this year is Rs. 530 whereas 
the ~arket price, the lowest price is 
Rs. 6SO/•. Therefore, the trader~ anu 
the industrialists are able to procure more 
cotton whereas the CCI and the federa-
tion ped'tlJe are restricted to do it. The-
refore, the fixins of the basic price of 
cotton particularly if it is not for coconut 
and other things, should be done oniy 
lifter the crop impectioa is over. That 
was the procedure followed till l 960. 
But I do not know why it has not been 
followed now. FC!r that, as far as the 

Cotton Board is concerned, it must be 
rer pe~ent.-d by Tum ii Nadu, Andhra Pra-
desh, Maharashtra, Punjab and Kar· 
nataka. 'Ihey are the real cotton growing 
farmers and those farmers shouJd onJy be 
represenred on tha-t Board; only that 
Board should tour and inspect the crop 
and then they must estimate th~ crop, If 
all t~is is done, then only it ·\\. i1I ·be a 
useful Roard. Otherwise, ·it will be for 
the sake of name-helping others and help· 
ing none, 

Regarding the quality of seeds, as one 
hon. membei:: had mentioned, in Egypt -
and Sudan, grow,rs arc given seel}s 
entirely for sowing from the government 
departments. But in our country alone 
seeds are purchased by any body and 
everybody. It should be abolished and 
the cotton growers should be supplied 
seeds which are foolproof seed$_ through 
the government departrr en ts. That js a 
very essential point fur the welfare of the 
cotton growers. 

Oil production seeds help our country 
by 80 per cent today and mostly in 
Ma<l;ras when we see things prepared by 

. the hotles we find that they are not using 
KIOUndnut oil; they arc not using any oil 
except cotton seeds oil; this has become a 

- common use ln the country. Therefore, 
I reguest the hon. to pay more .attention 
to it and see that at least by I 990 all the 
private people selling sowing seeds to rhe 
farmers should b;: stopped and sowing 
steds should be &upplied lO the farmers 
entirely through the government depart· 
ments alone. Then not on-ly improve-
ment of the crop can be dfected but also 
insurance of the crop can be estimated. 

In my village Kadambur, th~ purchas-
ing cerftres of the Cotton Corporation of 
India have been abolished. This area has 
been 1 00 years old. This is the study of 
_the Cotton Corporation working there, 
as far as Tamil ?."adu is concerned. So, 
I request the hon. Minister through 
you to sec that they purchase cotton from 
the real cotton selling centres. 

[Transl~tionJ 
*SHRI G.S. BASAVARAJU (Tum-

kur) : Mr. Deputy Speaker• Sir, I rise 

*The speech was originally delivered in Kannada. 



3 S 7 Cotton, Copr_a PHALGUNA 5, 1908 (SAKA) Olis Ctss (Abolition) 358 
and .Vegetable 

to ~upport the Cotton. Copra and Vege-
table Oils Cess (A.holitign) Bill. J wel-
come this Bill and give $Ome suggestions 
for the kind consideration of our hori.. 
Minister for Agricuhure. · 

Growers of cotton, cocount and vege-
table oil are aff~Cled on account of iow 
price for their produce. J~port of edible 
oils hes also -di~couraged the farmers. 
Added to these problems there is the 
burden of . heavy cess. At this juncture 
our hon. Minister has come forward wi1h 
this ccss eboli•ion Bill which is a great 
relief to the consumers and ·producers of 
cotton, copra and vegetable oils. 

One of our elderly colleagues Shri Vyas 
called the coconut Board a,nd 01her 
Boards as white elephants. I do not 
agree with his statement becau!!e it is 
the.-;e Boards which are working very hard 
for the welfare of the consumers and pro-
ducers. 

• 
The production of spices, cotton and 

other commodities is on the increase but 
unfortunately the producers are not get-
ting good prices, Our elderly leader 
Prof. N Q. Ranga takes keen interest in 
the welfare of our farmers. He knows . 
very wen that the price~ which the far-
mers are getting are· not s"atisfactory. The 
growers are not getting remunerative 
prices. Unfortunately edible oils "1or1h 
crores of rupees are being imported. If 
facilities are provided to our farmt>rs we 
can attain self-sufficienC'.f in edible oils 
also. 

Karnataka Government ha·s re"ucsted 
the Centre for help to comrlete the pend-
ing projrcts- like Ghataprabha, Mala-
prabha Upper Krishna and others. Com-
pletion of these prrJccts will help the far-
mers to bring Iakhs of acres of land 
under oil seed cultivation. By this, we 
can save foreign e7{change worth I 000 to 
1 I 0 0 crores. 

S}r, l am the· \!.ice Chairman of the 
Coconut Board and J am fully aware of 
t.he _difficufries fuced by the Board. They 
do not get sufficient financial assistance. 
In the Sth Plan period only six: crores of 
cupees have been. allotted. Sometimes _ 

Bill J 986 . 
the Board finds it difikult to pay salary 
to iis rmployees. VI c have several plans' 
of oilseed cul11vation in vast area~: in the 
S_tates of Karnat11ka, Kerala, Maharash-
tra, Tamil N21'du ::ind Or issa But the 
coconut Board does not have ~ufficient 
funds. It si--r.tlld be ptovltled with more 
and more financial assistance as it is ih · 
the case of Spice Board and Cardllmom 
Board. The pre~ident anQ members of 

· the Coconut Bo.~frd do aot have .any 
powers. Even for spending a small 
amount of two thousand rupees the 
Board has to get permission from the 
department of Agriculture at the Centre. 
I therefore ur@e upon. !he hon. Minister 
for Agriculture to. suftably amend the 
Coconut Board act 9t the earliest. 

In Kerala State more than 25</"0 of 
coconut ttecs <ire atf~cted by root wilt 
disease. Such disc:ases have to be! checked 

'by. using modern technology. There is a 
research Centre in Kasargot for checking 
~mch disea•cs but this is not s1.JfficienL We 
have to take some more concrete steps. to 
control these disca~ez completely. 

An amount of abciut ~O lakh of rupees 
is inadequate for the proper functioning 
of the Coconut Board. If you want to 
increase the· production of coconut you 
have to aJlocate 2 5 to 3 5 crores of rupees 
for a· plan period as it is being allocated 
to Coffee Board and Cardamom Board. 

. I request . the hon, Minister to imme-
diately· stop the import . of industrial oil. 
Unless the import of coconut oil is stop-
ped there cannot be any relief for coconut 
grc1wers. If you import coconut oil, it 

· will benefit only the merchaats. and not 
the growers. 

I hore the hon. Minister of Agricul-
ture wiH consult the hon. Minister of 
Commerce and convince him the need to 
stop import of oils forthwith. 

J thank you, Sfr, · for giving me this 
opportunity to speak and with these 
words i conclude my s;>eech. 
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SHRI RA'Vi.\SHRAY PRASAD 
SINGH (Jahanabad) : Mr. Deputy Spea-
ker, Sir, I would like to submit, through 
you, that the Bill brought forward by the· 
hon, · Minister has no propriety. It is so 
because the Budget is going to be presen-
ted on 28th and this ~iii has been 
brought on 24th. What an irony ! Wheo 
the summons are issued for the Session, 
you al.;o proJllulgate an ordinance, which • 
is against the rules. 

You have introduced the Vegetable 
Oils. Cess Bill, three to. four times. 
Through this Bj)I, you are e11.empting ce~s 
warth Rs. 8.34 crores and !ht:reby losing 
that much of revenue. But I have every 
doubt that the con~umers of this commo-
dity wili be getting its benefits. I tjlink 
the benefit of this exemption wiJI ultima-
tely be enjoyed by the <1ffluent and the 
mill-owners. Whcr.. you do not fix the 
price, tile price of the co~ton is boun~ 
to rise. You are also abolishing cess on 
Vegetable Oils amounting to Rs. 7 crores; 
who is going to be benefited by this ? 
The price of vegetable oil is increasing 
day by day and unless you control it, 
the general public is not goiog to get its 
benefit. Therefore, you should give it a 
thought to it. 

Secondly. you are heading such a 
Department on which 7 5 per cent of our 
rural population depends. There are some 
States in· our country where different 
types of crops are grown. Suppose, a 
~tate has only one . major crop-co-
count-and most of the people earn· their 
iivelihood through it. You have set· up 
a Development Board for the development 
of cocount. I am a Member of the 
Committee on the Papers Laid on the 
Table of the House. I had an apportunity 
to go to Cochin and Trivandnim. There, 
I found that vast area was under coconut 
cultivation but all the plants there were 
disease-infested. Your Development 
Board has hiih ranking officials aod 
doctors in its ranks. I asked them whe-
ther those plants could be saved and 
wheiher ·they had developed any insecti-
cid~ for this purpose. I was told that 
there was no insecticide available for this 
purpo!e. They also informed me about 
developing an improved variety of 

BiJJ 1986 
seedlings. I told them that it was of no 
use to dcveloo an improved seedling if the 
disealie per~istcd. The more important 
think was to protect the plants which 
they were unable to do, Thus, the condi-
tion of the farmers there is very had. 
It is true that you spend Rs. I .S to 
16 crores on oil imports. You can stop 
this import ~ ·producing oilseeds here, 
but you d<1 not give any incl!ntives to 
the oilseeds producers. There arc c::.rtains 
areas where specially the oibeeds can be 
cultivated. I am saying all this because 
you import oil Therefore, you should 
pay attention in lhis re~ard. By produc-
ing oib.ceds here, you can save crores of 
rupees which are being spent on import 
and can utilize that money on other • 

-developmental works in the c;:ountry. Why 
do you not think about it ? Ours is an 
agricultural country and you know pretty 
well that be it the far'mers of Bihar, 
Haryana, Punjab or any other State, they 
have made olir country self-sufficient in 
the field CJlf foodgrains. They can do so 
in the field of oilseeds as well. 

We talk of giving remunerative· prices 
to the farmers for their agricultural 
produce. The remunerative price of ·the 
produce of the farmers is that by which 
they can buy J,he items of his necessity. 
If the farmer gets Rs. 150 for 40 kilo-
grams of rice, he will have to pay more 
to purchase other items of his use. 
Today, he can buy only two bags of 
cement with this much amount, whereas 
20 year's ago when the price of rice was 
Rs. 3 5 for 40 kilograms, he could buy 
4 bags of cement. Therefore, I want to 
say taat the prices of agricultural pro-
duce should · be fixed on the basis of the 
prices of the commpdities needed by the 
farmers. The prices should be tixed by 
taking into consideration the items of 
his necessity and his produce together. 
That price only can be called the 
remunerative price. Our present policy 
has rendered the farmers paupers. 

With these words, I condude. 

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy Speaker, Sir, th~ 
Bill that has been introduced is not going 
to benefit the fanners except those who 
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produce coltoo. What are you thinking 
about the cotton p1oduced by the f,irmers? 
While fixing the cotton price, you speak 
of giving minimum support price, but we 
do not wanl minimum support price. We 
wnnt that the farmers should get remune-
rative price. Why do you not anoouocc 
a remunerative price to benefit them ? 
You fix the pric:e keeping in view the 
consumer. The farmer needs maximum 
remunerative price and not the minimum 
supp0d price. Today, the farmers_ have 
to vir1u:1lly beg before ycu. But they are 
not going to beg any more. Remunera· 
tive price is different from the minimum 
support price. This year, the cotton 
prices are higher by Rs. 100 to Rs. 200 
per quintal 1b . .m those in lbe h?st )e~r 
but he wants remur.erative price v.hich 
should be at least Rs. lOOG per quintaJ. 
Tod8&', we find that the prices of cloth 
either remain stable or increase whereas 
the price of cotton decreases. You tell 
me what is the reason behind it ? 

Likewise, when lhe groundnut was 
priced at Rs. 400 to Rs. 500 per quintal, 
the oil was selling at Rs. 25 per kilogram. 
Now when the pi·ice ·of groundnut has 
come down to Rs. 300 qr 400 per quintal, 
the price of oil continues to be Rs. 25 
per kilogram. Why there was an abrupt 
hike of Rs. JO per kilogram in the price 
of oil ? The farmers do a lot of hard 
work in producing their crops, but )'OU 

put restrictions on them. Why groundnut 
from Andhr:1 Prncesh, cannot be taken to 
Bangalore 'l Why g1 oundnut f1 om one 
State is not all"wed to go to another 
·State ? The oilseed procured from 
groundnut c;innot be sold in other States. 
What are the reasons 1 What. are you 
doing in. this regard 1 

.PROF. MADHU DANDAVATB 
(Ri!j~i pur) •• lf J-1c sells it in Bangalore, 
be wiiI get a good price for it. 

SHRI C. JANGA REDDY : He will ' 
a good price, that is why he is not 
allowed to do so. I want to ask, through 
you, why the farmer is being crushed 
between the Central Government and the 
State Governmt.at ? The Centre) Gcvern-
m.ent a~ well <is the State Government 

b.:ith have enforced their respective laws. 
Although food is a State subject, yet the 
situation of paddy continues to be the 
same due to the interference of both the 
Centre as well as the States. Therefore, 
you should make amendments in the 
Constitution in this regard. The F.C.I. 
people say that they require 14 lakb 
quintuls of rice but the Government 
claims that ther procure 26 lakb quintals 
as levy. It causes a loss to the farmers. 
Why do you not allow the farmers to sell 
their paddy in other States 'l Today, 
there is restriction on the movement of 
paddy f1om one district to another. Jf 
there is higher price of paddy in an other 
district, he cannot sell it the1 e. On the 
enc hand, there are restrictions by the 
F.C.I., and on the other, the farmer has 
to ~ell it to the State Go\."ernment on a 
cornp1omised price. That is \\hY today 
the farmer is being crushed between 
these two. 

The farmer cannot seJl.oilseeds outside 
bis State. If grcundnul sells at a higher 
price. in M;.hall'ashtra, Karnataka, 
Tamil Nadu and Orissa, one c<innot sell 
it there because there are several restric-
tions. Why these restrictions are there 1 
One can bring cloth from Bombay to 
Hyderabad but why the oilseeds from 
Hyderabad cannot be brought to Bombay? 
You will have to remove these restrictions. 
How is it that there are no restrictions 
on the movement of industrial goods 7 
The farmer \\ho toils day and night, 
depends on rains and suo, cultiva.tes his 
fields whh hard labour does not get 
remunerative price for his produce? 

Ir 

My friend bas said that oil is extracted 
· from cottonseed. But cotton continues 

to be sold at the same price. Edible. oil 
is . being extructed at many places aad is 
also being refined. But you just comp~1re 
the returns a farmer gets from cotton as 
against an industrialist who has a cotton,.. 
based industry. The latter manages to 
construct a bungalow of his own but the 
farmer who produces the cotton, loses 
even his field and house in the process. 

The cotton crop is susceptible to the 
~ttack of insei;ts after a cycle of 2 to 3 
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years nnd this ~auses reduction in yield 
per acre. Previously. we used to get an 
yield of 12 to IS quintals per ac1e but 
now it has slumped to less than 5 quiotals 
per acre. You wili have to C()nduct a 
research in this regard. You will have 
to devdop an effective insecticide and 
release tho same for sal~ in the market 
immediately. 

At the same time, I would also like lo 
know why the godowns of Cotton 
Corporation of India catch fire f1equently1 
1 have asked a number of times in this 
regard, but it is told that an enquiry b.:s 
been conducted. I would ask them to 
make an enquiry in my presence. They 
purchase less quantity but on paper it is 
shown much more. Then, one da}' they 
would tell us that a loss has been 
incurred due to a fire in the godown. 
Whv theso godowns catch fire so 
frequently 1 You should order an 
enquiry into it. 

1 also want to say that all the 
Commodity Boards that have been set up 
for the benefit of the formers should 
remain under your control. 

{English} 
DR. DATTA SAMANT (Bombay 

South Central) : Various cesses arc paid 
bv the textile mill owners, v~getable oil 
~ill owners and copra mill owners. But 
the small amount of cess paid by the 
middle and top people is cancelled because 
or this amendment. The purpose of this 
cess which ias been collected so far is the 
promotion of the cotton growers ~.nd their 
s.ilea New, in the aims and objects of 

• thi11 Biil, it is not clear whether because 
of the multiplicity of cess you are putting 
som thing in the Bud.i;let to be presented 
to the Parliament soon. But it is not 
koown bow much amount will be allocat· 
ed for this purpose and how it will be 
used. I 11ope the hon. Minister will 
cwrify this pdnt, while giving eis reply. 
s:r, the textile owners are paying only one 
rupee as tax. It is a very important issue. 
U ilf a question of 74 lakhs or rupees 
involvi:d at the various levels. I would 

like to mention in this House that because 
or t~ textile policy for imposing a smatl 
cess, the cotton growe1s are suffering 
all over the country at present. The mill 
owners are paying one rupee only. But 
d? you koow how much they earn 7 It is 
high time that the Gove1 nmcot should 
~ave iiven thought to this burning ques-
tion. . .It bout Rs. 1300 c·rores wo1 th of 
cotton cloth and colton garments have 
been exported last year and the mill 
owners have earned sufficiently and over 
and above this, you give subsidy of Rs. JO 
pc1 garment to those exporters. That is 
to~ much for one garment which costs 
ha1dly Rs. 30 and out of 1bis the cotton 
cloth content is worth about Rs. 20. Then, 
\\hat is the share of the cotton growers 7 
lie i~ not even getting Rs. 2 or Rs. 3 out 
?f t~1s am.ou!1't. The man who is export-
ing 1s getting a m;1jor s;1are and ove1. ;ind 
abo~c that the Government is giving him 
subsidy. So, Sir, the cotton growers are 
not getting anything at all except the 
pa.ltry amount of Rs. 2 or Rs. 3 and the 
tailor who is stitching the gJrment is also 
not gettin& much. He is getting Rs. 3 or 
Rs. 4 for stitching the garment. 

14.56 hrs. 

[MR. SPEAKER in the Chait] 

Now, Sir, about one hu:idred lakh ba'cs 
of cotton are produced this year. Out of 
this 90 lakb bales are the country's 
requirement. Why not the Government 
allow IS lakh bales for export purposes ? 
Maharasb ra. is very much affected in this. 
Now, while reducing the ccss, etc. the 
policy of giviag good price to the cotton 
growers is not at all helpful to them • 
But the concession given to the textile 
mill owners is beneficial to them. 

• 
[Tramlation] • 

• MR. SPEAKER : Is not more artificial 
fibre being used ? Say something about it. 
also. 

[English] 

DR. DATTA SAMANT; Yes, Sir. I 
am telling the hon. Minister. According 



365 C ollon, Copra and V~getahle PHAi.GUNA 5, 1908 (SAKA) D/1. on the st. made hy j6($ 
Oil Ceu (Abolition) Blll 1986 Minister of Home Affair8 

re: Situation in Punjab 

to the textile policy. concession amounting 
to Rs. 31 crores by way or reduction in 
the import duty has been given and· 
because of these concessions, lbere is a 
little demand for the cotton within the 
country. The de~and has come down. 
The Dirla Textiles and the Century Mills 
in Bombay have KOL the m'olximum profit 
by purchasing cotton at the lower rate 
and exporling the same to countries like 
Russia and America where there is terrific 
demand for the cotton cloth and cotton 
garments. They nre .earn•ng a lot 'and 
over and above you are giving them con-
cession in export duty. ·But the cotton 
growers and the workefs arc suffering. 
The principle is all right, in that the 
multiplicity of ces!I i!I removed. You are 
including ihis in the coming Budget which 
will be brousht forward in this House 
a"fter 4 days. You are making this 
sugges ion and you say it is good for the 
cotton growers. 

[Translation] 

MR. SPEAKER : You should take 
!lome initiative in this direction. 

[Eng/i$/z] 

DR. DATTA SAMANT : The hon. 
Minister has not mentioned about the 
function of this Bo.ud and the procure· 
meat systems and all that. Tho9e people 
are all corrupt. The farmers never get 
anything. Ia Mab Jra!lhtra the farmers 
are suffering a lot. They have been agi-
tating. The growers and the workers are 
the worst sufferers and such a type of 
piecemeal and small suggestions given here 
and there are not acceptable to me. Let 
the. Government come out with some 
positive measures so that the workers and 
the farmers may be benefited. But in the 
present policy, you are giving -all the!le 
concessions to the teJCtllc owners. 

15.00 brt. 

For the modernisation scheme Rs. 750 
crorcs are given. What for 1 The same 
owners wbo have ruined literaUy the eco-
nomy of the country by making the mill 
sick are getting this benefil. · Rs. 1500 
crorcs spent in the sick mills, th.it is be-
cause of the textile mill owners. That is 

the figure g[veo. To seeve these mJI 
owners, u1ain you are giving .Rs. 750 
crores for the coming 5 yea rs for moder-
nis;1tioa and the benefits of mot:ernisation 
are goins to tile top people in the cities. 
Therefore, while expressing my viev..s on 
this Bill, I strongly protest and object 
such type of policies of the Government 
and therefore, instead of having such a 
piecemeal discussion, I appeal to rhe 
Government saying that it is high time 
you have to re-think and re-moJcl the 
textile policy. I think it has lue,·ally 
ruined the workers and farmers of this 
country. Why are you furtl1ering :he 
interests of such textile owners by g:ving 
them cheap cotJon ? They are all mani-
pulating the accouals, which is not going 
to he!p. Therefore, I or,pose such a type 
of piecemeal lesislation of this House. 

~ lS.02 hrs. 

DISCUSSION ON THE STATEMENT 
MADE BY THE MINISTER OF 

HOME AFFAIRS RE : SITUATION 
IN PUNJAB 

(English] 

MR. SPEAKER : Now we take up 
discussion under Rule 193-To raise a 
discussion on tho statement made by tho 
Mmister of Home Affairs in the House on 
24th February 1987, re1arding situation in 
Puaj,ab. 

PROF. 
(Rajapur) 
Minister? 

MAD HU DANDAYATE 
Sir, where is the Hl'me 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM) : Sorry, J 
am not. visible. 

MR. SPEAK.ER: He was too white f 
(lntf!rruptfolU) 

PROF. MAOHU DANDAVA rE: I do 
not want to raise the issue. The Home 
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Minister who ·made the Statement should 
have bee,n here. 

SHRI P. CHIDAMBARAM : He is 
replying io the Rajya Sabha. He will be 
here in IO·lS minutes. The other House 
is also debating this issue. He is now on 
his legs. 

. PRoF. MRDHU DANDAVATB : I am 
happy, Sir, be will come back with elders. 

MR. SPEAKER : Yes, Sir, on the 
elderly advjcc. 

(Interruptions) 

MR. SPEARER-: I wanted to say some· 
thing, but now I won't because the Pro-
fessor is going to say something. You 
carry on, Mr. Mohanty. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Sir, I pay my glowing tribute to 
the ... 

PROF. MAOHU DANDAVATE : You 
have revealed the official secret.' 

MR. SPEAKER : No, Sir, I have not 
revealed the secret. Only the' contents of 
the envelope have been said. 

SHRI BRAfAMdHAN MOH~NTY: 
Sir, I am paying my glowing tribute to the 
political leaders and social workers who 
have sacrificed their life in Punjab to up-
hold the cause of Indian secularis~. I 
alsn pay my glowing tribute to the police· 
men who have sacrificed their lire in their 
struggle against religious fundamentalism. 
Mr. Barnala, the Chlef Minister of Punjab, 
bas emerged as a hero in our struggle 
against religious fundamentalism, and an· 
other person is the Prime Minister, Mr. 
Rujiv Gandhi. for his effeort, if you re-
member it, is new yieldiri1 the result, and 
you find now there is a ditf erent atmos-
phere. Otherwise Punjab would have 
been in a civil war ... (lnterrupttons). When 
t~e Constttuent Assembly was constituted, 
would you call it a beginning or when the 
dharma yudh slogan was raised, was it the 
beginning 1 So, let us not so for the 

beginning, but I ;ippreciate and I congra-
tulate the Prime Mmistcr of India for his 
bald step and initiative to give succur. I 
know there are some forces in the country. 
At times they criticis.: Rajiv Gandhi for 
his effort. 

Sir~ anolher thing ... (lnterruptions). Do 
you want a reply 'l 

SHRI NARAYAN CHOU BEY (Midna-
pore) : LJoa •t get derailed. 

(/nt'!truptions) 

SHRI BRAJAMOHAN MOHANTY : 
The issue that we are fighting is not a 
regional issue., It is not an issue which 
is confined to Puojab :1Jone. All over the 
country we have to fight ag<1inst the reli-
gious fundamentalism. It is not the reli-
gious fundamentalism of Sikhs, but t is tho 
religious fundamentalism of Hindus, 
Muslims and Christians that \\e have to 
flight. Perhaps the struggle which took 
place in Europe 200 or' 300 years ago, 
we arc now fighting that. Not only in 
India, but all over South-East Asia and 
even ip Egypt and olh er parts of the 
world various countries are confrontil:ig 
these religious fundamentalist forces. It 
is a story of saga. 

Sir, religious fuadamcnlahm is 
inter-linked with conservatism. Those 
forces which are opposed to changes are 
out to give a twine, a religious twine to 
the body polity and we must be very 
c.ireful about it. Another thing is, it 
requires a national upsurge. It should 
not be a partisan consideration which 
should influence the issue. It depends 
upon the political leadership of this 
country. . I don't think that a milit•try 
solution is possible. Some pol:tical 
parties are suggesting that there should be 
Army rule in Punjab. My answer would 
be, it is not the real answer to the 
problem. It requires a popular movement 
mobilisation all over the country against 
religious fundamentalism and that trend is 
visible in the action of the Chief Minister 
of Punjab and that should be kept up. 
I am happy that the Home Minister is 
taking . the initiative to have a national 
upsurge all over the country. 
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I would Jiko to tell you that so far as 
Sikhism i?"J concerned, it is not a resioaal 
phenomenon. When Maharaj.1 Ranjit 
Singh desired to· off er Kohinoor diamond 
to Lord Jagannath, it was not a regional 
approach. When Guru Gobiod Singh had 
the five Piaras, one of them came from 
Orissa and others from various parts of 
the country. Sikhism .itself is not a 
reg~on1l phenomenon. It is a national· 
phenomenon and that is why, my submis-
sion would be, all over the country, that 
should be the upsurge among the Sikhs, 
non·Sikhs and everybody against the Sikh 
fundamentalism, Hindu fundJmentalism 
and Muslim fundament<.1lism, wherever it 
may be and whatever character it 
may take. 

Now, so far as the Akali is concerned, 
it h::s helped us in three ways. ·one thing 
is that they are nationalist forces, 
democratic forces and moderates. Why 
are tl,ley called moderates ·7 It is because 
the extremists cbaract rise them as 
moderates. They are moderates because 
they are nationalists and they are opposed 
to rdigious fundamentalism. They are 
called moderates. and they have been· 
consolidated. And a pr•paganda is goins-
on all over the world by the terrorist 
clements that the minorities havo been 
suppressed in Punjab. That hJs been 
nullified by the elections. It is not only 
that. But it has established the vitality 
of our system, when the Central Govern· 
ment is under th6 rule of Congress Party, 
Punjnb should go to Opposition. 'I here 
is no px oblem. That is the· vit~1lity of 
the <lemocr~tic system of lrdht. 

I would pLcc before you ao ... ther thing. 
Now, Badal, Tohra, Amareodia Sia&h 
group say-I do not know where they say, 
they say inside the ch2mber- they are also 
nationalists and they do not want divis:on 
of I'unjab from India; they believe in 
unity and integrity of this country. -My 
submission is, \\ho can prevent them from 
convex ting themselves into nationalists 'l 
I do not want to dig the past. Let them 
con~e forward openly, declare and work 
for the 11at:omil unity and integiity and 

· wo1k against the forces which are out to 
· disrupt the democracy, the democratic 

set up in Punjab. We are going to 
welcome if they do so and tbe nation will 
be happy to be with them. 01berwise, 
they have ·no place io body polity. 

Now, J am coming to anoth~ aspec~. 
So far as punj~b day·to·uay events are 
concerned, so many innocent people have 
been kilkd, are being killed every day and 
because of that, there has been some 
restlessness all o\'er the country. My 
submission would be, so far as terrorism 
is concerned, it ::ilw<iys involves a 
long-drawn fight. Jt. c:innot be eliminated 
evernight. As Rib,.cro said curegor ically, 
it will take time and it has taken time. 
Everywhere, wherever tile fight against 
.terrorism or religious fundamentalism has 
been engaged, it is a time-taking process. 
But on this my submission would be, the. 
entire n:ltion must stand behind Ribero, 
stand behind the Chief Minisler of Punjab 
and stand behind the Prime Minister to 
suppress and eliminate the dise,1se from 
body polity. 

Another thing which l would point out 
is, so far as this Punjab episode is 
co •. cerncd, it is not a national phcnome· 
non only but it has international implica-
tions. I submit that there is too much 
internation;i l interference inside Pur.jab. 
I was going through the yesterday's paper 
One of the American Senators has 
charged that so for as our military 
exercises in the Pakistan Border is 
concerned, it was done only to supress 
the sikbs. · They h~lve maue a very 
in:eresting analogy. Ur:fortunatdy, 
nobody from the Indian Embasscy was 
present in the hearing. It needs to be 
contradicted. 

There is another .ispect. · TLe former 
· Ambassador of America in India 

Mr. Barness .had observed that so for as 
the Khalis:an movement is copcerred, it 
is a national liberation movement like 
Puorto Rico. Is it a nation~al liberation 
movement 'l You know about the 
Snrbat Khalsa resolution. It should not 
be lost sight of. Some of the American 
Senators are supporting the terrorists in. 
Punjab. If anybody wir-hes, I will give 
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the names of those who have been praised 
in the Sarbnl Khalsa resolution. 

Another part of the story is that the 
CIA is funding 11od supplying weapo .. ry 
to the terrorists in Punjab in various 
ways-clandestinely directly aad 
indirectly. Th :s matter has tu be checked 
up by the Home Minister. 

So far as Pakistan is concerned, the 
Home Minister's' state: eat does not 
catcgoric;.illy say anything because we 
want our relationship \o be improved 
with Pukistan. I would like to ask a 
question in ti i; regard. Arc they really 
extending their helping hand to suppress 
terrorism in Punj,lb 1 Excues me. My 
personal view is that they never do that. 
Only in this monlh io the Dhaka 
Conference Lt. Gen. . Akhram Khan, 
representing the Pakistan Government, 
has declared that they have a special 
relationship with India. What is that 
special relatio11ship ? . That means to see 
and thuart out Indian hegemony and to 
compete with India. That is the special 
relationship which he has made recently~ · 
I think it may be before IS day.o;. 
Nuturally, what tloes it indicate'? Does 
it indicate that Pakistan will extend its 
helpi11g band to us 1 

There i~ one more aspect. Pakistan is 
imparting training to the sikh extremists. 
That bad been establishej, Now, General 
Zia-ul·Haq, the military H ad of Pakistan, 
has visited fodh. He was kind enough 
to give us the package deal. But my 
submission would be that whatever may 
be the deal, whatever may be inside th~ 
deal it will never work out. Pakistan's 
only purpose is to weak n India, to 
defeat India and to see th. t India is 
divided. They forget that Pakistan is 
itself suITering more confrontatiooist and 
divisive forces inside their country. Take 
the instance of Kurnchi riots. If you 
take the number of people killed in 
Punjab during the last two years, it will 
be almost equal to the number of people 
who were killed in Karachi in one single 
incident recently. They should take note 
of this. I would iike to say that Pakistan 

in Punjab 

should come to terms wilh India and 
should cooperate and eliminate terrorism 
not ODly in India but also in Pakist::rn. 
Terrorism is emerging as an iotematiooai 
phenomena. All must cooperate and 
work together to eliminate terrorism. 

I would like to come to another aspect. 
As far as the statement of the Home 
Minister is concerned, I would iovite his 
attention to one thing. There bas been 
seizure of documents from the terrorists. 
What is the motive behind the terrorists ? 
How do they want to manipulate it ? 
Some documen1s seized from the leading 
terrorists indicate that there was a 
dMailed plan and strategy or the milit;mt 
group. The document revealed pluns to 
kill two Sikhs and l:.iter own re!:iponsi· 
bility on bi;half of Shiv Sena and Balidani 
Jatba. The document also revealed plans 
to kill Nihangs and hold Shiv Sena· 
responsible for that. 

Their only purpose is to create a 
condition in which Punjab is divided 
between Hindus and Sikhs and some of 
them are manipulating this situation. 
They are compiring to· see that Punjab is 
divided. They want ~ommunal division 
not only in P~uj;1b, but all over th= 
country. That· is why, my submisson is 
that the Home Minister should be very 
careful about this and the nation should 
be alerted th 1t such p10,Jaganda should 
not be taken seriously and we must stand 
united to fight against the terrorism. 

Some s:rong steps are necessary. Many 
things have been debated in this respect. 
I would urge upon the Home Minster to 
see whether the people who art: openly 
convassing for the disintegration of the 
country <1re entitled to be the ci!izens of 
this country. I would say that their 
citizenship rights should be with,nawn 
fortbwhh. They should not be'laUowed 
to work against the unity and integrity of 
this country aml at the same time take 
all the advantages as citizens or this 
country. 

Communal parties hava done a lot or 
mischid. The country has been parti· 
tioned by them. Now frc~b attempts 
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have been made to furiher disintegrate this 
countrS. Should we allow them tll flourish 
in this country 'r We shou'.d consider ban-
nin1 aU the communal p;irlies so that our 
system can grow with h.ealtb and vigour. 

The time has come when the Govern-
ment should positively act to sec that the 
religiou!I plilCCS are not used for political 
conspiracy altd for political purposes. 
We have the experienc~ of Blue Star. We 
h:we seen bow the Barniila Government 
have thrown out ter1 itories Now again, 
I am told that almost all the Gurudwarns 
in Punjab a re under the control of Lerra· 
rists. whcrefrom all mischiefs h~we been 
initi~ted. We must be very very careful 
about this. If rossible, the matter. 
should be ex;imined in consultation with 
other poli1ical partie~ :ind definite steps 
should be takco to see that religious 
phiccs arc not used as p!aces of political 
conspiracy and poiitical activities. 

Another aspect that I would suggest is 
that the dip!omatic move must be expedi-
ted ta see that Pak:stan or USA or any 
other fo;eian country do not indulge in 
the activity of helping the terrorists either 
directly or indirectly if they mean friend-
ship and cordial relationship with us. 

As the Honie Minister has rightly ini-
tiated, the process of mobilising the publ c 
opinion should be expedited all over the 
country. .The public op.nron should be 
mobilised with the involvement of all the 
political parties, irrespective of 1heir ideo-
logical diff eret'.ces. We must unite on 
this issue and work together to create 
public opinion against the religious funda-
mentalism and communalism. 

• 
Please do not look at me Sir, I am 

concluding. About the weaponry that is 
being seized, absolutely we h;1ve no infor· 
mation as to from which counhy they 
have been coming, f1om wh:ch country the 
terrorists are getting those weaponry. Jt 
must be checked up whether it is coming 
with the c~nnivance of that particuh1r 
Government or it is coming clandestinely. 
The nation should pe enlishtened about 

lh·s aspect so that we kaow who is our 
friend .-..ad who is our foe. 

Sir, since you are no! prepnred to bear 
with me, tbe bst word of mine would be 
let there be a spirit of unity and integrity 
alt over the country generated through the 
efforts of everyone. 

MR. SPEAKER : I was just lookin1 
at you because I was listening to you 
intently. 

PROF. MAOHU DANDAVATE: So 
you were catch:ng bis eye as a Speaker. 

MR, SPEAKER : Sometimes it has &ot 
to be done like that. 

SHRI SAJFUDDIN CHOWDHARY 
(Katwa) : Sir, this is for the first time 
th<1t l take part in th:s debate on Puniab 
with son'le positive development at sight. 
This deve!opment cons:sts of two vital 
clements. One is the growing effort w 
mobilise the masses and the second is the 
courageowi stand taken by the Chief 
Minister, ~hri Barnala and a large section 
of his party members. 

About the first thing I must s~y that 
the question of mobilising tbe masses 
actively aguinst the terrorist frrces was 
long over-due and it is not that what we 
want to achieve in this rt:spect has been 
achieved to the extent that is reouired. 
Yet a beginning has been made ~nu all 
the politic~d parties have come to an 
agreement to take up the campaign for 
the unity and integii y of the country and 
tight aginst the divisive forces understand-
ing the gravity of the situation that the 
whole co~ntry is facing today . 

In this, I must say, that all who have 
come to this agreement wiH have to parlia 
cipate fully and will have to see that e<icb 
and everyone of their party member 
should take active part in this campaign 
Merely speeches would not suffice in the 
present situation. The masses would, be 
required to b-:: mobilised to resist the 
terrorists' attacks and some kind of tbJ"ust 
may be required to be giveo to them and 
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can see some ray or hope, I think, there 
should not be any nation1I political party 
who would demand something that would 
really jeop:usi11e the particular develop-
rpent that is taking place. Everybody is 
en1 it led to hold a rally and all that is very 
good. But now at this particular juncture, 
if J'OU demand army 1 ule, or you .demand 
President's rule, that is really going to 
warsen the situation. That ~hould not be 
do!ie. In th is I must say that when we 
can see some positive development, and 
we b.1ve seen reports earlier also that the 
outside elements, the imperfalists, would 
try to disturb this p:uticutar development. 
There may be an attempt to desperately 
strike at different areas. At that time 
also we should not iose our patience nnd 
sho~ld not juJt see certain things in a 
str<'Y m<lnner. We must see things in 
their proper perspective and see clearly 
what t\1e terrorist forces or the anti-
national forces want, we should not fall 
into any trap and see that this type of 
situation does not occur. We must take 
note of these three or four points and 
move in tlie ri8ht direction and stand by 
the ma .;;es. They have shown that they 
are for the country, for the unity of the 
country ; they are against fundamentalism~ 
and they are per.ce loving. People have 
shown that during the elections and 
during Longowal convention. It is a 
heroic deed that they arc doing and we 
should not lose sight of it. We have been 
provided with an opporiunity and we must 
make the best- use of it. With these words, 
I conclude my speech. 

PROF. N.G. RANGA (Guntur): Mr. 
Speaker, Sir, I welcome the tread of this 
debate and I am very glad that my hon. 
friend, who just now spoke for the 
Communisls (Marxist), h:ts taken a very 
constructive I :ne in his Spl.:ech. I would 
Jike to remind him, however, that only 
this morning in the statement made by 
Sardar Buta Singh, the position of the 
Government has been made very dear 
indeed that they wish to extend whole· 
11earted end fcomplete support to Barnala 
Government and they appreciate the 
courageous stand, fortunatc1y succesful 
stand, 1hat he bas taken at this juncture. 

Therefore, he n~d not entertain any such 
fears at all in resard to the atmosphere 
sought to be created by certain pofftical 
elements also that there might be President's 
rule in the offing. But at the same time, 
we must also be very careful to expect the 
Punjab Chief Minister to play his role on 
the other side of this constructive 
approach,' and that is, just as we should 
not think in terms of President's rule 
things, he shouJd also, as also his suppor-
ters, "Should not try to out-herod Herod 
himself and then begin to mouth the 
demands that are being raised by certain 
people, the wrong demands, the unpatrio-
tic and impossible demands that are being 
re ised by his opponents, the so-called 
Akalis, not the ~kali Party, ancl making 
it more and more difficult for the Central 
Government to implement this accord and 
strengthen the atmosphere of mutual 
friendship, national integration and har-
mony. 

At the same time, let me confess havina 
made a mistake in supporting at that time 
Master Tara Singh and others in their 
tight for separation and creatioa of this 
danger0us geographical area into a politi-
cal entity. We made a very great mistake 
and I hope we wouid not repeat such mis-
takes hereafter, and then think of linguis-
tic unity and the rest of it. Years ago I 
was in favour of it. Even now I have no 
objection· provi<!ed the peopJe ·living ,in 
one particular linguistic area and having 
their own State do not try to create 
trouble for the neighbouring States, just 
because they have got some minority 
speaking their language, It has happened 
recently on the West Coast where my 
friends have burnt their 119gers very badly. 
We have also burnt our fingers. Every-
body has done that. Let us be forewarned 
in regard to that. 

MR. SPEAKER : The only problem is 
that we do not learn from history. 

PROF. N.G. RANGA : Seventy-five or 
one hundred thousand acres of land to be 
g.ven to Harayana-wbat is all that I do 
not understand ? What does it matter if a 
few thousands of Hindus remain there 
claiming to speak not Gurmukhl, but 
Hindi only. We have got to get over this 
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kind of madness. I have been trying to 
argue with my friends from Haryana but I 
could not carry conviction with them. All 
this trouble in Punjab is a warning to us 
all over India not to play with this kind 
of disruptive clements and disruptive 
forces. 

It is not high time for us to. come to 
rtal:se what we failed to realise when we 
agreed to have that wretched Pai tition, 
i.e. we should have bad a separa:e and 
different political system of ruling our-
selves in regard to our border States ? We 
failed then and we paid a bitter price so 
far as the North Eastern Fruntier 1s coo• 
oemed. In opr enthusiasm, we did not 
realise that from Kashmir right down to 
R21jnsthan wc would have a border 
trouble. Now we have had the bord,er 
trouble. Therefore, these arc;1s have got 
to be given a separate statement. In these 
places we should not try to enj0y this very 
costly luxury of having the British pattern 
of parliamentary system where one p;lrty 
goes on saying 'yes' and another party 
thi1.k s it proper for itself to say 'no' all 
the time. This is a disruptive f<.:irce. 

Therefore, we should begirr to think in 
terms of what is known as the "Panchayat 
s .... ~tem". We did think of it und we 
e~lled it 'Gandbian'. Later Jayaprakash 
N rain flj, tcd with it. Now so mnny of 
us also have been talking about all party 
government nod coalition aovernment. 
Now the situation in Punjab brings it to 
1 he f 01 e. You handed it. over and it is 
true that the Akali Party got a majority. 
Js that any reason that the Akali P<trty 
should have forrflied a C::binct only of its 
own party members ? Is it not open to 
them and would it not have been str.tes-
man like on their part to have invited the 
other people also to come into partner-
ship on a pro rata basis ? Why should we 
not make an experiment with this kind of 
a svstem ? Not only here, but it can done 
the.re in Mizoram also irnd the d•~Y after 
tomorrow in Arunachal and Assam aod in 
v.1rious other places too. Cachar people 
::re having a bad time in Assam ; and in 
so many places it !s goine on. 

( /nterrupllons) 

15.37 hrs. 

[SHRI SHARAD DIGI-IE in the Chair] 

Even if you must enjl)Y !he luxury of 
one party ruling' and all other parties 
being kept in the opposition all the time, 
blockin.-: each other's progress, would it 
not be wise on our part to begin to make 
an experiment if not in the heartland of 
Jodh, at least on the border areas so that 
we can have an all-party government ? 
In Haryana and in Punjab, you cvn 
certainly have an expeiiment in this 
direction. Io this way we may be ;ible to 
strengthen ourselves to fight those elements 
and forces moving in the direct ion of 
disru;ition. 

SHRI DJNESH GOSWAMI 
(Guwahat i) You should influence the 
Prime Mmister to accept this view. 

PROF. NG. RANGA ; I do. not 
want to take much time of the House. 
But at the same time I want that our 
friends give some thought to these things. 
How else can we go about it ? There is 
Mr. Badal. He was here as a Minister 
to start wi-th and Mr. Barn.ila w:1s his 
chela. When he went over BS Chief 
Minister, Barnala wns his very favourite 
nominee here as a colleagu1;: of my friend 
Prof. Dandavate, as the Agriculture 
Minister. We all liked them nr1d thi.'y 
too luved each other. Now power came 
in the way. 

PROF. MAOHU DANDA VATE 
Their love was not blind. 

PROF. N.G. 
separated them. 
rdalionship. 

RANG A Power 
It bas poisoned their 

But He we going· to keep Mr. Badal 
all the time in jail ? The British thought 
that they were going to keep us in jail for 
ever .i.nd ever, but they hnd to release us. 
Similarly, , Mr. Badal would have to be 
released either the dtty after tomorrow or 
the day after that. Then, is he to be 
kept in poi1tica! exile 'I Is he not to be 
given an opportunity to make his 
constructive contribution ? We must 
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think on thi.:se liacs. Bring them al! 
together. Today, they are chemics ; 
tomorrow, they can be friends. Enemies 
today for the sake of power ; tomorrow, 
they may be friend's in their co-operathc 
effort to strenglhen India's unity and 
pattiotic feelings. On these lines. I want 
Mr. Barnala also to begin to move. 

Theo the1e is the question of those 
JoJhpur prisoners. Everybody goes on 
s:,,ying in Punjab, from all sides. release 
them and release them. We have no 
objection to release them, I for one have 
no objecti't>n in relcnsiogt them. But at 
the same time, there is the qu..:st;on of 
discipline. Defence forces h .. ve their 
own esprit de corp1. They are not 
like us. 

PROF. MADHU DANDAVATE 
They are not the defenc~ people. 

PROF. N.G. RANGA : They are 
much better behaved. They have a sense 
of unity' among themselves. They would 
not like their discipline to be played 
with. And it seems in the manner in 
which those misguided young fellows had 
done at that most unfortunate juncture 
or our national life. I would like to 
make an appeal to the Prime Minis!er, 
the Home Minister and the· Defence 
forces behind them to think about it and 
t~y to release them as soon as possible 
and remove these wretched thorns out of 
our body politic. please Sir, without at 
the sametimc upsetting the defence forces' 
sense of unity; sence of discipline ; sense 
of tsprif de corps and with their consent 
we shou~d be able to do this. The 
sooner, the better. Then better relation. 
would come! to prevail in Punjab. 

Then there a1 e these terrorists. Who 
are they ? Are they all lodians ? I do 
not know. Are they all Indian minded 'l 
I do not know. Are there no outside 
forces behind them ? One of those great 
men· were here with us. We were 
hob-nobbing and we have no objection. 
We have got to learn to embrace each 
other and at the sametime negotiate, I do 
not know at what stage ; in what manner 
aoy kind of negotiations have been carried 

on or initiated yesterday or day before 1 
Bu~ certain~,. effor:s ~ave got to be made 
to improve our relations with Pakist; n 
and yet let us not forget the fundament1l 
forces that have kept India and P<i kista n 
apart and that i:ire likely to keep them 
apiirt also. There are fundamenlal 
elements-social as well as political- on 
this side as well as on that side, war :ng 
asainst e:.:ch orher, creatitta troubles 
between us. We must be able to over-
come aJl these things, It is not a 
one day's solution, one day's problem. but 
nevertheless, it Is the problem that is 
facing our country all the time and we 
cannot forget that serious problem. 

It is only Pakistan ? Behind Pakist••D, 
how many. other countries, f1om ihe 
West, from the East and from other s des 
are th re 'l Therefore, it is high Lme 
tt.at we a IL get together. My hon. friend 
-rhe communist friend-has sa:d. these 
efforts should have been made much 
earlier. 1 agree with him. But some 
efforts were made. The freedom fighters' 
peace march had taken place there in . 
Punjab. Our own Sun ii Dutt has also 
developed that mood. There is another 
Saint Tbapa Apte also from Maharashtra, 
who marched from Kaayakumari dtiht 
upto I tbi'nk Himachal Pradesh trying 10 
bind all together. All these cffo1 ts nave 
been made. Let us improve upon <ill 
those efforls • by assuring them .that 
different political parties in this House 
are united, and willing to work together 
in this direction-in the direclion cf 
helping our people to remain together 
in the consolidation of India"s unity. 

Sir, I wish to congratulate. I 1eitc.:ralc 
the congratulation. My hon. frier d had 
already offered to the people. lo the 
masses among the sikhs, to the- peorle of 
Punjab and more specially to the c11:ef 
Minister of Punjab. Yet, there is one 
effort, i.e. a Sardar who has scoreJ over 
him, and Jed the way for all of us, indeed 
in our country. When the hish priests in 
the Golde11 Temple, Amritsar, pnsse<l 
their act of ex-communication and 
demanded the Home Minister of fodia to 
10 and prostrate before them, he p'Vc 
first place, priority to his loyalty to 
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India 'and bis submission to Jhe country 
before every other duty and I bad that 
Home Minister and be is our Home 
Minister. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : J think the hon. 
Speaker for allowing the discussion on the 
Punjab situ\tion, over which the entire 
population in our country is very much 
a&itated and worried. 

The happenings in Punjab are causing 
a Jot of anxiety to I.he people all over the 
country. In pa,rticular, during the last 
few months, very important rolitical 
leaders, judges and very high officials are 
being killed, creating a feeling among the 
public that the situation bas worsened, 
and there is no security 'even to such high 
dignitaries. Earlier, we were witnessing 
the dastardly incidents where innocent 
people going in buses were butchered. 
Now things have taken a different turn. 
Unfortunately in the SOPC elections, the 
group which is opposing Shri Barnala bas 
won the elections. Subsequent develop· 
ments have been explained iQ the note 
Riven by our Home Minister. I will not 
go into the details of those things. 

Jn these circumstances, I really congra-
tulate Shri Baroala on behalf of my party 
for the brave and courageous stand he . 
bas taken, i.e. in not submitting to the 
hukmnama of the high priests who, in the 
name of religion, wanted to negate the 
people's verdict g1\len through the 
democratic election process. These 
elements had earlier tried, by giving a 
call to boycott the elections. But the 
Sikh masses as well as the people io 
Punjab bad flatly refused it, and .they 
have elected a · democratic Government 
led by Sbri Barnala. 

I a1so conaratulatc the several MLAs 
in the Akali Dal (Longowal) who stood 
stubbornly with Shri Barnala in bis 
endeavours to preserve secular democracy. 

A1 Prof. Ranga has said, large Sikh 
masses aathe:-ed at Longowal village on 

20th February, clearly t~ eKpress their 
solidarity with the Barnala Government, 
and also to give a clear indication to the 
high priests not to mix religion with 
politics. but to confine themselves to 
religious matters. 

It is really befitting that for the first 
time in independent India, a reference 
to a Chief Minister has found a place in• 
the President's Address to both the 
Houses of Parliament. Only the o1her 
day the President of lndia bas congra-
tulated Shri BarnaJa for his exemplary 
courage in uph(jJdina the values of 5tcular 
demccracy. 

The Union Government h:.is many a 
time s:.id that it is standing firmly by 
Shri Darnala. But I am very sorry to 
say that the Union Government is not 
aiving that much help which it has to 
give to Shri Barnala, to win over future 
the large number of Sikh masses who are 
under a different impression, and to take 
more cffecfive steps. 

Prof. Ranga has spoken about the 
release of det~nus in Jodhpur. 

Has not Shri Barnala asked many a· 
time to release at least those innocent 
deAFnus, some young peo.Dle or women 
who were taken into custody because at 
that time they 'were in the Golden Temple, 
because they were the employees of the 
Golden Temple, whatever government 
has taken over, at least, they should 
release a few of them. Otherwise, why 
was that point mentioned in the Punjab 
Accord when they were not serious about 
implementing it 'l Mr. Barnata has not 
asked for release of those persons whom 
the government feel guilty ; ti\: has asked 
to relense only innocent people. Has the 
government examined the matter and 
made a critical study of those persons 
who were detained there 1 Have they 
not found at least S per cent or IO 
per' cerit people who are innocent people 
out of them 1 If the government had 
released at least a few people. it would 
have given an advantage to Shri Barnala 
in withdrawing propaganda of those 
extremist people who are coutinuina it 

, 
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with malicious intention. But be said, 
you are friends of Sbri Baroala. I ask 
the government to think over it 11eriously 
and take necessary steps immediately to 
release innocent people who are detained 
in JoJhp1r. 

Secondly, Mr. Barnula has been 
pleading for implementation of the other 
provisions of the Punjab Accord, leaving 
other things. As far as the transfer of 
Chandigarh is concerned, it is an expected 
thing and the Union Government had 
announced some date earlier very clearly 
by whi~h time Chandigarh will be 
transferred to them. Now it is the 
Deputy Leader of the Congress Party· who 
has st:.ted in unequivocal terms that 
Cbandigarb has to be transferred to 
Punjab, but the only question is how 
much area is to be transferred· from 
Punjab to Haryana, wh!ch issue can 

·be decided. But here this is not an 
issue of any Party or government. But 
I would like to make it clear that 
unfortunately the party interests are time 
higher priority than the national interest 
because if some. steps arc then. then the 
ruling patty's chances m·iy become dim 
in Haryana. It means only after Haryana 
elections arc over, they want to do 
something. I am sorry, this is not 
proper, Mr. Cbairman. The . national 
interests are more important rather than 
the party interests. 

I am happy that the Prime Minister 
bas entered into Accords in respect of 
Punjab and Assam. There the people, 
as per their democratic rights, have 
elected their rcpresenta tives-Akali Dal 
in Punjab and Guna Parishad in Assam. 
The other day in Mizuram People have 
elecled their representatives. 

PROF. MADHU DAN DA VATE 
wherever they have siQne9 an accord, 
they have lost their State. 

SHRI V. SOBHANADREESWARA 
RAO : But that is a different matter. 
Now the unity and integrity of the country 
Is more important than winning elections 
in Haryana. So, in all earnestness, I 
·appeal to the Union Government to 

deviate from this nanow policy of 
preserving the party interests rather than 
the national interests. 

I am happy that all political parties 
have come to an uoderst11oding that they 
have to put their efforts to mobilize Sikh 
masses as well as people in Punjab to 
eliminate, to isolate extremists. Jn these 
efforts, certuinly a sense of security 
among the Hindus should be created. 
Otherwise, a large number of people arc 
migrating; it should be checked because 
we have to live as brothers not oo.ly now 
b.ut in future also, as Prof. llaaga 
had said. 

I am happy that a positive development 
has taken place very recently in respect of 
,government accepting the Mishra Commi-
ssion's Report. I need not repeat the 
unfortunate incidents tbJt have taken 
place in those days wh;ch m~y hurt the 
feelin.gs of a large number of Sikh women 
and youths in particular. Not only the 
eovernment h_as accepted this report. 

I suggest and I request the Guvern-
ment to tnke the necessary, im ncdiate 
steps to t <1ke to task those culprits who 
were responsible for those dastardly inci-
dents which will certainly have a bearing 
on the large number of Sikh youth who 
are now being misgu:ded by the terro-
rists and s'.rch elements wh:ch are enti-
n?tional and. which want a division of 
our country, which are wJrking ngainst 
the integrity and unity of the co1mtry. 
Th:s will go a long way. I request the 
Government to take the steps as early as 
possible. 

With these words, I thank you very 
much. 

SHRI R. L. BHATIA (Amritsar) : Sir. 
Punj~1 b is pnssing through' a very seriou~ 
crisis. The crisis is so grave · th11t never 
before had we su~ a problem, of such an 
acute nature in Punjab. In the begin1:.ing,. 
unfortun.ttly, many of us, especially mem· 
bers on the other side did not understand 
the nature of the problem which Punjab 
was passing through, what was the crisis 
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that was held on January 26 by these 
Khalistani extremists at Golden Temple 
reiterated the Jecbration of Khalistan and 
hoisted ihe Khalistani flag. Tho N,1tional 
Fhg was burnt. 

Not a word of condemnation of the 
cold-blooded murders of innocent people, 
including women and children, both 
Hindus ~nd Sikhs. w11s uttered there. 
Incidentally, the fnct remains that out of 
the 520 people \\ho were killed by the 
terror:-sts in 1986, as many as J96 were 
Sikhs. Jn th!s. S:H 1-at Kh:ilsa, the extre-
mists showered all prnise for the 
murderers. 

The recent events which we arc witnes-
sing now are really fur.her unfoldii:ig of an 
extremists separatists plan ft>r capturing 
the Golden Temple and using it to bring 
into exis'tence a so-called unified Akali 
Dal and its Gove1 nmeot which w~uld aid 
and abet iii every possibte way the Khalis-
tani terror:sts, backed by imperialism and 
the rulers of P:1kistan. The plan must 
have been conceived as soon as the new 
leadership came under Mr. Tt)hra of 
SGl'C. 

PROF. MAOHU DANDAVATE: 
Conceived as well as delivered. 

SHRIMATI GEETA MUKHERJEE : 
Yes, as v.ell as ;Jeli\'cred new. Using 
their religious authoiity and acting under 
duress - I presume that it is under duress 
-the five He::d Priests are seeking to 
dictate terms on how the governn1ent 
elected by the people of Punjab-Sikhs 
and Himlus and others-should be run. 
This is atrocious. R cligk,us leaders have 
no busi1 ess to give their fatwa! or 
llukmnamas on political issues or the 
country and force ministers, political 
leadeis und officials to ~ct according to 
them. It must be remembered that India 
b,,s chosen the path of secular democracy. 
lf such political interference by relig ous 
1cade1 s is altempted, then it will be the 
end or secular democratic set up which 
can never be peimitted. 

The so-called unified Akali Dal Consti· 
tution framed by He:id Priests, is actually 
a fig leaf to cover Khalistani designs. 
The use of the words 'Khalsa Panth' as 
an independent and separute nation whose 
polilicel goal is pre-eminence of Khalsa ii 
a proof of that. Why independent ? That 
word has a significance. That sbo11ld be 
remembered. Now, in this si! uation it 
goes without saying that the new silver 
lining thnt has appeared has also to be 
taken with both hands i.e. Shri Surjeet 
Singh Baroalaji's stand in courngeously 
fighting and not surrendering to these so 
called religious leaders meddling with 
politics, actually ocling ns a screfn of the 
terrorists. ~ o. we must give all possible 
support to Shri Barnalaji and I believe if 
folJowed up prop~rly Barnalaji also pro-
bably will have to go a long way. I 
believe he will go and we hope he will go. 
If it is followed up properly then there 
can be a new opening for a crucial b<ittle 
for sepurating religion from polit:cs which 
to-day is one of the molt essential ccm-
ponent in the fight for national integra· 
ti on. 

We are very happy that all pa1 ties met 
recently and have agreed to come to an 
Action Plan. I do not want to rake up 
all the past though much can be s~tid on 
many counts. But only I would like to 
point 0u· here that the heroic role of our 
party in Panjab should be fcommended 
that at the cost of precious lives of our 
comrades they worked for Hindu Sikh 
Unity, if I may claim a pride. It is not 
our sectar'an pride. We have tried to 
take other p:1rties along with us. 

I am sorry, the role of the jHindu 
communalism shoald not be . brushed 
aside. It should be remembered. I may 
not n'me any paJ'ty at the moment. 
Everybody knows who are those who 
wanted resignation of B·1rnalaji till the 
other day. The point now .is how to help 
Shri Surjeet Singh Darnala. Thell there 
is the question of Panjab Accont Now 
the question has arisea that we have set 
up Commiss!ons, etc. To our mind the 
Central Government mi.Jst take a meaning-
ful in:tia1ive and find a political solution 

• 
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to the territorial and river disputes in the 
spirit of Punjab accord. This is not the 
business of Commission. This has be'en 
clear that the Commissions are not solving 
the problem. This has to be solved 
politically, on political basis. Shri Bata 
Singh in his statement has said that the 
Central Government will do every thing 
for it. We would like to know what 
steps are being taken. I hope those steps 
will really be taken. 

But for that I must say that the major 
parties will have to ris~ above the narrow 
electoral interests ; otherwise, there cannot 
be any political solution. 

SHRT . BASUDEB ACHARIA : The 
hon. Minister c.incerned is not in the 
House. 

SHRI No\RAYAN CHOUBEY: 
Punjab is a serious matter. 

MR. CHAIRMAN: He has taken my 
permission and he is just coming. 

SHRIMATI GEETA MUKHERJEE: 
This is one of the most crucial part of the 
debate-how the P.~njab Accord has to be 
implement~d. 

SHIU NARA.YAN CHOUBEY : Then 
let us stop and start when he comes back 
to the House. 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON) :-:.He is not absent. 
He is coming back in two minutes. 

SARIMATI GEETA MUKHERJEE: I 
hope the Minister present at the moment 
in the House bas taken charge of the 
situation. 

PROF. MAD HU DANOAVATE: 
There might have been re-shuffling of the 
portfotio. 

SHRIMATI GEE.TA MUKHERJEE : I 
hope not. 

Anyway, as I 9aid the m;\jor partios will 
have to rise above electoral interests. If 
I may s<i:y so Conaress (I) wii i have to 

speak in one language both fo Panjab and 
Haryana. That is absolutely esscntia1. I 
hope that will be done. 

PROF. MAOHU DANDAVATE: 
They believe in bi-lingual State. 

SHRIMAT-1 GEETA MUKHERJEE: 
Now, the religious places must not be 
allowed for political purposes. For that, 
proper educational campaign and adminis-
trative measures have to be taken. Sir, 
in the case Jodhpur detenus, I believe that 
everybody would agree with me-I agree 
with Bhatiaji who just before me spoke 
about this-that this detenue will have to 
be screened and those found innocent will 
have to be set free without any further 
delay. Then, the culprits of Oelhi riots 
and riots in other places like Kanpur and 
Bokaro have to be punished. Without 
that any amount of confidence cannot be! 
built up. On the Punjab Government 
side, strong and stringent measures should 
be taken against the extremists. I hope 
that will be taken by the State Govern-
ment. 

Now, about the campaign. as I said, 
the working class of Punjab have been 
campaigning and among the reasantry 
also some campaign is attempted, some 
initial efforts, however small they may be. 
are made and a break-through has to be 
made by all J')arties. Now, what woqld 
the aim of that campaign 1 The aim of the 
campaign is to mobilise peorile first to 
support Mr. Barnala's correct positions 
and to help him to be more firm in his 
action. Secondly, it. is impo tant to call 
for a separation of religion from politics 
as well as the State-both at the level of 
States and at the Centre. Thirdly, we 
must expose ~he real face of terrorists and 

· separatists as not only anti-Indian but 
also anti-Sikh. Fourthly, we must expose 
Hindu communalis1s who preach the 
theory of .. revenge" and "retaliation" 
in any form and who want India to bc'a 
''Hindu nation". Fifthly, we must caU 
for deterrent punishment for those who 
organise kiiiings of innocent persons, 
including tho!!e who organised the anti-
Sikh riots in November 1984. Sixthly. 
we must demand screening of the Jodhpur 
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detenus and release of those who are 
found innocent. 

Sir, now is our final moment. I think 
we really have to make a. very sincere and 
concerted effort . for winning this battle. 
Otherwise the history will not stop at that 
situation. The whole nation should unite 
and forge together and so forward and 
once for all see that the integrity and 
unity of the nation are fully safeguarded 
through proclamation by deeds, not 6y 
words alone. 

PROF. MAOHU DANDAVATE (Raja-
pur) : Mr. Chairman. Sir, on more than 
three occasions I initiated the debate on 
Punjab in this House and I assure you 
that I du not wish to repeat some of the: 
arguments and the points which were 
covered in the course of the discussion on 
earlier occasions. 

Sir. I would like to concentrate mainly 
on the statement that the Home Minister 
b'.1s made this morning in the House and 
I will try to draw the attention of the 
House and through you also of the Home 
Minister who is absent so th<1t more 
effective actions can be taken and the 
situation C'\fl be saved. 

Sir, in bis statement. the Home Minister 
said: 

' . 
"On 30Lh November, 1986. Shri 
Gurcharan Singh Tobra was elec~ 
ted President of the Shiromani 
Gurdwara P,1rbandhak Committee. 
Immediately thereafter, the SPGC 
disbanded the Special Task Force 
earlier raised by them for keeping 
the terrorists out of th~ Golden 
Temple Complex. At the meeting 
of the Executive Committee of the 
SPGC held at Amritsar on 24th 
December 1986 the high priests 
were appointed ... " · 

Sir, you know that they issued the 
'Hukumnama'. Sir, I would like the 
Government to go in depth of this issue. 
They bad definitely indicated here that 
certain developments have taken place 

Shri G.S. Tohra was elected as th~ Presi-
dent of the SPGC Executive CommiLtcc. 

But, Sir, I would request, throueh you 
!he _Home Minister to make a thorough 
mqmry whether there are Members sitting 
in lhe Ruling Party or whether there are 
Members sitting in the Opposition parties 

· "".ho hel :ied particularly the represeota· 
ttves of the Gurdwaras outside Amritsar 
to ~upport Mr. TohrCi, and for petty 
fact•onal politics and personal rivafries 
they saw to it that Mr. Tohra was elected 
and many things that followed. I would 
like this particular point to be investigated 
thoroughly. The newly elected officials 
disbanded the task forco, n~w high priests 
were elected. Prof. Darshan Singh Ragi 
was ~lected the Acting Jathedar, and then 
he issued, as I said earlier, the Hukum-
nama .• 

Sir, I would like to raise tho very 
fundamental point, and I am :>ure that 
the entire House will agree, and particu-
larly Prof. Ranga who happened to be the 
Member of the Constittent Assembly, will 
recall the debates. of the Constituent 
Assembly and I am su1e he will agree with 
me, t~Me. is a question of secular politics 
that _is mvolved in the entire episode. 
I raise the fundametal issue tbat was dis· 
cussed in tho Constituent Assembly whether 
religion ancf politics should be separated 
or not, whether the religious institutions 
should be allowed to interfere with the 
polilics of the country or not. Sir, that 
problem was di!eussed in depth at the 
Constitutional Assembly, but unfortu-
~ately to Bill was enacted, no administra-
tive steps were taken which would have 
given effect to the sentiment of tbe over· 
whelming Members of the Constituent 
~sse~bly and that is the malady of the 

31tuat1on. Let us come to grips with the 
Problem. 

I would like to pose a question to all 
the Members of the Akali Dal -·why only 
to Mr. Bade! 7 I will poso that question 
to· Mr. Barnala also. Sir, I ha~o great 
respect for him. he happened to be my 
colleague in the Cabinet of the Janata 
Governme~t. I had seen him working 
in the Cab10et, I .. have no malice towards 
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bim. But at the same time I would like 
to peso that question to all concerned <.ind 

·in that I would not spare Mr. Barnala also. 
And my question is : Are you prep.ired to 
take a secular stand that 'we will not 
allow the religious dictates to interfere 
with the politics of the country 1 And 
here I would like to quote the Constitu· 
tion. Sir why talk about only oae pJrti-
cular fac;ion . of the Alcali Dal, why talk 
about Prof. Darshan Siogb ? I would like 
to PUt a question to my colleague and 
friend, Mr. Barn1la that will once again 
have 'ii second look at the constitution of 
the Akali Dal. Sir, do you kno N that the 
primary membership of the Akali 0~11 is 
OPen only to one who belongs to 'sikh 
community 1 Do you know that h our 
democratic party there is a rule that any 
adult who subscribes to the philosophy 
and principles of the party can become a 
primary member 1 But only an active 
member can become an office bearer of 
the Party. That is what our Janta Party's 
Constitution says. But in Akali Dal .. Sir, 
there is one more clause and let Mr. 
Rarnala express bis opinioa. It is not a 
fact U1at according to the constitution of 
the Akali Dal only one who is an 
amritdhar; Sikb can be an office bearer of 
the Akali Dal 1 

SHRI V!RDHI CHANDER JAIN 
(Barmer) : Who is Amrltdhari 1 

PROF. MAOHU DANDAVATE: 
About amritdhart please go and consult 
lbe experts. But I want to ask 
Mr. Barnala that even as for 
as the party tba t he leads is concerned, 
is it not a fact that only ooe who happens 
to be an amrltdhari Sikh can be an office 
bearer of the Akali Party ? Is it not a 
fact that when all these disturbances took 
place and when the newly appointed high 
priests gave a new fiat and tried to inter-
fere with the internal politics of Akali Dal 
and told all of them, 'you give your resig-
nations tomorruw by 5 o'clock', ~the Chief 
Mi"n1ster of Punjab had also come ou.t with 
a statement, we are not against the Akal 
Takht a$ such ; we are not against tbei; 
authority. B1.1t tbey ought to have t.1ken 
into account our point of view ; they 
ought to have been auided by certain 
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principles. and cert a in policies and then, 
they oaght to have taken a decision. Sir, 
there is only a small difference between 
"tweedlelum" and "tweedicdce". H my 
friend, Mr. Barnale wants to come tl> grip 
with the problem, be should not be run-
ning wilh hare and hunting with hoacd. 
It is not going to solve the problems. 

And, therefore, will he show the 
courage to s.iy-will he be prepared to 
tell-Mr. D:trsban Singh and ot~ers that 
we are prepared to redraft the consti£ution 
of the Akali Dal and this Party will not 
be open only to the members of the Sikh 
community but to all. Why leave it to 
Mr. Darshan Singh only ? Mr. Barnab 
will have to take a leid in this mc1fter 
and he will ·have to tell the secular.sts in 
this country that just as you are secular in 
this country, we are prep a red to' take that 
stand. Unless it is done, these toub!es 
will continue to happen. Can we imagine 
today Sankaracharya giving a mandate to 
Mr. Hegde, resign from the membership of 
your Party ? Tomorrow can you imagine, 
Im.im telling Sheikh Abdulah in Kashmir, 
you step down from your position or 
resign frotn the membership of the.Party? 

AN HON. MEMBER : In Kashmir, 
there is Faroo'q Abdullah now. 

PROF. MAOHU DANDAVATE : I 
am sorry. It was the slip of the tongue. 
I am glad to say that they take cogaizance 
of only the slip of the tongue. Therefore, 
I retrace my slip of tongue and I would 
say. if some Im:i.m says, F;.1rooq Saheb, 
you must also resign from tbe membership 
of the Party and tomonow by 4 O'Clock, 
can you tolerate it ? These thinas go on 
happening in this country whether they 
concern Hindus, Muslims or Sikhs. The 
politics of this country ,_will continue to-
remain polluted and nc body is prepared 
to take a firm stand on this particular 
issue. Everybody· wants to see the 
seasibility and sensitivity. So long as 
Barnaht or any other si.:cuon of the Sikh 
community of the Akali 0 .. 11 is not 
prepared to take the secular stand, today 
you can have hotch potcb aarcem..:nt and 
solve the crisis :rnd solve the problem. 
But the prob1em will rise over and over 
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again. I may g~ve an illustration. The 
chairman of my Janata Party in Punjab 
also is a member of the Sikh community. 
Mr. Kripal Singh. But tomorrow if the 
Akal Takht gives birn the mandate, that 
you resian from the membership of tbe 
party, my chairman who happens to be a 
Sikh in Punjab will have the courage and 
confidence to tell t~em. To Heli with 
your directive, I am not going to resi11n 
from the membership of my party~ That 
is the stand that the Sikhs belonging to 
the secular party are prepared to take. 
whether they belong to the Janata Party 
or the Communist Party or the Congress 
P8:rty. That stand, they are prepared to 
take. Are the Akalis prepared to change 
the constitution and have a new stance 1 
Tbat is the question that it to be asked. 

In this context, J ~ould like to make 
a constructive prop\)sal tu the rulioi 
Party and also to my colleagues in the 
Opposition. With a common agreement 
and a consensus, let us introduce a Bill in 
·this P .i.rliament to give effect to ·he real 
spirit of secularism that we will not allow 
any section in ·poliLics to be socially 
boycotted. I am not referring to any 
particular community. Sir, it happened 
in different communities. In the oldeo 
days, soci:.ll reformers were "boyocotted 
for years together, in the Hindu fold. 
They were boycotted in other communities. 
In the Sikh community, a number of 
persons were excommunicated. The 
former chairman of my Party in Punjab, 
Mr. Harbbaj,ms Sinw:h was boycotted. 
He said, bell with your boycott. I shall 
go ahead with my socialist politics in 
Punjab. He did not bow down. The 
time has come wben we must try to 
evolve consensus in this House and let us 
introduce a B1!1 by which social boycott 
of any section will be mude an iUegal 
act. I will tell you how that will harm. 
In my own State of Maharashtra, tragi-
cally eo.ou&h, some of the landlords who 
belong to the caste Hindu community 
t0ok a decision at the rural level, that 
those agricultural labourers who are 
belonging to the Scheduled Caste commu· 
nity. will be socialJy boycotted, they will 
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not be • allowed to take drinking-water 
from the wells and no landlord will keep 
them as agricultural' !ahourers on their 
~eJds_. Such acts have been taking place 
&n different communities. This does not 
should confine only to sikh community. 
Therefore, a time has come when we must 
evolve a consensus in this House that 
social boycott will be made an illegal act 
just as dubbing anyone as a scheduled 
caste person and subjecting him to untoJd 
hardships has been made a crime in this 
country. Social boycott io this country 
has to be made a crime and it must be 
actually made on the basis of a law to 
be enacted io this House. I would make 
a co,ncrete proposal that this should 
be done. 

. SHRI VJRDH! CHANDER JAIN : 
Social boycott comes under socicil 
prohibition. 

PROF. MADHU DANDAVATE 
Already, social boycott has taken pla1.:e. 

16.31 hrs. 

lMR. SPEAKER in the Chuir] 

I was. makina two concrete prop~sals. 
l would hke to use your good offices. 

MR. SPEAKER : Sure, Sir. 

.. PROF. MAOHU DANDAVATE: 
Firstly, let all the parties including the 
Akal1 Dal make it explicitly cl~ar that 
will chao&e our coostitutiqp to see ti:.~ 
membership party will not be restricted 
only to one community. Secondly, social 
b0ycott in this country will be made ille· 
g,d by an enactment in this House-
wbether the Harijaos ure boycotted . 
whether social reformeis of Hindu com: -
m~mty are. boycotted ; whether social 
retormers amon11 the Mus;irn communities 
a1e boycocted; whether social reformers in 
the Sikh communities are boycotted . or 
d iss1dents amo9g them are boycotted such 
social boycolt will be treated as iilegal 
That is what this House must enact. j 
plead for this. I aotic!pif'tc ~our. consent. 

MR. SPEAKER : Yes, Sir. 
.... 

PROF. MADHU DANDAVATE : I 
wouid like to refer to ooe' more aspect in 
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the context of the law and order situation. 
Recently, a big bank robbery took place 
in Jalandhar. You must have read the 
report. The extremistic and terrorists 
remained oo the premises of the 'Jank for 
one hour and forty-five minutes. Here 
again, I do not want to bring in the 
technical issue whether law and order is 
the responsibility of the State or whether 
someone-else is involved. I want to tell 
this House that as early as in 1983, from 
the Centre, recommendations bad gone to 
all the Bank authorities io different parls 
of the country that they must make ccrta.n 
security arrang.::ments in the bank ; they 
must have an automatic alarm system and 
they must ensure that safety and S\:curity 
of the bauk is actually ensured and for 
that whc.ttevcr assistance is necessary from 
the Ct:ntre, th 1t will be made ava.lable. 
These recommendatidns were made as 
early as 1983. Here, the extremists 
entered the Jalandbar Bank. They re-
mained for one hour and forty-five 
minutes Probably. the police were para-
ding in the streets to find out whether the 
culprits can be fouad out in the other 
direction. While, th~y were running 
away in some other direction. This is 
whrit is happening there. What is "the 
Centre doing as far as the responsibility of 
the banks is concerned ? This is not the 
first time. Rs. 5.7 crores have been 
looted from the Panjab National Bank's 
Br:mch in Jalandhar. 

,SOME HON. MEMBERS : It is 
Ludhiana. 

PROF. MAOHU DANDAVATE : I. 
am sorry, it is Ludhiana. Probably, 
because I have mentioned Jallandhar 
somebody may try at Jalandhar also. 
Rs. 5. 7 crores were looted by gangsters · 
and extremists who remained therefor one 
hour and forty.five minutes. What were 
the Joc,ll pol ice doing ? And the Centre, 
which is also supposed to be in charge of 
banks, the nationalieed b~rnks, what v.ere 
th~y. also doing 1 That aspect also has to 
be taken into consideration. 

The Barrala Ministry condemned the 
call for Sarbat Khi1lsa of April 29, 1986. 
That is what is stated in the statement 

and described it as a conspiracy of the 
foreign forces to destabilise the Indian 
socie[y. This is the statement that the 
Mioislry has made from Punjab. The 
Barnala Ministry h.is made the authentic 
statement. Oo the basis of this, I would 
demand that the Centre in cooperation 
with the $[ate Government should pro-
duce a whlre-paper to tell this House in 
what form there bad been a collaboration 
between the foreign forces and some ele-
ments in this country. It is a very 
dangerous thing, if it is happening. We 
cannot just go by the statement or 
Barnala Government that they are trying 
to destabilise the Government and we 
have an evidence. Jf you have an evi-
dence, tak«<. the entire country into confi-
dence. Let the Centre take the Parliament 
into confidence and we can mobilise public 
opinion because whatever be the differen-
ces amongst the political parties, as far as 
the stability of the country is concerned, 
the entire country will stand like one man 
if it is proved that a foreign power is 
involved. Therefore, merely making a 
statement on behalf of the Ministry is not 
sufficient, let the White Paper be pro-
duced. • 

We talk so much about tre implemen-
tation of the Accord. We had t.1lks with 
the Chief Minister, Mr. Barna!a. His 
agonies are that he is facing troubles. 
Extremists' hands are strePgthcned be-
cause no political support is coming in the 
form of implementation of the Accord. 
As far as this Accord is concerned, ! have 
a copy with me, if y,m ask me a plain 
question-please do not feel that I am 
rubbing you the wrong way -as to what 
has happened about this Punjab Accord, 
how much has been implemented, all 
that I will say is only the signature on this 
Accord has been implemented and nothing 
else. That is all that has happeoeJ in 
substance. 

AN H•N. MEMBER : It is wrong. 

PROF. MAOHU DANDAVATE: You 
might say that. it is wrong : but 1 am tell-
ing you the fact. You will find th at 
most of the issues hav~ not at nil been 
uckled. Concretely I will say one thing. 
Look at these three commissions. 
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Mathew Commission comes. They s;iy 
that they cannot do the job because tbe 
entire terms of reference bas been drafted 
in such a rigid m.i.nncr that even when 
they identify the Hindi speaking villages 
that are to be transferred to Haryana, if 
one small village comes in the way, then 
the contiguity is tochnically erokeo. So, 
they think in terms of geography and not 
in terms of reality. Therefore, those 
villages arc not transferred and as a result 
of that, Chandigarh does not come to 
Punjab. 

Another Commission comes. Strangely 
enough, Venkataramiah Commission says 
70,000 acres must be transferred. Out of 
that· how much did they ·identify 7 45 ,000 
acre8 have been identified and because the 
rest have not been identified. Puojtlb bas 
been told that Chandigarh Will remain 
where it is, you will remain wh~re you ere 
and the Commission will remain where it 
is. Mr. Barnala has suggested that if 
45.()00 aQl,"es have been identified, let then 
be transferred to Haryaoa and in the 
meantime let Chandigarh be transferred to 
Puojab; Let it be accepted as its capital. 
But they arc not doing it because they 
understand th~ Accord ; but they don't 
understand tbc psychology. 

I am glad that Mr. Bhatia 1n your 
absence talked about Sikh psyche which is 
need. It is not merely the demand that 
is impottant • but it is the psyche that is 
important. Therefore. these thicas also 
have to be implemented effectively. 

There is a reference to November riots. 
I am glad that in the terms of reference 
that have ~n accepted, they said that 
the jurisdiction of Justice Mr. Ransaaatha 
Mishra Cqmmission inquiriog into the 
November riots at Delhi would be extend-
ed to cover the disturbances in Bokaro 
and Kanpur also. This is also •n impor-
tant point. Let us not drive the issue 
below the carpet. 

We have met. a number of Sikh families 
y,bo suffered in those days. Sir. I am not 
saying it for the sake of saying it in the 

. . 
House. When you read that report. in 
the Commission's report on Page-20 my 
affidavit b:is been published. The type of 
atrocilies against the Sikh tb.tt I nw on 
the Rajdhaoi Express by which I was 
travelling is that tbey were pulled out and 
killed in the presence of poJ:ce. They 
were burnt to ashes and one porter in 
blue uniform was also burnt to ashes. 
Police were standing and I went to them 
and asked what were they doing. I scolded 
them and brouibt them into the train. 
Hindlls were say!na that on Ashram Marg 
Sikhs had assembled and they will kill 
them, so the train must not go ahead. I 
assured "them that as the Ex-Railway 
Minister I take charge of the tr!lin. I 
told them to lock the doors. We brought 
the police and in every alternate compart-
ment police were kept and we safely took 
it to Delhi Station. The rest of the Sikhs 
were saved. 

This has been published on p~ge-20 in 
the Commission's report in which it has 
been said that many people who tried to 
cross-examine Mr. Dandavate could not 
contradict him and since he is a 1esponsi-
ble Member of Parliament and the former 
Railway Minister there is no reason why 
we should dis-believe him and we comple-
tely accept bis version. That is what the 
Mishra Commission has said. Such 
things are happening, Sir. Things will 
to be settled. Therefore. I have demanded 
from YQU discussion on Mishra Commis-
sion•s reports. I do not know what yuu 
have decided in Lhe Business Advisory 
Committee. I have already given a notice 
that let there be discussion on the Mishra 
Commission's reporL because I have found 
out that those of us who have given 
affidavits some others were persuaded by 
the police to iive counter-affidavits to 
falsify our affldav its. Cyclostyled forms 
of counter-affidavits were circulated. I 
have &ot those in my possession. Mishra 
Commission has got in its possession. 
Hundreds and hundreds of such cycios. 
tyled counter-affidavit forms were 
circulated. I would very much like that 
this should be discussed because the 
emotions that they · rouac have to be 
subsided and they are to be told that 

• 
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time . is ; otherwise there is no fun in 
talking and talking. The gap between 
talking and doing should be eliminated. • 
We shOuld do something positive and l 
am for it. I exhllrt you and request all 
to rise to the occasion because this is the 
cancer. C1)mmunalism anJ democracy 
cannot coexist. We have to do away with 
this non-sense. 

PROF. MAOHU Df\NDAVATE : 
Opposition ~ind ruliag party' can co-exist. 

MR. SPEAKER': Yes, they can 
always co-exist. Without that there will 
no democracy. 

I think you h:1d some d 1scussions with 
the P1"ime Minister also and they were 
talking about some legal sort of action. 
Why don't you all come toge th er ? 

PROF. MAOHU DAN DA "ATE 
I :im afraid they are going to bring some 
constitutional amendment. If they don't 
bring it, I will be very happy. 

MR. SPEAKER : I think the Prime 
Minister meant about the communalism, 
not about terrorism. 

Sl:IRl R.S. SPARROW (Jullundur) 
Punjab, Gir, is in a jumble and this august 
House in a spr.:cific manner should 
consider based on priority by which first 
and phasewise-how to do it to· smoothen 
out tbe situation tbat, obtains. It has 
been an unpr\!ccdent ed nightm tr.! of 
arson, loot, murder and the fear of tbe 
unknown which Punjab peop!e of all 
sl1ades and officials, high and low, have 
been suffering througl1 over a period of 
some years. It is something unprece-
dented and it is at the hands of foes, at 
the hands of tcrrorists--cum extremists-
cum common·d<iy type or all types of 
criminals and this is happening mostly in 
the districts of this sensitively-positioned 
border State l)f lndi<t. Certain ramifica-
tioni -gco-strategica!, gco-political-can 
well be under9tood by us all. T!1at is 
where Punjab st.1nJs and incidentally. Sir, 
it is the people who suffer in situ. They 

understand to what type of ordeal they 
are goiug through. 

JiJ tar1 jone jls tan /age 
Sai jone na jant! peer pa,.are 

16.47 hrs. 

[SHRI SHARAD DIGHE In the Chai'"] 

It ls not a question of 'IL.\MUL 
yakeen'. It is not a question of 'haq ul 
yakeen'. It is a question of 'AlNUL 
yakeen'. You sec the fire burning 
somewh..:re in your knowledge. You 
also see with your naked eye that there 
is the fire. But, Sir, if you · are inside 
the fire sizzling, then you know what the 
fire me rns. This is wh:1t has happened 
to my beloved Punjab where everybody 
lives-Hindus, Sikhs, Christians, Bodhis, 
Mu'llirns etc.. and traditionally they arc 
one of the finest type of stock. historically 
well known. It is not :i questioo of 
being a Hindu or a Sikh but the stock as 
a whole. And, io today's discussion, 
wh£>ID would you, Sir blame? Whom 
shall we start bLiming ? Shall we start 
blaming the Punjab Government, the 
Centr.il Government. the opposition 
parties, or this very House which has 
been discussing the Punjab situation so 
m:iny rimes? It would not hel1J. It is 
no good if I start blaming one or the 
other in some kind of a rotation. There 
should be no politic:il slant, in so far as 
the Punjab situation is concerned ; that is 
my request. rt is a national question. 
Apropos to that, we have to put our 
heads together. I am very glad to hear 
the suggestion that even if it comes to 
bringing certain constitutional amend-
ments, that should be done. But who 
has to do that ? This House is su;1reme. 
You discuss it and work out a workable 
solution, a solution which is cogent and 
correct for the benefit of secular India, 
for c:verybody, for all men women and 
children frc m Kanyakumari to Himalayas, 
Our sovereignty and uni(y is very dear 
to us. We were able to gain that after 
so much struggl<! and nobody was left 
behind in that strug1de. Akalis, Sikhs. 
~indus and everybody went in a ~way 
m that. Everybody was there in that 
fight right upto Bengal, Madras, • 
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Ksnyakumari and so on. India is our 
common property and we have to look 
ufter it. That is the most important 
question. 

The first question that I want to bring 
in is how we are going to settle it as a 
national consensus. Much has been said 
and spoken on tbut, but now we have to. 
come to the brass tacks. When we have 
to come to the brass tacks, we have to 
bring round even !hose who do not 
agree. Akali leadership represents the 
same lype of kith and kin that I do. 

ln their mind, I know, they w<1nt to 
rem~in secular, they want to serve Mother 
India. but with the flow of events, with 
pressures, counter pressures. urge for chair 
to sit on, and aM types of in<.loctrin.1tion 
that bas gone round, wrong type of pro-
paganda, certain people have lost their 
way an1 lost their balance. Our duty is 
to correct their b.11.1oce. l am very glad 
that Prof. Ranga and some other hon. 
Members hwe suggested that we have to 
work out a consensus. In so far as the 
law and order is concerned, other reali-
ties are CJncerned, some agreed type of a 
solution has 10 be worked out. 1 must 
s.ly that I admire the m:1oocr in which the 
hon. Prime Minister and the Cental 
Government has been working io regard to 
the Punjab situ tion. You could not have 
rushed it ; take it f 1 om me~ You may 
have spoiled the whole issue and the ·con-
frontation on the border would bave 
taken some other shape. That would have 
been the.situ1tion, if any hasty actioo 
had been taken. 

Our Chief Minis~r in Punjab is 
puttina up a Herculean type of fight. He 
b:is stood his ground. In so far as the 
backing of all und sund1y is concerned, 
even the other Akali groups; I can assure 
you tnat they want to work together and 
sort out the issue. My request to them is 
to come in the open, put their healiil'. 
LlJgetbcr hod work together. Let tbem fix 
certain prionties and declare that they want 
to remain secular, they have nothing to do 
with Kbalist·rn. I would urge and recom-
mend to the not headed youlll!;esters who 
want K.halistao, and who are our kith and 

kin, to see the wrltting on the wall, throw 
away that idea and work for the unity :;ind 
integrity of the country. Their idea is not 
viable. But I know that we are. Accor-
ding to my Gurus, we are the owners of 
India. How could we live in a shell of 
seclussion ? . Our religion in one of the 
finest religions. Sarbat da bhala. We 
wish everyone the best. What did our 
Gurus do for us? They never gave .dHs 
type of hukum11amaJ to anybody. I am 
giving }OU one ex:amplc. Guru Oobind 
Singh Maharaj-'Sabu Kalan Sampuran'. 
He was in a fix. At Anandapur Saheb 

' the enemy was figlding against him. At 
that time he was ghereoed by his follo-
wers who differred with him on some 
politic;il, geo-military or military-political 
issues. Snme of the Sikhs belonging to 
my own district Amritsar disagreed with 
him and told him that his policies were 
wrong. He tried to prevail upon them. with 
his one point of view but they differreJ. 
Ultimately what had happeaded ? They said 
thal they were not" going to be with him 
and a ·'bidawa' was written out and signed. 
They told him that they were not going 
to b~ with him any more as Sikhs and 
they went away. Would you believe it ? 
Guru Gobind Singh Maharaj did not 
make even one of them a Tankltaiya, 
Ultimately, they cume back to the fold- as 
friends with goodw1U and they were ag1in 
Sikhs and they were ;i II working together 
again. 

So, political motives should not sway 
anybody to dub any person as a man who 
has to be excommunicated and so on anJ 
s0 forth. This is my humble submission 
and they can think over it with this his-
torical perspective. Sir, I can speak 
about it for a long time but I know that 
I shoulJ not take much time and I 
honour your policy. At some other time 
I will suggest certain things to you. 

Today, I wish to say that . the House 
is supreme and that it belongs to al! of 
us. This particular problem which is 
facing us in Punjab should be s9lved 
and we Jihould all work toaetber for it 
without aily political slant. Theo oolv we 
can find out correct solutions and it~ will 
heip not only the Punjab but it wilJ hav 
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its desired effect on other parts of India 
too. With these words, I thank you. 

SHRI J;JHOLANATH SEN (Calcutta 
South) : Sir, whereve1: there is trouble in 
the Punjab, we in Bengal beco1ne very 
emotional. When we were children we 
read a poem written by Gurndev Tagore 
about the suffering of the Sikhs ;tt the 
bands of the rulers who profr:ssed a 
different faith. When we we1 e very young 
and when we were in school, we heard 
about the Jalian.wah Bash massacre and 
Gumdev Tagore's giving up his knight-
hood in protest. 

The ether day when I went to Port 
Blair I saw the Cellular Jai where I found 
that the laraest number of people incar-
cerated were from· Bengal ~md Punjab. 
When we think of dUr Indercndence, we 
cannot but think of those train load~ of 
dead bodies which came from Lahore to 
Delhi and we cannot .but ·think of those 
men and their .sufferings. And all that 
suffering wus because of religion. We have 
bad the same fate in Bengal. Bengal was 
partitioned and Punjab was partitioned. 
Because of religion and because of com-
munalism millions were killed in these 
two States ana India emerged as a trun-
cated free India. Our relatives were in 
both the States ano so also theirs. They 
must b~ve suffered a lot .and there is no 
doubt about it. It is a I because of 
religion. But still, bow can religion 
aaain come into the body politic of 
India "! It really beats me. I have 
set:n the first statue of Netaji Subhash 
Pose in Amritsar befoie a statue was 
built in Calcutta. Netaji Subhasb 
Chandra Bose was not a · believer in 
communalism. He was a secular man. 
People who gave life ~ith him, people 
who fought with him for Independence of 
India, they were all under the leader, who 
was a secular m:1n :ind that is Netaji 
Subh1\sh Chandra Bose. 

Today, suddenly, the whole thing has 
changed. Hl'W is it that re~gion has 
become a point around which the politics 
mu•t so like a satellite 1 l am tremend-
ously intriaued by bearina this Pantbic 

Committee who said, they will decide who 
will be the Chief Minister : who will be 
the Minister, who will rule under the 
Constitution of India. It is a very-vcl"J 
peculiar thing. It is contrary to the cons-
titution in very aspect. It is a Democratic 
Republic. It is a Secular Democratic 

- Republic. How can a religious body say 
that in the matter of politics, ! will rule. 
that is to say, b~ve a dyarchy in Punjab ? 
There is no place for: Dyarchy under the 
Indian Coo1ti!ution. We gave the Cons-
titution to ourselves, not merely we, but 
our forefathers, who believed in Secula-
rism ; who believed in Hinduism ; who 
believed in Islam. We had incorporated 
during our former Prime Minister Mrs. 
Indira Gandhi's time, Article SJ (a). It 
was said, amongst other things .that : 

''It shall be the duty of every 
citizen of India to promote har-
mony and the ::iprit of common 
brotherhood amongst all the 
p~ople of India transcending 
religious, linguistic and regional or 
sectional diversitie!!I to renounce 
practices, denogatory to dignity." 

This was there in the constitution. 
lmmediatly, after the constitution, when 
the Representation of the people ; Act 
came. wherein if a person i!I elected his 
election could -have been set uside b; the 
Court, if during the Election, ho· bad taken 
recourse to communal ideas. The elec-
tions have been set amle from the time of 
Mr. Chngla's elections and others. 

In spite of that, today, how could it 
come up, that is, someb~)dy with extra . . . 
consutut1ooal source of power will r1ecide 
how the constitution should be work out '! 
The voters who voted Mr. Barnah and 
his Party, were they all only Silrbs ? They 
wert: not. There were other also. The 
people who have voted and wbo have 
?een voting to the opposition, they were 
also Sikhs. The voters included Sikhs as 
well . as non-sikbs, say fur example 
!'1ush~s and all types of people who live 
m Ind1~1. Everyone has one vote. Every 
adult person has one vol c, who have 
completed 21 years of age irres ect' r 
h . 1. .. , - p 1ve o. 

IS re 111on =n a Rep bl" ''k L U IC al e 

• 



4U Dis. mt th~ st. madt 
fJ4J Ministtr nf 

PHALGUNA S. 1908 (SAKA) Home Af/a(ra rt: S~tuatfo" 414 
in Pu11jab 

outl!l a mnn has a right to vote, i' he hu 
reached the m1011num age of 21 years. 
How can he be dictated 1 How can it be 
a Republic, if an extra constitutional 
religious source of power go and decide 
who wi 11 rule a ld who will be· the Chief 
Minister 1 How is il a Republic ? How is 
it democratic ? If those who are not amen-
abie to elections sit in · the source of 
power, then hJw can you c:ill it as demo-
cratic and secular ? If they decide that a 
person must be Amtildhari in order to be 
an executive member or office bearer and 
they. will decide which one of the 
Amrltdharb or members will rule the 
State, how is it democratic? The whole 
concept of communalism, irrespective of 
whether it is ~ikh or Hindu or Muslim 
and all that, is contrary to the constitu-
tion. We do not need a law for that. 
We do· not need to amend the Constitu-
tion. But we need to make a law and a 

. time has come when unanimously a law 
should be passed whereby. lhese religious 
bodi~s should not be allowed to interfere 
in the com;titutional affairs, which is a 
Republic, consisting of people of different 
relig:ons, different classes and different 
languages. fo a country like ours, it is 
necessary, necessary in the interest of all 
p~ople, necessary in the interest 0f people 
livins in pe<1ce, whereby these religious 
bodies should oot be allowed to interfere 
in the constitutional aff ..tirs. Otherwise, 
what will happen 1 Even the other day 
the.c were riots. The.riots did crop up. 
Why 1 It will crop up and eat u;:> the body 
politic of India, peace of India. Why 
shoul<l these ene1·1ies of the Republic be 
allowed to function legally 'l Well ; . the 
law can be made, If it cannot be made. 
the Constitution may be amended. T.o 
my mind, it is not necessary to amend the 
Constituti9n. A law is good enough ; 
an ordinary legislation is enouah. . 

The Minister has taJked about a code 
of conduct. Why not have a code of 
conduct cutting ::cross all religions, all 
laoguages ? Here, we i:.it at the headquar-
ters of India : we should make a law 
whereby it will not hurt anybody's reli-
gious feelings. but it will make it possi".' 
ble for everyone to have faith in the gthcr 
i1 respective of religious d ifferenccs. 

We arc thinking of natio11al integration, 
but these sources of religion, these orga-
n;zations of religion, these organ;zatio.1s 
where religion is impnrtant, they are 
trying to have disintegration as their 
objective. They are trying to achieve 
disintegration : we are trying for n.1tional 
int cgrati0n. That is why secessionist 
movements have started. These <ire a11 
faken tog;;Lher. Secession :sm and com-
munalism go han.i in hand. They do not 
go hand in h;mJ with democratic, republi-
c'ln thoughts and secularism. 

17.06 hrs. 
[MR. DEPUTY SPEAKER in the Chair] 

My other point is about the 70,000· 
acres. [ think the time has come when 
one should say that even if administra-
tively it aoes to the State of Haryan3, 
people remain· Indians ; and they have a 
right to li\•,anywhere they like . 

Are n0t hundreds and thousands of 
Sikhs living m West Bengal ? Mr. Ramoo-
walia is here. He knows more than 
anybody else. We are fighting for Sikh 
unity. Are Sikhs not living in the city 
of Calcutta 'l One of the largest groups of 
perS•)nS coming from outside to Calcutta 
are the 'iikhs. They talk Bengali. They 
are almost Bengalis iri every respect. The 
food habit is more or less the same, except 
that· they take a more rich food. Apart 
from that, where is the difference ? They 
have a turban which we too have during 
winter, to save our heads. Olh~rwise 
what is the difference ? lf they can live 
there, why can'l Sikhs live with the 
Puojabis or with Olher people, in their 
own State 'l I do not understand this. 
They _do not need to become Amrildharis 
in order rn live there. They enly have to 
have their voice heard. 

We bad with us, when we were in 
power in West Bengal, one Mr. Gyan 
Sin&h Sohanpal. we· did not feel any 
difficulty. We were brothers. We felt it 
that way. He is still an MLA there. 
Gyan Singh Sohanpal was a Minister at 
one point of time. We do not find any 
difficulty. They did not find any diffi· 
culty. How is it that Sikhs find difficulrv 
in Punjab ? " 
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[Shri Bholanath Sen) 
Laat))•, it has becC1me necessary today 

that the Sikhs be told that there are 
Consressmen, and there are Akalis. and 
there are three different Akali groups 
there. I agree with Prof. Dandavate : 
why then should such a clause be made 
compulsory in the Akali Dal's constitu-
tion, that they must be A.mrltdharia ? 
Why? 

Io the olden days, only Britishers could 
become members of the law clubs. There 
was a fig11t. Everybody was compelled, 
i.e. the orgaoizations were compelled to 
take Indians also as members. There 
were Indian members, although they were 
st11rtcd only for the Britishers initially. 
Why can•t you do th!.lt 1 Why can't you 
say that anything which smacks of com-
rounalism should. be banned ? 

MR. DEPUTY SPEAKERI : Please 
take your seat, Mr. Sen. Now Mr. 
Kolandaivelu. 

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : First of all, I have to 
appreciate the feelings of the people who 
gathered at Longowal village on 20th 
February in response to a call given by 
Mr. Barnala. Lakbs and lakhs of people 
11a1bcred there, in order to pledge their 
suppo1t to the Barnala Government. 
This is a clear indication showing tb~:t 
Sikhs ire not extremists or terrorists. 

There is a wrong impression even 
among the southern people that Sikhs are 
terrorists or extremists. Because of the 
gathering in lakhs on 20th February, that 
wrong impression has been cleared once 
and for all. 

Next, I have had to congratulate our 
Home Minister Shri Buta Singh on an 
earlier occassion. 

And be drew the ;Jttention of Mr. 
Bamala himself to the urgency of ensuring 
that the democra1ic institution and !he 
government established by law should not 
be permitted to be undermined by reli-
gious interference ; and the Centre also 

wants that terrorism should be eliminated 
from the country. The Centre made 
known the firm resolve that it will not 
tolerate the machination of communal, 
separatist and secessionist clements, no 
matter und·er what guise they may be 
operating. So, these are the clear ind; 9 

cations. The Ccn!ral Government should 
come forward in order to eliminate reli-
gion from politics, in order to eliminate 
terrorism and extremism from the country. 

Here it is a shocking news that the 
religious institutions that is the Golden 
Temple in Amritsar, being the highest se<1t 
of the Sikhs' religion, passed under \be 
control of the extremists. On a rare 
occasion, when the Head Priest asked Mr. 
Baroala, to obey the Hukam N::ima issued 
to him, ~ertainly Mr. Barna la appeared 
bef~re the Akal Takht and accepted the 
punishment awarded by the Head Priest : 
even he had gone to the extent of dusting 
the shoes for about a week· and no. 
Chief Minister bas done such 'a thine so 
far in the history of the country, but he 
came forward and obliged and obeyed 
the orders of Hukam Nama of the Head 
Priest. Jt is not that they made Hubm 
Nama under religious sanct ty. But, 
i;1Cl.u~lly, now, i~ Amritsar Temple itself 
rel1g1on and pohtics mingled · and th A . • e 
_mrrts~r ,:re~ple become not as a reli-

g1ou~ 10st1tut~oo but ~ political puty 
office. That is why tb1s time we hav I . h e o 
r1~~ !o t e occasio~ . in order to eliminate 
re: l810n from politics ltnd in order to eli-
minate terrorism from this country, 

[Translation] 

CH. SUNDER SINGH (Phillaur) : Mr. 
Deputy Spea~er, Sir, the peuple of Punjab 
are fed up with what is happening in that 
State. Th~ militants have taken over the 
control of Akal Taxhat' Th . 1 f . · · e peop e o 
Pun1ab_ now want peace. Mahatma 
Gandhi bad said ab)ut temples and auru· 
dwaras that they harboured thieves T.h 
temples • e ' mosques and gurudwaras in the 
~ountry cannot give peace to the people 
m the country. I am of the . h . · VICW t :it It 
i~ n~t a :-vrong thing if one follows re!i-
s1:~ ~n a p~o~er way. What is rclision ? 
RJ ig1on enjoms upon us to hel th - P e poor. 
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A true religion does not 10 a1ainst any 
religion. I think the majority of the 
people in India banker after money. They 
w11nt to acquire money by any means 
whether it is by theft or otherwise. The 
extremists. who arc ena;agcd in these acti-
vities, also want to earn a few lak.hs in 
the process. I would give you an example. 
When Sbri Pratap Singh Keiron was the 
Chief Minister. Master Tara Singh resort-
eti lo fast into death. The people became 
a~prebensive as to what would happen "in 
th~ event of his death. Shri Kairon said 

. that it did ~ot make any differences to 
him and in the event of bis death, his men 
woull\ remove his dead body. Thal is 
why every one was fearful of him. They 
should be dealt with an iron bead. The 
Government should not adopt lenient 
policy towards tbem. I would like to 
quote a Hindi couplet : 

Se•k taanko det'j•ye jako seekh suhai, 
Seekh na ckt1jiye bandra jo baya ka ghar jaye. 

It is very difficult to bring them round. 
Now what the Central . Government 
shouid do ? 1 subscribe to the view that 
tbe couot1y can be ao~eroed only by the 
stick and not by meek.nes1. Today, all 
the people are tired of the ~ituation tht1t is 
prevailing there. I happened to meet a 
rich man. He said that if someone. 
killed him then where the matter would be 
reported. There is no G~ver~ neat in 
Punjab. God does not hve 10 a guru-
dwara, temple or mosq_ue. He lives in 
the heart of those who help the poor. 
Mahatma Gandhi bad done good for the 
people, and the people the worl~ over 
became his followers. The persons mvol-
ved in these activities have no inner 
streogb. What is re!ision '? A true reli-
gion does not preach hatred against any 
other reli&ion. 

lEng1i.sh) 
When you know that very men.~ 
tioning the names of God brinas 
tears to your eyes and mJke your 
hair stand on end you must know 
that you have freed yourself from 
tl~e attachment of lust and sold 
and obtained God. 

'M.K. Gandhi' 

(Translation] 

Tbl: thin1 is that man wants to pcrpe· 
tuate his supremac::y. 

[Engli1h] 

Any wo1k you do is done for your 
own benefit, for your own salva-
tion. God has not fallen into 
ditch for you and me to make 
him out ·by bu1ldioa a hospHaJ or 
somethina of the sor1. He bas 
ordered you to work not in order 
to help him but help yourself. 
You think that even an ant wm 
die without your help. Most 
arrant blasphemy you cannot help. 
your worship when you aive a 
morsel of food to doa, you wor-
ship the doa; as God, bei;ause he 
is all and is in ctll. 

'S. Vivekanand' 

lTranslotionJ 

Religion teaches that one should not 
hate anyone but the people exploit in 1he 
name of religion. When all the people 
will become educated, no one wilJ be able 
to exploit them in the name of religio11. 
At present. the people are being misled in 
the mlme of religion. 

[English] 

All expansion is life, all cootrae-
tion is death. All love is expan-
sion, all selfishness is contraction. 
He who loves livc:s, he who is 
selfish is dying. Therefore, love 
for loves s:ike, because it is the 
only law of life. 

•s. Vivekanand' 

[Translation) 

The priests in gurudwaras and mosques 
do nothing except eating. They get food 
without makiog any effort but God rcsis 
in those persons who toii to earn their 
livelihood. God docs not live in those 
persons who do nothing but give sermons 
in the morning and evening. Actually 
t bey have no religion. 
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[Ch. Sunder Singh] 
Therefore, in my opinion, religion is 

very imDortant and one should adhere to. 
it, but what is going oo in the world is 
not religion. The u11cducaled persons 
lower the importance of religion by their 
acts though religion is a good thing in 
itself, 

One day I met the followers of Radha· 
swami sect. They say that one should 
nlway1 recite the name of God. It made 
me laugh at them. I asked whether God 
was so greedy that he wanted every one 
not to do anything but to recite his 
name. I told them that God wants much 
more than this form from his devotees. 

[English) 

"When you know that very men· 
tioniog of th~ name of God brings 
tears to your eyes aod makes 
your hair stand OD end, you must 
know th:1t you have free ytiurself 
from the attachment of lust and 
fold ~nd obtained God." 

[Translation] 

This is precisely where God can be 
found. One can find God in duing work 
and not in a temple. We should know 
our true religion, but instead of paying 
attention towards it, we indulge in other 
activities. 

With these words, I convey my thanks 
to you. 

[English] 

· SHR I DINESH GOSW AMi (Quwa-
hati) : Punjab bleeds today ~nd with 
Punjab nation bhods. Punjab bas thrown 
a challenge not only to the foundation or 
democracy in this country, not only to 
our aecular chitractcr, not only to the 
unity and integrity of th:s country, but, I 
believe, above all, to the individuality of 
the nation, India bas an individuality and 
individuality is that in India we abhoc 
violence. But what has happened in 
Punjab has shown as if a gradual de-
humanisation bas started in this country. 

Not only people are being killed in Puujab, 
but when people read the newspapers in 
the morning and see that four, five or six 
people are killed in Punj.1b nc>t a ripple is 
caused in the conscience of persons. I 
have heard persons saying th;1t only five 
people have been ki!led in Punj.1b '..LS if 
o"."thing has happene'1. This is ao extre-
mely dangerous trend which we must aJI 
arrest. 

There have been some positive fe..atures 
about which my _previous speakers have 
already mentioned. One til.s been the 
very strong and determined stand that Mr. 
Barnal:i has taken. I myself along with 
some leaders of the opposition had a 
meeting with Mr. Barnala only a few days 
back and be told us cJtegorically that the · 
Akali Party had taken the position that 
religion and DOlitics could not go together; 
there ml.1st be a dividing line between the 
religion and politic:t. I have gone through 
the resolution passed at the Convention 
of Sikhs held at the Village Longowal 
oo February 20, 1987: But I find that 
there bas been. no ref ercnce to this aspect 
of the matter which Mr. Barnala has very 
categorically stated before us. May be 
Mr. Baroala has. his own compulsions and 
we must appreciate it. He cannot take the 
stand diverse from the stand which be has 
taken so long. We c<1nnot exrect him to 
cross the ocean by one jump. · Secondly, 
his compulsion also is to take the Sikh 
masses along with him. If he does some-
thing by which he is isolated from the 
Sikh masses even though his stand may 
be a glorious stand, I do not think he will 
achieve the political objective. That is 

~ why, in spite of the fact that Mr. 
Barnala has taken a very strong stand 
against the Akal Takht, be has shown his 
respect to the Akal Takht, because. we 
know of the respect of Akal Takht has 
been generated in the minds of the Sikh 
people over centuries and you cannot 
expect that respect to be cbal!eoaed just 
in a moment even though the situation 
might demand it. I believe, hope and 
expect that Mr. Ramoowalia and his party 
wili take this stand to the logical conclu-
sion and will be able to state at some 
point of time that religion should not 
have any part in politics neither politicians 
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should try to fnfiueoce religion because 
that has happeaed in both the ways. 
The religious persons have tried to influ~ 
eoce politicians ana politics and for the 
8~1ke or poiitical interests. we· have also 
tried to int\uence religion. Let uR ali keep 
apart from it. The fact remains that 
let us not blame ooly Akali party for 
mlxin1· rcliKion with politics. H we look 
ioto the forty years of our existence. 
probably all the political p~1rtiea of th:s 
couatry at one point of time or the other, 
have compromised on the question of 
religion and politics because of the com-
i::ulsions of votes. We have passed Bills 
here which we should not have passed. 
There are alliances of differeat politi'lll 
parties which we know are communal 
parties which in one State we call 
~omm~oal but in ao 0 1t!'ler State we do 
not call commuoal. and· we call them 
secular. Therefore. when we talk in terms 
of •eparJtina politics from religion, we 
must all 1tand together ;ind have a con-
ce:-ted and conscious stand and must say ; 
come what may. in the domocratic p(lbty 
even if we IL>SC, let us take this stand for 
the 1:1ke of this couauy. 

I <)ISO take a point which Mr. 
Ko!anduivelu bas stated that I ct us at no 
point of time try to mterpret the happe-
nin&s in Punjab as conflict between the 
Sikhs und the Hindus. It is nut a conflict 
between the Sikhs and the Hindus, it is 
a coofiict between the nationlist forces and 
those forces which do not believe ia the 
integrity of the nation, it is a conflict 
between those forces which be'.ieve in 
democratic polity and those forces which 
do not believe in democratic polity. I 
believe that the only solution lies in a 
political solution. A military solution or 
a solution of law rnd order will not be a 
proper answer. 1 am not saying for a 
moment that law and order macbinery ~ 
should nol be geared lip to fight the CK· 
tremits but merely by law aad order 
machinery we ca11nol fight the extremists, 
nor bu legal measures we can. You can 
go on~ amending the constitution and all 
laws but that will not give ~1ny answer to 
the happcnin2s h Punjab. That aoswer is 
not 10 simpie. The Government, in spite 

of total opposition by the Opposition 
parties, did pass a Resolution under 
Article 249 s.tyina that they will have a 
security belt and thereby the wilJi. fi&ht 
extremism. But n...> action bas beeri taken 
thereby. On!y the powe't has been taken 
away from the States. The Government 
passed the law takiag al! the powers but 
the rules- were not framed for eighteen 
m.Jnths.' Even iii! today, rules have not 
been framed regarding some of the very 
salient features of this Act. Law or law 
and order solut100<1 go only to some 
extent. 

I believe th:.it on the political front, two 
thioas must ~ done. One is that the 
terrorists must be isolated. The extre· 
mists must be isolated. When I read in the 
newspapers that the terrorist, after killing 
persons. escaped by eoing in a tractor, 
the obvious conclusion is that somebody 
io th.! nearby village has given them 
shelter. otherwise how can they escape ? 
That meaus the villagers, for one r ~ason 
or the other. have some support for them. 
I am not one who will be prepared to 
t>clieve that the people of Punjab are anti-
national or that they do not have peace 
io their heart. The people of Punjab by 
the facts of history. have proved their 
commitment to the nation and, therefore, 
we must be able to educate the villaaers 
that the cause for which the extremists 
are fighting, the" methods th:1t they have 
undertaken arc not such which will either 
bdp the Punjab or will help the country. 

l also believe. and I entirely agree with 
Prof. Ranga, that tnere must be a spmt 
or concil1iation ror different groups. I am 
not prepa;ed to accept, to example, that 
Mr. Badal is an anti-national or Mr. 
Amreodra Siogb is an 1:1nti-nationa1: Mr 
Amrcndra Singh has been a member of 
the ruling party. Tbey have fallen apart. 
I an1 not prepared to accept that Mr. 
Shaminder Siagh is an anti-national. I 
believe that Mr. Shamioder Singh is as 
national as Mr. Ramoowalia. and if they 
remain separate, Punjab will suffer, India 
will suffer. Therefore, all efforts must be 
made by them and also by us nnd al! 
othe1s to briori them 1ogether b~ause 
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when we will be able to bring everybody 
together, only then we will be able to 
isolated the extremists. 

A very good effer was made by the 
Prime Minister. Mr. Shaminder Singh, 
while the Opposition leaders met the 
Prime Minister. told us th:lt the inter f)re-
tation of the huk~.1nama th tt has 'come in 
the Press and th~ public, is not the 
cllrrect interi>retation, that the hukmrtmnrl 

ever asked either Mr. Surjeet Singh 
;arnala or his ML'\.s to resign. They 
were asked only to resign from the P.my 
p0sls. The Prime Minist::r offereJ in his 
grace that if the Hclkmriai~tJ ha<; not be~n 
propcriy interpreted in tne Pres!! or m 
public, he was prepared to give! t?e Th.~. 
to both the Akali factio'1s to exp am t e1r 
own p .lS'itio·1, provideJ. or c0urse, bot_h 
the factions are prenared to express their 
loyalty to the unity and integr_ity _of this 
country. Therefore, the ball ts m the 
court of Sbri SuminJer Singh. I h~pe be 
will r.ccept it a·td will go tJ the mefo1 and 
tell us actually what is the re _,1 .inter-
pretation of the Huka111nama. If _it is not 
properly inte1 preteJ, let us k~ow. t~e re~\ 
interpretation. There are m1s-g1vang<> m 
our mini a'.so. Let u9 remove it. 

1 am n 1t going to .s 1eak about the 
Acc0 rd. I luve qu·irrdled with Shri Buta 
Singh about Ass im AccorJ nod also 
Punj lb A ;cord. Both the accords have 
not been im;>lemented. I' ltaV<! got a 
point to in1ke ab >ut th~ foJ 11Pur det~­
nues. 

1 come to Jodhpur detenues. I am 
8 g,\inst violence. But as I am opposed 
to individual violence, I am op;>osed to 
State violence. The state violence is the 
wor9 t kind of violence.Yo11 in the case of 
Jodhpur Jail a'llC:lded the statute ~o the 
ex.teat that the detenus shall ha:e to 
prove their icnocence. The law m our 
cou 11 ry is that the prosecution has to 

V • bevond a reasonable doubt that the pro ~ " . d d 
penon is guilty. The law was amen e 
to the extent th·tt the deteou was asked 
to prove his innocence. Even after the 
\:iw bas been ame.1ded, vou have.not been 
able t" find out a case. Even after the 

law is amended, if a case cannot be made 
aiiainst these persons, what right have you 
got t0 detain them for the last 2t years. 
I believe that the detention of the detcnufl 
is a blot on the democratic structure of 
our country. If happening and killings 
in Punj 1b is a challenge to democracy, the 
detention for ye".irs together withoJt trial 
is equally a challenge to the democratic 
foundation of our country. We have been 
told by Shri Barnala th.it most of the 
de'en?1s were workers or Shri Longowal. 
They wen.: security persons of Shri 
Longowal. At this momen~ of history if 
we cannot trust B irn daji, I do not know 
whom we can trust so far as Punj .1 b is 
concerned . • 

Wr! all applaucied yesterday when the 
President made a •reference Io Barnalaji. 
What does this applaud mean ? It means 
that we have confidence in him. Is it in 
these matters which suit the Ceo&ral 
Government but not in those matters 
which do" not suit the Centr.:J.I Govern-
ment? We have got .confidence in him. 
Shri" Barn:lla has stale.J very clearly "I 
want political strengh by implcmeatatioo 
of the Pu 1jab accord and by release of 
these detenus'~ This will f!Zive him 

. strength to fight terroristg and the extre-
mists. Kindly give this political strength 
to Shri 31; no la. 

Our Party Assam Ganaparishad is not 
involveJ in . Punj.\b Politics. We c,mnot 
do much in Punjab. Even then we are 
prepared to go to Punjab to make our 
presence felt-that in the case of fight 
against unity and integrity of this country 
all the political parties of this country 
whether nal'tonal or regional, all stand 
together to meet the challenge and we 
have accepted th'.lt chal leage. Therefore, 
I would submit that let us strengthen the 

•. hand of Shri Barnal.t. more politicallv 
also iF he requires any help in the law and 
order situation. But if we do not do 
that, I d~i not think we are doing justice 
to his case. 

I a111 thankful to you for giving me 
this opportunity. 
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SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Deputy Speaker, Sir, we 
are discussing Lhe law and order situation 
in Punjab. In fact, Punj<1 b is a cba!lenae 
to the country's unity and integrity. The 
extremis~s and the terrorists lwve killed a 
larse number of innocent persons in 
Punj ;b bul even then the communal bar• 
mony among the Hindu9, the Sikhs and 
the Chrisfr1ns did not get vitiated. Such 
a thinking among the people shows that 
the people are not prepa:ed to yield 
before te1roiism. We all, including our 
Prime Minister, praise Shri Barnala for 
the bold step he has taken· in the free of 
'Hukurnn·:ma' iss1.:ed by. the Head Priest 
to to!,ple h ;s Government. Shri B~1ranala 
had mentioned about the delenus in 
Jodhpur jail during his 1alks with the 
Prime Minister. A number of Oriposition 
Members h:we also snoken about tlus 
issue. Their cases shQuld be screened and 
the innocent ~ersoos should be released 
while the culprits should be prosecuted. 
The hw stands c·n this principle. and 
action should be takrn in accordance with 
this princ'ple. 

Another issue is that the Punjab Accord 
is not being imr>lemented. Our Prim·e 
Minister has also categorically stated 
earlier thnt it is nol being impl~mented. 
Who is respo;·,sible for this ? lt is the 
Barnala Government v.hich is nut imple- . 
menting it. When ihe issue pertaini::g to 
70 t;1ousand acres of land has been set· 
tied then what is· the hitch before the 
Barnala Government in sdtling the ques-
tion or Chandiga1h ? But they are silent 
on this matter. Thl"y are not willing to 
settle this issue. The report of the Erndi 
Commission will be out very soori. 
Hnryana, Punjab as we:l as the Centre 
have agreed to i.bide by it. Now the point 
is th:1t all the political parties and the 
leaders shC1u'd abide by the report or the 
Eradi Comrni,sion in to'.o. This should 
not hapren th:H they implement one con· 
dition of the rer01t :ind flout the other. 
This way the Accord cannot be implemen-
ted fully. The step taken in regard to 
the action plan is very praise worthy. 
There is need to implement the act-ion 

"' in Punjab 

plan. The !eadcrs of alJ !he parties, iheir 
supporters and other volunteer · oreanisa-
tions should launch a campaign to create 
an atmosphere which may be conductive 
to 1iocialism and also ngainst the com-
muou! forces, so that Punjab could be 
saved from the dreadful violence prevail-
ing there. 

Our Hon. Prime Minister has said 
clearly that this problem cannot be solved 
by using milit<1ry force. In a democracy, 
such prob]ems cannot be solved lhrough 
military ; they can only be solved through 
mutual talks. As proposed by our Hon. 
Prime Minister, the Uniled Akali Dal 
and 1 he Badal Group should clarify their 
actunl stand by going on the television. 

SHRI SHAMINDER SINGH (Farid-
kot) : Send TV to jail. 

SHRI VIRDHJ CHANDER JAIN:• 
If other leaders agree to it, they can be 
released from jail also. What I mean to 
sa~ is that they should make their st.ind 
clear. If they are against violence, if 
they do not want to disintegrate the coun-
try and are not in favour of Khalist<"ln, 
they should come forward lo solve this 
problem through mutual talks. OUT Hon. 
Prime Minister has solved the Mizoram 
problem and peace has been restored in 
Assam also. These accords have even 
caused loss to our party but we have not 
allowed any damage lo be done to the 
cot!ntry. Same thing bas happened in 
Punjab also where our party lost its rule. 
Our Prime Minister is· a large-hearted 
person and he wants to preserve the unity 
and integrity or the country even at the 
cost or his party's interests. I hope the 
Hon. Prime Minister and ·1he Home 
Minister will take concrete s:eps to con-
trol the situation in Punjab and will solve 
this problem. That is all I want to s;iy, 

•sHRI CHARANJIT SINGH WALL'\ 
(Patiala) : Mr. Speaker, Sir, the Punjab 
problem has b~en discussed in this House 
a number of limes and hon. members have 
expresed their v;ews on it. But still it is 
begging solution because this problem in 
fact is the creation of the Central Govt. 
or Delhi Govt. Had it not been their 

~~ ~----~---------------

•The speech was originally delivered in Punjab{. 
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creation perhaps iis sohJ' ion would have 
been found by n,iw. Punjab is being sub-
jected to discrimination c;ver s:nce the 
country became independent. When States 
were carved out on linguistic basis. Punjab 
aot the Punj 1bi Subha on the bJsis of 
language after a grim stuggle. In Ind a, 
Punjab State is the first example when the 
capital city was not given to the State. 
On the other hand a c.mdition was im· 
posed that if the cap'tal was given to 
Puoiab then some ar a will have to be 
giv;n °to \-Iaryana in return. This by 
itself is a glar·ng discriminatioQ. Similarly 
even in the case of water, an the n<1tional 
and international bws were totally 
ignored. All the laws were put on the 
shelf. On the contrary in Punjab the 
Sikhs are held in susp:c1on. If the S:khs 
)iad w.1nted to be ~ep:1rated from lnd(a, 
then before independence, the British had 
aiven lot of instig;1tion and also made an 
o1Ter for a separate Sikh home land. But 
the Sikhs h.:ve always thought that India 
is their count1 y and I can say wilh a 
sense of pride that they have made the 
greatest sacrifices for the freedom of the 
country,, they have made these sacrifices 
not only for at Li in ng independence but 
also for preserving it. They have made 
sacrifices for kt:epmg in tact the unity and 

• integrity d the country whether it was the 
war· of 1962, 1965 or 1970. During emer:-
gcncy, Akali D•il struggled the max:mum 
to safeguard the demucrncy. I h 1ve men-
tioned u II these facts because it is ;ir:iJ 
that the sikhs or Akalis or those who are 
known as dissidents should explain to the 
people of India whether they believe in 
the unity or integrity of the country or 
not. M.111y a time it ~us been clarified 
nboundantly by the responsible leaders of 
Akali Dal, our President and Prof. 
Darshan Singh, new Jathedar. Akal 
Takhat that we will not do anything that 
is aaainst the unity and integrity of India. 
We respect the unily of India. Whea our 
leaders ~ind our President accept this 
position, I do not know whether you 
want us to write it down on Stamp p:1per. 
On the country the Govt. is tryir.g to 
discredit the sikhs by painting them as 
.,xtcremists and terrorists. The entire 

in Punjab 

Govt. media whether it is TV R:-idio or 
Press, is paying ea ugly role in giving a 
bad name to .the sikbs in India. 

S~com1ly I c0me to the question of Kha-
listan. I want to ask the Home Minister, 
who is p"esent here aad also th: t ~1Ugust 
House whether Mr. Badal of Ak,,Ji D.il 
~ow or Simranjit Singh Mann; who is the 
Presidl!nt of our Ak.:li Dal h•1ve ever 
asked for Khalistl1n or whether any other 
leader of Aka\i Dal has demandeu it, or 
whether the Akali Dal has even passed 
any resolution to this effect. If nobody 
has been made any such demand, then I 
do not know why you ask this quest i()n 
again and again· -and in what way you 
want us to clarify it. Shri Simranjit 
s:ngh Mann, hnd recently contested the 
election to Rajya Sabha. All of us who 
are the mt:mbers of tt.e House have come 
through election. We have cC1ntested 
these elections because we have fa11h in 
the constitution. The Hollle Min;ster. 
the Prime M .nister, Simranjit Singh Mann 
and a~I or us have taken the s;.me oath. 
We have contested the elec1ions because 
we have confiJence in ·the unity end intc· 
grity of India :10J faith in the cou11try·s 
Constitution. It is therefoie gre'll injustice 
to the sikhs as well as the Akali Dal 
when il is said that they should prove 
their credentials and bo;:afides. On the 
contrary, we h.t\'C always haJ complete 
failh in the unity and the Consli!ution of 
the coun&ry. I Waiit to s;1y that we are 
being ·cornerned, we are being pushed to 
the wait Such things are being ~ittributed 
to us which have never been desired by 
sikh Q 1um, or Akali Dal. The Gvvern-
mcnt must check this .dangerous tre11<l. · . 

For the );;st S or 6 years Akali Dal has 
been carrying on a very peaceful strugg e 
on Anandpur Sahib resolution. A big 
controvery has been raised on our Anand-
pur Sahib resc•lution. It has been pro• 
pagated :·mongst the p~ople that it is a 
scessionist document where as this 
resolution only seeks to give a practical 
shape to the federal structure in india. 
The Slates should be given more powers. 
CPM, CPI, Telugu Desum, AIJJMAK, 
DMK aJso ask for these · powers, v.hen, 
they ask for these powe1s, they are not 
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my party will give fuli suppo1t and coope· 
rution to find a any solution to the 
problem. 

i7.54 hrs. 

.. [MR. SPEAKER 111 t/1• Chair) 

Sl-!RI BAL WANT SINGH RAMOO-
WALIA (Sangrur): Mr. Deputy Speaker, 
Sir, l thank all the hon. Members of the 
House for extending their full support to 
the Shiromani Akali Dal wh'.ch under the 
leadership of Sardar Surjeet Singh Barnala, 
is whole-heartedly workinp: for mutual 
goodwill among the people in spile of • 
diversity of religious and thoughts. 

In the beginning of his statement, the 
hon. Home Minister bas said : 

[EngliJ/1] 

"No praise is too high for the 
' people of Puajab belonging to all 

the faiths who have continued to 
express tneir solidarity and their 
belief in secular ideals." 

[Translation] 

l think it a great tribute to the peo.~le 
of Punjab. This big problem and big 
challange is being tackled· with the help 
of the t"ntire country. Now we have 
reached the pomt where we have to 
think about our next step. 

I shall oot take much time. But I 
would definitely say that we have to take 
certain things very seriously and with 
firm d clermioation in order to forge 
ahead. Terrorism has been condemned 
and it is being fought back stronaly. 
There ure only a few people among Sikhs 
who are involved in terrorist activities. 
Perhaps, the House will be surprised to 
know that th~ Hindu Shiv Sena Activists 
are ulso not lagging behind in the matter. 
They tuke out many processions and 
deliver inflammatory speeches. A number 
of activists of Hindu Shiv Sena have 
been caught bearing artificial beards. 
When their artificial beard was pulled, It 

came off. ToJ'ay, they are aJse Iootiug 
the Banks and arc indul!(ing in otbcr 
ni.:gal activities. Tl1eretore, Mr. Speaker, 
S:r, 1 would say th•tt I :di should oppose 
it. 

I would like to cL1lif Y three or four 
points to which we have to pay more 
atteotion. The Sikh br0the1s who have 
been living outside Punjab for the last 50 
to 100 ye;,rs have become a resp~cted 
section cf th;.it society. They have con-
tributed a lot to the nation, to the 
society aad to_ the State concerned. Now 
at some places, such feeling~ nre being 
fanned as are causing troubie to the sikhs 
living there. I agre.! that all a1c not in 
trouble, but some people are facing diffi· 
culties. l regret that some Hindu brothers, 
who came from Pu11j~1b, told such stories 
:JS excited the peop:e. S1mi1arly, some 
Sikh brothers who have siace gone to 
Punjab from here arc the victims of 
injustice <lone by some collector or some 
other low ranked official or they did 11ot 
get justice in a quarrel between two 
neighbours. 'fhe hon. Home Minister 
should pay attenlion tow:1rc..ls it and if 
such a thing happens •1Dywhere, it should 
be dealt with firmly. 

As has been said by Sbri D inesb 
Goswami, we should trust Shri Barnala 
and trust every worll uttered by him in 
regard to the sacred Akal Takht. As a 
Member of ihe House, I would request 
my fellow Members that we should not 
utter a single worJ of Jisrcspect about 
the supremacy and highness of the 
sacreli Akal Takht. So far as the 
misuse of the Akal Takht is concerned, 
we are ahead of others in opposing it, 
but the supremacy of the Ak<tl Takht has 
to be maitaincd. 

Another thing that I wouhl like to say 
is that the Punjab problem has become a 
national problem, because foreign forces 
are also at work there. You combine 
both the things together. I am not a 
poet but Sardar Buta Singh is a very good 
poet because he was a teacher and pro-
fessor of Punjabi. Tbcre are two things in 
it-religion and atmosphere. You reverse 
both these t•ss. You will say how 1 
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Touay, an atmosphere or faith among the 
people of Punji.1b bas been created. Some 
sikh emplvyees of the Central Secretariat 
met me and Shri Madho Dandavate and 
told that. .. 

PROF MA DHU uANDA VA TE : Do 
t 1 ti · nan1es lest they should no revea 1e1r ... 

Jose 1 heir jobs, .. 

'SHRI B.\LWANT SINGH RAMOO· 
WALIA : You h:tve said a 8.JOd thing. 
Thev told me that the stand taken by 
Shri Barnala on the unity and integrity of 
the country bad completely changed the 
atmo5phere a~d their fellow employees 
who used to make fun of them, had 
stopped doing so. They have realised 
now that except a handful of people, 
crores of pel)ple think about tne nation 
and national unity. Such an atmosphere 
of trust has been ~reated. 
18.00 hrs. 

So we have to further strengthen it 
;;nd ti1e wrong notion amens the Sikhs 
have to be dispelled. Some propaganda, 
some incidents and some realities have 
created this notion among the Sikhs that 
they do not get full justice and if they get 
it, it is only afler a great deal of sacri-
fices. For example, four comm1ss1oos 
were c~aslituted, i e., l\fatbew Commis· 
sion, Venkatram::iiah Commission, Desai 
Panel and Ranganath Misra Lommission. 
The people of the country might be 
s:.1.tisfied with these technicalities but the 
'Sikh-Psyche', as has been said by Shri 
R. L. Bhatia, or the people of Punjab 
are not satisfied. As bas been said by 
Shri Madhu Dandavate, the Commissions' 
reports have presented the facts in such a 
manner that they have been disheartened 
because the reality is totally different. They 
feel that justice has not been done to 
them. Therefore, you should not strcng· 
theo this notion that the points contained 
in the written Punjab Accord · are being 
referred to the Commission after changing 
their terms of references. Nothing should 
be done at the cost of the nation and at 
the cost of national unity. You should 
not go even a single word beyond the 
telms of references me11tioned in the 
Accord. If you do ft and take any 

decision, it will not only be illegal but will 
also have dire consequences. 

In this regard, one more impo1 tant 
point that I would like to mention is 
that you should take up this matter at 
diplomatic level with PakisL•n, Canada, 
U.S.A: and Biitain from where terrorists 
are getting support. We have to stop 
such foreign aid to them. It is the duty 
of the Government of India to check it. 
If the matter comes up again and again. 
it is only the responsibility of the Cent1al 
Government to curb it has been s~lid by 
Sbri Madhu Dandavate. 

PROF. MAD HU DANDA VA TE : At 
present talks are going on at the cricket 
level. 

SHRI BALWANT SINGH RAMOO· 
WALIA : I would also like to say that a 
propaganda campaign has been started 
against 'Shri Barnaln. So, you can ask 
Shri Barnala as to what he needs. 
Yesterday, there was a meeting at the 
residence of Shri I.K. Gujral, a well 
knO\\'n figure of the country, which was 
attended by some 20 to 25 big personali-
ties, like retired Generals, Air M•1rshals, 
Cabinet-Secretary, etc., who all had a con-
C.£,rn for the country. They suggested th~it 

• sequence should be ohaaged. At 
present political support is the first 
requirement in Punjab and thereafter con• 
ferences, conventions, rallies and muss-
moblisation could follow. I feel Y•JU can 
ask Sbri Barnala as to what he requires 
at this juncture. 

As regards Jodbpur detenus, the hon. 
Home Minister C<1n not find even a single 
person who opposes their release. The 
Congress party agrees to it anJ so does 
the entire nation. So, what is the difficulty 
in releasing them ? There are 266 Army 
deserters. 'They have suffered three year•s 
or imprisonment. After taking into 
account remission of one year, only six 
months imprisonment is left. They should 
also be ieleased. It will create a fa voora-
ble a!mosphere in the country. 

lo order to strengthen the hand of Shri 
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Barnaln. you should extend your full 
support to him in letter and spirit on 
Cb,indigar:l and other issu...:s. I w0uld 
like to assure the nation once again that 
Shiromani Akali Dal under the le,ldersh 1p 
of S:i1 dar Surjit Singh Barnala will 
continue to march forward on the pith 
shown by late Sant Longo.Ya! to work for 
strengthening the age-old traditions, 

·.mutual goodw,\I and fn1terni!y, Atmos-
phere of love, secula1 ism, unity and 
integrity of the c,•un'.ry :ind we shall 
continue to dedicate overselves to the path 
shown by Guru Nanak Dev and th~ Sikh 
tenets to make India a stro1:g n~1tion. 

Ti lE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Mr. Speaker • .Sir, 
first of all, I am thankful to the hon. 
Members who have given serious thoght 
to the situation l?reva1ling in Punjab on the 
very first day of the seRsions in the Houo;es. 
I would s:1y first day because formaly the 
busi;~ess of the House has sta.rt d only 
to day; yesterday we had only a ceremony. 

All the hon. Members who participated 
m this debate have exp1cssed their views 
seriously and full responsibility. I too 
have tr ed sincerely to present the ~tclual 

. situ.~tion prevailing in.J>unjab, tbroilgh 1v 
statcmen t, before th:: House. S..> that ih 
the interest of Punj·~b as well ~s tho 
country, the House can discuss this issue 
'Yith much needed attention. Most of 
the speeches of the hon. Members in the 
House today were directed at restorat:on 
of peace, unity and love in Punjab. 
Some points were also rniscd. Before I 
reply Lo the points raised by .the hon. 
Members, I woull\ like to express my 
gr<1litudc to you for your guid.rnce to the 
House as well as to the nation that 
communal thinking and religious funda-
mentalism pose a gre~tt danger and a 
challenge to the democracy, unity aod 
sovere;gnty of the country. This challenge 
m<1y come from any of the religions, but 
to bas poseJ a d<inger to our unity and 
to ·the very ·existence of our country. 
Some hon. leaders from the ·Opposition 
have als-.> C1tpre;.sed .heir \'iews in this 
re& ud. I would Jikc to mention in this 

in Punjab 

ffugust House thal some days ag.), the 
HJn. Prime M'nis!er herd talks with the 
OtJpositkio 'leaders, during wh:ch a 
comprehensive programme was chalked 
out to improve the situation in Punjab. He himself mentioned ihis p_oint, on 
which we received your gu tidance today. 
He also w:1nts that an open sem.nar at 
the national level should be organised to 
evaJu,tte thr situ.ttion so that we could 
collectively Sly that in the name of 
religion and community, our communal 
thinking is causing damage to unity of 
our country. Many opposition leaders 
agreed . to the prooos•tJ of the Hoo. 
Prime Minister as to how "religion could 
be saperated from politics aaj today you 
have ·also gu'ded us in that di• cction. 
I hope the di.1logue with rhe Oprm tion 
leaders would continue in furu: e uncer the 
leadership of the Prime Minister. This is 
a very sensitive matter as it relalcs to the 
re!i.gious sentiments of the people. After 
considering it judiciously, the Government 
is p·eparecl to implement the guidc-1ines 
wh:ch you hiiVC given in the intc:est of 
the nation. I have every hope thal the 
nation, as a whole, will rally round the 
Prime Minister and whaiever dec·sioo is 
taken on the proposal and the guiJcl.oes 
giv<;!n by the Prime Minister, will be 
acceptible to all. Nobody wants tliat the 
followc1 s of imy •religion or a sect in our 
country should feel th.tt their religion is 
being attacked. Aclually spe .. king, this 
feeling itself is ~gainsl the religion. If 
someone says that he belongs to the 
minority community and the others say 
that they are in the m jority, then it 
simply amounts to violence. When we 
C'ons:der ourselves as a minority, then 
automatically a feeling of iofeliority 
develops and we feel that we are not 
bonafide citizens of this country whereas, 
on the other hand, when we talk of m jo-
rity, a feeling of vanity comes right 
through us; we develop a superiorily 
complt:x and our thiokir g gets biosed. 
So, we do not want that this type of 
feeling should develop in the natioo, 
among the brothers and the c:tizens of · 
this country. On this issue, we from tile 
Government side are ready to give our 
c1)nsent and extend full support aod 
co·operatioa to you, whenever and in 
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whatever-way you su~gest it to b~. 

I have rnen1ioned in my s1ah:ment that 
irrespecti"e of the killings uf the innocents 
people ar:d · continued d;slu1 banc1.:s in 
Punjab for the lust four to five years, the 
people of Punjab ure maintaining the 
r cc ling of brotherhood and atTection 
among them~elves. Some people get 
disturbed with the news published in the 
newspapers but even then, today the 
people in Punjab hwe uosh<1kable faith 
in one another and are livi:1g unitedly. It 
is also a symbol' of the unity and integ; ity 
of the country ~;nd I hope that the people 
of Punjab would continue to demonstracte 
their pa1r:otism through all these dangere 
and mounting challenges. 

Mr. Speaker, Sir, some hon. Members 
have raised some poiuts in their . speeches. 
First of all, I want to mention some of 
the points r . .iscd by Shri W:1l a. I nm 
sraleful to him that today he has tried 
to cloar some points courageously, but it 
is a matter of sorrow that 1he1 c are 
certain feelings which continue to pt'Tsist 
and which c;~use a f eeliug of distrust 
among the citizens. 01~e should not take 
it 01herwise if I ask a few qucstio'ns from 
the Akali h.ll!ers to remove those 
feelings. The most recent happening which 
still needs to be cl.irified is the congre· 
gation he!J in tLe Harmand ir Sahib on 
261h Janua1 y, termed, as Sarbat Khdsa, 
which wns otte;iteJ by all the hon. 
Grant this and lcadas of the erstwhile 
Akali Dal of which Shri Walia w: s a 
Member. J call it ersrwhi:e because there 
is a split in it and they have formed a 
new Abli Dal. 

AN HON. MEMBER : United. 

S. BUTA SINGH : One should call it 
erstwhile I lal bec:1use they caused a split 
aod left it. ... 

AN HON. MEMBER : Uoified. 

S. DUTA SING'{ : Previously, it was 
united a11d now it is unified. only God 
knows wb.1t it is. J wart 10 c0me to my 
point. Wh:1t transpired at the 'Sarbat 
Khulsa', wh:ch I mentioned eur!ier, hna 

not been cbrified so far. Were nG>t the 
killers of General Vaidya, Sl:rimati 
Gandhi and that Great man, in who1'e 
name Shri Walia and his colleagues 
begged for votes :..ml mad1ged to be here 
felicitated publically ? The killers of 
Shri Longowal were felicitated there. So 
far, Shri W:.ilia's rarty has not come out 
wi{h any clarification ·in this regard. 
Besides, I want 10 go u step iurther to 
make u small mention of the resolution 
of the same 'Sa1 bat KhuJsa.' 

Mr. Spe~1ker, Sir, the resolution Jdopted 
in th.it 'Snrbat Khals;.t' ieads IJke this:-

[E11g/fah] 

• 

"The Sikh S<1magam endorses the 
declaration of Khal.staa made by 
the Panihik Committee on 
April 29, 1986 in the context of 
conditions created by Governmer.t 
of India and it pra;sts the sacri-
fices of Sikh men, women ~nd 
children for the fulfilment of this 
objective," 

· LTra11slatio11] 

I want to tell Shri Walia th:1t he did 
not say even a single word about this 
resoh;tion. Desides, cne more thing is 
there about which also he did not utter a 
word. A .iew Oiganisation hns come into 
existence. Shiromani Gurudwara Pra-
bandhak Committee is a body conslitu ed 
under the law which looks after the 
mnnagcmcnt of Sikh Gurudwaras and 
governs · them. 1 he ·1ppointment of the 
office beu1ers, appoir.tcd by the Committee 
whom we consk~er as surirerr.e a·nc1 so do 
the leaders of '.he Abli Dal, w.1s nullified 
by t·he Panth:c Committee and they were 
not a.loweJ to function saying that it 
required their permission. That is why 
this 'Sarbat Khalsa• was 01ganiscd so th:.it 
the Panthic Committee could regularise 
the appointment of Grani hi Sahibs and 
then only they could start their work. The 
ones who were appointed, regularised and 
recognised by the S.G.P.C., were made 
temporary by them. These functionades 
could srai t pe,.forming their duties only 
aftcr setting regular appoinlmcnt from 
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them. If a committee, duly constituted 
under the Act, appoints any office-bearer 
then there is an eKtra constilutional force 
also which over;ules it and c.Jeclares them 
as olliciating. And these fivo high priests 
have ncceptl.'d the Huka --nama issued by 
them. 

SHRI CHARANJI SINGH ATHWAL 
(Ropar) : The executive of the Shiromani 
Committee did not offer them permanent 
Appointment. 

[English] 

S. BUTA SINGH : I wish my learned 
colleague knows the back-ground. I am 
quoti1~g only from the S.G.P.C. records. 
They never appointed him as officiating. 
Then, may I ask as to who is the real 
one? 

[Translation} 

SH.RI CHARANJJT SINGH ATHWAL: 
1 have said that the committee haft 
appointed them on temporary basis not 
on pe; maoent basis. 

S. BUTA SINGH : But I ask who 
made it as offici:.iting; who w;1s there 
before that 1 After all, it is only they 
\vho have appointed him as officiating. 
They have appointed Jathedar who is in 
jail. Did S.G.P.C. appoin1ed this man 1 
The Panthic Cl1111mittee says in this regard 
that so long ns that fellow is in jail, 
Dush:in S111gh Ragi will continue to 
function as Jathedar of the Akal Takht. 
Has this extra coostitutional authority 
ne:t been given to lbe Panthic Committee 'r 
The matter docs not end here. That 
Panthic Committee has assumed the 
powers of S.G.P.O. :md ulso has not 
mentio1H~d about those five high priests. 

{Eng/iJh) 

·And this is a very Serious· thing 
Waliaji. Everybody must think over it. 
1 quote:-

''In case a 11 the five high priests 
deviate from tbc Sikh tenets, the 

Panthic Committee in c0ft5ultation 
with the Sikh Org:misations will 
be competent to call a ·Sarba; 
Khal!a" 

[TranJ/atlon] 

Now this power has also been dele-
gated. Today, their Hukmnama is enforced 
because Hukumn:imas arc being issued 
at their instance. If Dharshan Singh 
Raai endorses whatever clarification you 
have given and ·issues a directive to the 
Paathic Committee. then only your clari-
fication will stand. 

SHRI CHARANJIT SINGH WALIA : 
In regard to the point raised by the hon. 
Home Minister. I would like to submit to 
the Government of India and the hon. 
Home Minister that Shri Simranjit Singh 
Mann is the President of Sbiromani Aktlli 
Dal. Only he is authorised to make 
poLcy declaration. The hon. Home 
Minister i_s aware that · bri Jethmalani had 
brought the hand-written reply of Shri 
Simranjit Singh Mann. (lnt1rruplio11s) 

[English] 

S. BUTA SINGH : I am sorry, my 
learned colleagues has missed the point. I 
never questiuned what you say. 

(Tramlatlon] 

SHRl CHARANJIT SINGH WALIA : 
Sbri Simranjit Singh Mana has sent hand-
written replies in 1egard to the unity and 
integrity of India, Constitution of the 
country and Hindu-Sikh. brotherhood. If 
you want, I can give tha1 hand-written 
reply to you so that you may place it on 
the Table.of the House. · 

The second point w11ich you h::ive raised 
is in regard to the appointment duly made 
by S.G.P.C. The S.G.P.C. has duly 
appointed Prof. Darshan Singh Ragi as 
Jathednr of Akal Takht in accordance 
\' ith the Act. The Akali Dal accepts 
this appointment. They also :1grr:e that 
Shri Surjit Singh Barnala is the Chief 
Minister and they have full faith in Sardar 
Balwant Sin~h !!ind tfie Couµcil of Minis-
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ters. lo this risard there is a unanimous 
resolution which has been accepted and . 
appreciated by them. 

S. BUTA SINGH : Mr. Speaker, Sir, I 
have a simp'.e question to ask. May I 
know whether the writ of the present 
S.G.P.G., which has got power under the 
Act, still runs ·7 (lnterrupti,ms) You kindly 
leave it to me. The new body has come 
into existence and it has got control over 
what is happening inside the Temple. 
However, the clarification given by Shri 
Wali1l seems to be correct. Mr. Speaker, 
Sir, a number of happenings have taken 
place in the country during the last five 
years. I would give you a small example. 
Prof. Sahib, listen to me. I am saying 
about Article 2S of the Constitution. I 
do not know much about law. It is 
Just:ce Naruh. retired Chief Justice of the 
Punjab High Court. the most eminent 
jurist Punj:.1b h.is ever produced, who has 
said that when tb:s Article, which dis-
tinctly gives recognition to you is torn off 
from the Constitu!ion, your existence will 
automatically cease ns per the Constitu-
tion. But, ur1fortunately, the Akali Dal 
fa iJed to d ispell 'his misconception fr on\ 
the minds of the people in spite of the 
fact that this article of his was published 
in the newspapers saying th;1t he was sad 
to know that such a thin.: had happened. 

Thus, the Akali Dal remained uncon-
cerned about all these incidents, I do not 
know why. There h;.ive always been some 
forces at work with some motive. The 
time is short at my disposal. H you give 
me an opportunity, I shall give you some 
examples wh'ch are true, such as with-
drawal of Hukamnama signed by the 
Jalhedar of Akal Takht. He was asked 
to announce that he did not sign tho 
Rukamnoma whereas this fact was record-
ed on the life or S.G.P.C. and was pub-
lished in the newspapers also. There are 
some of the facts about which the Akali 
Dal aiways adopted a meek approach. As 
a result thereof, the interests of the Sikhs 
were affected throughout the country. It 
wood riave been good had the Akali Dul 
given clarificalion in regard to this. The 
people of the country h:lve not forgotten 
the 1acri fice$ made by the Sikhs. ':fhe 

history of lhe couatry is replete with 
instances of what the people of Punjab 
have done for the freedom of the country. 
This kind of vacillation on the part of the 
Akali Dal is not good. I shaJJ caJI it 
vacillation because they could not place 
this fact in its proper perspective. So far 
as 'Sarbat Khalsa• is concerned, the Akali 
Dal did not say anylhing whether they 
own it or not. Nobody objected to it 
and they took over the control. What 
to talk of the S.G.P.C., if the five Head 
Priests deviate from their view point, they 
will not abide by their decision and will 
do whatever they like. The Akali Dnl 
did nut utter a word in th;s · regard. 
Therefore, they are themselves in a fix. 

SARI BALWANT SINGH RAMoo .. 
WALIA: There has been a split in the 
Akali Dal. You have referred to the 
Akali Dal. Please make it clear ........ . 
(Interruptions) 

S. BUTA SINGH: This kind of vacci-
lation should be removed. Today is not 
the opportune time to discuss such matter 
in detail. I would like to say to the 
peop!e of the country and to the House 
that the Holy Akal Takht "is a supreme 
seat and it is an affront to this Holy Seat 
if one talks of poli1ics from there. They 
do not know what the politic& is : 

SHRI SHAMINDER SINGH (Farid· 
kot) : It is miri·piri. 

[English) 

S. BUTA SINGH : I h<1d the privilege 
of knowing what is meant by mirl-plr/; 
ml.,i-p/ri is not the one be.ng demons 
trated. 

[Trans!at/011) 

They just pull out a passenger from 
the bus and irrespective of his bci1~g a 
Sikh or not, shoot him dead. This is not 
mlrl·plr/. A child of a Sikh is killed 
because he has no beard and long hair. 
The Holy Aka! Takht is a sacred place. 
Guru Har G9bind Sahib had ordaintd 
that after bis death, nobody would sit on 
t~e 5eat of th~ Akal Takflt. He further 
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said that on\y arms wou\d be worshipped 
there and no hukumnama would be issued 
from this scat. We only regard the tel\ 
Guru Sahcbcms as Guru. If any hon. 
Member could tell me any instance when 
hukumnama was issued from the Akal 
Takbt during the time of ten Guru 
Sahebans, I shall change my stand. ll is 
a hypocrisy to serve one's interest by 
misusing the sacred place like the Akal 
Takht which is the highest seat . like 
Harmandir Sahib. I do not want to dweJ 
on how it has been misused and who are 

,,, the pers11os behind this misuse. I have 
a great regard for the Holy Akal Takht 
and we all should have ro1ard fort his 
sacred place. We should not dr1:1g the 
Holy Akal T.1kht into this dirty politics. 
The S.G.P.C. has itself delineated on 
which counts hukumnama can be issued 
and on which it cannot ; Wb;cb person 
c~\n be decl::lred Tankhaiya and which 
cannot. The S.G.P.C. has itself issued it. 
All these things pertai1\ to the post .. Guru 
Sabeban period. Such ci1cumstances were 
not prevalent during the time or Guru 
s ibeban. Hukumnama used. to be a per-
sonal order or Guru Saheb. It w .. s meant 
for the welfare of the sangat and tou 
11trengthen 1t. At the end of every 
hukumnama it used to be written that Gur 
MabaJaj wou'd help God would help, 
God bless )'OUT family. But what is 
written in the pre!lent day iiukumnama ? 
Now when the ltukumriama is issued, 1t is 
ordained to the people to sever all kind 
of relations with the person against whom 
h11kumnatna bas been issued ; otherwise, 
they will invite the warth or God. la the 
h"kumriamas issued by Guru mahar:ij, ·it. 
used to be written "Ram Ram, lshwar" 
and ''Withe Guru ji ki." And on the 
present day hukumnamas, it is written that 
aoy Sikh who maintains relation with 
such a person will be excommuoicatej:I. 
S~h a vast difference between the two 
two hukumnamaJ, It is a matter of gre:it 
shame for us. That hukumnama was used 
to be issued for one's well beinii and to 
attain God and the present hukumnama is 
aimed at taking one away from God. 
I would ask tbe hon. :Members to main· 
tain the sanctity of tbese sacred places 
just as a lotus r~m~ios in water . wit~out 
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being affected by it. If drops of water 
are· put on it, the water will drip down 
Jike· a pearl. In the ume way, our pJace1 
of worship arc · meant for worshipping 
God nnd achieving Him or not for 
excommunicating virtuous Sikhs. I am 
pleased to s~y that all the political par· 
ties in the country b:we joined hands with 
the Prime Minister and have ma Je an 
effort in this direction so as to case the 
situation in Punjab. I agree that it is very 
difficult to deal with those h;m ·fol of 
mischievous persons in Punjab who are 
destroying the peacerul atmosphere in lhat 
State Particularly, when such people are 
harboured in S<icred places, when rich 
people 1jve them money, ration and 
training ; it becomes very difficult to 
solve such a gigantic problem. Such 
persons have become heads of Shiromani 
GuruJwara Prabandbak Committee and 
other bodies and are misguiding the 
youth. Such a situation bas been . created 
in Punjab that a policeman in uniform 
makes an attempt on the life of the 
Director General of Police even though 
h~ belonas to ~be same service and gets 
bis salary by vinue of being under him. 
Therefore. the conditions prevaiiing there 
are very serious. The enemies of the 
count1y arc giving them assistance in the 
form of arms and ammunition nnd money. 
They are helping them to create such 
clisturbances·. The people who <lre behind 
this Khalist::in movement are conspiring to 
wea~en the country with the help of 
f ore1go powers and agents. Punjab alone 
cannot deal with it ; ttie whole country 
h::is to deal wi1b it. The Government f p . b 0 UnJa has done good job during the last 
few days with the full support of the 
~~~lr~l Government. Now. with the 
m~t•~Uves taken by the Hon. Prime 
Mm1ster, the leaders of 311 pol it icat 
parties. and groups have decided upon 
three 1ssues . and a general awareness 
about these will be er ated 1·n p . b • UOJB as 
well as m other parts of the countr 
These are : Y • 

[English] 

(a) effectively meet terror ism, reii-
&tous f undamn talism and commu-
nal fanaticism in Punjab ; 
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, (b) to combat the on-goiog propa· 
sanda in Punjab oo communal 
nnd relieious lines; 

(c) to put an end ti> the misuse of 
places of worship for political 
purpose. 

[Translation) 

A comprehensive programme. has been 
forinulaled upon these issues in· which an 
the parties will t ;kc part nnd 1 have every 
hope that all sections of the people in 
Punjab which in~ludes Kisen sabha-

(English] 

-Industrial labour, ex-servicemen and 
their organisations, fttcdom fighters, 
youth and students, women, intel'.cctuals, 
poets, writers and artists, will also parti· 
cipate in mobi:izing and involving people 
for creating a sense of mutual confidence 
and strengthening the unity of the c untry. 

[TranJ/ation] 

This comprehensive programme has 
been chalked out. s'hri Ramoowalia has 
mentioned many points abuut the Accord. 
We are not discussing here the non-
implcmentation of the Accord. Sbri 
M<idhu Dandavate has mentioned :.ibout 
the Commission. Whnt we can do when 
a mention of the Commission b:is been 
ml'lde in every line of he Accord. This 
Accord was reached with the hope that it 
would be ncceptible to all sides an·d would 
be implemen1ed properly. This problem 
relates to both the parties ; had it been 
onc·sided, then we would have implemen-
ted it long bnck. Out of 11 clauses con· 
tained in it, 9 needed one-sided action, 
which has already been done : 2 clauses 
are there which need to be dealt wiLh by 
both the pat tics but, ur:ifortunately. Ahd 
the result is: 

[Eng/ishl · 

in Punjab 
a:IJ concerned nothing is impossible and 
we can achieve throUBh co-operation, 
throush mutual coa~ ult.ition ; and I am 
sure the decisions which have been given 
by various Commissions will be imple-
mented by the concerned par1ies in all 
earoeslness. 

(Translation] 
J 

Mr. Speaker, Sir, I would !ike to touch 
one more point before I conclude. Prof; 
Madhu Dandavate mentioned about the 
i:eport of ~angnath Misra Commission. 
Although, you bad stated in the morning 
that the report would be studied and I 
fully remember that a number ·or hon. 
leaders from the Oppositiun had made a 

~-
request to the Prime Minister in this 
regard. While doing so, they had only 
one feeling that why did communal feeling · 
flare up suddenly in our country· and 
people were killed ror petty things. We 
want that every issue in this regard should 
be discussed judiciously. The Action 
Taken Reports are also appended to the 
recommendations of the Commission. 

[Eng Ii.sh] 

Most of the recommendations of the 
Commissions have been implemented or 
are being implemented. Tbcreforc, on 
the part of the Government there is no 
hesitation, whatsoever, and we want that 
whatever the Commission has said, we 
must see that it is implemented so that in 
future such a tragedy does not happen. 
It is with this spirit that we have come to 
the Hpuse and I am sure the hon. Mem-
mers will keep this thins in mind at the 
time when }'OU kindly allow the discussion. 

With these words I express my thanks 
to all the hon. Members who have given 
their deep thoughts and their considera-
tions we will take note of and I wil I defi-
nitely see that th.e whole. House stands 
today at this hour- the who.le House 
stands-united, in supporting Sbri Suijeet 
Singh Barnala who bas come clearly for 
the unity and inlegrity of the country. 

We are stuck with these two things ; AN HON. MEMBE.!l : Can we get a 
f'nd I am sure. wiJ~he co-~pe~!tio~-~~-~--· _.c~py of the report? 
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MR. SPEAKER : Some copies are kept 
in the Library. You can aet from tterc. 

18.36 hn. 
:BUSINESS ADVISORY COMMITTEE 

lEngl!sld 
Tblrty·tblrd Report 

THE MlNISTB& OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 

AFFAIRS CSHRIMATI SHEILA 
DIKSHIT): I bc1 to present the Thirty. 
third Report of the Business Advito;y 
Committee. 

16 •. 37 hn 

Th• Lok Sabha then adjourned Ill/ Eleven 
of the Clock on W1dnt1day. F~bruary 25, 

Ul7/Phalguna 6, I! 08 (Saka). 
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